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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 16, 1979|Vaisakha
26, 1901 (Saka).

—

The Lok Sabha met at Half past Ten
of the Clock

{MR. SPEAKER in the Chair]
OBITUARY REFERENCE

MR, SPEAKER: I have to inform
the House of the sad demise of one
of our former colleagueg  Shri
Venkatarao Tarodekar who  passed
away at Nanded on the 7th May,
1979 at the age of 54.

Shri Tarodeker was a Member of
the Fourth and Fifth Lok Sabha
from 1967 to 1977 representing
Nanded constituency of Maharash-
tra, Earlier he had been a Member
of the Maharashtra Legislative
Asgsembly from 1862 to 1967.

Deeply interested in the coopera-
tive movement, Shri Tarodekar was
associated with  several cooperative
institutiony in Msharashtra.

He served as President of the
Indien National Trade Union Cong-
ress from 1959 to 1962

He also worked ceaselessly for the
backward

uplift of Harijans and
classes.

We deeply mourn the loss of this
friend and I am sure the House will
%n me in conveying our condo-
lences to the bereaveq family.

iMThaIE!w.uu:mrst.-mﬂm silence

& gshort while to express iis
Sorroyy

1128 g

The Members then stood in silence
Jor a short while,

ORAL ANSWERS TO QUESTIONS
Supply of arms to Mizo and Naga
Rebeles

*1133A. SHRI KANWAR  LAL
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) is Government aware of the
fact that China is still supplying
armg to Mizoram and Nagaland
rebels even after the visit of Minis-~
ter of External Affairs;

(b) if yes, give the details there-

() is it a fact that a Soviet
agency hag also stateq that arms
and training is given to rebels of
Mizoram and Nagaeland by China
even now; and

(d) if yes, what ig the reaction of
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (¢). While Govern-
ment have seen Indian ang foreign
press reports, Government are not
aware of China having supplied arms
to Naga or Mizo undergroundg in the
recent past,

(d) does not arise.

SHRI KANWAR LAL GUPTA:
The hon. Minister for External
Affairs visited China g few months
back. I want to know from the
Home Minister whether he had

i talkg with the Chinese leaders about
supplying of arms and training
them, because China ysed to train
them snd supply arms to ihem,
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Was there any talks with the Chinese
leaders? Was any assurance given
to the Indian Government by the
Chinese leaders? How many arms
have been seized of Chinese make
so far ag Nagaland and Mizoram are
concerned?

MR, SPEAKER: How many arms
have been seized uptill now from
the Nagas?

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M, PATEL): The
External Affairs Minister mmde a
statement in the House on the 21st
of February in the course of which
he said: “My conversation with the
Chinese leaders algo covered other
past jrritants to our relations. I
drew attention to the fact that re-
bels or disaffected elements from
Nagaland, Mizoram and Manipur
who had managed to reach China
hag received moral and material
support for their insurgent o fanti-
constitutiona]l  mdtivities inside our
country. I was glad to learn from
Chinese leaders that such support
which may have been given, the last
instance some time back, was look-
ed upon a: a thing of the past.” This
is the statement which the External
Affairs Minister made in this House.
So far as arms are concerned, as I
said, in the recent past, according to
our jnformation no arms have come
from China through these people.

o} ¥yr W™ T WAT YERT ¥ AT
gt s st ®7 Fary avamsr /Y A 7 wvAry
ardT OT ZEAT X7 & FATY FB WA A WO
wrﬁmmsﬁ‘?ﬂwarﬁmw
e e v & WY wm IR A gA A
st g, N A P R A

fFl;HT‘ﬁ’ afary gward & g AN
frivd wré t, iﬁfﬂmﬁtﬁs
LLE LR & mft.-ﬁawnm
qurmt?

SHRI H M, FATEL: far as
the attack fo which he rntm is con-
cetvied, lhis was a few weeks ago
tndthtmmthaborderotNm-

MAY 18, 1979

Oral Answers 4

land and Burma. It wag an ambush
laid in which eleven of our jawans
of Assam Rifles were killed. This
was carried out, it is believed, by
the underground Nagas, some of
which who have not reconciled with
the Shillong Agreement and who are
staying in Burma, They have come
along and have done this. It i3 our
belief that they realise that they do
not have as much support ag they
hopeq to within Nagaland and they
wish through such activities to re-
kindle a certain amount of interest
in their activities.

SHRI BEDABRATA BARUA: The
question jg that of arms as well as
training.

SHRI KANWAR LAL GUPTA:
Has he made any enquiry about the
Press Report published in India and
outside and if so..............

MR SPEAKER: Have you made
enquiry into the report published
by the foreign newspapers?

SHRI H M. PATEL: We check.
We read these reports and we see
what has to be foung out anq what-
ever enquiry i; necessary, we make
that.

SHR! BEDABRATA  BARUA:
What about the Chinese training and
arming Nagag and Mizo rebels that
are in Burma? [T think Government
have an estimate about their
strength because they are irying to
come to this country. There have
been reports and I think Govern-
ment knows about it since I know
abnut it. There have been reports
that these Chinese trained rebel Nagas
are trying to seek entry in India and
you have been trying to prevent
them from coming in. I want to
know about their strength.

What about joint operation with
Burma? This is a part of this Gov-
vernment’s policy. The Prime Minis-
ter is here. The Burmese Govern-
ment, as 1 understand ig amenable
to a joint operation, Chinese have
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done it and Chinese stood to this
type of thing andg Government
ghould also have a joint operation
with Burma., It iz Burmese area
where all these rebel activities have
been concentrating and they are do-
ing all this mischief into India,

MR. SPEAKER: This does not
arige from this question.

SHRI H, M, PATEL: May I make
w slight correction in the reply which
I gave earlier—that in ambush not
11 but 7 jawans were killed and
four were injured.

So far ag my hon, friend's question
is concerned, as I said, during re-
cent years there have been no
Nagas who have gone to China and
received training. These are the
old rebels whe have not reconciled
themselves to the Shillong Agree-
ment and who are still remaining
outside the Burma Border. So far
as Burma Government is concerned,
their writ does not seem to run
quite vo effectively.

SHRI BEDABRATA
Would you like to
operation?

SHRI H. M. PATEL: How can
there be a joint operation with the
Government which is not able to
control things within its own bor-
ders?

SHRI SHAMBHU NATH CHA-
TURVED!: Are we to understand
that thete wgg no neeg for any
assurance on the part of the Chinese
and that smuggling and supply of
arms to these rchels had stopped
much before our External Affairs
Minister visiteq China? If not, then
what steps Government have taken
to ensure that the assurance given
there has been properly honoured?

SHRI H. M. PATEL: This is only
matter of racent talks between our
‘External Affairs Minister and the

Minister, So far ag the
first part of the question is con-
cerned I can only say that our infor-
Tation is that during {he recent

BARUA:
have a joint
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past, particulerly since the Shillong
Agreement there hag been no supply
of armg of any sizeable nature that
hag come through China,

wredt wnfaw dar ¥ dwi-wew gl

¥1135 «t ow fawma qawm : w7 K
e ag wad ¥ pw e e

(%) w7 wredn wifaw Fan i q-
wae wuer & AR §;

(@) wal g ars {o A W
wrei miow ¥ @ € faefa w1 g

éﬂmﬁfqﬁfﬁtﬁrm&‘tﬁ
gu Sed-mae SO ¥ g ST @,
W

(v) afe &, o e st W}
YT afx 7y, & @ ® wv e

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D . PATIL):
(a) to (d), Cadre-Management of
the Indiap [Economic Service is
effected strictly on the advice of the
Indian Economic Service Board.
The Union Public Service Commis-
sion is not concerned with the day-
to-day cadre management of this
Servicee. However, the Commission
is inveriably consulted on all
matters relating to amendment of
the Indian Eeconomic Service Rules
and al] other matters where cons
sultation with the Commission is g
statutory neceskity. Further, lke
any other Service, management of
the Indian Economic Service Is not
static and the policy in this regard
is constantly reviewed by the Gov-
ernment, on the advice of the
Indian Economic Service Board, to
suit the changing circumstances,

it e fww Qe @ wery WERY, W
e F1 gHraTias giaa arfeast teifaoes
T I oY &ay WAl ® Auy § 0 e o
frwnad faeiy & 7 afic faefty &, &Y 7 a¢ wOwT
¥y vy afafwr & 7

SHRI S. D. PATIL: Whenever we
get representations from verious
bodles we get them examined and
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4 ‘

whereyer necegsary, we remedy lhe
grievances within the framework of
particular rules.

ot ow fywrw ey ¢ s fawre &
Ty ¥t JWA gY W7 woeT< dar frare ey
2 f& wredrr wd e o oY wfer whwee €,
9 ¥1 grio Uo UHo ¥ guHW FTAA ?

SHRI S, D. PATIL: The rules are
alwaye ,under constant review and
wherever necessary, we change them
suitably to meet the situation.

PROF, DILIP CHAKRAVARTY:
Is the Minister aware of the fact ‘hat
there is discrimination even with
regard to offering position to the
Indian Economuc Service personnel
where expert knowledge and pro-
fessional competence js necessary vis-
a-vig the Indian Administrative Ser-
vice personne] and whether he pro-
poses to remove these disabilities?

SHRI S8, D. PATIL: There is no
discrimination as such made in the
appointment of those persons who
are qualified in the Indian Economic
Bervice cadre. If any specific
instance ig brought to our notice, we
will lovk into the matter.

MAY 18, 1079
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Minorities Yrom Banpladesh puitied
back by BEF.

*1138. PROF. SAMAR GUHA: Wwill
the Minister of HOME AFFAIRS be
pleased to siate:

(a) whether during the last one
yvear BSF have pushed back many
minorities from Bangladesh who tried
to or who succeeded in entering into
India across West Bengal, Assam,
Tripura and Mizoram borders;

(b) if so. the facts thereabout;

(¢) the number of people pushed
back hy BSF .nto Bangladesh; and

(d) the break-up ol such figures of
person pushed back into Bangladesh
across the borders of each of the
above mentioned Stales?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAI. MANDAL): (a)
Yes, Sir. Members of the minorily
community as also majorily com-
munity who infiltrated in India
across West Bengal, Assam, Tripura
and Mizoram borders from Bangla-
desh have been pushed back by BSF.

(b) to (d). A statement is attached.

Statement

Statement chowing the Details of illegal infiltrators pushed buch by BSF durmng the puoried fiem
1-4-1978 to 31-3-1979

State Manority Other Total
Comnmnity
West Lengal 2263 4280 fings
Awam, Meghalava and Mizoam . ufitn g6y i, o
Citpuia 1490 3484 ut }

TOT‘I ' . ‘ .

5377 18527 23894
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PROF. SAMAR GUHA: What a
heartless wond is used ‘pushed back’.
You remember the commitment that
was made to them at the time of parti-
tion and even in 1950. But now it is
easy for you to push them back. Do
you ever enquire why these people
give up their hearths and homes and
are compelled to get out of their home-
land and seek asylum in India? If so,
what is the reason attributed for the
continuous migration of the minorities
from Bangladesh? If these minorities
are forced to quit their own home-
land, then you remember that they
sell all the property, everything and
then they try to seek asylum. But if
you push them back what will happen
to them? What I want to know speci-
fically is that whether you enquire
from the Government cf Bangladesh
through proper channcls the reasons
for conlinuous migration of 1ihe
minorities from there and whether
those minorities who have been push-
ed back have get back their homes
and property etc. thal they left?

SHRI DHANIK LAL MANDAL: The
reasons for m.gration from Bangla-
desh to India, of course as the hon.
Member knows, might be political,
economic. ..............

SHRI CHITTA BASU: Social!

SHRI DHANIK LAL MANDAL:
Soclal alsc, because on this side of the
horder also people who belong to the
same ethnic group reside. Some people
from Bangladesh cross over to India
becauge their kith and kin reside on
this side ¢f the border. So, you may
also be right, But then, as the hon.
member know very well, there are
political and economic reasons. We
hold periodical discussions with our
Counter-part there, The Border Securi-
ty Force holds discusiens with their
Counterparts on that side of the border
and algo in the case of chamkas and
Mogas, the matter was taken up with
:‘;‘* Government of Bangladesh and
an':}' agreed to take back these people

therefore, they were sent back.

VAISAKHA 26, 100 (SAKA)
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PROF. SAMAR GUHA: My question
has nct been answered at all. The hon.
Prime Minister ig here, he recently
visited Bangladesh. He had a talk
with the President of Bangladesh on
the causes for the migration of minori-
ties from Bangladesh, If the Prime
Minisier makes known to the country
what assurance has been given to him

in this regard, it will be helpful to all
of us.

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATEL): On his
veturn, the Prime Minister made a
statement, in fact, a joint statement
was issued in which you would have
been seen that an

assurance
has been pgiven that the Gov-
ernment of Bangladesh is not
only not interested in pushing

people out but would certainly try
and see thal minority interests are
safeguarded. You might also know
that we have, in effect, really agreed
that those who have alrcady come into
the country and settled down, upto
1971, we shall certainly absorb them
here. But it is certainly not possible
for this country to go on absorbing an
indefinite number of people who come
from Bangladesh. Therefore, there
has got to be a restriction. The hon.
member must also know that the in-
filtration is not only of the minorities
in Bangladesh but also a number of
muslims, who infiltrate inio India,
may be to improve their economic
conditions. So, there has got to be a
definite policy in this regard and the
Government’s present policy is not to

accept such infiltration without any
restriction.

PROF. SAMAR GUHA: I want to
draw the attention of the Home Minis-
ter to a fact, to which I wanted to
draw the attention of the House
recently in the course of some other
discussion, that the reports of the
communal troubles in India are gett-
ing exaggerated publicity in
Bangladesh papers and over radio and
other media also. Inflammable arti-
cles appear, inflammable editorials are
written, 4-column, B5-column news
items with banner headlines are com-
ing in Bangladesh newspapers. I have
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received information—on that day
also, I have told you—I continue to
receive innumerable letters about this.
When people make inflammable and
communal speeches here, they do not
understand the repercussions. I am
getting hundreds of letters, which say
that at any time, the communal
trouble may break out in Bangladesh
and that might lead to influx of re-
fugees from Bangladesh in an un-
precedented dimension, in which case,
the BSF can only kill thousands or
even lakhs but would not be able to
push them back, For that reason
will the Government of India take
appropriate precautionary measures to
inform the Government of Bangladesh
so that they take effective and proper
measures to maintain peace and har-
mony in Bangladesh and also to res-
train these communal fanaties there.

SHRI H. M. PATEL: The hon. Mem-
ber does not seem to have taken note
of the fact that the Prime Miniser’s
visit was only a few days ago, not so
very long ago. According to the
understanding reached, during this
PETIONE fthe s dbi

PROF. SAMAR GUHA: You dld not
catch my question.

SHRI H. M. PATEL: I have follow-
ed your question. There is a con-
tinuous discussion, which goes on. If
there is any kind of disturbance, or
any trouble, a machinery has been set
up, accerding to which, conversations

take place between our High Com-.

missioners. between the officers so
that every attempt can be made by the
Government there to keep such situa-
tions under control.

PROF, SAMAR GUHA:
tQ know. ..

I wanted

MR. SPEAKER:

allow you.

No, no I cannot

PROF. SAMAR GUHA: This is
not of mere academic interest, I have
written to the Prime Minister. ...

MAY 16, 1979
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MR. SPEAKER: I am not a

it; 1 have got to stick to certain m
(Interruption).

SHR1 M. RAM GOPAL REDD
About 24000 persong were pushe
back. In that ‘pushing back’ was thes
any struggle and anybody mjured 0
anybody dead? ;

Moreover, this is  happel
frequently and continuously in thi
country and a day may come when
the minorities may be sent oul: C
Bangladesh. .

MR. SPEAKER: Generally you ar
very brief in your questions: hi
it you are making it so long tod

SHRI M. RAM GOPAL REDDY
The Prime Minister hag an agreemet
with Bangladesh Government, }
they seldom keep their word.
has been going on right from 19
and is still happening. There mu
be a stop to it or else we must aceef
all the minorities in India and elai
that much territory from that coun
Is the Government going to consi
this?

THE PRIME MINISTER (
MORARJI DESAI): May I requ
my hon, friends not to add to f
seriousnesg of the question by p
such a question and alsp by
speeches here which also became if
flamatory. Why try to do that? W
are taking all possible steps to §
that the minorities’ interests are log
ed after properly, I am assured
it and we are constantly in
But if you go on doing this and {
also go on doing that, the sit
might become explosive.

#t gedwn wang c H 39 2oiz A 1
gﬁﬁa‘m-m:ﬁ’r*ﬁewg,aw
@A KT WEAT I | T2 a9 0 A,
W!W@@T@Fmﬁs,mﬁ

FLHAT § AT I AT 913, T3 a79 4 0
# orelt § A gud ;oA § Tm AT A
FAT HTHTT HT AT HTFE 26T 2 T T
%Eﬁsgerm waﬁwg,ﬁﬁﬁﬂﬁﬂ
F4T
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SHRI JYOTIRMOY BOSU: The
Hon. Prime Minister’s visit has been
exteremely fruitful: that js what I
understand from different literature
1 have seen and read. But it is a fact
that Bangladesh is going to face a
severe famineg which will push out
millions of people, and they may get
ino this country.  Therefore, pre-
vention is better than cure. May I ask
the Hon. Minister to tell us whether
they are doing their best to see that
famtne 1s gverted—and what will
really mean that there will be no
further influx of refugees from Bangla-
desh.

SHRI H M., PATEL. It is difficult
1o see what steps we can take {o pre-
vent famine in Bangladesh. But we
can do the other thing, which ;3 to
gmve whatever assistance we can.
Whatever requests have come are
being considered.

SHR1 JYOTIRMOY BOSU: You
have & pumber rrop and you have a
hig buffer-stock but they may require
more.

MR. SPEAKER: He say« that they
“re doing whatever iz possible.

SHRT H. M. PATEL: Yes,
cver iz possible i3 being donc

SHR] G. M. BANATWALLA* This
frave significance of the words ‘pusi-
td back’ here in thiz answer must be
understood I will therefore put some
<oecific questions to the Government.
The pmsons who are pushed back
dceording to the  Government are
“imply taken and left at the border in
the wilderness and when they try to
cross, they have even to face the wrath
of the border posts of Bangladesh and
fven fired upon by them. Thorefore,
Wil the hon Minister clarify us to
Vhether this ‘push back’ really ‘means
‘hat they take the people and leave
hem in the wilderness near the border
nd at the mercy of the border posts

what-
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Oral Answers 14

of Bangladesh. Further, I would like
to know whether the Government has
received complaints that Muslims who
are nationals of our country have also
been mercilessly so pushed back and
what safeguards have been taken in
the matter to gee that our nationals
do not fall a victim to this ‘push
back’ operation, ,

SHRI MORARJ] DESAI: My hon,
friend can rest assureg that there is
no national of this couniry who will
ever be pushed outside. Not only that,
We consider it a shame for us if any
nationa] of this country leaves this
country for another country. | would
not like that to happen at all. But
they come here because there are
better conditions here. Are we going
to accept all that? Then what is the
remedy? The remedy is to put them
back again. What else can we do?
Whether they are in the wilderness or
whether they are in cities, that ig not
our look out,

um ffewr @  nwdART  geoeTW dyvaw
8 wim

* 1137, st WA O : ¥ Mg TE 97 q@TR
¥ gar 40 ¥

(%) 7a1 3% 7 amq ¥7 wrerd ¢ fe
7 Qv A aVEIN ¥ §8fuy TR gRT
F TUaIfvat &1 |vA "9y & AT 6T T wn
§ arc ® wiw tfvzan iz naddz yemmior
STIua d WA 17, 1979 F7 0F w7 of 9o
iér. diar fs waraTCEEt & sartaa g ar;

(@) SEaramwIg Al Ay FEOR
& gur wigfsyar > 7

THE MINISTER OF STATE IN THE
MINISTRY OF IIOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL). (8 and (b).
The All India State overnment
Emplovees’ Federation is stated to
have circulated an appeal regarding
their demands. Matters relating to
State Public Serviceg are the exclusive
cancern of the respecitive State Gov-
ernments vide Entry No. 41 in List IT
in the Scventh Schedule of the Con-
stitution.
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MR. SPEAKER: What is all this?
1 cannot understand.

& oY oy w gor ¥ § Farwdr e e
Qﬁm&wﬁﬁaﬂwﬁtﬁmm
¥ gafwa g

MR. SPEAKER: No mno. I don't

allow that. You are trying to make
& speech, Please put a question if

tion of demandy from the honourable
questioner.

SHRI JYOTIRMOY BOSU What i
as such? by |

SHRI S. D. PATIL: 1t is admitted
that there are 12 demands. The main
demeands are like this: g natignal
formula for D.A. with neutralisation
and provisions for automatic adjust-
ment with the rise in the cost of
living index; (2) a National Pay Com-
mission for restructuring wages of the
States Government employees follow-
ing the need based normg as laid down
by the TLC mnd grant of 15 per cent
of the pay and DA. last drawn a3
pension and (3) bonus to all.

(Interruptions)

MR. SPEAKER: It is in respect of
State Government servants. He has
got that report. What can he do
about that?

SHRI 8. D. PATIL: The Centml
Government is not concerneq with
these demands because al] these
demands relaste to the State Govern-
ment, and Central Government has
no authority or the Central Govern-
ment cannot give direction to the Stae
Governments to act in a purticular
manner. What we are doing is that
we are already examining the question
about the report which goes in the
name of Bhoothlingam Committee.
This ig being processed. Unless we
come to a particular and definite
decision, it will not be possible to spell
out what we really think at this stage.
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SHRI B. D. PATIL: I have already
stated that the Report of the Wages,
Income gnd Prices Commission is
being processed. It is under study by
the Secretary. The Government has
not come to mny fina] decision with
regard to the demands.

MR. SPEAKER: You have put
second supplementary, You cannot
have more supplementary. This is the
real difficulty that every question in
a speech,

oft 3w 8w : § 5T wERT © Fav & Sefun
#Y IV quAT WTEAT | TR prfeT wRdr Ny
e w1 fores firar & oY v § fw 39 o fae
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wHEr o Fead ®) g worw 'R 92
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. PATIL: 1 think ] must
point out that this question relates to
the State Federation. It does not
relate to the Central Government
servants. Therefore, this is a matter
entively for the State Government,

W(“

BHR] SOMNATH CHATTERJEE:
Does the Central Government agree on
the prineiple that there ghould not be
discrimination between the Central
Government employees? and the State
Government employees? We know that
this 1s a matter for the State Govern-
ment to look after their employees,
fix their pay scales, etc. The Stmte
Governments are concerned with their
financial resources. Has the Central
Government any proposal to help the
Btate Governments so that equal
service conditions may be provided
by different State Governments? The
State Governments teke the plea of
paucity of funds.

Secondly, this is the matter which
very much concerns the Central Gov-
ernment,, viz, the universal demand
of the Government employees through
out the country is for repeal of Article
311(2) (¢) of the Constitution..the
recent manifestation of which is the
indiscriminate dismissal of the Punjab
Police personnel.

These are the two matters on which
we want to have the views of the
Central Government,

SHRI H M. PATEL: 1t is not a
matter of discrimination. The Central
Government is not boung to see that
these salaries, etc., or the scaleg are
equal everywhere becausp the State
Governments have to decide aceord-
ing to their resources. But the Central
Government is undoubtedly taking
into consideration their resources and
giving them assistance for their
development. It iz upto the State
Government to decide what the condi-
tions of mms etc,, should be so far
as their employees are concerned, In
regard to the second question I may
say there iz no question of repeal

ot i o weshw : & welt o & oo Wi
&ﬁr oy whwfal st fafln wdanfop
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SHRI S. D, PATIL: 1t is an omnibus
question, It js rather difficuli unless
there are discussiong about the diffe-
rence in the pay scales of the State
Government employees and others.
As far as the financial capacity of each
State is concerned, they have to decide
according to the financial resqureeg and
it hag already been answered by my
genior colleague.

Issue of licences for tin cans

*1138 SHRI 1ISHWAR CHAUD-
HRY: Will the Mituster of INDUSTRY
be pleased to state:

(a) whether Government have re-
stricted issuing of licences to the Small
Scale Industries for the manufacture
of tin cans; mnd

(b) if so, the reasons therefor and
the time by which this restriction is
likely to be removed?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
and (b). No ndustrial licence is
required for setting up an industrml
upnit in the small scale sector. Any
small scale unit has to register itself
with the Stuty Director of Industries.
The only restriction st present im-
posed on the setthing up of small scale
units for the manufacture of tin cane
{s that they should bp established in
backward areas only. Such a restric-
tion has been imposed due o the
inaflequale availability of raw mete-
rials and poor capacity utiisation. The
question of removing the above restric-
tion can be congidered after the capa-
city utilisation of the existing units
attaing an optimum level
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MR SPEAKER: 1t does not arise,
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Setting up of Cement Factory at
Jainti Allpurduar W. B.)

*1139. SHRI PIUS TIRKEY: Will
ge Minister of INDUSTRY be pleased
state:

(a) whether a cement factory is
proposed to be installed at Jainty
Alipurduar, district Jalpaiguri (West
Bengal);

(b) it so, how much money has
been allotted for it; and

(c) if not, what are the reasons?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a):
No, Sir.

(b) Does not arise.

(c) No limestone deposits adequate
to support a cement factory have been
located ay Jainti Alipurduar District
Jalpaigurj (West Bengal).

oft draqw fereelt : § Wy W & a8 O
e g 6w onwi wefigaR o 2u &
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SHRI CHITTA BASU: Sir, in reply
the hon, Minister saig that no lime-
stone deposits adequate to support a
cement factory have been located at
Jalpaigurlk, It means there are
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dleposity of limestone, but not adequate
enough to have a large-sesle unit, In
view of this fact, may I know from
the han, Minister whether he pro-
poses to have a medium-size or mini
cement plant in that area because of
the fact that there are shortages of
cement and our country ls importing
cement from outside ang therefore,
indigemous capactiy is to be increased?
I think a mini cement plant can be
considered.

SHRI GEORGE. FERNANDES: Sir,
‘the point made jn the answer is that
in so0 far ag this particular location is
concerned, there is no possibility of
even setting up a mini cement plant.
Wherever there are adequate enough
deposits to set up mini cement plants
in West Bengal we have taken the
initiative by interacting with the West
Bengal Government glso to set up
such mini cement plants. At the
moment two potential sites are being
discussed, One is in Purulia district,
in a place called Jabarban, and the
other ig also in Purulia, jn a piace
called Hanspathar.

‘Setting up of Geoscience Commission
on Earth Science Investigation

*1144, SHRI S. R. DAMANIL: Will
the Minister of SCIENCE AND
“TECHNOLOGY be pleased to state:

(a) whehter the Government are
considering a proposal to set up &
“Geoscience Commission which should
undertake to supervise the earth
science investigations and offer its
consultancy gservices to Central and
‘State Government agencies;

(b) if so, the details thereof; and

(c) whether there ig any possibility
‘to coordinate the activities of the
Nutional Remote Sensing Agency and
the proposed Commission?

THE MINISTER OF BTATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC

{PPOF, SHER BINGH): (a) Mo, Sir,
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(b) ang (c). Does not arise,

BHRT 8. R. DAMANY: Sir, | would
like to draw the attention of the hon.
Minister to the Annual Report ot his
Ministry. Therein it has been men-
tioned that thy Ministry is consider-
ing setting up or such a Commission
to supervige investigations and do
research work. In view of that, what
is the reason for not setiing it up? I
would like to know whether you have
dropped the idea of setting up the
Commission or not,

PROF, SHER SINGH: As I have said
already, there is no proposal to set up
Geoscience Commission. But inter-
Ministerial Committees are function-
ing. Some of those Committees are
functioning under the aegis of the
Planning Commission and we have
got the Remotc Sensing Agency and
other organisations also which are do-
ing this work. The work of coordi-
nation now is being looked after by
a governing body consisting of repre-
seniatives of various disciplines and
departments who are looking a!"_ter
this. v

SHRI S. R. DAMANI: Sir, in the
Report it has alsy been mentioned
thay the National Remote Sensing
Agency is algp involved in carrying
out so many surveys, May I know
from the hon, Minister the details of
the projects taken up by the NRSA,
and out of them, how many projects
have been completed and what are
the future plans of this Agency?
Further, 1 would like to know the
names of the organisations which are
collaborating with this Agency,

PROF. SHER SINGH: Sir, the Na-
tional Remote Sensing Agency
(NRSA) which starteq working in
April 1975 was established in
bad and made four ajrcraft, one

1
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low gliitudes. We are making sur-
veys and then alsy interpreting all
data that we are goting sbout
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d¢e antlysed By the NRSA and the
Stdfés alio when they senid their data
far analysls to NRE8A NRSA does it
for them,

Mob vielence on Aurobindo Ashram,
Pondycherry

*1145. SHRI HARI VISHNU KA-
MATH: Will the Minister of HOME
AFFAIRS be pleaseg to state:

(8) whether it 13 a fact that dur-
ing the violent anti-merger agitation
in Pondicherry in January 1979, Shri
Aurohindo Ashram was also one of the
targets of mob violence;

{b) whether the management of
the Ashram submitted a representa-
tion to Government in that connec-
tion;

(¢) if so, the details regarding the
damage;

(d) whether cases have been regis-
tered against some miscreants;

(e) whether the culprits have been
brought to book; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). Yes, Sir,

(c¢) The Managing Trustee of Sri
Aurobindo Ashram Trust, in his re-
presentation to the Pondicherry Adm.
estimated the damages to the Ashram
properties at Rs, 1,28,000/-, Besides,
the Trustee of 8ri Aurobindo Ashram
Harpagon Workship Trust, an  inde-
pendent trust run by the Ashramites
hae reported loss to the order of
Rs. 65 lakhs in respect of a wood
working unit and an auto workshop.

(d) to (t). Thirteen cases have been
Tegistered under Sections 147/148/
48

mlﬂ‘mwu 1208/380/435
Pena) Code ang 31 persons in 1
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these cases have béen arrested. The
cubts are under investigation,

SHRI HARI VISHNU KAMATH:
8ir, as far as I am aware—and the
House is aware, and you are glso gware
—Sri Aurobindo Ashram in Pondi-
cherry has been  politically neutral
during the anti-merge, agitation in
January. If s0, have the Governmen®
got any reports as to why it became
the target of mob violence during
those two days? I would also like to
know whether the Government have
got uny report to the contrary that
it took sides in this anti-merger agl-
tation, whether any persons in the
Aurcbindp Ashram issued any gtate-
ment in support of anti-merger or
pro-merger and whether it had taken
any sides at all. Otherwise, what are
the causes of its becoming the target
of mob violence, and have the Gov-
ernment got any report about that?

SHRI DHANIK LAL MANDAL.:
Sir we ourselves are positive about it
As the hon Member said rightly, we
could not know why this Ashram was
made a target of attack by these peo-
ple. That is true. I was myself puz-
zled to find why this Ashram was
made the target of attack by the anti-
merger people and therefore, I asked
for inquiring into it and see what
could be the reason for it. There may
be so many reasons, One assump=-
tion was that because there ig some-
groupism within the Ashram itself,
that might have lead to it. That is
just our assumption.

We have not got the Report. But
I have asked for that.

SHRI HARI VISENU KAMATH:
You said something about ‘groups
the Ashram’. Was violence Instigated
by the groups within the Ashram?

SHRI DHANIK LAL MANDAL:
We can't say. We only said what
could be the possible reasons. And

as bave yourself this Ashram
hgc:ldﬁluto&o merger ot~
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anti-merger. This is a diferent kind
of Ashram. So, I have asked for the
Report in the matter.

MR, SPEAKER: Thg Question Hour
is over,

WRITTEN ANSWERS TO QUESTIONS

Lady killed by Elephant in Andaman
and Nicobar Islands

*1140 SHRI MANORANJAN
BHAKTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Smt.
Purnalakshmi Das a  pregnant lady
aleng with her two yeurs old daughter
was killed by a Government owned
Elephant at Bakultalah Middle Anda-
mans on the 3rd April, 1879 in the
Union Territory of Andaman and Nico-
bar Isiands; if so, the details thereof,;

(b) whether the life and preperties
are in danger from Government owned
elephants in Bakultalah and surround-
ing village areas; if so, the details
thereof and action taken thereon. and

(c) whether Government are getting
contiruous complaints from the
villagers in North and Middle Anda-
‘mans about the damage done by
elephants; if so, the details thereof and
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL). (a) to (e).
On the night of 2nd  April 1979, an
elephant of the Andaman Forest
Department duly feitered was :eleased
in to the forest for might grazing In
the early hoursof 8rd April the ele-
phant’ approached an inhabited area
near the kalsj Tram line. The resi-
dents of the area numbering about
thirteen raised a sudden alarm
and  started running alvag
the tram line. The elephant pursued
dhe fleeing persons and killed Smt.
Purnilaxmi, wife of Shri Nitlapada

MAY 16, 187
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Das, resident of Bukultalah who was
lagging behind as phe was in the family
way, Her two years olq deughter
who was then with her was thrown
aside and was injured.

2. Although unfortunate this was an
isolated incideni and orders have sinece
been issued to the Forest Department
to exercise greater care and ensure
that elephants do not stray into inha-
bited areas.

3. The Andaman and Nicobar Ad-
ministration have informed that some
elephants of the Andaman Forest
Department are working in the interior
in certain v.llages in North and Middle
Andaman, While grazing, these ani-
mals sometimes damage the crops rais-
ed by ths villagers. In such cases, com-
pensation is paid to the villagers on the
reccmmendations of the locally consti-
tuted committee at rates pre-fixed by
the Forest Department The Andaman
and Nicobar Administration have also
reported that some villageg in North
Andaman are occasionally visited by
wild elephants. The Administration
have made necessary arrangeraents hy
posting poiice guards at suitable places
to protect the life and preperty of the
villagers, No complaint has been re-
ceived in thig regard since June 1978,

Performance of Fiat and Herald Cars

*1141. SHRI SARAT KAR: WwWill the
Minister of INDUSTRY be pleased to
state whether Government are not
satisfied with the performance of the
Fiat and Herald cars?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
Models of passenger cars manufactur-
ed in the country are not of contem-
porary design. There is scope for im-
provements relating to fuel efficieney
etc. Government are presently con-
sidering various proposals for upgrada-
tion of the passenger car industry
particularly in the interest of imptdv-
ing fusl efficienicy apd xﬂlahﬂhr’%
the endusers.
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»1142. SHRI AMAR ROYPRADHAN:
will the Minister of INDUSTRY be
pleased to state:

(a) whether two godowns of Jute
Corporation of India located in Cooch
Behar district and in West Dinajpur
were gutted in a fire accident lasi year;
and

(b) the cause of fire and the estimat~
ed loss and details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, SIr.

(b) PFire involving Jute Corpora-
tion's stock in Cooch Behar, occured
on September 30, 1978. 3,658 quintals
of jute valued at Rs. 6.27 lakhs was
atfected, The incident in West Dinaj-
pur District occurred on October 20,
1978. 7,185 quintals of jute valued at
Rs. 11.82 lakhs was affected.

Stocks of jute in both the centres
were insured against the risk of fire
and the insurers have already admitted
the claim of the Corporation in full
As regards the incident of West Dinaj-
pur, the cause of fire could not be de-
termined in the enquiry ordered by
the District Magistrate. Inspector
General of Police, West Bengal, has
ordered enquiry in the incident of fire
in Cooch Bebhar. His report s expect-
ed shortly,

Demand for a separate state by Karbi
Anglong

*1148. SHRI BIREN SINGH ENGTI:
Will the Minister of HOME AFFAIRS
be pleaged to. state:

M“) whether Government have re-
ved any representation from Karbi
:mﬂ“m Ng demanding a  separate State
mu‘:"ﬂnutmmm N. C,

(b) if so, what are the main grounds
stated in the representation: and

(c) what is the reaction of Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a( and (b).
No representation to this effect has
been received by the Gevernment.

(c) Does not arise

Smuggling of Liguor in Delhi

*11468. SHRI S. S. SOMANI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that several
cases of liquor smuggling have been
noticed and delected in Delhi in the
recent past; and

(b) if s0, what steps Government
propose to take to prevent such smug-
gling in the Union Territory?.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): (a):
150 cases of liquor smuggling were
detected by the Delhi Police during the
period belween 1-1-1979 and 30-4-1979.

{b) The following preventive mea-
sures are being taken by the Delhi
Police in this regard:—

(i) Regular intelligence is collect-
ed about smuggling of lquor
and frequent raids conducted.

(ii) Checking at the borders hus
been strengthened to prevent
smuggiing of liquor into the
capital

(fii) ‘Nakabandis' are being organis-
ed along the borders {o detect
the smuggling of liquor,

(iv) Externment proceedings against
known boot-leggers are taken.
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Alotment of Chassis to Natignalised
Transport Undortaking

*1147. SHR1 R KOLANTHAIVELU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Tamil Nadu Gov-
ernment have asked the Centre {o allot
the chassis of Aghok Leyland and Beng
10 a national.sed transport undertak-
ing on a pnority basis; and

(b) if so, the particulars of acticn
taken or proposed to be taken by the
Centre in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES: (a) and
(b). As advised by the Ministry of In-
dustry, manufacturers of bus chassis
are giving priority to the requirements
of the State Transport Undertakings.
At a meeting convened by the Minisiry
of Shipping and Transport on 21-4-79
the representative of the Government
of Tamil Nadu made a suggestion that
bus chassis should be allotted to State
Trangport Underiakings on priority
basis. He was informed that such a
priority is already being given by the
manufacturers,

Fovelgn Oollaberation of Textile Machi-
nery Manufscturers

*1148. SHRI P. M. SAYEED:

SHRI M V. CHANDRASHE-
KHARA MURTHY:

Will the Minister of INDUSTRY be
pleased to state:

(2) whether it 1s a fact that Govern-
ment have decided not to come in the
way of textile machinery manufectu-
rers secking foreign collaboration for
the improvement in technology;

(b) if so, whether it is a fact that
there are it predent a large number of
cases pending with Government In this

regand;

MAY 18, 1070
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(c) whether anly 15 sgreements in
the past 18 months have been cleared
by Government and many proposals
which were submifted by the mants
taclurers are still pending with Go«
vernment; and

(d) if so, the reasons for not clearing
such cases?

THE MINISTER OF INDUS-
TRY SHRI GEORGE FERNANDES):
(a) Textile machinery industry is an
important area of manufacture involv-
ing considerable sophistication and is
one field where the technology develop~
ment is rapid. Applications for import
of technology by new entrepreneurs or
the existing machinery manufacturerg
are, therefore, considered on merits
and decisiong taken accordingly

(b) to (d). Out of 22 proposals re-
ceived for foreign collaboration for
different items of textile machinery
during the last 18 months, 18 proposals
have been cleared. The remaining 4
cases will be remitted to the relevant
Approval Committees shortly.

Work on Fauna of India Progect

+1149. SHRI P. RAJAGOPAL NAl-
DU: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether work on Fauna of India
Project was taken by the Government;

(b) whether any work has been done

in Andhra Pradesh till now in this
regard.
THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) Yes, Sir, Zoolo-
gical Survey of India is engaged in the
work of compilaticn of Fauna of India.

(b) About 23 survey parties have so
far been sent to Andhra m Sl:
per cent of the collections ou

identified



Permission for sale of Lottery Tickets
Abroad

v *1150. SHRI DALPAT SINGH
SJARASTE: Will the Minister of HOME
FAIRS be pleased to siate:

(a) whether some of the State Gowv-
: ents have sought permission eof
lhe Central Government to sell lottery
ets in fore'gn countries; and

(b) if so, the reaction of Central
Government thereto?

| THE MINISTER OF STATE IN THE

STRY OF HOME AFFAIRS
RI DHANIK LAL MANDAL): (a)
No request has been received from any
Btate Government for permission of the
Central Government to sell their lottery
mickets abroad.

(b Question does not arise.

Powerlooms in Maharashtra

*1151. SHRI  VIJAYKUMAR N.
PATIL: Wili the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have re-
fused permission for the establishment
of new power looms in Maharashtra:

(b) whether it is also a fact that
the unauthorised powerlooms are re-
gularised on the pretext that they have
ibeen running for some time past; and

(c) what steps Government propose
to take to stop such back-door entries?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
iGovernment policy as outlined in the
xtile Policy Statement of 7th August,
1978, clearly lays down that there will
ot be any expansion in the power-
loom sector. The question of granting
rmission for establishment of new
werlooms in  Maharashtra or else-
where does noi arise,

" (b) and (c). The Textile Policy
atement provides for regularisation
existing unauthorised powerlooms,
procedure for which are being
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Supply of 50 per cent of cloth produc-
tion to the cooperative societies

#1152, SHRI ANANT RAM JAIS-
WAL: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government have un-
ler consideration any proposal under
which the Mills will -have to supply 50
per cent of their cloth production to
the cooperafive societies compulsorily;
if not, the reasons therefor; and

(b) whether the private dealers are
earning 30 to 35 per cent profit which
is directly hitting the poor consumers .
and whether Government propecse to
fix legally 20 per cent margin of profit
of the private dealers?

THE MINISTER OF INDUSTRY
(SHRI GRORGE FERNANDES): (a)
No, Sir. The mills have been already
offering 10 per cent of a cross section
of their production to the cocperative
societies at ex-mill prices. Recenily,
it has been decided that this will be
raised to 20 per cent. No further en-
hancement ig considered necessary at_
this stage.

(b) Extent of margin charged on
the ex-mill price by wholesalers, semi-
wholesalers and retailer differs widely,
depending on various factors including
the geographic area of distribution and
the nature of demand for the product.
Currently, there is no proposal to fix
any prescribed margin.

Report of Commission for SC and ST

#1153. SHRI C. R.
the Minister of HOME
pieased to state:

MAHATA: Will
AFFAIRS be

(a) whether it is a fact that the latest
report of the SC and ST Commission
has not so far been presented to the
Parliament; and

(b) if so, the reasons therefor and
be when it would be laid on the Table
of the House?

i
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HE MINISTER OF SYATE IN THE
MINISTRY OF HOME AFPAIRS (SHRI
DHANIK LAL MANDAL): (a) and
(b). Noraport has yet been received
by the Government from the Commis-
men for Scheduled Castes and Schedul-
ed Tribes, which was set up less than a
year back by a Governmen{ Resolution
dated the 21st July, 1078

However, the latest report of the
Coemmissioner for Scheduled Castes and
Scheduled Tribes for the year 1977-78
was received by the Government on the
Sth January, 1979 The direction of
the President for lajing coples of the
reporf before each House of Parliament
was accorded on the 23rd January,
1878 The English Version of the re-
port has heen sent fo the Government
of India Press, Nas:ik, for printing It
is being translated into Hindl in lots
and simultaneously being sent to the
Government of India Press Nasik for
printing the Hindi version alse. As
soon as printed copies of the report
both in English and Hind: versions are
receyved, the report will be laid on the
Tehble of both the Houses of Parlia-
Joent

Issue of Licemces in Aluminium
Extrusions

10895 SHRI SUSHIL KUMAR
DHARA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether 1t is a fact that huge
licence/registration capacily, say more
than 1,50,000 tonnes per annum, has
been issued by D.GID for the manu-
facture of aluminjum  extrusions to
tnove than 50 different partles in diffe-
rent parts of the country as against the
present annual demand of less than
20,000 tonnes,

(b} whether it is also a fact that re-
presentations have been received by
the Munistry for banning further capa~
city;

{e) it s0, what steps Government
{o take to ban further llcens-
ing of the capacity in order to'temove

MAY 18, 100"
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fesr of recessich and unhadlthy dem-~
petition in thse minds of sich licence
holders to implement their schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JADAMBI PRASAD YVYADAV):: (a)
Aluminium semis is8 exempled from
licensing and fall under the purview of
DGTD registration according to the
curren{ Licensing Policy. DQATD have
registered about 50 units covering a
capacily of more than 1,50,000 tonnes
in addition te an installed capacity of
around 30,000 tonnes againsi the an-
nual production 1s around 18,000
tonnes. DGTD are still receiving re-
gisiration applications and they have
no option but to register if the proposal
fulfils the condition of automatic regis-
tration

{h)y and (c» Yes Sir A representa-
tion has been received and it 18 being
examined in consultation with all cons
cerned authorit es

Promotion of SC and ST in Small
Industriey Institute, Madra and
Richardson and Cruddas
(1972) Ltd.

10896. SHRI A MURUGESAN. will
the Minister of INDUSTRY be pleased
to state

(a) whther reservation orders pro-
viding reservation for SC and ST at the
time of appointment, promotion and
confirmations are not being imple-
mented in all cadres from Group ‘A to
D' 1ip “Small Industries Service Instie
tute, Madras” and in “Richardscn and
Cruddas (1972)" L4d; Madras, if so,
why and what action has baen taken to
Al up the backlogs, if any, and the
detsis thereof; and

(b) whether it is also a fact that the
Probation od in respect of Schedul~
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
‘Madras Unit of Richardson and Crud-
das (1972) Lid, and Small Industries
Service Institute, Madras, are strictly
adhering to the Presidential Directive
on the reservation of Scheduled Caste
and Scheduled Tribes in their appoint-
ments, promotions and confirmation.

(b) In Richardson andi Cruddas 46
employees in Greup ‘C’ and ‘D’ were
taken on probation in January/March,
1978, out of which 15 were Scheduled
castes candidates. Probation period
for 23 employees was extended for
unsatisfactory work/attendance/con-
duct, of which 14 were Scheduled
Caste candidates. The probation period

f was extended only for the above
reasons irrespective of whether the
candidate is belonging to Scheduled
Caste/Scheduled Tribe communities or
otherwise. Hence there was no discri«
mination.

Alleged mismanagement and corrup-
! tion in N.A.C.

10897. CH. HARI RAM MAKKA-
SAR GODARA: Will the Minister
f of INDUSTRY be pleased to state:

(a) whether cases of mismanage-
i ment ang corruption in the National
| Textile Corporation, Bombay have
come to the notice of Government-
ment;

(b) whether it has also come to
his notice that inspectors who do not
care to work according to the wishes
of the Directors are either transferr-
" ed or are unnecesserily harrassed;
and

(¢) if so, what action is proposed
to be taken against the corrupt
officials?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
There has been no major case of mis-
- management and corruption in the
‘subsidiary corporations of N.T.C. in

Maharashtra State. However, an
irregularity concerning purchase of
glass-wool was detected in the Model
Mills, Nagpur. Necessary action to
fix responsibility and recover loss has
already been taken by the Corporation.

(b) and (c). No Inspectors are
employed in either of the subsidiary
corporations in the Maharashtra State
Government and, therefore, the ques-
tion does not arise,

Anti Conversion Act

10898. SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Prime Minister made a
statement in Mizoram about one and
a half months ago where he has ex-
pressed approval of the recent legisla-
tion of Arunachal Pradesh communally
knewn as Anti-Conversion Act;

(b) what led him to make this
statement;

(c) whether Government propose
to introduce similar legislation in
Parliament; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b), The Prime Minister
did not wvisit Mizoram one and g half
monthg ago and, therefore, the ques-
tion of his making a statement in
Mizoram does not arise. However,
asked at a Press Conference in Shillong
on Tth April, 1979 about Arunachal
Pradesh Freedom of Indigenous Faith
Bill the Prime Minister said that no
body’s Fundamental right would be
curbed and that the Government
wanted only te prevent forced con-
versions carrieq out under the cover
of inducements.

(¢) and (d). There is no such pro-
posal under consideration of the Gov=
en_lment.
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Greek help Sogght to Prevent damage
to Taj

10889, SHRIMATI MOHSINA
KIDWAL

SHRI VASANT SATHE:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to gtate:

(a) whether it is a fact that Greek

help has been sought to prevent
damage to Taj from pollution:

(b) if so, the nature of the help
sought for; and

(¢) whether this type of expertise
iz not, available indigenously?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, ELECTRONICS AND
SPACE (PROF. SHER SINGH): (a)
No, Bir,

(b} Does not arise.

(c) Indigenous expertise for con-
trolling the pollution for the proposed
refinery ig available,
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Import of Zetor Tracters by H.M.T.

10802, SHRI ABDUL LATEEF: Will
the Minister of INDUSTRY be pleased
to state:

(a) the number of zetor tractors
(higher H.P.) allowed for import by
HMT. during the last two years and
the number alredy Imported and/or
distributed;

(b) The circumstances under which
these tractors were allowed for im-
port and agencies entrusted for dis-
tribution of these tractors;

(c) the total by HMT.
wmwwm
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by JLILT. per tractor for sale to
mlmdm rensons for wide dis-

parity in prices; and

(d) whether any guidelines were
fixed by Government with regerd to
sale price of these tractors?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) No, Sir,

(b) to (d): Do not arise.

Plan for Ecomomic Development of
Ladakh

10803 SHRIMAT; PARVATI DEVI:
Will the Minister of PLANNING be
pleased to state:

(a) whether 1t it proposed to for-
mulate a specific short term plan for
faster economic development of the
backward Ladakh district in Jammu
and Kashmir State, and

(b) to (d), Do not arise

THE MTNISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAIIMAN) (a) and (V).
An jintegrated sub-plan for accelerat-
ed development of the Ludakh district
of Jammu & Kashmir hag been includ-
ed {n the State’s Plan since the Third
Plan period The Draft Five Year
Plan 1878-83 of the State has proposed
an outlay of Rs. 60 crores for the
Ladakh arem The sectoral break-up
of the sub-plan proposed by the State
is given below:

(Bs. in crores)

(1) Agriculture and Allied
Services including

Cooperation 838

i Flood
( )m:: and 8.96
(i) Power 22.29

Uw Industry & Minemls 102

(v) Transport & Communi

cations 10,43

{vi) Bocial ang Commu-

nity Services 8.89

(vif) Economics & General
services 208
60.00

The sub-plan for Ladakh will be
finalised along with the 1978—838 Plan
of Jammu & Kashmir in the light of
available resources.

Decline in production of Paper

10904, SHRI S, S. LAL: Wil the
Minister of INDUSTRY be pleased to
state whether production of white
printing paper has gone down con-
siderably as Government have failed
to revise the price of the same during
the last five years?

THE MTMISTER OF STATE IN THE
MINISTR. OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): The
production of white printing paper
hag not gone down considerably due
to non-revision of its price during the
last filve years. In recent months, the
total production of paper mnd paper
boards hag gone down due to various
factors such as power shortage, trans~
port bottlenecks, non-availability of
coal, industrial unrest and the pro-
duction of white printing paper would
be affected correspondingly.

Copgiitution of Cimmiitees for Cate-
gorisation of Engineering Units, CSIR.

10905, SHRI BALAK RAM: Wil
the Minister of SCIENCE AND TECH-
NOLOGY be pleaged to state:

(a) whether it i9 a fact that 8 Com-
nﬂﬂqﬁin”l;n!: 30 far been m:tl&nt::
singe cpetegorisation of t

(b) if so, the tétal expepditure M.
eaurved on such Committees;

(¢) whether ¥ is klso a' fagtthat
copititytion of ore mpre committee
has been proposéd by the Governing
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(d) if so, by what date it ig likely
to be constituted ang by what date it
will submit its report?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, SCIENCE AND TECHNO-
LOGY, ELECTRONICS AND SPACE
(PROF, SHER SINGH): (a) Four
Committees were constituted since
1984 polely to look into the organisa-
tional set up ete. of the Engineering
Unit, CSIR. A few other Committees
which were constituted to look into
the Personnel Policies of the CSIR, as
& whole, inter alia looked into the
classification of posts in the Engineer-
ing Unit, CSIR.

{b) No separae accounis were main-
tained for the expenditure incurred on
such Committees.

(c) No, Sir,
{d) Does not arise,

Import of Tractors by HMT.

10906, SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRY
be pleaseq to state:;

(a) whether any tractors have
been/are being imported by HMT,
recently and it so, the number, the
make and ressons for such import;

(b) the agency selected for the dis-
tribution of these tractors and the price
(charged for each tractor;

ey what {s the total cost of esch
Zetor tractor .on fmport by HMT,
and the price fixed by H. M, T. for

(@) whethér Goverhment or PEC.
have laid down any formula for fix-
Ing fair prices o thege tractors to
prevent profiteering by H M. T.?

MAY 14, p;‘f’
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THE MINISTER OF. STATE IN
THE MINISTRY OF INDUSTRY
éinmmw ABHA MAITI). (a) No,

(b) to (d). Do not arise.

Concentration of new Indusivies in
Indusirial Areas

10907. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
Pleased to state,

(a) the reasons why Government
are still allowing new industries to
be set up in heavily industrialised
areas insteag of developilng undeve.
loped areas;

(b) how long Govrnment will take
to make changes in the old paftern
of concentration of industries at one
place; and

(c) whether he proposes to take
example from places like Ghaziabad,
Meerut, Sikandrabad, Modinagar, Rae
Bareilly, Kanpur, Naini; etc. and djs-
courage concentration of large number
of new big industries at particular
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (a)
to (¢). In the Statement on Industrial
Policy laig before Parliament on 23rd
December, 1877, Government have
clarified its policy relating to location
of industries in future. The relevant
para is reproduced below:

“The Government attaches great
importance to balanced regional
develepment of the entire country
80 that disparities in levels of deve-
lopment hetwmna&ﬂmtmﬁm
are progressively redu Govern-
wmhwnm&ﬂihu;‘nmthnt
mogt of the industridl development
that has taken place in our country
gsince independence hag been con.
centrated around the etropolitan
areap and large cities. The result
has been a rapid deterjoration in
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the diving.conditions especially for
the working classes in the larger
cities and attendant problemg of
slums and environmental pollution.
The Government have decided that

no more lcences should be issued to

new jindustrial units within certain
timits of large metropolitan
citieg having a population of more
than 1 million and urban areas with
a population of more than § lakhs
as per the 1071 census. State Gov-
ernments and financial institutions
will be requesed to deny support to
new industries in these areas such
ag those which do not require :n
industrial licence, The Government
of India woulg also consider pro-
viding assistance to 1 large existing
industries which want to shift from
congested metropolitan citles 10
approved locations in backward
areas.”

red et wfewft &t soat o
faearc

10908. it Fo go A¥Y : ¥AT Ny WA
qg @ WY 9T SO fE

Promotional avenues for mp
(Clags IV) Officers

10909. SHRI K, LAKKAPPA: Wwill
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No, 4162 on 1he
21st March, 1979 regarding O
tional avenues for Group ‘D’ (Class
IV) Officers and state:

(a) what are the criteria of promo-
tions of Group ‘D' (Class IV) as
per orders issued by the Cabinet
Secretariat on the 26th May, 1975 in
this regard;

(b) the reasons for creating only
one post of Record Sorter/Record
Keeper in the Department of Personnel
and Administrative Reforms sjnce
May, 1975 and from which date the
said post was created:

(¢) the number of such posts creat-
ed in the Ministry of Home Affairs
and Cabinet Secretariat after 1{he
issuance of orders in May, 1978; and

(d) whether Government would
lay a copy of the saly orders issued
by the Cabinet Secretariat on 26th
May, 1975 on the Table of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and d). A
copy of the orders of 26th May, 1973
is placeg on the Table of the House
which contains the criteria of promo-
tion of Group ‘D’ employees to the
post of Record Sorter/Record Keepers.

(b) A post of the Record Keeper in
Department of Personnel and AR.
was created w.ef 0-5-1978. The
routine clerical work identified jus-
tified creation of only ong post of
Record Keeper.

(¢) No such posty have been created
in the Ministry of Home Affairs and
the Cabinet Secretar{at.
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€opy of Office Memorandum No,
49017/1/75-Ests (C), dateq 26th May,
1975 from Cabinet Secretariat (Deptt.
of Personnel and Administrative Re-
forms) addressed to All Ministries/
Departments,

Subject: —Third Pay Commission’s
Recommendation No.  50(iii)
regarding creation of jobs simi-
lar tp Record Sorters/Record
Keepers etc, for promotion from
the grade of Peons and Daftries
ete.

The undersigned is directed to sy
that the Thirq Central Pay Commis-
sion, in Chapter 8 [(Volume I) of ils
report recommended (Recommenda-
tion No. 50(iii)] that efforts should
be made to identify routine eclerical
work which in certain Departments is
assigned to posts of Recorgd Keepers
ete. anq to create posts (similar to the
Record Keepers) which should be
exclusively filled by the promotion of
Class IV Officials, These recommen-
dations of the Commission have since
been accepted and the Ministry of
Finance etc., are requesteq to identify
routine clerical work with the help
of the Internal Work Study Unit and
also with that of the S.1.U, if need be,
and create posts of Record Keepers in
the revised scale of Rs, 225—308, after
observing the prescribeq procedure.
These new posts woulg be created by
suitable re-adjustments of =existing
strength of the LDCs as they will be
shedding some of their work, thus, no

_extra-expenditure need be incurred

__on the creation of such posts. It has
_also been decideq that new posts so
located would be filled by promoticn
of Class IV officials who pssess the
minimum educational qualification of
Middle Pass.

The Ministry of Finance ete. are
" further requesteq to prescribe appro-
priate tests for assessing the suitable-
ty of eligible Class IV officials for
 promotion to the new posts as located
~in accordance with the procedure pre-
scribed in paragraph 1 above. Mini-
stries/Departments may algg take up
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with this Department the question of
framing suitable recruitment rules for
filling up these posts.
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Capacity of M/s. Pure Drinks

10911. SHRI GOVINDA MUNDA:
Will the Minister of INDUSTRY be
pleased to state:

(a) what is the licensed and instal-
led capacity of M/s. Pure Drinks
group of Industries of thelr warious
plants; i

(b) what is the production in these
plants dyring last five years; -

(¢) whether capacities in some of
their plant; have fiot been fixed by
Government; and

(d)y what action Government pro-
pose to take for the failure of the
firmg in not fulfilling their obligation
in terms of the relevant Government
notification?

THE MINISTER OF STATE IN
THE . MINISTRY OF INDUSTRY
{SHRI JAGDAMRBI PRASAD YA.
DAV): (a) and (c). M/s. Pure Drinks
Pvt, Lid, (Bombay), M/s, Pure Drinks
(New Delhi) Ltd. and M/s. Pure
Drinks (Calcutta) Ltd, hold registra-
tion certificates jssued under the In-
dustries (Development and Regula-
tion) Act where no capacitieg are
mentioned. M/s. Pure Drinks (New
Delhi) Ltd. also hold a licence for the
manufacture of carbonated beverages,
fruit juices for a monthly capacity of
1,60,000 cases, M/s. Southern Bottlers
Private Limited, Madras and M/s.
Punjab Beverages Ltd, Chandigarh,
holg registration certificates jssued
by the Directorate General of Techni-
ca] Development with approved caps-
cities of 60 93 und 86.40 million bottles
respectively.

(b) A Statement indicating the pro-
duction of soft drinks in these plants
during the last five years ig attached.

(d) The Company has been asked
to explain their failure to get the pro-
ductive capacity endorsed on the re-
gistration certificates,

Statement

Production of Soft Drirks (in millien bottles)

8.No. Name'of the Airm  Location

1974

1895 1976 1977 1978

"

t. Mjn. Pube Drinks New Delhi 8s-
Delhi) Limited, i *
2 M{i‘.ﬂ P:i Drinks Private Bombay 7583
8. My, Pure Drinks (Cal Onlcutt 2y’
E & 5 04
4. M/s, Southern Bottlers Madras 19'86
Pivaip Lieiited, - .
5 Mxh‘..?u;m Beversges, Ohandigah 4570

0850 10871 981 6864

4980 5729 g0y 2¢° €8
46 355 3T . 13°95
12 41 14' a2 8'n §'08
3460  qbas  av'gy 965

1 "

T e — -
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Mainag of the Indnstries in Mechanised
Beotion fn Match gndustry

10912, SHR; MADHAVRAO SCIN-
DIA: Will the Minister of INDUSTRY

‘be pleased to state:

(a) the names of the industries in
mechanised sector in mateh industry;
.and

(b) what is the assessment by Gov-
ernment about the employment at
present being provided in the mec-
hanised and Small Scale Industries of
the match industry?

THE MINISTER OF STATE N
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
‘DAV): (@) M/s WIMCO Limited
who are the only match manufacturers
in the mechanised sector have got five
unity one each at Dhubri (Assam),
Alam Bazar (Calcutta), Ambarnath
(Bombay), Madras (Tamil Nadu) and
Bareilly (U.P.).

(b) It iz estimated that the erhploy-
ment in the mechanised gector is of
the order of 6988 and in the non-
mechanised sector 54229,

Police action on F.LR.

10013. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
HOME ATFFAIRS Dbe pleased to state:

(a) whether Government are aware
‘that Police in Delhi do not take any
action evey after the First Information

Report lodged with it;

ib}ﬁm,wheﬂla'mmenmheuu
have come 0 the notice of Govern-

{e) whether the Police did not take

=

(@) it »o, the reasong therefor?

MAY 38, 1075
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THE +MINISTER OF , AN
THE MINISTRY OF AFTAIRS
AND IN THE MIN Y OF LAW,
JUSTICE AND COMFPANY AFFAIRS
(SHRI S, D, PATIL): (a) and (b).
No such case has come to Govern-
ment’s notice,

(¢c) ang (d). A written complaint
by one Shri Mahabir Singh Yadav of
Krishna Kunj, Khureji, Shahadara
was received by the Deputy Commis-
sioner of Police (East District) alleg-
ing therein manhandling of his gon
by some policemen, The allegations
were looked into by the S.H.O. Gandhi
Nagar but they were not substantiat-
ed, Assistant Commissioner of Police
Gandhi Nagar is presently inquiring
into the case,

FLR, filed with Seelampur Police Post

10014. SHRI K. A. RAJAN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that FIR
No. 1348 D.D. No, 15A dated the 22nd
May, 1078 was flled with Seelampur
Police Post in the matter of death of
a ten year old gir] in an wccident in-
volving three wheeler scooter WNo,
DHR-1038.

( whether it is 2 fact that con-
cerned suthorities have not taken any
action in the matter;

(c) whether it is a fact that SHO
of Seelampur Police Thana refused to
meet the father of the girl;

(d) §f so, the purticulars thereof
m%thcaction beina iaken - Against
SHO;

(e) whether his attention has been
drawa to & letter in Hindl Jamyug
Delhi dated the 26th April 1¥9; and

(f) if 50, the action being takin to
see that jusfice iy dome to aggrived
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, oOF BTATE IN
ﬁxmm OF HOME A¥FAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (), F.LR. No. 348 was flald at
Scelampur Police Post opn 22-5-1078
in connection with death of a ten year
old girl in an accident involving a
three-wheeler scooter No, DHR-
1988, A case was registered under
Section 279/337/304-A of the LP.C.
and the driver of the scooter was
arrested, The case is now pending
trial in the Court. The Government
is aware of the Article on the subject
in Hindi Janyug dated 2§th April,
1979. The allegations made in ‘b’ and
‘e* are not correct.

Implementation of reservation orders
for SC/ST Stenographers service

10915, SHRI MOHAN LAL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

{(a) whether the reservation orders
contained in the Department of Per-
sonne] and Administartive Reforms
OM, No. 27/2/71-Estt(SCT) dated
the 27th November, 1972 for Schedule-
ed Castes and Scheduled Tribes are
being implemented in making pro~
motions from Grade C to Grade B and
from Grade B to Grade A of Central
Se;retariat Stenographers’ Service;
an

(b) it so, the numbeyr of Scheduled
Castes and Scheduled Tribes em-
Pployees to Grade A and B
of Centra) Secretariat Stenegraphers’
Service during last two years?

m MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE WNISTRY OF LAW,

W . PM'DZ-) Ao e air
collected

(l)Yﬂ.ﬂr
(b, Information is belng
iﬁ%ﬂ;mnﬁmmm@:m

of Rules of recroitment in
ang Gram Udyog Bhavan

10016. SHRI RAJE VISVESHVAR
DAQ: Will the Minister of INDUSTRY
be pleased to refer to the reply given
to Unstarred Question No. 7418 on the
18th April, 1979 and state:

(a) whether there has been vicia-
tion of Rules of Recruitment and also
in promotiong in the Khadi and Gram
Udyog Bhavan, New Delhi;

(b) whether it {8 also u fact that
seniority and merit was also not con-
sidered in some cases of employees of
the Khadi Gram Udyog Bhavan, New
Delhi in promotion;

{c) whether Government propose to
remove such complaints to avoid such
resentments among the employees;
angd

(d) whether Government propose
to inquire into this matter ang if not,
the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAY): (a )and (b). The cadrewise
seniority of the staff of Khadi Gramo-
dyog Bhavan, New Delhj hag been
finalised by the Khadi and Village
Industries Commission from 1st
October, 1974, Promotiong have been
given gince then in accordance with
seniarity with approval of the Staff
Selection Committee.

(c) und (d). Do not arise,
wen skw ot fawt & gwe oo who el
N dew

10917, =t ww wenw: Wy
' 1979, ¥ wardfier sor

durt 4020 @ Fer & wiv Toy ot
wor v e
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Persons killed by Mizo Hostiles

10919, SHRI KIRIT BIKRAM DEB
BURMAN: Will “the Minister of
HOME AFFAIRS be pleaseq to statell

(ay the number of persons killed
by Mizo hostiles in Mizoram, Tripura,
Manipur and other surrounding areas
separately, during 1979 so far;

(b) the details of the major inci«
dents of hostilities perpetrated by
Mizos during the period; and

(c) the steps taken to rehabilitate
and compensate the victims/their
families by the Central and State
Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) The number of persons killed
during 1st January, 1979 to 30th” April
is as follows:— :

Mizoram | 5 = ; . Two

Manipur, Tripura and other
surrounding areas ; Nil

(b) Details of major incidents from
1st January, 1979 to 30th April.

Mizoram

(i) Security Force personnel :
shot dead . . : 238

(#¥) Govt. Vehicles hijacked , ._

(iii) Govt. money looted/
robbed (involving an &
amount of Rs. 2,36,350/-) S3

(iv) Police official kidnapped ]
(later released) s

(v) Firing on Security Forces
patrol 2 incidents (one Jawan
injured in each
incident).

There was no major incident in

Manipur, Tripura and other surround-
ing areas. i

(¢) Information is being collected
and will be laid on the Table of the
House. e
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Dyeoities in Delhi

10020, CHAUDHARY BRAHM
PRAKABH: Will the Minister of
HOME AFFAIRS be pleased to state:

(&) whether it is a fact that a gang
of dacoits committed a series of dacoi~
ties, and escaped with cash gnd jewel-
lery after firing and injuring ai least
8 dozen persons who resisted them in
Mehrauli, Delhi;

(b) whether gny of the gucoits has
since been apprehended;

(c) what 1s the main reasons for
the police failng to apprehend
dacoits;

(d) whether it is a fact that the
caseg of dacoitieg have jncreased much
in the recent past in the capital; and

(e) if so, the main reasons therefor?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) tg (c) Yes, Sir, Two cases of
dacoity vide FIRs No. 178 and 174
dated 2-5-1979 under sections 395/397
IP.C. were registered at P.S. Mehrau-
i FEleven persons received simple
injuries in these cases in an attempt
to resist the attack of the dacoits. No
arrests have been made so far and tha
investigation is in progress,

(d) and (e). Twenty nine cases of
dacoity were reported in Delhi during
the periog 1-1-1879 to 30-4-1979 This
is against 82 guch yeporteq cases
during the corresponding period of the
preceding year,

Location of office of the Chairman of
J.CL

10821, SHRI C M. MABATA: Wil
the Minister of INDUSTRY be pleased
to gtate the location of the office of
Chairman of the Jute Corporation of
India und i3 activitiey from there?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(R JAGDAMEI PRASAD YA-
DAV): The office op the Chairman-

cum-Managing Director of the Jute
Corporation of India is located in
Calcutta, The Chairman presides over
the meetings of the Boarg of Directors
who are responsible for the manage-
ment of the affairs of the Company,

firge wifer wedt wt e @
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Capacity of production felt by M/s.
Porritis and Spencerg

10923. SHRI ANANT DAVE; Wil
the Minister of INDUSTRY be pleased
to state:

() whether it is a fact that M/s.
Pornits ang Spencers have heen pro-
ducing Felt over and gbove the san-
tioned installed capacity;

(b) whether Government hava gone
into the matter; and

(c) if so, what action has been
taken against the company?

THE MINISTER OF STATE IN

THE MINISTRY OF NDUSTRY
(EHRI JAGDAMBI PRASAD YA.
DAV): (a) No, Hir

(b) and (c). Do not arise,
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Censorship of mail for Shri Rajaneesh
Ashram

10925. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whethey it is a fact that the per-
sonne] snd business mail delivered to
the Shri Rajneesh Ashram at Pune 18
constantly censored;

(b) whether a complaint in this
connection is lodgeq with the Minister
of Communications and 1f yes, the
details of complaint;

(¢) whether the complaint is certi-
fieq by Assistant Post Master Pune;
and

(d) the reasons for constant cen-
sorship and -whether this would be
continued?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) to (&) The Minister of Com-
muncations has received a complaint
that many of the letters addressed to
the Rajneesh Ashram were found to
have been opened Photostate copies
of certificategy from the Assistant Post
Mister Pune were enclosed with the
complaint. Facts are being ascertain-
:d from the Government of Maharash-
ra.

e wafe Wt wy fear ww
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Rules regarding acceptanoce of travel

granis, hospitalily and maintenance

allowance and honorium from foreign
Government by M.Ps,

10927. DR, SUBRAMANIAN SWA~
MY Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are any rules
concerning the mcceptance of travel
grants, hospitality, maintenance al-
lowance per diem and honorarium by
Member of Parliament from Foreign
Governments or foreign funding agen-
cics; and

(b) 1f so, the names of the Mem-
bers of Parhament who have accepted
such hospitality under the rules bet-
ween the months of June, 10878 to
January, 1979 from the U.S, Govern-
ment?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Section 9 of the Foreign Contri-
bution (Regulation) Act, 1976 re-
quired prior permission of the Central
Government for acceptance of foreign
hospitality by certain categories of
persons, including Members of Parlla-
ment.

(b) Shri Kanwar Lal Gupts, Smt.
Mrina] Gore, Shri Laloo Oraon and
Shr1 Nanaji Deshmukh were granted
permission under section 9 of the
Foreign Contrbution (Regulation)
Act, 1976 for acceptance of hospitality

from the U.S. Government during this.
perlod,
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10028. SHRI JANARDHANA PO-
“OJARY: Wil] the Minister of INDUS-
TRY be pleased to state:

(a) whether Government's atten-
tion has been drawn to the statement
of Shri G, D. Birla and published in
the local dailies of 2nd April, 1979
‘State Sector will never improve’; and

(b) if so, the reaction of Govern-
ament thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA.
DAV); (a) Government have seen
‘the speech made by Shri G. D. Birla
on lst April, 1979 at a luncheon
session of the 52nqd Annual General
Meeting of the Fedcration of Indian
Chamberg of Commerce and Industry,
whetsin he has referred to the per-
formance of the public gector and the
losseg incurred by it.

(b) Government have already clari-
fled the future role of public sector in
para 21 of the Statement on Industrial
Policy laid before Parliament on 23
Decantber, 1977. 1t hag been maude
clear in the Statement of Industrial
Policy that it will be the endeavour
of the Government to operate public
sector enterprises on profitable and
efficient lines in order to ensure that
investment in these industries pays
an adequate return to society.

Annual Plan of Earnalaka

10929, SHRI K. S, VEERAHA-
DARAPPA:. Wil the Minisier of
PLANNING be pleased to state:

(a) whether the annual plan of
Karnataka for the year 1979-80 has
been submitted by the State of Kar-
nataka and approved by the Union
‘CGovernment;

(b) if so, what are the details of the
‘outdays and the targets Axed there-
under; and

"MAY 16, 1090
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(c) what is the rate of agricultural
and industrial growth contemplated
under the annual plan for that State?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHAMAN): (a)
and (b)., The proposals of Kurnataka
Government for the State’s Annual
Plan for 1879-80 have been considered
in consultation with the State Gov-
ernment. The exact gize of the State
Plan and the sectora]l break-up have
not yet been finalised us the amount
to be provided in the State Plan on
account of such Centrally Sponsored
Schemes as are transferred to the
State is being worked out,

(c) Estimateg of agricultural and
industrial growth will be workeq out
by the State Government ufter the
finalisation of the Plan.

Alleged complaints Re. distribution of
production of Hindustan Photo Film
Corporation

10930. SHRI MUKHTIAR SINGH
MALIK: Wiil the Minister of IN-
DUSTRY be please( to state:

(2) whether Government have
received complaints regarding the dis-
tribution of production of Hindustan
Photo Film Corporation; if so, the
details thereof; ang

(b) whether any steps have been
taken by Government to streamline
the distribution system of the products
of this Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR! JAGDAMBI PRASAD YA-
DAV): (a) and (b). Due to the delay
in the arrival of imported stocks and
strike/lock out in Hindustan Photo
Filmg Manufacturing Co.(H.E.F.) the
consumers experienced some difficulty
in procuring their requirements of
films recently. The lock out has since
been lifted and the company ‘advised
to make wrrangemenis to rush stooks
of itg producty to different centres to
meet the demand. The Gov
have also decided to import ;
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quantity of roll fjmg in finished form
to tide over the present shortage.

The comipany has completed the
take-over of direct distribution of all
its products with effect: from 1st
Octobet, 1878. Wheregs the cige pro-
dutts and medical X-ray films are
supplied directly to the consumers,
photo paper und toll films are being
sold through more thap 1,800 dealer
putleu in the country. Four more
depots in addition to the existing
seven are proposed to be opened
shortly, The present distribution
arrangements are working satis-
Tactorily.

Import of Rell Film

10881 SHRI SHANKERSINHJI
VAGHELA- Will the Minister of
INDUSTRY be pleased 1o state:

(a) whether it is a fact that certain
vested interests are trying to help
import of Roll Film at the cost of
HPF and production of H.P.F. has
been intentionally brought down; and

(b) if 0, whether Government
posed t§ e nto the M
not, the thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b), The require-
ments of rolly films (Black and White)
of the country, are presently being
met partly by conversion of imiported
jumbo rolls by Hindustan Photo Filins
Manufacturing Co. (H.P.F.), nd part-
ly by imports 1n finished form
through the State Tradings Cor-
poration of The quantum
of imports of filmy in finjshed from
required to fill the gap “between de.
mand and supplies by HP.F, is deter-
mend each year in consultation with
HP.F. and the Photo Goodg Advisory
Committee of STC

The all India annual cohsumption
pattern of roll films during the past
few years has been as follows:—

(In lakh rolls)

297475 197578 1wybgy 197778

Impore . 96 7 50 ;m J
Supplies by H.P.F, 14 98 66 99
110 109 16 99

——

——

Againat the sbove, the production out of conversion progmmme of roll films
in HP.F. during the past 4 years hasbeen pg follows:

(In lekb_ rolls)
197376 197677 978-70
Wi‘ . ' . ' I K h'— Tas in0
Actupls ' ‘

1 [ . ﬂ . ’? w"‘ m

116{est)




Eakancisg the Prices of Tyres

msm HOTIBHO% BOSU:
Minigter of IHDD TRY be
Disased to state:

' (-)mmmmmg

(b) on how many oceasions, the
companies concerned sought the
approval of Gavernment; and

(c) the reaction of Government to
the steps taken by tyre companies?

Glovernment’s for incressing

. MAY 16, 197 .
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maa.mmv:in xmitmu PATIL
Wil tb- ‘Minister of M\* ‘be
pleased o atate: -

‘(a) Whlfhel‘ attenﬁon of Gmm-'
m'ﬂ‘mhm@‘ﬂ :

. (h} how far the uport regarding
BHEL loging tenders to foreign units
is factually correct and detiils thereof;
m .

(c) steps taken to improve upon
the administrative lapses, if any, on
the part of BHEL authorities, parti-
cularly with reference to competition
with the torelgn units? s

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YAI”AV) (a)
Yll, Sir

(b). In recent months, BHEL bave
Iogt & few orders for tyrbines, switch-
gears etc. The details are given below:

(i) BHEL could not meet on it
own the technical specifications re-
quired by M/s, Hindaloc for 2y 67.
MW on the basis of its existing
designs. Hindaleo has placed the ordel
on a consortium of BHEL and Sie-
mens, under which Siemens is pro-.
viding one TG fully, and ‘about 50

_.per cent of the second TG. The value

of the order was about Rs. 10 crores.

(il) The Steel Authority of India
Ltd ﬂmu& a tender for the sup*pls’
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cause the switchgear being made by
BHEL with the technology available
presently in thg high voltage clas
doey not meet the technicyl require-
ments, namely S¥F-8, gpecified by the
customers. The valug of the orders
amounts 10 Rs, 13 crores. Unless
switchgear technology iz quickly
up:raded, large logses in orders are
lckely to occur in the future (to the
tune of about Rs. 10 crores annually).

(v) BHEL's offer for supply of
motors for the Trombay 500 MW
Thermal Power Station has not been
accepted since these were not meeting
the specific requirements of the cus-
tomer.

(c) Necessary steps are being taken
to update the technology.

Election in Sikkim

10834, SHRI CHITTA BASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
Prime Minister made a statement dur-
ing his recent visit to Sikkim to the
effect that Sikkim was added to the
Indian Union in 2 hurry, several laws
have to be enforced in Sikkim before
the election could be held;

(b) if so, the reasons for this ‘hur-
ry’;

(c) the laws which are yet to be
enforced; and

(d) the reagons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
PAIRS (SHRI DHANIK LAL MAN-
y: (a) to (d). There iz no record-
veision of ‘tha Prime Minister's ob-
servstions on the subject during the

visit to Bikkim. When be spoke about
the matter, hiy intention presumably
was to convey thal since the
mkplm.!ﬁﬂcﬂ:mhtofmm
existing po situati

quickly, a full dad sl delérnijas
tion of the extengion of laws could
not be made,

2 Ag regards the question of exten-
sion of laws, the constitutional posi-
tion in relation to Sikkim is definel
in Article 371(¥). Clatise (n) of tils
article lays down that the
may, by public notification,
with such restrictions or modificse
tions as he thinks fit to the State of
Sikkim gny enactment which i im
force in a State in India at the dage
of the notification and clause (k) of
the same article lays down that all
jaws in force immediately before the
appointed day in the territories come
prised in the State of Sikkim or any
part thereof shall continue to be im
force therein until amended or re-
pealed by a competent Legislature or
other competent authority, Having
regard to this position, the need for

i

in
force in the rest of the countiy had
been examined initially at the time
of merger and continues to be exa

e

quirements of the State, As many &%
84 Cenpiral enactments have siready
been extended to the Btate of Sikidm.
The question of extension of other
Centra enaciments is cutrently under
examination in consultation with the

Sgate Government.

Distridution of Profit of Hivdustan
Photo Fitm Corporation

10935, SHRI SHYAM SUNDAR
GUPTA: Wil the Minister of

INDUSTRY be pleased to state:

(a) the names and n of dis-
tributors appointed do far by the Hin-
dustan Photo Film Corporation;

(b) wmni-moa.@am
distribution profit of crores of rupees
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is going to a limited number of fanw- THE MINISTER OF STATE IN
Eins. if 80, the mumber thereot; THE MINISTRY OF INDUSTRY
: (SHRI JAGDAMBI FPRABAD YA~

M DAV): (a) to (c). A statement is at-
t‘d the amount of money as com- tached.

mis#ion paid by this Corporation to

Yheir distributors yearly during the ‘

lagt 8 years; and (d) Hindustan Photo Films Manu-

facturing Company Lid, has already

{ ) whether there is any proposal completed the take-over of direct dis-

der consideration of the Govern- tribution of all its products, with

ment to gell the products of Hindus- effect from 1st October, 1978 with the

tan Photo Film Corporation directly result that all the distributors have

without the distributors and if not, been eliminated from the matketing

the reasons thereof? network,

Statement

xm and daiails appeintmmi ot distributors of products manyfactured by Hindustan Photo Films
576- Uif( aad!ﬁe amownt of commiscion earned b:ang;cm dm&;:g the years 1974-75 lo
1gyo-77-

- - v

8L No. Name of Firm/family Comrmssion eamed (Rs )
197475 1975-76 1976-77

’E

(_:!INE 3
. M. Cine Films, Bombay, (Headed by
?LBTGM:} ] . . . . 16,56,830  15,55,150 16,109,890

9. s. Indu Cipe Agencics, Madras (helonging to

7 A. V. Maiyappan) . e 1,89,407  2,57,398 8,02,995
8. M/s. Central Camera Co., (P) Lid, Bombny
(liended by Shri P, J, Patel) . ‘1,090,082 2,35,149 2,30,136

g Mls, ORWO Films (Eastern Unit), Madras
,(-lnlm to 8hri A. V. Maiyappan) i 9,14,004 18,34,67a  -21,18,650

Hft. ORWOQ Films (Weum Un:t). Bomh.y
5' (bslonging to Shri P, J. Patel) 10,41,773 2514325  96,66,022

6. M/s, Agia Gevacrt India Lid. Bomhy{mdby

8hri D. M. Ghia) . . 3.80,321 7,365,008
1 Ind Ltd., Bom eaded b
T Kok ay] Ao Bobay (Headed by . 1,87,168
WRAY ¢
Rogs Oioe Films Led, Bombay . . . a1,59613  g3,75042  38,77,585

1
2 X-ray and Allied Products, Madcas . . 12,810,898 14,531,907 15,47,977
% Choksi Bos, Bombay . . . . . 476900 163805 11,75485

& ORWO Filoy {Eastern Unit), Madras K “8,06008 8,985,008 m
‘5: QQ*O Pvt. 14d., Bombay v . a4ysss  BaB6Ri lﬁ,:ﬁ’

L i Fa—— Aol
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Naine of Firm/family

51, No. Commission earned (Rs.)

~ 1974-75 197576 revSrr

STILL MATERIALS :
i. Central Camera Co. (P) Ltd., Bombay 531,478 10,514,568 "  12,07,908
3. Asiatic Mercantile Agency, Madras 2,50,267 "5,66,027 .  6,15,50%
3. Gopal Films, Bangalore . 2,883,716  3,43,725 5,171,088
4 Liberty Marketing Co., Secunderabad 2,34,986 354,956 [ 430473
5. A.R. Datt and Sons, Defhi 7,25,285  14,08,141 18,456,880
6, Capital Photo Services (P) Ltid., Calcutta 3,38,030 8,27,125 11,435,408
7. Jaimini Indu Distribution Bhopal 74,158 1,90,284 1,79,708
8. ORWO Films (Eastern Uni(), Madras 1,91,969  2,57,076

(162,302 2,83,088

9 ORWOQ (Pvt.) Ltd., Bombay

Manufactare of Matches by Cottage
Units in Tamil Nadu

10836. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state;

(a2) whether it is a fact that 68 per
cent of match requirements of the
country are being megy by the non-
mechanised sector (proprietary and
partnership concerns) concentrated in
Tamil Nadu;

(b) whether it is also a fact that 10
per cent requirements of matches of
the country are being met by 2700 cot-
tage unita concentrated in Tamil
Nadu; and

{¢) it 80, the steps being taken by
Government to set up units in other
perts of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) Yes, Sir.

{(b) About 10 per cent of the re-
quirements of the matches of the
country are being met by 2700 cottage
units mostly concentrated in Tamil
Nadu.

(¢) The Khadi and Village Indus-
tries Commission fs drawing up a

comprehensive plan fop setting up of
match units in other parts «of,the
country in a phased manner, taking
into account the demand projectipns,
the capability and potential for pro-
gressive expansion in the village in~
dustries sector.

oad € gwit & ofx

10037, oft vt wely :
ot wefn oy vty

T et St O ard o T W TR fs

%) war TR wrer ¥fear e glehd
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o umw) ¢ (W) o gt
(



s Wriiten Ariwers  MAY'IS, 1000 Writben Anetvery 7%

Stay of Forgign Visitors

19888. SHRI BALASAMER VIKHE
PATIL: 'Will the Minister of HOME
AFFAIRS be pleased to state:

(») the normal period of stay allow-
ed tp the foreign visitors in India;

(b) the longest period of stay al-
fowed to any foreign visitor, to whom
it has been allowed and the reasons
therefor;

(¢) whether foreign visitors have
sought Indian citizenship; and

{d) if so, what has been the reac-
tion of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
PAIRS (SHRI DHANIK LAL MAN-
‘DAL): (a) and (b), Visas to foreign-
&rg are granted on individual merits
of the case having regard to the pur-
pose of the visit, the work to be per-
formed and reasons and necessity for
visiting India. The duration of the
stay in India depends upon these con-
siderations and the necessilty for his
continued stay in the country. As no
statistics regarding stay of individual
foreigners are maintained, the infor-
mation is not available.

(c) and (d). Foreigners, who fulfil
the statutory, residential and other
qualifications, have been applying for
grang of Indian citizenship. Their ap-
plicstions, when received, are consi-
dered om merits in accordance with
the provisions in the Citizenship Act,
1985.

wie Nmmﬂ'ﬁ!‘: L

10939 Wt ywem Toy T e
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égmm&}ﬂmtlﬁ afe
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Production of Ashok Paper Mills,
Assam

10940, SHRI AHMED HUSSAIN:
Wiil the Minister of INDUSTRY be
pleased to state;

(a) the production targeted and
being produced since setting up of the
Ashok Paper Mills, Assam, (year-
wise);

(b) whether the production targets
are lagging behind due to power
shortage which is a regular phenome-
non; and

(c) what remddial mesgyres are
heing taken/propostd o be talten to
golve this problem?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA«
DAV): (a) M/s Ashok Paper Milis
Litd., Assam Uniy went into production
in 1976 with gn installed eapacity of
27,000 tonnes of paper per annum.
The production was as indicated
below ;=

Year Production

1976 4,770 tonnes
1971 17,382 tonnes
1978 16,541 tonnes

(b) and (c). The reasons for lower
production is attributed to shortage of
power and the Company has ap-
proached the State Electricity Board
for supply of requisite power.

Officers who visited foreign countries

10041. DR, BALDEV PARKASH:
Will the Minister of INDUSTRY be
pieased to state:

(a) the names and designations of
the officers (Chairman/Dirdetors ete.)
of the public sector undertakings
under the Ministry of Industry who
visited foreign countries on official
visits in the year 1978-79;

(b) the names of the countries visi-
ted and the purpose of their visits;
and

(c) the total days spent by each of
the officia] in foreign countries and
the amount spent on them?

DAY): (a) to (¢), The information is
being collected and will ba laid on
the Table of the House.

wgde fear won
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1 2 3 L]
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3. . . . . ] s a1
4. fugre . . . . 1?7 16 12
5. weitg . . . . 2 - 1
6. WU AMT gy . . . 1 ..
7. fewit . " . " 10 5
8. Wy, T e v . . 7 11
9 quqy : . . . 83 60 46
10. ghcrom . . . i 22 23 13
11. fgamee siw . . : 3 2 4
12. v ofiT wwfic . : . 3 1 2
13, wafEw . : . . 43 45 28
14, Poy R " " . 25 18 7
15. W AW, . . . 18 8 8
16. gas . . . . 143 150 101
17. ®eirge . . . . 1 .
18. v . . . . 1 1
19. Trmiw . . . . . -
20. Ifrar . . . . 7 2 2
21, WG . : ’ - . .
22 YW . ; : " 25 23 9
23. WY . : ; ) 16 17 10
24. ofrw vy . : : . 81 32 28
, 35, fagu : : . o 1 e >
26, JUT MAW . . . 58 4 26
27. qfeww dwwr . . . 56 40 23
28. Ow W e T feur mar . 586 6 3
o . . : . 662 518 348
farwrew—I1

1976~78 % wrh fivdt 7@ wirifire et wr ot wre st qufd arer fawor

y
.

g ST 1076 1977 1978
1 2 3 ‘4
1
1. argefie s . : . 79 13 24
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1 2 3 4

3. wawc oy Wi wfve AW . 1 . %
&WW(W!M!M) . 2 1 3
5. fuwelt & IwEwe . . 70 90 88
6 ye EWt | . . . 3 ‘ s
7. sforgr . . . . 15 17 13
8 wivaiifs iy . . . 53 48 29
9 Wi e . . ‘ . 14 12 o
10, pfy sy . . 8 1 1
11 ﬁﬂwmwﬁ : ; 1 1 1
12. fufew AR aur Ghfrrd avm . 31 12 11
13. wiwfere watow aur oy qeey 1 4 .o
14. fuficer of wew fafeen frar oy ! e _p
15. wreifs s . . . 5 ] [
16. dwnfaw TwTer . . .. 3 1
17 m&«,mmm .. - .
15. SHTE . . . (] 3 .
mm(miﬁm) . . 103 79 52
20. arfes of feer x| ; 1 1 e
21. (e Tl : . ) 7 4 9
22 wiwfaat @ 9wl . 55 39 43
23 W (ﬁﬂmw&wﬂ) . 45 20 19
24. SR wwr Ay (mmaﬁa) 29 ) 4
25 wHlY . . . 23 29 14
26 i (ﬁen)m . . 21 32 8
27. wrw ofwres semr . . 20 7 7
28. wAwfy dw oW wweafir : i 22 4
29. A

T — , : '
30. wy W wyd : : : 10 ] 1
31. wwy—awd A gy . . 10 13 12
32 wy W fwdfer | . o 1 . 2
33. wiw . . . '3 3 2
34, wufiom . . 4 2 3
uﬁamwm . . 5 4 4
36 awf I . . . 3 2
37. goar I . . . . = S .
38, fafirw S : : , 1 o 1

gy . : . " 663 - 518 348
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wfrer * , . 3 1 3
Li (i 2 13 3

Rl oo i N 8 10
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ar 121 140 138

LAS. Oficers in Delhi

10943, SHRI DHIRENDRA NATH
BASU: Will the Minister of HOMB
AFFAIRS be pleased to state:

(a) whether it is g faet that the
number of IAS officers posted in
Delhi Administration is 47;

{b) whether out of 47 IAS officers,
#1 pficers gre getting special pay
hn(in; from Rs. 150/ to Rs. m{-

(c) it so, the details thereof?

THE MINISTER Of STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAl, MAN-
DAL): (a) There are 47 IAS officers
posted in the Delhi tion
including the Muni¢ipd] tion
of Delhi, the Delhi Financial Corpo-
retion, the Delhi State Industrial
Development Corporation and the
Delhi Tourlsm Development Corpo-
ration.
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(b) % (o), Qut of the 47 officers,
3 ar® on leave, The special
{;z by she ufficers ig ag fol-

8=

(i) Number of officers drawing spe-
cial pay of Rs  300/- per
mopth: 13

(ily Number of officers drawing
pay of Rs 200/- per

month: 10
(i) Number of officers drawing
special pay of R, 150/~ per
month, 6

(iv) Number of officers pot diawing
any specia pay

Categorigation of Engineers and
Architects

10044. DR, RAMJI SINGH: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to refer
to the replies given to the Unstarred
Question Nos. 6677 and 6712 on the
11th April 1979 and state:

(a) reasong for categorising Engi-
neers ang Architects g5 ‘Administra-
tive’ and persons working directly
under them a3 ‘“Technical”;

(b) whether persong like gardner,
plumber, mason, welder, polisher,
mate, carpenter eic. (termed gas
technical) are contributing towards
research;

(e) it so,

categorywige
thereofs and

details

(d) if not, the basis for excluding
Engineers, Architects, Doctors, Nurses
apd Campounderg ete. from technical
category?

THE OF STATE IN
P e

ENERGY, NICS,

%
SCIENCE _AND Y &
SPACE (PROF. SHER ) (a)

fo (d), The Governing Body of the
CSIR topk a declsion to rpeclepsity
the staf of the CSIR inte three
categorjes namely, Scisntific, Tech-

nica] and Administrative
cajegories of inimﬁm

cal, Auxiliary Technics] and Admi-
nmstrative existing earlier. The posts
of plumbers, masons, welders, etc.
earher classified ‘Auxiliary Technical
have been re-classified ws “T'echnical’.
The Governing Body decided at that
time that Engineers and Architects
of the CSIR be classified as ‘Admi-
nistrative’ Doctors, Nursés gnd
Compounders etc. concerned with
socral/community services have also
been excluded from the ‘Technical’
category.

The position regarding classification
of the posts of Architects, Engineers
ag ‘Administrative’ is somewhat gno-
malous, The matter is therefore be-
ing reconsidered, ‘

qutere Tyl & wiven o & afget oo
qoes
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10046. SHRI K. PRADHAN: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) the number of districts indus-
tries centres Government have decid-
ed to be set up in the State of Orssa
during 1979; and

(b) what are the production targets
and output of centres so far get up?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) All the 18 Districts of
Orisga have already been covered
under the District Industries Centres
mmmme during the year 1978 it~
self,

(b) District Industries Centres are
promotional institutions and not
directly engaged in production acti-
vities. However, from the progress
report received from the Government
of Orissa, it has been observed that
#7183 entrepreneurs have been iden-
tified and for assisting them to choose
appropriate industrial opportunities,
1405 project profileg have been pre-
pared. This hgs resulted In  estab-
lishment of 2885 units in the decen-
tralised industrial sector providing
additional employment to 11484 per-
sons, 3082 units have been granted

MAY 16, 1972
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of Rs. 200.22 lakhs hay provided
by the financing institttions and cash
subsidy worth Rs, 3128 lakhg hss
been provided to 114 units,

The State Government propese to
promoke 1300 small scale and 7405
artisan-based unity in the districts
which are expected to produce goods
spproximately worth Rs, 1520.00 lakhs
annually providing employment to
22154 persons during the year 1979-
80.

Applications for seiting up of Cement
Factories in Gulbarga (Karnataka)

10847. SHRI § R REDDY: Will the
Minister of INDUSTRY be pleased to
state:

(a) what 1s the number of applica-
tions pending for licences for cement
factories n the District of Gulbarga
(Karnataka); and

(b) the reacticn of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Three.

(b) The applications are being pro-
cessed.

Names of Companies, amount and ttems
of Foreign Collaboration

10948. SHRI KANWAR LAL GUPTA:
Wil the Minister of INDUSTRY be

pleased to state:

(a) how many new collaborations
were made with foreigners in the last
2 years;

(b) the names of the Indian com-
panies who made collaborations along
with the names of the foreign col-
laborators in the last 2 years;

(c) the names of the {tems which are
being er Wwill be manufactured by these
eollaborations;
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(&) the total amount of foreign money
invested 'in India on account of these
collaborations in two years; and

(e) how much amount has been paid
by the Indians to the foreigners for
collaborations and money paid to
foreigners in the form of salaries or
perquisites for collaborations?

‘THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
to (d). During 1977 and 1978, 574
foreign collaboration proposals were
approved by Government. Quarterly
lists giving details in regard to names
of Indian pariles, names of foreign
collaborators and the jtems of manuy-
facture are available in the Parliament
Library. The proposals approved in-
velve foreign investments to the ex-
tent of Rs. 400 lakhs during 1977 and
Rs. 940 lakhs during 1978.

(e) No centralised information |is
available in the Secretariat of Indus-
trial Approvals in regard to payments
made by Indians to foreigners hy way
of salaries or perquisites.

Foreign Collaboration in Automebille
) Bector

10049. SHRI C, K JAFFER SHA-
RIEF: Will the Minister of INDUSTRY
be pleased to state:

(a) what are the details regarding
the requests received from the pablic
undertakings and private firms seeking
foreign collaboration in the automabile
during the last three years;

(b) the names of the public under-
takings/firms that have been allowed
foreign collaboration along with the
names of the countries and the condi-
tions on which collaboration has been
allowed; and

(c) the reasons for rejecting the re-
maining requests?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITD): (a) and (b). A
Statement is attached. As indicated in
this Statement no such request has

been rejected.
(c) Does not arise.
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Disparily in superamnmation age of
Secrofaries

10850. SHRI BHANU KUMAR
SHASTRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the age of superannua-
tion 1n respect of Secretaries to the
Government of India is 58 years and
whereas the Secretaries outside Gov-
ernment in autonomous and indepen-
dent organisations/offices go upto 60
years;

(b) if so, the names of such estab-
lishments and justification for such
disparity m superannuation age,

(c) Government's policy 1n this re-
gard and steps taken to enforce it

equitably,

(d) whether any durections have been
given by his M nistry to such estab-
lishments where the superannuation age
is 60 years and if so, details thereof;
and

(e) it not, whether Government pro-
pose fo issue necessary directions in
this behalf te such offices and if so
what?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS
TICE AND COMPANY AFFAIRS
{SHRI 5. D. PATIL): (a) and (c). The
age of retirement of Centrsl Govern-
ment employees including Secretaries
to the Government of India, is uni-
formly regulated by the provisions of
¥R. 56, Except a workman or a pre-
1838 enirant or a Group D employee,
every Government servant ghall retire
from service on the afiernoon of the
last day of the month in which he at-
taing the age of 58 years, If such a
Government servant is working in an
sutonomous or independent organise-
tion/office, his age of retirement would
not change.

(b) No such information is available
in this Department,

(dy No Sir.
(e) Does not arise,

MAY 16,1979
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Rajasthan Woollen and Bhoddy Mills

10951. SHRI O. V. ALAGESAN: will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that Rajas~
than Woollen and Sheddy Mills Asso~
ciation have represented grievances of
the smaller units 1n the State in mar-
keting their products; and

(b) 1if so, what are their grievances
and what steps Government propose
to take to remove their difficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). The Rajasthan Woollen and
Shoddy Mlls Association has repre-
sented for continuance of excise duly
on the Carded gilled silvers containing
more than 50 per cent by weight of
wool calculated on the fibre content,
This duty was introduced in the Bud-
get for 1979-80. The Association has
sought continuance of the new excise
duty on the reasoning that it would
prevent unfair competetion by big
mechanised umts with small-scale
spinning umts manufacturing carpet
yarn, There have been some counter
repregentations for removal of this duty
as well

Equating of Sienographers Grade ‘C'
with Assistants

10052. SHRI SUBHASH AHUJA:
Will the Minister of HOME AFFAIRS
be pleased fo state:

(a) whether Stenographers Grade ‘C’
ot Central Secretariat have been squat-
ad with the Assistants of Central Gov-
ernment; and

(b) if s0, facts thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AIRS8 AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFTAIRS (SHRI
8 D. PATIL); (a) and (b): As the
Bienographers Grade ‘T’ and Amis
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tants belong to two different Services,
the question of equating them doed
not arise. However, Stenographers
Grade ‘C' are allowed to compete
along with Assistants in the Limited
Departmental Competitive Examina-
tion held by Union Public Service
Commission for filling up of 28 per
cent vacancies in the Section Officers’
Grade. They are also considered along
with Assistants for comparable ex-
cadre posts provided they possess the
requisite gqualifications and experience.

Seeking of auto know-how by
Sri Lanka

10953, SHRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Sri Lanka has sought
for auto know-how from this country;
and
reaction

(n) 1t so, Government's

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) & (b). It
was indicated during the meeting of
the Indo-Sri Lanka Joint Commission
held 1n June, 1978 that the Sri Lanka
Government would invite offers from
foieign coilaborators for projects in
the gautomotive sector. Interested
Invian firms would also have an
opportunity to submit their offers.
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Self-employment Scheme by N.T.C.

10955. SHRI KUMARI ANANTHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the details of self-employment
scheme launched by national Textile
Corporation in Bihar, which is being
financed by the State Bank of India;
and

(b) whether such a scheme is likely
to be implemented 1n other states
also?

THE MINISTER Of STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV)! (a)
The details of the Self-employment
Scheme as launched by National Tex~
tile Corporation, Ltd., throughout the
country including Bihar are given
below:—

(1) Candidates in the age group
of 18—35 are enrolled ta work as
BSales Representatives for selling
NTC fabries on comuosssion basis.
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A commission af 15 per cent is paid.

(2) Candidates are given 15 days
training in marketing accounts, ete.

(3) The selected sales representa-
tives are guided of the market re-
quirements where they are to
operate.

(4) Unsold goods, if uncut and
undamaged, are taken back.

(5) Scissors and metre scales are
provided free of cost.

(6) State Bank of India and their
associates give loan of Rs. 1000 for
purchase of cloth and Rs. 300 to
Rs. 400 for purchase of cycle.

(7) The interest on the business
loan is concessional.

(8) The bank loan are given on
personal guarantee,

(9) The sales representatives will
be marketing the ent're range of
NTC {fabrics.

(10) Preference is given to the
SC/ST candidates.

(b) The scheme has been imple-
mented throughout the country.

Termination of services of employees
of BAARC. during emergency

10958, SHRIMATI MRINAL GORE:
Will the Minister of ATOMIC
ENERGY be pleased fo stale;

{a) whether it is a fact that services
of some employeesa of the Bhabha
Atomic Research Centre have been
terminated during the Emergency;

(b) whether it is a fact that services
of a number of employees were ter-
minated ynder Rule 5 of CCS Rules;

(¢) whether most of the employees
whose services were no  terminated
have been reingisted;

MAY 18, 199
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(@) whether 1there are some em-
ployees who have been reinstated but
bave not been paid thelr back wages;
and

(e) it so, the reascns thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
& TECHNOLOGY & SPACE (PROF.
SHER SINGH): (a) and (b). Yes, Sir.
The services of twenty temporary em-
ployees were terminated under Rule 5
of the Central Civil Services (Tem-
porary Services) Rules, 1965.

(e), (d) and (e). Five out of them
were later reinstated in service. No
back-wages have been paid for periods
during which the employees were
treated tp pe as an extraordinary leave
This 13 as per existing rules on the
subject.

Complaints received under Delhi
Police Bill

10957. SHRI R. L. KUREEL: Wil
the Minister of BOME AFFAIRS be
pleased to state:

(a) the details of the regulations
issued by the Commissioner of Police,
Delhi under the Delhi Pelice Bill under
clause 28(1)(0) of Delhi Police Bill,

(b) the number of complaints re-
ceived by Commissioner of Police,
Delhi from the residents of Delhi dur-
ing the period from 1st July to 1st
November, 1978 for action under
clause 82(1) of Delhi Police Bill; and

(c) action taken thereon?

THE MINISTER OF ETATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No reguletions have been issued by the
Delhi Police u/s 28(1) (9) of the Delhl
Police Act.

(b) and (c). Only one oemplaint was
received by the Commissioner of
Police. One person was arrested in that
connievtion and produced in the Court
which fined Kim Rs. 30 on 1141570
Besides, 14 persons ‘were
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during the period from 1st July to 1st
November, 1978 for using loud speakers
without permission.

Resolution demanding civil rights for
Naga peopie

10958. SHR] HOPINGSTONE
LYNGDOH:

SHRI P. A, SANGMA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government's attention
has been drawn tewards a resolution
passed at a public meeting in New
Delhi under the Presidentship of emi-
nent jurist Shrn V. M. Tarkunde de-
manding stoppage of harassment and
torture und restoration of civil rights
for the Naga pcople;

(b) if so, the react.on thereto, and

(c) the measures adopfed to remedy
the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Gevernment has seen press reports re-
garding the meeting,

(b) The Government of Nagaland
have informed that they are nol aware
©of any harassment or demal of civil
rights to the people of Nagaland,

(¢) Does not arise.

Extenslon of reservation in services
for Scheduled Tribes

10059. SHRI BAGUN SUMBRUI: will
the Minigter of HOME AFFAIRS be
Pleased to state:

(a) whether it 15 a fact that some
tribal members of Parliament have sub-
mitted a memorandum to the Prime
Minieter suggesting the extension of
Teservations in services for the Sche-
duled Tribes beyond 1980;

(b) it so, the details thereof;

(c) whether Government propose to
set up a separaté department to deal
exclusively with the problem of Sche-
duled Tribes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHIR1 DHANIK LAL MANDAL): (a)
and (b). A memorandum was submitited
stating that reservations in services
may be extended beyond 1980, that
separate service examinations and
interview  boards may be necessary,
that vacancies for Scheduled Tribes
should not be dereserved in favour of
Scheduled Castes or others, and that
proper training should be given to en-
able Scheduled Tribes candidates for
jobs from the village to the adminis-
trat’on level, In addition the memo-
randam contains suggesticns for de-
velopment of agriculture irrgation,
forestry, fisheries, education, com-
munications, industries, the allotment
of lands and house-sites the proper
and full utilization of funds and the
prevention of exploitation.

{c) and (d). The Tribal Develop-
ment Division set up in the Ministry
of Home Aflairs deals exclusively with
the problems of the Scheduled Tribes.
There is no proposal at present for
setting up a separate department.

Verification of Membership of Unions/
Assoclations in Government services

10880. SHR1I BHAGAT RAM:
SHRI AJIT KUMAR SAHA:

Wil the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether any procedure of veri-
fication of Membershlp of Unions/Asso~
clations in Government services has

been prescribed; and

(b) if so, whether it is diffegent for
(Government employees from the one
prescribed for public and private sec-
tors employpes?



103 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) No, Sir.

(b) Does not arise.
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10962. SHRI D. D. DESAI: Will the
Mimster of INDUSTRY be pleased to
state:

{(a) wheiher any agreement has been
signed between the Industries Minis-
ters of India and Algeria in connection
with {he supply of crude oil recently;

, {b) whether Algeria is going to sup-
ply one million tonnes of crude oil to
India in the month of June, 1879; and

(c) if so, the details thereof?

MAY 16, 1879
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATT ABHA MAITI): (a) to (c). Dur~
ing the recent visit of the Algerian
Minister for Heavy Industiry, several
industrial projects of cooperation were
indentified in his discussions with the
Union Minister of Industry envisaging
the participation of Indian firms A
memorandum of understanding in res-
pect of these projects was concluded
between the two Mimsters. Exchange
of views took place on the possibilities
of Ind:a purchasing oil on a long-term
basis from Algeria. It was agreed that
further discussions would take place
on this matler between the concerned
organisalions of both the sides.
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Training te police oficers for dealing
with asesemblies of political

demonstrations

10964. PROF. P. G. MAVALANKAR!
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are giving
any special traiming to senior and ex-
perienced police officers 1n the country
m the matter ¢f efieclively and honour-
ahly deerling with assemblies and
crowds of political agitators and de-
monstrators;

(b) if so, how and when; and

(¢) 1f not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
tSHR1 DHANIK LAL MANDAL): (a)

Yes Sir,
(u) A note 1s uftached.
(c) Does not arise.
Note

Officers of the rank cof Assi<lant
Superintendents of Polce are given
iasic course of {raining at the
National Police Academy, Hyderulad.
Officers of the rank of Deputy Superin-
tendent of Police, who are recruiled
by several Stales in the country are
given {ralning in their respective
Police 'Training Colleges. The in-
gredients of training for the Assistant
Superintendent  of Police at the
National Police Academy and the
Deputy Superintendent of Police in
the State Police Training Colleges are
the same as laid down by the Com-
Mmittee on Police Training, which sub-
milted its reporli in 1973. The course
Content relating tc the matter dealing

With assemblies and crowed are as
follows:—

INDOOR
Maintenmce of Order:
() Counselling and mediation

(i) control of lawfuyl and unlaw-
ful assemblies.

(liiy Agitations—political. com-
munal, linguistic, agrarian, labour
and student.

RELEVANT LAW

Criminal Law Amendment Acts,
1932 and 1861. Criminal and Elec-
tion Laws (Amendment) Aci, 1969.
Maintenanee c¢f Internal Securily Aect,
1971. Unlawful Aclivities (Preven=
tion) Act, 1967. Prevention of Sedi-
tious Meetings Act, 1911, Indian offi-
cial Secrels Act, 192%—scope during
emergencies.

OUTDOOR
(‘rowed Control
A. Lathi Dnll
B. Mo" Dispersal Drill (riot drill)
C. Tear Smoke
Ficld craft and Taclics.
Unarmed Combat.

Apari from the training imparled as
ahove, specialiscd courses are run by
the Internal Securily Academy at
Mount Abu for the Effeclively dealing
with assemblies and crowds. The
details of the courses are as follows:—

(1) 3 Weeks’ Internal Security
Course for Depuly Superintendents
of Police (8 courses per year)

(2) 10 days' Internal Securily
Course for District Magistrates and
Senicr Superintendents of Police (4
courses per year)

(3) 6 days’ Infternal Security
Seminar for Deputy Inspectors
General of Police (4 seminars per
year).

These courses are open to all
Central Police Organisations, States
and Union Territories. The average
capacity of each course is about 20.
Till new the Internal Security Acade-
my has trained 154 Deputy Superin-
tendents of Police, 68 Senior Superin-
tendents of Police and District Magis-
trates, 74 Deputy Inspectors General
of Police. It is contemplated that
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most of the officers of the senior level
wili be put through these courses
during the coming years.

Working Group to Assesy success and
fallur of Family Planning FProgran-
mes

10965, SHRI DAYA RAM SHAKYA.
Will the Minister of PLANNING be
pleased to state:

(a) whether Planning Commission
set up a working group on population
policy;

(b) whether the Working Group
will consider the success and failures
of the family planning programme and
demographie situation for the current
and the subsequent plans; and

(¢} if so, how much time has been
or is likely to be taken to complcte
the reports?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) Yes Sir

(b) and (e). The terms of refe-
rence and the time indicated to the
Group for submission of Interim aad
Fial Reports are enclosed. The
Group has already submitted an inie-
rime in March, 1979,

Terms of Reference of the Working
Group on Population Policy set up by
the Planning Commission.

(i) To consider the demographic
situation, achievements and pers-
pectives and suggest a fertility con-
trol programme alongwith feasible
levelg of achievements, for the cur-
rent and subsequent plan periods
including  resalistic demographic
goals, highlighting the priorities,
with particular regard to the factors
which could lower the ferlility rate;

(i) To take an integrated look
gt the soclal, economic and enwviron-
mental variables, related to fertility
control and family welfere and
suggest appropriate measures and
related developmental programme;

MAY 18, 1979
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(iii) To suggest how to integrate
various schemes designed under the
Revised Minimum Needs Pro-
gramme which are run by different
Ministries and State Governments
so that the fertility control pro-
gramme can be made more popular
and effective by creating necessary
linkages.

The Working Group will submit an
interim report tp the Planning Com-
missgion within six months ang the
final report after another six months
of tie submisgion pf the interim re-
poit The total duration of the Group
work will depend on the completion
of the various demographic and other
studies that might be required to be
undertaken.
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Mok vielanoe in Trinagar, Delhi
10987. SHRI CHIMANBHAT H.
SHUXLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister o HOME AF-
FAIRS be pleaseq to state:

(a) whether C.R.P. was deployed
in Trinagar Delhi to control a violent
mob on the 15th April 1979;

{b) if so, the causes thereof and
whether the local police authorities
had faileq to control it;

(c) the details of the incident that
tock place ang the number of arrests
made so far; and

{d) the measures proposed to be
adopted for preventing recurrence of
such incidents?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHR DHANIK LAL MAN-
DAL): (a) to (c). Disputes bet-
wien two groups of people arising out
of elections to the Janata Party Man-
dal of the areg led to & tcnse situa-
lion near Trinagar bus stop on
15-4-1979. The local police, with the
help of some respectable cilizens of
the locality, were able to control the
situation before it could turn violent.
C.R.P. re-enforcements wecre re-
quisitioned but they reached the spot
aftey the situation was brought under
control. Three cases registered in this
connection, are under investigation.
No arrests have been made.

{d) Intelligenrce about areas where
lension is likely to occur is obtained
and necessary preventive measures
are taken.

Pay Anomalles of Pomdivherry Elec-
irioity Department
10968. SHRI A. MURUGESAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whethey the case of finalising
the pay anomalies on the basis of xe-

commendations of III Pay Commission
of certain categories of posts such as
Line-man, Ling Inspector, etc. of Pon~
dicherry Electricity Department is
pending;

(b) if so when this will he finalised
from the date of announcement of IIl
Pay Commissiony of Central Govern-
ment; and

(¢) if implemented already, what
are the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (c). The question of
revised scales of pay to the posts of
Line-man and Line Inspector of the
Pondicherry Electricity Department
was referreq to the Industrial Tribu-
nal by the Pondicherry Administra-
tion under the Indusirial Disputes Act.
The Industrial Tribunal has awarded
that the basic pay of the Line-man
and Lina Inspector in the Electricity
Deptt. Pondicherry, should be fixed
at Rs. 330/~ and Rs. 380/~ respective-
ly. The award is under considcration
of the Government.

Production of Chassis by Ashok Ley-
land and Benz

10969. SHRI R. KOLANTHAIVE-
LU: Will the Ministry of INDUSTRY
be pleased to state:

(a) the production of Chassis by
Ashok Leyland and Benz and the
extent to which demands are met by
the production;

(b) the methods of distribution
adopted by the two Companies 1o
meet demands;

(¢) whether any complaints have
been received in regard to the equity
of the distribution;

(d) if so, the action taken by the
Centrg to ehsure proper distribution;
and
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{e) the number of chassis of the
two companies which have been dis-
tributed and registered for rgad by
the public in Tamil Nadu during the
last 2 years?

THE MINISTER OF BSTATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (a)
Production of chassis of Ashok Ley-
land and TELCO during 1978-79 was
11,392 and 33,048 respectively, There
is a sizeable waiting list for these
vehicles,

(b) to (d). The manufacturers of
these vehicles have adopteq procedu-
res for supply of vehicles according
to rvegistration of demand. Priority
however ig accorded to requirements
of public transportation and the ma-
nufacturers have also been advised
regarding priority releases to educa-
ted unemployed members of Schedu-
led Castes/Scheduled Tribes, Coope-
ratives of transport operators, mna-
tional/composite permit-holders and
applicants who 'are required to re-
place their chassis within ; specified
period. Specific complaints regard-
ing distribution etc. are attended to
and remedial action taken in order
to reduce the scope for malpractices.
Government have issued an order on
21st March, 1979, restricting the re-
sale of new commercial vehicles for
a period of 2 years from the date of
its purchase. Measures have also taken
tc augment the production. Details
in respect of increased production of
TELCO and Ashok Leyland are given
below:

1977-78 1978-79

Erolls, mogm et
Ld., . . . 23,069 33,046
Ashok Leyland Ltd. 8,347 11,572

(¢ The number of chassis distri-
buted by the two companies in Tamil
Nadu during the last two years &s

MAY 18, 1879
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reported by the manufacturers i as
under; —

No. of vehicles sold

1977-78  1978-79
Tata Engineering and
Luoom:tﬂc Gonf—
pany Limited : Bgo 1,306
Ashok Leyland Ltd. . 1,706 1,956

Production of Chassis of Ashok Ley-
Iand and Benz

10970. SHRI R KOLANTHAIVELU:
Will the Minister of INDUSIRY be
pleased to state:

(a) the production of Chassis by
Ashok Leyland and Benz, the quan-
tity available for distribution in India;
and the quantity exported; and

(b) the reasons for export in the
light of unsatisfied internal demands?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (a)
The details are furnished below:

Make of  Production Distiibution Quantity

Chassis 1978-70 1n Inda  exported
Leyland . 11,392 10,5082 088
Tata 33,046  2B,448 3,598

(b) Exports have been made against
prior commitments and to retain entry
secured with great difficulty in com-
petitive markets abroad.

HM.T, Made Tractors

10871, SHRI ABDUL LATEEF: Wil
the Minister of INDUSTRY be pleased
to state:

(a) the total number of tractors
made by H.M.T. during the last 3
years ending 81st March, 1979 and
their distribution in different State
in each year;

(b) the number of private dealers
appointed in each State in recent days
and terms allowed to these distribu-

-tors; and
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(c) the number of indeénts & extent
of demand registered by the H.M.T.
for supply of these tractors on the
eve of recent rise in prices and the
number of tractors supplied to agri-
culturists and private dealers in a pe-
riod of two months priar to the in-
crease in the price in recent weeks?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The pro-
ductjon of HMT Zetor tractors for
the last 3 ycars has been as under:—

1976-77 4500 nos.

1977-78 6457 nos.

1978-79 8500 nos.
Information regarding State-wise

distribution of tractors is given in
the statement attached.

(b) According to the information
1eceived from M/s, HMT Lid, 8 pri-
vale dealers (7 in Bihar and 1 in
Tarml Nadu) were appointed during
the last 4 months. The appointment
of dealers is made on non-exclusive
basis for a period of one year or less

ending on 31st March, renewable for
the next financial year at a commis-
sion of Rs. 1,600/~ per tractor in case
of Zetor-2511 and Rs. 2,000/~ in case
of Zetor-5711 tractor.

(¢) It has been reported by M/s.
HMT Ltd. that no special demand was
registered prior to increase in the
price which was given effect from
28th March, 1979,

M/s. HMT 1td are distributing
tractors in the country tp farmers
etc. through their network of the
State Apgro Industries Corporations
and private dealers. The information
regarding the requirements for the
supply of tractors received by M/s.
HMT Ltd. and the actual supplies
made during the period January-
March, 1979 is given below:—

Requirements Supplics

Statement

$. No. Name of the State

1. Andhra Pradesh

2. Assaam . . . . .
3. Bihar (including packs) . . .
4. Delhi g : - .

5. Gujarat . ' . . .
6. Haryana . . . . .

7- Himachal Pradesh . . .
8. Jammu and Kashmir . . .

9. Karnataka . : )
10, Kerala
11, Madhya Pradesh . . .

1eceived made
January, 1979 . 913 6oo
Felruary, 1979 . 721 182
March, 1979 . 1,246 1,237
lﬁﬁ:?? 1 ;‘73 191(:3;9
91 55 116
. 14 . 8
. 612 836 598
5 so 8o
a2 11 1
297 1303 1618
. 30 15 ag
. 18 10 ' 21
. 22 52 11g
. “ 7 28
. 689 19 388
. 58 53 169
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18, Orima . . . . . 4% 7 45
14. Punjab e e e e . 303 2604 2477
15. Rajasthan ., | @G . 82 813 873
16. Tamiloadu . . . . 35 28 13
17. Uttar Pradesh s . go7 2181 1733
18. West Bengal . : . . 70 14 81
19. Chandigarh , . . . . . 12 34 14
20. Nepal . , ) : . i 23 12
21. Others (Including exports) - 5 4

ToraL ff:'b aoly ;k*;rF:th. L g tem

Vehicles stolen from Safdarjang Hos-
pital New Delhi

10872. SHRI RAM VILAS PAS.
WAN:

SHRI YADVENDRA DUTT:
SHRI A. SUNNA SAHIB:

Will the Minister of HOME AF-
FAIRS be pleased to state,

(a) whether it has come to his
notice that many scooters and other
wvehicles belonging to doctors and
other staff of Safdarjang Hospiial,
New Delhj and of Patients/Public-
men hagd been stolen from the premis-
es of the said Hospital on one single
day on March, 30, 1979;

(b) will he place on the Table uf
the House a statement showing ihe
number and make of each vehicle
with the name of its owner stolen
from the said Hospital during the
months of March and April, 1979,

(c) whether any of the vehicles so

stolen has since been recovered and
restored to its owner;

(d) if nol, the reasons therefor; and

(e) what action has been taken
against the erring Police Officers whn
have shown laxity in the matter of
tracing stolen vehicles and catching
the Gang of thieves who are operating
in the samig Hospital?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Only one case of theft of a scooter
No. DHI 4462 was reported from Saf-
darjang Hospilal on 30th March, 1979.

(b) and (c). A statement is atta-
ched.

(d) and (e), Efforts are still being
made to trace the three remaining
vehicles which are as yet unrecover-
ed. No laxity on the part of the in-
vesgtigating police officers hag come t0
notice,
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wrk, welt, W qin, nf Mi’!m

19973, st foreeft : W A
T AT WY EAT i

(%) Ak a=f, molt @o 13, WA A
* i gr 27 waad, 1978 © g gl
W gear & At F 6 vf @gw fawrr F e
£ oY 37 I wawy | W

frarim 31 e g A gfaa femr 2 f
AT wiwgen # frsg w=r S qafes e
frwrndim 7y &

“Fransfer of officers in Andaman and
Nicobar Islands

10974, SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many officers belonging to
‘Central Cadre, who were posted dur-
ing/before Emergency in the Union
Territory of Andaman and Nicobar
Islands, were ordered for transfer in
the file by the then Home Minister
Shri Charan Singh;

(by whether the saild order of the
Minister was carried out; if s0, when,
it not, why not; and

(c) is it a fact that some of such
officera are in the verge of retirement?

MAY 186, 1979
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THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (e¢). Shri Charan Singh, when
he was Home Minister, desired that
one IAS officer gerving in the Anda-
man angd Nicobar Admunistration
might be transferred from there It
had not been possible to find alterna-
tive posting at suitable level for the
officer concerneg and, hence, he couli
not, therefore, be transteired The
officer 1s due to retire from the ser-
vice with effect from the afternoon uf
30th June, 1979,

Allotment of House-sites at South
point Duggonabad in Port Blur

10975 SHRI MANORANJAII BHA-
KTA- Will the Mmster of HOME
AFFAIRS be pleased to state’

(a) how many house-sites were al-
lotted at Soulh Pomnt and Duggonabad
in Municipal area of Port Blajr, Anda-
man ang Nicobar Islandsg during the
last three years, year-wie;

(b) how many of such allotiees have
actually constructeq their houses and
how many of them sold out the house
sites to other persons; and

(c) the names of persons who have
sold out house-sites alongwith the
names of persons to whom these were
sold; and

(d) whether such sale is legally
permitted by the Administration?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). During the last three
years only one house-site was allotied
at South Point where the allottee has
since constructed hig house, No house
sites have been allotted at Duggona-
bad.

(¢) and (d). The question does not
arise,
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Delay in Launching sateilite for earth
observation

10976, SHRI PABITRA MOHAN
PRADHAN. Will the Minister of
SPACE be pleaseq to state:

(a) whether the Satellite for Earth
Observation (SEQO) that was schedul-
ed to be launched in the second quar-
ter of this year may get delayed in
launchung;

(b) if so, the reasons thereof; and

(¢) the nature anq extent of earith
observation?

THE MINISTER OF STATE [}
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY ELECTRONICS,
SCIENCE AND TECHNOLOGY
AND SPACE (PROF. SHER SINGH):
(a) No, Sir

(b)y Docs not arise

(¢c) The nature of observation of
SEO js mainly remote sensing obser-
vation over Indian territory with the
aid of TV Cameras and Microwave
radio meters installed in the satellite.
The imagery thus obtained will pro-
vide information relating to forestry,
hvdrology, water resources, snow
cover, snow melting and large water
and land masses. The microwave
radiometers will obtain information
1elating to the ocean surface winds,
ocean temperature ang water vapour
content which are important inputs
to meteorology. The satellite will also
carry on an experiment to observe
x-rays from x-ray stars and will also
collect meteorolgical data from unat-
lended remote platforms,

Experimental Flights by Satellite
launch vehicles (SLV-3)

10077, SHRI PABITRA MOHAN
PRADHAN, Will the Minister of
SPACE be pleased to state:

(a) whether it ig a fact that the
experimental flight of the Satellite
Launch Vehicle (SLV-3) wilt take
Place towards mid 1079;

(b) whether there may be delay inw
launching;

(¢) if so, the reasong thereof; and

(d) the height and the speed at
which this SLV-3 will fly?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) Yes,
Sir.

(b) No, Sir,
(c) Does not arise.

(d) After lhft-off from the ground,
SLV-3 follows a pre-programmed tra-
jectory to an estimated height of
about 300 km attaining a maximum
veloeity of about 78 km. per second.

Manufacture of Photographic Cameras

10978. SHRI AMARSINH V, RA.
THAWA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government are coa-
sidering to manufacture high qualjty
35 mm ameteur propssi and single
lence reflex type of photographic
cameras by a public sector undertak-
ing in the country;

(b) if so, the site selected;

(c) whether it will be established
with collaboration or indjgenously;

(d) if collaboration, with which
country and on what terms and con-
ditions; and

(e) if indigenously, whether the
parts will be imported or wilk be ma-
nufactured in the country itself?

THE MINISTER OF STATE (N
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB] PRASAD YA.
DAV): (a) to (e). Government had
approved in 1976 the proposal of Na-
tional Instrumenty Limited, Calcutta
for manufacture, of 35 mm. lens shyt~
ter cameras and single lens reflex
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cameras in tachnical collaboration
with M/s, Reguis Werk King KG of
West Germany on payment of lump-
sum and royalty, The scheme of ma-
nufacture involves import of compo-
nents.

Stagnation in Engineering unit, CSIR

10979. SHRI YUVRAJ: Will the
Mijnister of SCIENCE AND TECHNO-
LOGY be pleaseg to state:

(a) whether it ig a fact that even
persons with 12—18 years of service
are stagnating on the same posts in
Engineering Unit, CSIR;

(b) it so, numbe, of such persons,
category-wise;

(c) the steps being taken to provide
promotional avenues to such persons?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) angd (b).
The following staff of the Engineer-
ing Unijt of the CSIR have been work-
ing for more than 12 years in the same
post;

(1) Givil Engineers . 11
(2) Junior Engineers . 14
(3) Senior Architectural

Assistants . i 1
(4) Senior Draftsmen . 2

{¢) There is a scheme for creation
of Special Grade posts, Thig scheme
covers also Jumior Engineers, Senior
Architectural Amsistants and Senior
Draftsmen. According to this scheme
Bpecial Grade posts cih be created,
westricted to 3035 per cent of the

MAY 16, 1979
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total number of posts in each cate-
gory which have been in existence for
3 years or mbre, To be eligible for
promotion to the Special Grade, a
qualifying service of 11 years in the
lower post has been prescribed,

Recently the architectural ang engi-
neering serviceg have been caderjsed
and addjtional posts in various cate-
gories are being created.

wie & g W ufz

10980, st weifeg wif wiw : W
I weAY qF ¥ E FO oW e

(w) war &z & ¥ F a qr awt
#Fufy g€ &, afxgh, @ 1974-75, 1975-76
1976-77, 1977-78, W 1978-79 &
gt serafemratasrd shvw awa, 1979
80 v ¥ma g ; WK

(@) w1 €z § oA AT W
fmy gea & wrer wfew gfg gf @, W

() afe gt, & war Swmes avre ey fawr
T B w7 v} ® fag A wew v R
ofggt, oY, eewsaed) wita wr g o afe mf, o
ge® Wy wrer & 7

st sarem F wree ol (oft weea
mew anew) ¢ (%) W (W), 1w,
1974 & 3w, 1979 aw W wafy & ide
& o ow wTgT R T, SmTe wew v e
= @t quf® awr qF feer  (wiew)
dum {1 Wi A o W W g SR
® g el §1 s daror g § @
wivdr g€ & 1

() v st & w7 @ & o
fircee e feq or g1 Ailz ot IEmE
v WY vk o fng sh-dwbiee et
s, g xfwer ® oy ot ey sfen
wert ¥ iz R semw F rorefins e W
dfiee vy wek wife 43 we wOR W
w g
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fawrew
193, 1974 ¥ ww o @ @¥z B W gy W g, v ges v e
w oafa gtz ®  sfasdfrozm  sfedfoew  wfiw o =
sfa oz TeEw Yo Ty W W W
o Wy ™ N
kSl Sl
L wy Y Y
1974 1-4-74 ¥ 16-5-74 151.00 37.75+ 38.19 230.715
3.775%
17-5-74 & 30-6-74 155.00 38. 754 38.19 235.815
3.875
1=7-74% 31=7-74 155 00 38,75 43.33 240. 955
3.875
1-8-74% 1-8-74 155 00 45: 50 43.33 249. 480
4 650
2-8-74® 14-9-74 19000 57. 00— 43.33 296- 030
5.700
15-9-74% 30-9-74 202 50 60 754+ 43 33 312.655
6 075
1-10-74® 31~12-74 202.50 60 75+ 43.80 312-925
6 075
1975 1-1=75® 28-2=75 202- 50 60 75+ 48.17 317. 495
6.075
1~3-75% 31-3-78 202. 50 70. 884 48,17 328.638
7.088
1=4=-75% 30~7-75 202.50 70 88+ 48 91 329,378
7,088
1-7=75 % 30-9-75 202 50 70 884 46.37 326,838
7.088
1-10~75% 31-12-75 211.00 73 854 40.98 333,216
7.385
1976 1~1-788 15-3-76 211.00 73.854 41.00 333.238
7,385
18~3-76 ¥ 30-6~76 211.00  82.00 41.00 334.00
(5 wit wi)
1=7-78 ¥ 30~0-76 313,65 82 00 41.588 337.21
1=10~76 ¥ 31~12~76 214. 65 82.00 40,94 337.59
1977  §=1-77% 26-1-7% 214.65 82.00 40.05 387.80
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\

1 2 3 4 5
27-1-77¥ 31~1=77 214. 65 65,00 40.95 320. 60
1-2-77% 31-3-77 231,85 85.00 40.95 337.60
1-4~77¥ 30-6-77 231.65 65.00 41.77 338. 42
1-7-77 ¥ 30~9-77 231.65 65.00 41.62 338,27
1~10-77¥ 31-12~77 231.65 65.00 41,65 338.30

1978 1-1-78% 6~1-78 231.65 65.00 41.63 338,28
7-1-78 | 28-2-78 248. 65 65. 00 41.63 335. 28
1-3-78 ¥ 21-3-78 248 65 68.25 41- 63 358,53
1-4~-78% 30-6~78 248. 65 68 25 47.34 364, 24
1-7-78 & 2-7-78 248,65 68.25 47 35 364.25
3-7-78 ¥ 30-9-78 253 35 68. 25 47.35 I368.95
1-10~78 & 6-12-78 253. 35 68. 25 47.27 j3es 87
7-12~78 ¥ J1-12-78 293 26 68.25 47.27 l408-78

1979 1=1=79% 31=3=79 293.26 68.25 50,79 412,30
1-4-79 % 2-5-79 293.26 68,25 52 50 414.01
3579 ¥ W 7% 318.25 68.25 52 50 439,69

*1-3-1974 ¥ TR YEE 9T 10 WA GEWOE WOR Ay war a7 1 e fwfe
foedit &t eV fom o2 fr Ffewer oew oo omer & W@ ag gEF A s S
furdt

10981 show fag[wk wdw : ¥ gro durc fed Mk wrr R fg e ¥

yom w7y TR R P AW fE fet amre  en e af &
(%) wr st & T W e Irfw frel & Jueel & daR
s # YAY, TG AR AT %ﬂ%wgﬂqqm
fok e ¥ O W wERe S

afe mif oY I
fieqr ondr waT aswredy ST war (w) o & mgt wm

(W) vt =Ow} % W9R SwEl
dwit & wfen o off ¢ Wik ok o, ot Liabilities of Natiomal Ceo, Ltd
R wr wrew § ;e Caloutta

10082. SHR] SURENDRA BIKRAM:

(n) sl s W g RS Will the Minister of INDUSTRY be
T R pleased to state:
W oft weit wrdenfy o ool § & el
w e W@ owid ot weeedt s (a) whether National Co, Ltd, of
wrg? Calcutta which {s under mansgement



129 Written Answers VAISAKHA 26, 1001 (SAKA) Written Answers 130

and control of Government of India s
under heavy lability from & large
number of parties, if go, the names Jt
the parties whose claimg are outstand-
mng against the company for more
than Rs. 8§ lakhs;

(b) whethe; Government have im-
posed moratorium on the payment of
liabilities by the company, if 30, the
reasons therefor, the date on which it
was 1mposed and he time by which
1t 13 proposed to be lifted;

(¢) whether Government are aware
that the parties whose claimg are out-
standing are facing considerable hard-
ship due 10 non-payment of dues; and

(d) whether there is any proposal
under consideration of Government to
hquidate this hability 1n the near
future, 1f so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB] PRASAD YA.
DAV): (a) to (d), It is a fact that
Nalional Co. Ltd., which is under the
management of Government of India
15 under heavy liability from a large
number of suppliers ete. However,
parties whose  outstanding  dues
against the Company were more than
Rs 8 lakhs at the time of take over
were Jute Corporation of India and
Shri Krishna Trading Co. Lid. In
order to give relief to the undertak-
Ing and to avoid the possibility of cre-
ditors bringing it under liquidation,
Govt, of India have declared morato-
Tium on the payment of prebake over
liabilities by the Company, The mora-
foriumy wag first declared on 1st Nov.
€mber, 1977 Yor a period of one year,
Which was further extended by an-
other year on 1st November 1978.
There might be cases of hardship due
to non-payment of dues to the aup-
Dliers ets, but Government do not
Propose to relgx the moratorium im-
mediately in the intereit of the revival
of the Company,

Take over of National Co. IA4,
Caloutta

10983. SHR] SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(») whether the National Co. Ltd
of Calcutta was taken over by the
Government of India during the period
of emergency, if so;‘the date of its
take over and the total liability of the
Company as on that date;

(b) whether it is a fact that the
Company has since started earming
profit, if so, the month-wise details
of the profit earned by the Company;
and

(c) whether it is also a fact that
inspite of profit, the company has not
yet started liquidating its liability, it
90, the reasons therefor?

THE MINISTER OF STATE I[N
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB] PRASAD YA-
DAV): (a) National Co, Ltd, Cal
cutta was taken over by Government
on 30th July 1976, The total liability
of the Company at the time of take
over has been reported to be about
Rs. 1605 lakhs.

{(b) No, Sir.
(¢) Does not arise,
from wrdt wn frwfor
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¥) war Hdr wfrer wywfrwar @ e ang Regulations and the prigrities for
14 wredi W1 fww W T sl allotment laid down by the Adminds.
¥ ® e o fawre W60 ? tration in this regard,

Ty L (0 Tl R ot plan by Govermmens of Ol
L : (® plan by Government of Orissa
fefidy #Y zuo ﬁ-)tfro draw (o anit
300 wRgeT w0 w1 fmin W@ W‘( 10986. SHRI GIRIDHAR GOMAN.
clwor awr soiw @ fog o welr G GO. Will the Minister of HOME
& el W dwt §g oot opfe @ ok R AFFAIRS be pleaseg to state:
fredr areofs afowrwe afciefoat & drww
i v P * 'l* F 2 W (a) whethey Government of Orissa
T wt fafew Qfwr m w A areas Tfor the year 1878-79 and 1979-
wfr ® § ek ¥ wfeete et 00
e @ (b) the names of the depariments

(@) s it Idw W wrTEm ey which have earmarkeq funds for
® fag wity wwrw for o1 @ 8, fordt tribal sub-plan areag in the said years
it W e W F gae son with quantum of money sanctioned
e wtr W gum ¥ dow Wi B W@ and spent;

IR WY WA R ca® gu T &
Hadrer s fow € we W} (c) the Centrally sponsoreq schemes
A launched in these areas and funds 1e-
wftwfory . leased; ang

(d) the administrative expenditure

(7) et wr P & o o e anq developmental outlays out of total
W ad g ¥ outlays of the tribal sub-plan areas

for those years?

(!2 Ao ardy W @ wniza & fag
TYOTT® are Frd ey aff & 1 dwy et THE MINISTER OF STATE IN THE
® gt ww frvtand & om ¥ fro MINISTRY OF HOME AFFAIRS
mw € (SHR} DHANIK LAL MAII:,TcDAL):

(a) and (b), The approved allocations
schoul, Tane Panchast aces o Angs  (sector-wise) for the tribal sub-plan
man and Nicobar Islands areas from the State Plan of Orissa

10985. SHRI MANORANJAN
BHAKTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that during
1977 a number of house sites were
allotied to the poor ang
section of people in the School Lane,
Panchayat area in Andaman and
Nicobar Islands; and

(b) it so, the total number thereot?

THE MINISTER OF STATE IN THS
MINISTRY OF HOME  AFFAIRS
(SHRI DHANIK LAL MANDAL):
(8) ang (b). During 1877, 280 House
sites were allotted in the School Lane,
Panchayst ares in the Andaman and

Islends. 1§ of the above cases
allotment have since been cancel-

for the years 1978-79 and 1978-80 are
as given in the gtatement, The ex-
penditure figures are not yet avail-
able with the State Government,

(¢) The Centrally Sponsorad
Schemes, for Scheduled Tribes,
administered by the Ministry of Home
Affairs ang the money released for
these schemes to the Government of
Orissa for the year 1976-79 atre given
below:

Name of Scheme Mmﬂ
for
(Rs. inlgm
Pu&t;'mm &huluhpm ?c:hﬂne g0
%M for Scheduled )
. . v . . 75
Rowasch od Traioing . 200



133  Writhen Answary VAISAKHA 26, 1001 (SAKA) Written Angwers 134,

The allocation for the year 1979-60 Re. 04.00 lakhs was allocated for Econo-
for these Bchemes are not yet finalis- mic Servives and General Services,
ed. Fop the year 197880 the proposed

¢ figures are Rs. 06690.78 lakhs and

(@) Out of the total allocation for Rs. 130,00 lakhy respectively, Besidzs
Orissa of Rs, 671180 lakhs (from this, there may be an element of ad-
State Plan and Special Central ministrative expenditure in the allo-
Amsistance) for the year 1078.79 catjons for some other Sectors

Statement
Approved outlays from State Plan to Sub-Plan 1978-79 and 1979-Bo—ORISSA
(Rs. in lakhs)
Approved allocations from
S. No. Head/Sub-head of development State Plan to Sub-Plan
1978-79 1979-80
I. AGRICULTURE AND ALLIED SECTORS

1. Agri. excl. land reforms . . . : . 325 00 36124
2. Land Reforms i . ) . . . . 50 00 2777
8. Soil and Watet Conscrvation . . " . 3000 59 22
4. A. H. and Dairy Development, . . . " 40 00 6176
5. Fuheries ' . . . . . . . 485 46- 42
6. Forestry . ) : R . . . . " 45° 00 5557
7. Q. D. and Panchavats . . . . . 21° 83 17°18
8, Minot Irrigation ) . . i . . 37630 443°47
9. Area Dev.[D.P.A P./Others . . . " §2- 20 2 00
10, Investment in Agricultural Financial Institutions ate 32'00
TotAL (1) . . ‘ . 924- B8 107938
Il. QOOPERATION . . " . . = . 180 00 130' 58

1II. WATER AND POWER DEVELOPMENT

I. Irrigation,

877 01 ' 1902'00
2. Flood Control . . . . . }
3. Power Projects . . . . . . . 1445 00 aa82- 81

Toras (I11) e QB2M 0k 33684 81
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(Rs, in Iakbe)
8. No. Head|Sub-head of development. allocations from
I e mm to Sub.Plan
f1978-79 1979-80
IV. INDUSTRY AND MINERALS
1. Large and Medium Industries . 1200 40" 80
2. Vill. and Small Industries . . | . 50 00 ag- 76
3. Mining and Metl. Industries 109' 83 3346
ToraL (IV) . 171 Bg 96- 72
V. TRANSPORT AND COMMUNICATION -
1. Roads and Bridges . . 312 oy 338 g8
2. Road Trlnlport . - . "
g Tourism , . N . . . . . 1°50 .
TotaL (V) . . 313 57 338 38
*V1, SOCIAL AND COMMUNITY SERVICES
1. General Education . . 340°19 23742
2. Tech. Education . . 9y 58 15-22
¥ Medical, Pub. Health and Sanitation : g 75°82 93° 41
4. Sewerage and Water Supply . . . 135° 00 138- 40
5. Housing and Urban Development . 42+ 05 41°10
6. Inf. and Publicity . . ‘ .
9. Welfare of Scs., 5TS, and O.B.Cs. . . 75° g 8B 75
8. Lahour Welfare . 789 12° 49
9. Social Welfare "85
10. Nutrition/Others . . 12500 43° g0
Torar (VI) 8og- g0 620 69
Vi, ECONOMIC SERVICES . . . . o o
VIII. GENERAL SERVICES . . . 50°00 v
Granp ToraL . . . P 4751°89 5860+ 46
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ﬂmum tribals from
exploitation

10987, SHRI GIRIDHAR GOMAN-
GO: Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) the act; enacteq to protect the
tribaly; from exploitationy so far
Stale-wise, and the steps taken to
implement  those Acts/Laws;

(b) how far these Acty and Laws
protevted the interests of the tribals;

(¢) whether any changeg are con-
templated in these Acts and Laws;
and

td) the guidelines 1ssueq by  this
Ministry  for social legislations; if
any?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Most Stateg have enacteq legis-
lation for the prevention of land
alienation, regulgtion of money-lend-
ing, debt redemption, abolition of
bonded labour etc. and are taking
Stepg in accordance with these laws.
The last of available Enactments is
appended herewith,

(b) to (¢). Reviews made from
time to time indicate thet more
rigoroug implementation ig necessary
to protect tribal interests. At pre-
sent no major changes in the laws
are contemplated, However, loop-
holeg which come to notice are pro-
posed to be plugged. Our guidelines
to the States emphasise that the steps
taken for elimination of exploitation~
should be intensified and their gains
consolidated,

PREVENTION OF LAND ALIENATION

- o - —

State

Namie of the Act

Andhra Pradeth

Assam . "

Bihiax . .

‘The Andhra Pradesh Scheduled Arcas Land Transfer
(Amendment) Regulation 1071,

The Assam Land and Revenue Regulations, 1886 as
amended in 1964

i) Chotanagpur Tenancv Act, 1908

(i) Santhal Pargana Tenancy (Supplementary Pro-
visians) Act, 1940

()

Gujarat

Kerala . . .

Sheduled Area Regulation, 196g.
Bombay Land Revenuc Code, 1879,
(1) The Kerala Land Assgoment Rule, 1964,

(i) The Kerala Scheduled Tribes (Restriction of

Transfer of Lands and Restoration of Alienated

Lands) Act, 1975.

Mndhya Pradesh

Mﬂ?ur . . N . .

Mahsrashtra . . R

(/) Madhya Pradesh Land Revenue Code, 1959.
(s6) ;:: Madhya Pradesh Land Distribution Act,
1

Land Rovenue and Land Reforms (Amendment) Act,

Mahgarashira Land Revenue Codc and Tenancy Laws

“mdmm . Maharashtra
ot muled Tribes) Act, :gﬁf‘.
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Name of the Act

Tripura

Weat Bengal

(#)_The Orisa Scheduled Arcas Transfer of Immovable
Property (Scheduled Tribes) Regulution, 1936.

(il')g%;im Land Reforms Act, 1960 az amemded in
1965.

(i) The Rajasthan Tenancy Act, 1935.

{#) ‘I_;gc Registration (Rajasthan Amendment) Act,
19%6.

The Tripura Land Revenue and Land Reforms Act,
1974.

The West Bengal Land Reforms Act, 1989 as amended
in 1971,

LAWS IN FORCE TO CONTROl. MONEY-LENDING

State/Unjon Territory

Legislation in force

3, Andhra Pradesh |,

2, Amam ,

4 Gujarat
5. Karnataka . .
6. Kerala

2. Madhys Pradesh ,

(i) The Andhra Pradeah (Andhra ation) Sche-
duled Areas Moneylenders jon, 1gbo

(#) The Andhra Pradesh (Andhra Area Scheduled
Tribes) Debt Relief Regulation, 1g60.

(i) mw Debt Bondage Abolition Regulation,

() The Assarn Moneylendens Act, 1994.

(i) The Lusha Hills District (Moneylending by nor-
tribals) Regulation, 1933.

\#) The Mikir Hills District Meseyladarg 1y 2o+
tribals) Regulation, 1958.

(§) The Bihar Moneylenders Act, 1988.
(i) The Bibar Moneylenders (Regulation of Transac-
tien) Act, 1939.

(i) The Bihar Scheduled Arems Regulation, 1960,
The Bombay Moneylenders Act, 1946.

The Mysore Moneylenders Act, 1961,

‘03:;3 Kerala Agriculturists Debt  Relief Act,

(i) The Kerala Moneylending Act, 1938,

M Pradesh Scheduled Tribes Débt
© 1‘!:5& (f:’::dmm} Regulation, 196s.

(#) The E!;‘Mt Janjati Rinj Seheysts Ordi-

. “The Bombay Moneylendens Act, 1946,
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P
t—

SadefUnion Toerhory 1egisation in force
g. Orisa , (f) The Orissa Moneylenders Act, 1939.
i) The Orima Monoylenders (Application of certain
@) Provisions) Regulation, lggow
10. Rajasthan 0] 'Ic‘he Raj oo Ku:tl’lt:' ;éi; f\gru.ulmnl Indebtedness
(%) The Rajasthan Moneylenders Act, 1963.
(#i6) 191;: Rajasthan Sagri System Abolition Act,
1961,
31. ‘Tamil Nadu . 'The Madras Monecylenders Act, 1957.
12, West Bengal . 'The Bengal Monecylonders Act, 1940
13, Himachal Pradesh . The Punjab Redemption Mortgages Act, 1913.
i The Bomba: lenders Act, 1 as extended to
. Mk ARGy Mamieden 4, 10
15, Tripura . The Bombay Moneylenders Act, 1946 as extended to

the Unjon Tervitory.

BONDED LABOUR

“The Bonded Labour System
r?m;;} Act, 1976 dated gth Feb.
1976,

(Abo- 1t extends to the whole of India.

Tribal advisory beard

10888. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of HOMRE
AYFAIRS be pleased to state:

(a)whetheriti;;;hctthlt {hhi:
Ministry have not considersd
reconstitution of the Tribal Advisory
Board of his Ministry so far;

(b) it so, when it was formed and
discontinued;

(c) the reasonss for discontinuing
the Boarg at Centrel level; and

(d) whether there is any proposal

for veconstitution of the Board in
negy future?

an

ed Castes ang Scheduleg Tribes was
constituted, and the Board was discon-
tinued to svoid duplication of advice
any direction,

Mise Hosities ocansing havoec in Jampuld

10988. SHR] KIRIT BIKRAM DEB
BURMAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it {5 g fact that Mizo
hostiles often crosy the borders
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI DHANIK LAL
MANDAL): (a) to (c), The infor-
mation jg being collected from the
State Government and wil} be laid
on the table of the House,

News Iem Captioned “In-fighting
Threatens Xamani Group”

10880, SHRI A, K. ROY:
SHRI K. A. RAJAN:

Will the Minusier of INDUSTRY
be pleased to State,

(a) whether his attention has beeu
drawn to the new.itetn appeared In
the Economic Timcs, Bombay dated
the 10th April, 1970 on the front page
unde, the heading “infighting threatens
Kamani Group” if so facts in detauls
and reaction there of, and

(b) whether he has received &
memorandum dated the 10th April,
1979 on the same by the Kamani
Employees Union, if so, details of it
ang the steps token thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF (NDUSTRY
(SHRI JAGDAMBI PRABAD)

YADAV): (a) and (b). The Kamam
group of concerns comprises partly
of trading compames and partly of
those which own industrial wunder-
takingd engaged in manufactunng
activities.  As the wvarious, repre-
sentations reccived earlier related to
possible violations of the Companies
Act, the Department of Company
Affairs were requested 1o ascertain
whether it would be feasible to n-
quire into the working of the under-
takings terms of the provision of the
Companies Act.

An inspection under Section 209-
A of the Companies Act was carried
out in respect of 10 companies be-
longing to the Kamani Group in-
¢luding Kamani Metalie Oxides
yid. and Kamani Tubes Lid., refer-
‘red to in the Press Report that ap-
peared in the Tconomic Times of

MAY 18, 1070
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10th April, 1970, Action as ap-
propriate under the provisions of the
Companies Act is being taken in res-
pect of these reports. A letter
dated 10th  April 1979 from the
Kamani Employees’ Union drawing
attention to problems of liquidity
and labour in respect of Kamanl
Mettalic Oxides Lid  has also been
received und is under examunation in
the Department of Company Aflairs.

As regards Kamami Engineering
Corporation, due {o famuy disputes,
the company starled incurting los-
ses 1n carly seventies and as a result,
the management of the company pas-
sed inte the hands of the Financial
Institutions in  November, 1975 Since
then, the accumulated losses  have
been wiped out, the company is mak-
ing profits and declaring dividends.

The affairs of one of the under-
takings coming within this group wir.,
M/s Jaipur Metals and  Electricals
Ltd, were inquired into under Sec-
tion 15 of the Industries (Develop-
ment & Regulation) Aet 1851, The
Screening Committee sel up to consi-
der the future course of action in
respect of sick  industmal  under-
takings had recommended certsin mea-
sures which arc being examined by
the finanemg institutions and  the
State Government

Vacant Land acquired by MHeavy
Engineering Corporation Ranchi

10991. SHRI ISHWAR CHAU-
DHRY: Wil the Minister of
INDUSTRY be pleased to state;

(a) wheither 1/3rd of the land ac-
quired for the Heavy Engineering
Cotporation, Ranchl 18 lying vacant
it sb, the reasons for land
in exets of requirement; snd'

b) how Government propose to
WHlise this sumrplus lund?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD
YADAYV). (a) and (b). The total area
of acquired for the
Heavy  Engineering Corporation
Ltd,, Ranchi, is 7187.43
acres. The Corporation has utilised
an area of 5262.03 acres for develop-
ment of the plant and the township
with the balance 192540 acres re-
presenting 27 per cent of the total
area still lying vacant The acqui-
aition of land by HEC, initially, was
i accordance with the normal and
justified practice of providing for
luture expansion of both plant faci-
lities and fownship and civil ameni-
ties Though plant facilities have
not been expanded so far for various
reasons the same cannot be
ruled out in the foreseeable
futwite A part of the land
15, however, being  progressively
used for construction of residential
houses. schools, markets etc.

L2
|
S|
3%
3w
7 %3

mﬂi
L
i

T35

ﬂiﬂ:wﬂ“g

;
E
B
]
-1
g
g
&
>
“E

;
.
é

( M&g\ it has come to the no-
ﬁcﬁ« Sovérnment that certain r:n

tracts and other business facilities for
which priority is given to Scheduled
Castes and Schedulsd Tribes are ap-
propriated by others who fill in the
names and signatures of dummy per-
sons belonging to the Scheduled Castes
and Tribes why are paid ncminal
amounts for affixing the signatures;

(b) whether these persons not be-
longing to the Scheduled Castes and
Tribes thereby become entitled to
concessions because the contracts etc,
are run in the name of the dummies;

{(c) whether such practices do not
defeat the purpose of Government in
piving up crores of Government 1e-
venues, tax and fees for the benefit of
the backward classes; and

(d) what steps are contemplated 10
prevent such abuse?

THE MINISTER OF STATE IN THE
MINISTRY OF TIOME AFFAIRS
(SHRL DHANIK LAL MANDAL):
(a) to (d). The information is being
collected and will be laid on the table
of the House.

Private Detective Agencies in Delhi

10994. SHRI JYOTIRMOY ROSU:
Will the Minister of HOME AFFAIRS
be pleosed to state:

(a) names, address and particulars
of private dctective agencies in Delhi;

(b) who are the owners of the fol-
lowing private detective agencics in
Delhi namely:

(i) M/s. Goliath Detective (P)

Ltd. and !

(if) M/s. Fideli Facts Private
Ltd.; .
(c) details of the activities of these
agencies;
(d) whether CBI inquireg into some

allegations against the owners of
these two companies; and

(e) if 30, what are the detaily there-
oft
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAILL MANDAL):
(a) The following detective agencies
g:mmtediobem:wﬁoning in

1 Gilobe Detective Agency, 601

Meghdoot Building, Nehru Place,
New Delhi.

2, Modern Selective Detective
Service, 138 Babha Gang Nath
Market Munirka, P.S, Vasant Vihar,
New Delhi.

3. M/s. Goliath Detectives, 39

Barg Bazar Marg P.S. Rajinder
Nagar.

4. M/s. Bldeil Facts Pyt Ltd,
30 Bara Bazar Marg, P.S. Rajinder
Nagar, New Dejhi.

(b) Shri R. C. Madan

{c) Mnainly to provide private se-
curity guards to various organisations.

(d) and (e). Np such enquiry has
been conducted.

Supply of Sub-siandard Explesive

10965. SHRI JYOTIRMOY BOSU:
SHRI C. K. CHANDRAPPAN:

Will the Minister of INDUSTRY be
pilessed 1o state:

(a) whether it has been alleged
that the Indian Explosives 14d. 2
British Multinstional is supplying
substandard explogives to the Public
Sector Coal Mines resulting in acci-
dents in the mines; and

‘(b) if so, the details thereof and
Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (BHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). An ageident octurred af

MAY 18, 1979
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Boen attributed to the use of Seligex
explosives manufaciured by Indian
Explogives Lid. The Diréctor Gene-
ral of Mines Safety has, subsequently
prohibited the use of Soligex explo~
siver in the blasting of coal in degree~
I and degree-IlI gessy mines. He has
been askeg to take appropriate action
against those found responsible for
the accident.

New System of Interview evolved by
UPSC

10996. SHRI S. S. SOMANI: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether with a view g make
interview morc scientific, the Union
Public Service Commission has evol-
ved a new sytsem of interviewing can-
didates; and

(b} if 80, the salient features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFTAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) There has
been no change in the system of in-
terview of candidates by the Union
Public Service Commission.

(b) Does not arise,

Losg o B, H E. L,

10097, SHRI SARAT KAR:
SHRI K. MALLANNA:

SHRI BALASAHEB VIKHE
PATIL:

Wil the Minigter of INDUSTRY be
pleased to sate:

(*) whether it is a fact that the
Bharst Beavy Eectricals Lid, has 1ot
over Rs, 190 ¢rores a8 &
of lotg delay by Gowvern-

A P T

i
¢l
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{b) i1 80, the ressons for the delay;
and

(c) whether it 15 a fact that fve
years ago, BHEL could eamly outbid
its competitors in virtually all electri-
cal equipment but now several private
sector firms have modernised them-
selves, and in the absence of & new
tie-up, BHEL finds itself unable to
complete for several items?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Although Bharat Heavy
Eleciricals Ltd. has not been able to
participate in a few tenders for tur-
bines, switchgears etc. in Tecent
months due to their inability to satisfy
the specifications (for products) laid
by the customers, it is difficult to put
any precise figure (ke Rs. 100 crores)
on the value of orders that might have
been lost in the process.

(b) While more than the usual time
has been taken in processing BHEL's

50

(c) the progress made for giving
effect to the contemplated legal mea.
sures agaunst the emergency offenders?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (¢). Yes, Sir; Government has
taken effective measures to implement
all the recomendations of the Shah
Commission. Each recommsndation
hag been given carefu] thought and
comsideration and whatever action
was called for, be it legislative, con-
stitutionai, legal, administrative or
departmental, has been taken with
utmost urgency.

The C. B. I. has registered 19 cri-
minal cases, Chargesheets have been
filed in two cases, and the remaining
cases are under investigation,

The Special Courts Bill has since
been passed by both the Houses of
Parliament.

(b) if 80, the nature of advice given
in the matter; and

(c) the reaction of the advice seek-
ing authorities in this regard?

(b) and (e). Do not atise.
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Asmsswent System Fixing Targets

and Achievements and Targets for.
Rolling Plan
11000, SHRI RAM VILAS

PASWAN: Wil the Minister of
PLANNING be pleased to state:

(a) the assessment system adopted
in respect of fixing of targets and
target achieved under the present

rolling plan;

(b) the years for which detailed
statisiics for the various items (ilem
wise) have been taken for preparing
the present plan and the sources
thereof;

(c) whether the plan formulated
on the basis of bld siatistics can re-
flect the needs in the context of fast
changing circumstances; and

(d) if not, the details of the con-
crete measures taken by Government
ip this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) The
Draft Five Yea1 Plan (1978--83) was
presented to the National Develop-
ment Counci} in March, 1978, Thus
the technical ‘and preparatorv work
on the Plan was compieted before
the vear 1977-78, which was adopted
as the base vear, was over. As &
result, the assessment of performance
of the oconomy during 1977-78 had to
be based on the then available infor-

mation,

Overa'l national ia1getls and sectoral
projections were first arrived at on
the basis of technical studies in the
Planning Commussion and {he work
done by the Working Groups, Task
Forces, etc. set up by the FPlanning
Commission and the Ministries, The
technical basis of the targets consisted
of the input-output table o get con-
sistent sectoral growth rates and the
material balance exercises to arrive
at demiand estimates ' for major agri-
cultural and industrial products as well
a8 power and rallway freight traffic,

MAY 16, 1879
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Through a system of monitoring of
Plan performance and reviews in
selected sectors, information is being
developed for indicating achievements
in physical and finanecial targets as
wetE as fixation of annual plan tar-
gets.

(b)  Available statistics for the
base year 1977-78 or, in the absence
of this, for the most recent year form-
ed the starting point for Plan formue
lation However, reliance was not
vlaced exclusively on the stiatistics
ol any single year, Data for a longer
period was generally considered for
projecting the future The information
was derived from Ceniral Ministries
and Research und Survey Organisa-
tions The availability of information
varies widely from seetor to sector
both in terms of soureces and the
lastest year and the period for which
such information is available,

(¢} While 1t 1s {rue ihal circum-
stances keecp changing, planning has
to be based on the hest available in-
formation, The data bese is continus-
ly rcviewed and new information,
wherever available, 13 taken into
account. 1f receni or experted {rends
are different from past-long term
trends, forecasts are suitably adjusi-
ed in the light of expected develop-
ments

(d) In order to provide timely and
anccurate information for effective
Plan formulalion and implementa-
tion, steps have been taken to streng-
then the mobnitdring and information
systems and organisations both in
the Central Ministrigs and State
Governments, The details are Indicated
in the Drafy Plan document. The use
of electronics computers is also being
encouraged for streamlining informa-

base for planning and policy misking.
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Posty lying vacant in Indisn Economic
Bervioe

11001. SHRI RAM VILAS PAS-
WAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of posts in Gradg I,
II, and II of the Indian Economic
Service lying vacant and gince when
lying vacant; 1. ull

(b) the number of officers who
have completed 5 years service in
Grade IV but have not been promoted
to Grade III posts inspite of their
lying wvacant;

(c) who are responsible for these
irregulerities; and

(d) the action proposed to be taken
against these persons for these irregu-
larities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW
JUSTICE AND COMPANY AFFAIRS
{ﬁ‘.iRI S. D. PATIL): (a) There are
three posts in Grade I of the Indian
Feonomic Service lying vacant since
247.1978, 27.2.1979 ang 16.4.1979
respectively. No post in Grade II or
IIT of the Service is iying vacant

(b) No post is lying vacant in Grade
III of the Indian Economic Service.
There are 25 Grade IV officers who
have completed § years of service in

that Grade but are yet be consider-
ed for promotion to Grade IIT for want
of vacancies.

(c) and (d), Do not arise since
there are no irregularities.

Deployment of CRP and BSF i
West Bengal

11002. PROF. SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased 1o state:

(a) number of occasion, during the
last iwo years, the United Front
Government of West Bengal sought
the help of CRP and BSF for dealing
with State matters; and

(b) the strength of the CRP and
BSF used for the purpose in West
Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). A statement showing
the deployment of CRP and BSF for
internal security duties in West Ben-
gal during the last two years is at-
tached.

Statement

INTERNAL SECURITY DUTIES IN WESY

BENGAL DURING THE LAST TWO YFEARS

In addition to four battalions of
CRP deployed in West Bengal for
law and order duties since May, 1917,
the following additional CRP/BSF
battalions were also made available
to the Government of West Bengal:—

—— ek

CRP BSk
1. June 1977. : " 4 hattalions 8 Battalions. .Assembly Elccticns
2. May 1978, 1 battalion 8 Battalions—Panchayat Electic1 ¢
3. September, 1978 1 hattalion 1 Battalion and 1 ¢compan
g Flood Relief. =
4. December, 1978. 5 Cloys.—. Bensal Bundh

*5. December, 1578,

1 Coy. —Communal distus-
bances.

‘Out d‘dul'auram of C.R.P.F. made available to State Government onl
mdﬂguc unlyth:lw;nCR.? Dm.nma

GR.?F. was in November, 19
lﬁdnthldkpmlufthe Government of West

term basis,one
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Kilfing of political workers in West
Bengal

11683. PROF, SAMAR GUHA: will
the Minister of HOME AFFAIRS be
DPleased to state:

(a) whether thy Government re-
Celved many reports from Members
of Parliament and Central intelli-
Zence sources regarding many facts
®bout poHtical violemce leading to
kiling of political workers in West
Bengal;

() it s0, details of the facts about
such political killings during the last
One year;

(c) whether Government had ad-
dressed the Government of West Ben-
#al for dealing with such violent poli-
tical activities in the State; and

() if 80, the facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) The information as furnished
by the Government of West Bengal
on 27-3-1878 for the period from
January, 1978 to January, 1979 is given
in the stiached statement.

(c) and (d) Complaints of politi-
cal violence are brought to the notice
of the Government of West Bengel
for making appropriate inquiries.
*the Prime Minister also wrote to the
Chief Minister, West Bengal in the
matter. In reply, the Chief Minister
informed that the State Govern-
ment had taken appropriate action n
all such cases. The State Govern-
ment assured that it has taken all
possible steps to protect the rights of
the people to life and liberty.

Statement

Details of incidents in which persons
were killed in West Bengal during

the period from January 1078 to
Jonuary, 187H.

1, On 21st January, 1978 a group of
labourers (100) of Samabec Tea Estate
P.8. Gorubathan District Darjeeling,
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belonging to District Chis Kamap
Mazdooy Union (CPI-M) came to the
Tea Estate and attacked the laheurers
belonging to District Chairbari Sramik
Congress with deadly weapons over
trade union rivalry. As a result g

supporters lost their lives
(7 died on the spot and one succum-
bed tg his injury in hospitsl in Feb-
ruary 1878). The names of persons
killed in the incident are as follows: —

(1) Moniraj Gurung

(2) Deshman Gurung

(8) Prem Kumar Gurung
(4) Man Bahadur Sumar
{5) Man Bahadur Manager
(68) Ranbir Gurung

(7) Agam Singh Gurung
{8y Sarboy Chhotri

all of Kalikhola Division S8amabeong
Tea Estate; P.S. Gorubathen, Dis-
trict Darjeeling. On this incident
Gorubathan P.8. Case No. 3 dated
22nd January 1878 under Sections
149/924/325]426|427|302{378 IPC was
started, 23 CPI(M) supporters were
arresteq in connection with the cage.

2. On 4th May 1978, some SFI (stu-
dent wing of CPI-M) supporters at-
tacked some members of the Chhatra
Sangram Committee inside a sweet-
meat shop at Kalyani, P.8. Kalyani,
District Nadia, As a result four
Chhatra Sangram Commitiee mem-
bers sustained injuries and Were
removed to hospital Of them Swa-
pan Sen Gupta (Chhatra Parishad-
Congress) expired at $.8.K. M. Hos-
pital, Calcutta, on 13th May, 1876
The above incident was the outcome
of rivalry over student union elec-
tions. Over the incident Kalyani P.S.
Case No. 8(5)78 under Sections 147|
148[324/326/307 was started. 3 SFI
supporters were arrested and two

3. On 10th June 1978, Nikhil Bhow-
mick ang others (CPI-M) supporters
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assy Nibil Saha (Couru-n at
Shvmmdw Pally P.B. Bizpur,
District 2~-Parganas aver political
rivalry, causing serious injuries to
him; Nikhil Saha died in hospital.
This refers to Birpur P.S. Case No.
10(8)78 under Section 302 IPC, 1 CFI-
(M) supporter has beep arrested and
9 others surréndered in court.

4. On 13 June, 1978, one Rajanul
Haque (Congress-I) of Jibanpur P.S.
Bhagabangola District, Murshidabad
was killed by Sk Jasimuddin and
other (CPI-M) over political rivalry
concerning Gram Panchayat elec-
tions. This refers to Bhagabangola
P.8, Case No. 10(8)78 under Sections
147|148|1401302|114|120B IPC. 61 per-
sons mostly (CPLM) were arrested

5 On 26th August, 1978 about 20
supporters of Congress-I ransacked
the houses of some CPI(M) supporters
i village Bhairabtala P.S. Raghu-
nathganj, District Murshidabad and
seriously gsaulted Malek Sk, (CPI-
M) causing his death ,over political
rivalry. This refers to Raghunathganj
P S Case No. 18(8)78 under Sec-
tions 148{149(326|448'302 IPC, 30 Cong-
ress (I) supporters were arrested

6. On 18th September, 1§78 mem-
bers of Rastriyva Cha Mazdoor Coang-
ress (INTUC/Cong-I) attacked some
membera of CITU (CPI-M) at Chan-
monj Tes Estate P.S. Silliguri, Dis-
triet Darjeeling with deadly weapons
over Trade Unlon rivalry causing
death of one Sahid Mia (CITU). This
refers to Siliguri P.S. Case No. 92-
(9)78 uls 147|148]149|326/307|304 TPC
27 Congress-R supporters were arrest-

A

" On 11th October, 1978, some wor-
ammnazmnm Estate
P.5. Jore Bunglow, District Darjeel-
mwwmtwm-n
Med one Sukhamap Sanwar
,;Mer:{ﬂ:eﬂidm
Nelate causing his dver politi-

cal rivalry.  This refers to Jore
Bungslow P.8. Case No, 12(10)78
uls 302 IPC. & Congress-I support-
ers were arrested.

:o:k On 14th October, 1978, 4 clash
place between the supporters of
Forward Block-Marxist and CPI(M)
at Bamunara P.S. Galsi, District Bur-
dwan over distribution of relief
materials for flood affected people.
One F.B-M supporter fired firom his
gun causing death to one Lakai Sk.
(CPI-M). This refers to Galsi P.S.
Case No. 9(10)/78 wu/s. 147/148/149/
326(307|302 IPC and 5|27 Arms Act.
8 persons (FB-M) have so far been
arrested in the case.

9. On 28th October, 1978, CPI-M
supporters set fire to the houses of
Umesh SK and Hamid Sk (both
Congress-R) at village Lakshmidanga,
PS Murari District Birbhum and as-
saulted the inmates of the house over
po}itical rivalry The miscreants also
explodeq bombs. Ope Jafar SK
(Congregs-R) died at the spot due 1o
burn injury and another Morjem Sk.
(Congress-R) died in hospital on 31st
October, 1978 due to burn injury. This
refers to Murari P.S. Case No 28(10)|
78 uls 147{149|328{324|808{307{380]
448 IPC. Fouteen persons (CPI-M)
werg arrested, 89 surrendered in cour*
and 3 were granted anticipatory bail

10. On 11th November 1978, one
Sital Goswami (INTUC/Cong-I) was
stabbeq by Sankar Garsi and others
(CITU/CPI-M) at Raghunathchak,
P.S. Raniganj, Distriet Burdwan over
Trade Union rivalry. Sital Goswami
died in hospital on 14th November,
1978. This refers to Raniganj P.S.
Case No. 20 dated 11th November,
1978 under Saction 147|143]149|328)
307|304 IPC. One person (CITU)
was arrested.

11. On 18th November, 1878 a clash
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concerning Panchayat affairs. During
the clash, one of Nani Ghosh and
others (Congress-I) assulted Shankar
Lal Samanta and Subhbash Ghosh
(both CPI-M) with lathis, iron rods
etc, causing serious injuries to them.
Sankar Lal Samanta died on the
spot and Subhasp Ghosh dled in hos-
pital on 18-11-1878. This refers to
Ketugram P.’S. Case No. 14(11)78
ujs 302304 IPC. One Congress sup-
porter has 50 Iar been arrested,
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Setting up of Handicrafts in Birbhum
West Bengal)

11005. SHRI GADADHAR gAHA:
Wil the Minister of INDUSTRY be
plemsed to state:

(a) whether Birbhum in West Bengal
is industrially one of the recognised
barkward districts in our country;

(b) it so, the concrete schemes and
programmes so far taken up for get-
ting up handicrafts, village and cotta-
ge industries, agro-based Industries for
mmtdﬁadimmmuw{t
Jocpilon of funds, grants, amistance
the West Bengal Government for the
purpose; and
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(c) mumber of unity sot up with lo-
cation and amount of grants/assis-
tance provided by the Central Gov-
ernment? .
h‘!mﬂ i .

THE lu!‘l.hﬂ'.‘.’o'l'!:iﬁ.h OF STATE IN
THE MINISTRY OF INDUSTRY (SHR1
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) and (c), A District Industries
Centre has staried functioning in Bir-
bhum district. Its objective is to pro-
mote development of decentralised in-
dustrial sector. During the year
1978-79, credit assistance to the small
and village industries in the district
from States Funds was Rs.
087 1lakhs and Rs. 6.65 lakhs
from  PFinancial Institutions. Seed
money and cash subsidy were
given to 28 units mmvolv-
ing an amount of Rs. 0.81 lakhs., Dur-
g the year 1879-80 the Stete Gov-
ernment propose to promote establish-
ment of 57 artisan oriented and 30
smal] scale industries in the district.
The financial assistance expected to be
given to the units during the year
1979-80 ig Rs. 1.17 lakhs from District
Industrics Centre Fund, Rs, 1.42 lakhs
from State Fund and Rs. 0.35 lakhs
from financial institutions making. a
total of Rs. 11.94¢ lakhs. The units
are expected to produce goods worth
Rs. 117.45 lakhs providing employment
to 161 persons during the current
year.

An outlay of Rs, 560 crores has
been approved for the deve-
lopment of Village and Small Indus-
tries in the State of West Bengal in
the Annual Plan for 1878-80,

Delhi Police officers and anti.social
Elemenis

11006. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of HOME

AFFTAIRS be pleased to state:
(a) whether Government arg Aware

t Police s giving
mmm:nw*m sz
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a result of which law and grder situs
ation 18 deterforating in Delhi;

(by it so, whether some cases of
certain police pfficers and employees
indulgmg in such acts have come to
the notice of Government; and

(¢) if so, the action taken by Gov-
ernment fn TAls regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (¢) 5 cases of complicity of cer
tain police personnel with gnti-social
elements has come to notice during the
peniod fiom 1-1-1878 to  30-4-1979
Deparmental proceedings against the
concerned police oificialg are 1n pro-
gress The law and order sjtuation in
the capital 15 well under control

Production of Glass Textilegs by Mul-
tinational Company

11007 SHR] A. K. ROY. wil] the
Mimster of INDUSTRY be plaased to
late

(a} whether any multinatipnal com-
pany is entering into the glags textiles
industry production, and

(b) it so, facts in details?

THE MINISTER OF STATE - IN
'HE MINISTRY OF INDUSTRY (SHR1
JAGDAMBI PRASAD YADAV). (a)
ind (b), At present DM/s, Flbre-
tlasg Palkington Ltd, a foreign major-
ty company, is engaged in the manu-
‘acture of glass textiles in the urgani-
ed sector. 'The company wgas grant-
d an Industrial Licence in November,
1861 for manufacture of 800 tonnes of
flass textiles per annum  Subse-
lently in Aprl 1873, the company
__’"‘5 allowed substantial expangion up-
© an gnnugl capacity of 1,090 tonnes.
The company has since immported two
Wiomatic shuttle less looms for mak-
' woven rovings including fibreglass
reinforoements (called fibreglgss cloth)
nd ingtalled them.

oyt goitfntion frm] ieit] & wor
ma::l’ e

11008. 3 fre Wwdt : wr wew
ooy g R & pov ¥ v o

arkf) : (%) sor (1) 1ol 1070 W

awofofro & wibarfaat Y dwar frow Twr
& —

T et wpowfe  wyo wm-

frgw Swiwd  otha R

e KL i

ufawrlt 2,421 17 53

qddss 11005 — 15

wwr iTir17,043 810 4,457

21,369 821 45258

() vware winfeat & der =
dur aft car anr & o«

(w) fr winft o qfvw qwo
§otfro g witwger fisar mar o Sy
dwr 2,724 @

Setting up of Industries in Alipur-
dusr, and Jalpaiguri

11009. SHRI PIUS TIRKEY: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) the numbers of sowall scale
coftage industries in Alipurduar, Jule
paigurl District, West Bengal;
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(b) the number of such jndustries
proposed to be set up in near future
and the location thereof;

{t) what are the reasons that made
North Bengal industrially lackward;
and

(d) what steps are proposed to be
taken tp expedite Industrial growth
§in North Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)

and (b). The information §s being
collected from the Government of
West Bengal.

(c) While the reasons for industrial
backwardness of North Bengal are si-
milar to the reasons for backwardness
of other reasong in the country,
lack of communication and other tren-
port infrasiructural facilities is, per-
haps, an important !acgur for its back-
wardness,

(d) To promote the growth of small
scale, cotion, village indushies in
North Bengal, District Industnal Cen-
tres (DICs) have been set up in &ll
the districts of North Bengal Al
the five districts of Neorth Bengal viz,
Cooch-Behar, Darjeeling, Jalpaiguri,
Malda and West Dinajpur have been
made eligible for concessional finance
from term-lending institutions. The
Darjeeling Hill Area has also been
rmaade eligible for assistance under the
Central Scheme for Tiansport Subsi-
dy.

Ceniral Government Employees
working In Wesi{ Bengal

11010. SMRI PIUS TIRKEY: Wil
the Minister of HOME AFFAIRS be
pleased to gtate:

{a) the yumber of Central Govern-
ment employees serving in West Ben-
gal in Class I, II, IIT and IV posts;

(™ which are the departments in
West Bengal where backlog vacancies
exist for wiint of guitable candidates;

{c) whetmir Government propose to

fill the vacincies in specified period
of time; argd
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(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFPAIRS
AND IN THE MINISTRY OF LAW,
JUSTCE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) to (d). The
power to create postg in various
grades, filling them up according 1o
job reguirements and recruitment rul-
es is exercised by various Ministiries,
Heads of Departments and Heads of
Offices all over the couuntry under
the powers delegated to them in this
respect. Thig is g continuing pro-
cess and such information is not main
tamned centrally by the Depatment of
Personnel.

Industrial Licences for setting up of
Industries In Orissa

11011, SITR1 SARAT KAR: Wil the
Minister of INDUSTRY be pleased 10
state:

(a) the number of industnal licen-
ces/letters of iutent granted for settina
up of industries in the State of Qrissa
from 975 to 978; and

{b) the particuars of licences and
particulars of the parties who have
been granted licences during the year
1077-787

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The following number of Letiers of In-
tent and Industrial Licences were
granted during the years 1975 to 1978
under the Industries (Development and
Regulation) Act, 1951 for setting up of
new industries in the State of Orissa:—

e

Year Letters of Intent  Industrial
Licences
w95 . . 86 .
1996 . . 8 ¢
1977 . . 6 L
twa . » 5 I
N P
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(b) Only cne Industrial Licence was
fssued during the year 1977-78 for set-
ting up of a new industrial unit in the

State of Orissa, The particulars of
that licence are given below:—

Name of the party &location of the Unit

Date of issue Item of manufacture &
of Industrial annual capacity liceps-
Licence ed.

M/s. Utkal Gases Ltd., Calcutta (Dhenkanal ~~Orissa).

28-4-1979 Oxygen Gas = 0-978
Mih?on Cubic Mel?u.
lenc Gar = o-127

Million Cubic Metres.

Industry-wise employment under..
Khadi and Village Industries

11012. SHRI SARAT KAR: Will the
Minister of INDUSTRY be pleased to
state:

(a) what are the details regarding
the State-wise, industry-wise, invest-
ment and employment under khadi and
village industries duling the last three
years;

(b) the details regarding the finan-
cial allocations for khadi and village
industries during the last ihree years
as agains{ the demand of the Khadi and
Village Industries Commission, and

(¢) whelher Government have re-
ceived complainis regarding the nom-

——

availability of facilities particularly in
the viliages so far as the quesiion of
marketing is concerned?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI1
JAGDAMB; PRASAD YADAV): (a)
The detailed information is available
in Statistical Statements C & E to the
Annual Report of Khadi and Village
Industries Commission pertaining to
the years 1875-76, 1976-77 and 1977-78
already laid on the Table of both
Houses of Parliament. These publica-
tions are available in Parliament
Library for perusal

(b) The information is furnished

below:

Year Allocation asked for  Allocaticn made by
by the Khadi & the Government
V. 1. Commissiun {Rs.in crores)
{Rupees in crores)

1977-78 . 67-62 40 00

197879 . . . . “ . g0 45 70774

1979-Bo . . . . .

131°59 g1-18

(¢) The Working Group on Khadi
and Village Indusiries in its Report
Submitted to Government in December,
1978 has pointed out certain difficulties
in the marketing of the Khadi and
Village Industries products such as the

fmall number of marketing outlets,

lack of wert and marketing network
ete,

Performance of J. C. 1.

11013 SHRI AMAR ROY PRADHAN
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are very
much distressed at the extremely poor
performance of the Jute Corporation
of India; and

(b) it so, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Prices of raw jute have generally ruled
above the minimum support price in-
spite of the industrywide strike for
49 days, because of the intervention of
Jute Corporation of India. It has pro-
gressively increased its efforts to
reach the growers, Number of D, P.
Cs. in 1975-78 was 83 and it went up
to 100 in 1077-78. Similarly the nume-
ber of Sub Centres has been increas-
ed to 40 and 214 village huts have
Dbeen covered during the current year.
Procurement of raw jute has heen
stepped up from 550 lakhs bales in
1975-76 to 830 lakhs bales in 1978-79
resulting in a rise of about 50 per
cent.

(b) Question does not arise,

Persanal Posts Attached to a Cabinet
Minister and State Minister

11014. SHRI K. LAKKAPPA- Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) what are the total number of em-
ployees working in each Ministry (cate-
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gory-wise) as on 381st March, 1979 in
the Government of India;

(b) what are the personal posts
attached to a Cabinet Minister and a
Stae Mimster; and

(¢) which are the posts which are
filled on tenure basis with a Cabinet/
State Minister, full details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
S, D PATIL): (a) This information is
not available in the Department of
Personnel and Administrative Reforms.

(b) A statement showing the pres-
eribed scale of posis on the personal
staft of Cabinet Ministers and Minis-
ters of State 1s laid on the Table of the
House.

(c) All the posts created on the per-
sonal staff of a Cabinet Minister/Minis-
ter of State are co-terminus with the
term of the Minister concerned.

Statement
Prescribed scale of posts on the p:rsanal siaff of Cabinet Ministers and State Minsster .

1. Minister of Cabinet

Category of Staff

Scale of Pay Remarks

g

Private Secretary , ., ., , .

Amistant Private Secrctary . u

First Persona Amistant , ., , ., .

Rs. 1100--50—1600. Unless higher

is due by vimep?i
the officers grade,
pay or the present
lca{c of pay, but
only if there is no
officer on a higher

on the

sonal staff’ of the
nister,

Rs. 630—30-—~740— Grade 1 (now Grade
35—~380—EB—go B of émtnl Secre-
tariat Stenographers'
Sorviee).

R, 63030 Sclection Grade (now
10 — Grads A) of Central
[ L 1., Secretariat  Steno-

EB-t0-1200. graphers’ Service.
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Category of Staff No, Scale of Pay Remarks

Second Personal Assistant . . . . 1 Rs g25—15— Grade II (now Grade
Eﬁ-—m-lﬁ-_g,m— C) of Central Scere.
7 25—B800. tariat Stenographeiy

Service.

Hindi Stenographer . . . . . 1 Deo. If required Ly

Minister.

Clerk ) . . . . . 1 Rs. 260—~6—290 — Central Secretaria
EB—6—326—8 —  Clerica Service
366—EB—8-—300  Leaver Divisicn
10400 Grade.

Jamadar . . . . . . 1 Rs. 200—~3—206—
4—234—4—250

Peons " B : . " . 3 Rs. 196e—g—220—

EB—9--282.

IL. Minister of State :

Private Secretary . 1 Rs. noo—jc—16co

Asistant Private Secretm 1 Rs. 650— v4c— This may be givn

Y . sn-if-qo_ only Yr.o Minisiers
1040 (Grade 1, who are in over-all
Central Sccretariat  charge of a Ministiy
Stenograrhers’ and if required ty
Service) (now Grade the Minister con-
B). cerned.
First Personal Assistant | . . . « 1 Rs, 650—1200 Sclection Giade  of
Central Secn:‘ugcin
Sﬁmognphm 5 o
vice (now Grade A)
Second Personal Assistant t Rs. 425—-8c0 Grade II of Central
Secretariat  Steno-
aphers’  Service
now Grade C).
Hindi Stenographer . . . 1 Do. If required by the
P Minister,
Clerk R . . . 1 Rs. 260 Central Secretariat
= Clerical  Service
Lower  Division
Grade.
Jamadaz, . . . . . « I Rs 200250
Peons .+ + « « + = Rs 1gb-aga.

interState Council for Inter-State
Disputes

11015, SHRI = HARI  VISHNU
KAMATH: Wil the Minister of
HOME AFFAIRS be pleased to state:

() whether the question of estab-
lishing, under Article 263 of the Con-
stitution, an InterState Councll, as

recommended by the Administrative
Reforms Commission, to inquire into
Inter-State disputes as well as Union.
State disputes is under the considerg-
tion of Government;

(b) if so, whether such a Council is
likely to be set up in the near future:

(¢) when it will be 50 set up,
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(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) to
(d), The Government had cunsidered
the recommendations of the Adminis-
trative Reforms Commission about
the establishment and composition of
an Inter-Stale Council under Arti-
cle 263 of the Constitution, in con-
sultation with the State Government
and taken the following decision:

“Article 263 of the Constitution
enable the setting up of an Inter-
State Council. However, there 1s no
proposal o constitute one at preseot,
as adrquate arrangements exist”,

There is np change in the position

Suspemsion of the Employees of Slum
Department .

11016. SHRI HUKAM CHAND
KACHWAI: Wil the Mimster of
HOME AFFAIRS he pleased to state:

(a) whether about a dozen employeeg
of the Slum Depariment of the D.D.A.
(now transferred to the DM.C.) were
suspended in February-March 1978
and only one of them has so far been
reinstated while decisions in respect
of rest of them are stil pending;

(b) whether their caseg have been
entrusted to the police has not initiated
any action, nor any enquiries made
from the suspended employees; and

c) if so, the reasons therefor and
steps being taken by Government to
dispoge of the cases of all the emiploy-
ees expeditiously?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(8HRI DHANIK LAL MANDAL):
(&) to (c). According to the Slum De-
partment of the Municipal Corporation
of Delhi, only five employees were
placed under suspension in February/
March, 1098 and of them, four em-
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ployees have since been reinstated
pending departmenta} enquiry. No case
has been entrusted to the police.

Rise in Price of Electronic Items

11017. SHRI P. M. SAYEED:
SHRI M. V. CHANDRA-
SHEKHARA MURTHY .

SHRI A. R. BADRL-
NARAYAN:

Will the Minister of ELECTRONICS
be pleased to state.

(a) whether it is a fact that the pri-
ces of electronic i1tems have risen to
a record high after the Finance Bill
1979,

(by if so, the electronic items for
which the prices have gone up;

(c) whether this price rise on elec-
{ronic items will have a great eflect
on the elecironjc industry;

(d) if so, the steps Government are
considering to take to reduce the pri-
ces of electronjc items to help the in-
dustry; and

(e) whether Union Government are
considering to give some concession
by reducing the excise duty?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, ELECTRONICS
SCIENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH): (a)
to (e). The Finance Bill for 1979-80
notified the following increases in ex-
cise dutles on softle electronic pro-
ducts and increases in customs duties
on computers and components:

Excire duties ;

(i) TV sets, tape recorders
and combination sets
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i) Radio Recsivers having
L) Aot thes thees hands

calcui!a:on (T_ll
t atereo  ampli-
gr?r: s sld

speaker systems, TV.
radio combination sets
and Record Players | +5%

(iii) All item: under excise

tariff head 68 . t3%
Cuslom s Duties:
Computcr Systems . +14%
Electronic Components , 4 17-69%,

Electronic Equipment +14% to 189,

These increased duties came inio effect
from March 1, 1979. As such it is too
parly for the impact of these increased
duties on the prices of c¢lectronic pro-
ducts to become manifest.

Import ol Electronics Know-how

11018. SHRI P. RAJAGOPAL NAl-
DU Will the Minister of ELECTRO
NICS %e pleased to state:

(a) whether the Electronic Depart-
ment ig identifying areas requiring im-
Port of know-how at the Research
Development and production level; and

(b) it so, the area identified?

-~

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC  ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH): (a)
and (b). A list of electronic systems,
“QUipment, and components for the
Production of which, foreign technical
oHaboration will not normally be per-
Mitted has been finalised, and is
lached. The Hst ig iMustrative in
tharacter and so, for producis not in-
Cdeq in jt, import of know-how
Would net be automatically permitted
t‘:"_hout consideration of the merits

ndividual cases by the Departmen
of Eleetvonies,

Ilusérative List of Electronic systems,

Equipment, and Components for which

Import of Know-how would not be
permitted.

General purpose transistors & Diodes
Wirewound Resisters and Potentio-
meterg olher than professional type.
Paper and Mica Capacitors, consumer
Brade Variable Capacitors and Trim-
mers, Loudspeakers, Ferrites (exclud-
ing some types of pot cores), TV De-
flection Components, Transformers,
Chokes and Coils, Radio Receiver, TV
Receiver, Tape Recorders, Record Play-
ers changers, PA systems, Electronic
kits/toys, Oscilloscope 50 M*Hz ang be-
low Digital Multimeters. Digital Volita.
meters, Audio and Low Frequency Os-
cillators ang Signal Generators, Video-
Pulse Distribution Amplifiers, Wob-
buloscope, TV Pattern Generator, X-Y
Plotter, GRT Display, Ultrasonic and
Eddy Cwrrent Flaw Detectors Annu-
ciators, Power Line Carrier Commu-
nication System Paper tape readers
and punches for use with computers,

Funds for constructien of Buildings by
Central Forensic Science Laboratory
at Hyderabad

11019. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether any funds were allotied
for the construction of buildings of
Central Forensic Science Laboratory
at Hyderabad; and

(b) the stage of work?

THE MINISTER OF STATE IN
'THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Bir.

(b) A contraci has been awarded for
the construction of Central Forensic
Science Laboratory building in the
Central Forensic Institutes complex
at Hyderabad on the 14th April 1879
and the construction has commenced.
It iz hoped construction of the build-

ing will be completed by 1980,
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11020. SHRI DHARM VIR VAS-
ISHT: Will the Minister of HOME
AFTAIRS be pleased to state:

(8) whether it is a fact that no re
cord was maintained of hanging of
criminals in the country; if so, why; if
not, the figures with the names and
addresses of the persons hanged with
the names of jails in eacl. case, in
the year 1978; and

(b) the reform if any contemplated
by Government in the methods of
hanging?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) The infor-
mation is being collected and will be
laid on the Table of the House.

(b) No proposal for any change in
the methods of hanging ig under the
consideration of Government.

Shortage of Cement in Mabarashtra

11021. SHRI VIJAY XKUMAR N.
PATIL; Will the Minister of INDUS-
TRY be pleased to state:

{(2) whether Government are aware
that large number of Government and
non-Government construction works in
Maharashtra are pending due to ce-
ment shortage;

(b) whether it is also a fact that the
construction of Godowns by sugar
factories for storage of sugar is held
up due to cement shortage; and

{c) i1 so, whether Government pro-
pose to allot additional quota of ce-
ment to Maharashtra?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(BHR! JAGDAMBI PRASAD YADAV):
(a) and (b). There is & general short-
age ol availability of cement in the
country and it is likely that some
works are affected due to the shortage.

MAY 16, 1070
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There is however no precise informa-
tion regarding the nun.ser of Govern-
ment and Non-Government Works
which have been affected due to this
shortage. In so far ag Sugar indus--
trieg in Maharashtra are concerned,
such of the factories which fall under
large and medium scale sector and are
registered with Central sponsoring
authorities like Indian Sugar Mills
Association and National Federation
of Co-operative Sugar Mills Associa-
tion, are allotted cement by the Re-
gional Cement Controller directly on a
gquarterly “asis subject to availabilny
of cement under Central Category.

(c) In view of some additional avail-
abilty expected during quarter April—
June, 1979 the State of Maharashtry
has already been given an additiont]
allocation of 49,500 tonnes of cement
over and above the basic allocation of
4,95,000 of tonnes per quarter. Keeping
in view the likely short fall in suoplies
from imported cement due top conges
tion in Bombay port, further alloca-
tion of 25.000 ionnes; has alsg been
released to the State from certain
cement factories,

Posting of Police Constables at
Residencey of District Collectors and
District Superintendents of Police

11022. SHRI VIJAY KUMAR M.
PATIL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) what are the rules for posting
police constables at the residence of
District Collectors and District Sup-
erintendents of Police;

(b) whether there is any restriction
on the number of these constables
be on duty at a time;

(¢) how many other Government
servants, such ag peons, cooks, etc. aré
supposed to be on duty at the residen”
tial quarters of these officers; and

{4) whether Government propose
get over the British legacy and redu®
the expenditure on such servanis?
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THE MINISTER OF STATE IN dent wWorew § veg sl (o waegd
THE MINISTRY OF HOME AFFAIRS ) : () :n-,gnm.v% ®r T
(SHRI DHANIK LAL MANDAL): dawt & g wfene ow frow gew for
(a) to (d). The required information is war §

being collected from the State Govern-

ments and will be placed at the Table qoRdET fafw iR

of the House in due course. g&'&%&%ﬂmﬂﬁjﬂm*
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7 St WTe Tlo WZAMT . i 17-12-78 31=7-76
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14 o fodwme . . =6-76 11=2=77
15 & RodYo wrrowwmT . . 1-6-76 1-7-77
16 srygx aw . . . 16-7-76 30~11=78
17 st dro ®o fawird . 1-5-76 30-4-77
18 oY dwwr v . . . 14-7-76 19~6—78
19 s wTCO IWRIWA . 16=7=76 31-10-78
20 o g W . 14-7-76 13-7-78
21 =i fro < 5-6-76 31-10-77
22 0 go fro yorfa . 2-12-75 31-12-78
23 oy gao frrma . 11 8=76 15=10~76
24 oft dro &o wmg . : 4~3-76 30-6~78
25 ot qwo #o wARAT ) . 8—4=76 15-2-78
26 QT oTEoqHOHIIQY | 17-3-76 29-8-77
27 &t dro fro wrehw 1-3-76 31-3-78
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20 Y giw Aww : WA, 76 a1-12-76
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1 ] 3 4
32 = yodi9 AqT ‘ 5 . 3-6-76 31-12-78
33 =it wAre wqe 175178 31-12~78
34 @0 §o THO WA i 16=~8-76 31-12-78
35 @10 TNT wEAT 3676 31-12-78
36 ®TO WV A=Y . 3-7-76 31-8~78

21=7=77 31-12~-78
37 o qwe anfedr . 12-7-176 11=7-77
38 =0 Mo wio AW . 2-5-77 29-11-78
39 Y QWO gaweaq 20-9=77 28-5~78
40+t To ®g0 R0 AvW 18-8-77 8~-1~79
41 st §r0 wwgTr 12-8-77 18=6-78
42 it arfo dyo fage 23-8-77 4~11-78
43 ff §0 WW A 25-8-77 4=7-78
44 i WO FrgRET 1-8-77 5~12-77
a5 =t g fag . 1=11-77 21-8-78
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a9 =it dro fro ATOIVIM 1-8-77 27-9-77
50 fr oty T 14-2-77 26-4-78

18~12=78 17=4=79

51 IOFO TAO YUEAWH |

Sise of Annual ang Five Year Plan of
West Bengal

11025. SHRI C. R. MAHATA: Wil
the Minister of PLANNING be pleas-
ed to state:

(a) whether it is a fact that Cen-
fral Government have reviewed the
position pn the size of the annual plan
ang the filve year plan for the West
Bengal Government in the light of
discussions held recently between

West Bengal Government representa-
tiveg and the Planning Commission;
and

(b) it g0, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) and (h).
The Annual Plan for 1979-80 and the
Five Year Plan of West Bengal are
being finalised in consultetion with
the State Government,
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Seiting up of Cement Factories based
on Lime-stone in Gulbarga, Karnataka

11027 SHR § R REDDY: Will the
Minister of INDUSTRY be pleased
to state:

{(a) whether Government are aware
that large quantitics of lime-stone
deposits are found in Gulbarga district
(Karnataka);

(b) if so, whether any survey 1n
this regarg has been conducted by the
Government and jf s0, the details
thereof;

{c) whether Government would con-
sider in view of the cement shortage
in India to encourage cement factories
in that area; and

(d) if so, the details regarding the
scheme of Government in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMEBI PRASAD YADAV): (.‘)
and (b). As per the records avail-
able with Cement Research Institute,
teere are 28380 million tonnes Of
meagured reserve and 15,006.89 million
tonnes of inferred reserve of
grade limestone deposits in Gulbarga
district,

(c) and (d). There are already
three existing cement plkate in the
District Gulbarga as follows:
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L;‘;;a. Name of the party Location (in hk?m)
1 Amaciated Cement Companies Lid. . Shahabad 5'74
3 Do. Wadi 400
3 CGL Ltci. Kurkunta 2' 00
Besides these, a letter of intent has frefafar oiw otgon gw §F wd

been issued to M/s, A.C.C. Ltd. for ex-
pansion of their Wadj factory by 5.00
lakh tonnes per annum. Their appli-
cation for further expansion by another
700 lakh tonnes is being processed.
Two more applications of Karnataka
State Industrial Development Cor-
poration and M/s. Daccan Alkali Ltd.
for settting up of cement plants at
Chittapur, Distt. Gulbarga are also
being processed,
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Married Girls Burnt for dowry

11031. SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME
AFFAIRS pe pleased to state:

(a) whether it is a fact that many
married girls were burnt by their re-
lations and cothers for non-payment
of big amount of dowry n marriages
in Delhi in the last 8 years;

(b) if so, the number of such cases
along with the detsils;

(c)y what specific steps Government
hag taken to see that such incidents
do not occur or are minimised; and

(d) how many challans have been
made against thase who demanded
dowry before marriage in Delhi in the
last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) and (b).
80 such complaints were reteived
during the perliod 1078 to 1878, In
81 of these, allegations were not sub-
stantjiated. Cases have been yegistered
in the remaining ¢ cases. The details
of which gre given in the Statement.

(c) A proposal to gmend the Dowry
Prohibition Act, 1061 so as to make it
more effective is under the considera-
tion of the Government. The Govern-
ment have also amendeq the Central
Government Servants Condwet Rules
t0 provide thet no Uloversment
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servant shall give or take or apet
the giving or taking of dowsy or
demand directly or indirectly from the
parents or guardians of a bride or
bridegroom as the case may be, any
dowry,

(d) NilL

Statement
Details of the cases registered

1. Case FIR No, 607 dated 26-11-76,
U/S 307/30/34 IPC and 3/4 D.P.
Act, P.S, Shahdara

On 21-11-76 Smi. Surinder Kaur
W/o Ujagar Singh r/o 1/5544, Shivaiji
Park, Shahdara, was admitted in Irwin
Hospital. In the first instance, she
stated that she accidentally caught fire
from gas ‘Chullha’ while working on
it Later on 26-11-76, she stated that
she was set ablaze by her in-laws us
they were insisting her to bring more
dowry to which she was not prepared.
The case wus initially registered U/s
307 IPC on the latter statcment. The
section was changed to 302/3¢ IPC and
8/4 D.P. Act, as Smt. Surinder Kaur
succumbed to injury on the night
between 28/29-11-76 This case was
initially investigated by local police
and later on the investigation was
carried by Crime Branch and the case
was sent as untraced on 11-8-77. No
arrest was made in this case,

2. Case FIR No. 49 dated 24-1-77 U/s
802 IPC P.S. Sadar Bazar

Shri Jagan Nath 8/0 Khuki Ram,
2/4¢ Harijan Basti, Saraj Rohilla,
Delhi, alleged that his daughter Bhag-
wati Devi was beaten by her-in-law
due to non-fulfilment of demend of
dowry. On 24-1-77 she wag burnt fo
death by her mother-in-law Smt.
Angoorj Devi by throwing burning
kerosene stoye on her. Initially the
chse was registered U/S 307 IPC,
Lator op, abter the death of Bhagwati,
the gection of law was changed to 302
IPC. The c¢ase was challaned on
10-8-77, The accused Smt. Angoori
Devi has been acquitiedq from the
court of Shri W, C. Xotcher, ASD.
on 26478,

190

3, Case FIR No, 604 dated 10-8-77 U/s:
302 IPC P.C, Tilak Nagar

In this case, Shri Kundan Lal r/o
C-167, Baghbir Nagar, J J Colony,
reported that he had married his
daughter Chhinde with Jagdish Lal
sbout 6/7 years back. Shri Jagdish
Lail and his parents demanded financial
aid from him which he could not afford
to give. He suspected that his daughter
was burnt alive by her husband, Xt
was transpired during investigation
that Shri Jagdish Lal and brother-in-
law of the deceased were not present
at the time and place of burning of
the decemsed. The deceased was not
having cordial relations with her
husband and then she committed
suicide by setting fire to herself, A
cancellation report in this case was
sent on 14-6-78.

4. FIR No. 400 dated 28-4-77 U/S 302
IPC P.8. Gandhi Nagar, Delhi,

The above mentioned case was re-
gistered on the complaint of Shri
Puran Mal that his daughter Smt.
Laxmi Guddo was murdered by her
husband and her in-laws because he
could not pay the required amount of
dowry. During Investigation these
allegations could not be substantiated
and it was found to be a case of
suicide, The case was finally Cancell-
ed

5. FIR No. 215 dated 27-5-77 U/S 30%
IPC P.S. Najaf Garh

This case wag registered on the com-
pleint of Shri Mauji Ram who had
alleged thag his daughter Bala Devi
was murdered by her in-laws because
their demand of money wag not met
by him. During the jnvestigation, it
was proved that the deceased had
committed suicide by burning herself
and accordingly the case was s¢nt as
untraced.

8 Case FIR No, 1229 dated 18-12-77
U/S 302 IPC P.S. Kalkaj

One Mamta Kumari w/o Shri Sirl
Niwas r/o Rly Colony Tughlakabad
was burat on 20-5-TY in her house:
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8he was gdmitted in Safdarjang Hos~
pital where she¢ expired on 24-5-77.
Inquiries U/s 174 Cr. P.C. were con-
ducted by the local police. Sh. P. K
Gupta father of ths deceased alleged
that his daughter was burnt to death
by her husband and her in-laws
because he could not give more dowry.
On this report, the above noted case
was registered and investigated by

the Crime Branch. It transpired-

during the investigation that the
deceased’s cloth had cought fire wucei-
dently in her house while earrying an
Angithee, A cancellation report was
sent on 15-6-78 in this case.

7, Case FIR No 1014 dated 31-8-78
U/s 302 IPC P.S, Karol Bagh

On 20-8-78 at 425 P.M, an infora-
dion was received from Police Con-
tro] Room that one lady had received
some injuries in her house No, 3811,
Gall No 28, Ragharpura, Delhi A
Sub-Inspector of Police Station Karol
Bagh reached the spot and found that
Smt, Rakesh w/o Shri Shiv Nath Puri
wag lying dead ijn her kitchen, After
observing usual formalities the dead
body was sent for postmortem ex-
amination to ascertain the cause of
death, On 31-8-78, the brother of the
deceased suspected some foul play in
the death of his sister Smt Rakesh due
to non-tulfilment of demand of dowry.
Hence the above mentioned case was
registered During the investigation
the complhinant’s version could not
be corroborated and it appears to be
a case of suicide The case jg still
under investigation

8. Cgse FIR No. 1278 dated 13-9-78
U/e 302 IPC P.S. Gandhi Nagar

This case wag registered on the state-
ment of Smt. Nirmal Kaur W/o Amrik
Singh r/o 633, Guru Angad Nagarn
that on the night between 11/12-8-78
while she was sleeping, her husband
Awrik Bingh set fire to her by sprinkl-
ing kerosene oil on her clothes. The
selationy . between husband ang wile

MAY 18 19%
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were strained due to non-fulfilment
of demand of dowry Amrik Singh
was arrested and challaned who s
facing trial in the goutt of law,

9. Cage FIR No. 1207 dated 28-12-7B
U/s 302 IPC Gandhi Napar,

On 28-12-78 Smt Gurmit Kaur W/o0
Avtar Singh wag admitted in LN.J.P.
Hospital with burnt injuries. She
stated that she was set to fire by
pouring kerosene oil on her clothes
by Smt, Ranjit Kaur, mother-in-law,
for non-fulfilment of demand for
dowry. Smt. Ranjit Kaur has been
arresteq and the case is still pending
investigation for want of CF.S.L.; re-
sult
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Joint Ventures in Bangla Desh

11036, SHRIMATI MOHSINA KID-
WAI: Will the Minister of
INDUSTRY be pleased to state:

(m) what is the nature of the plans
joint venture schemes that he is
taking to Dacca as a follow up action
after Prime Minister’s visit to that
country;

(b) whether he has any tndica-
tion as to where Bangladesh can
help Indis in our industrial develop=~
ment; and

(¢) whether he will take the
house into confidence about his pro-
posed visit in the above context?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI); (a)
and (b). Industria]l projects identi-
fied for cooperation between India
and Bangladesh during the vimt of
the Prime Minster to Bangladesh
relate to cement, sponge iron, urea,
and infrastructural facilities required
for these projects. For this purpose
it has been agreed that diseussions
will be held by 5 délegation to be
hended by the Union Minister of
Industry, Shri George Fernandes
with their counterparts in Bangla-
desh. The question of cooperation
for the development of machine
tools, agro-based rural industries,
minj textiles, agricultural imple-
ments and other small scale indus-
tries wag also discussed during the
visit of the Prime Minister and it
wgs agreed that in these flelds col-
laboration between the two coun-
tries copld be forged and India could
extend her helpipg hand to Bangla-
desh for securing economic develop-
ment of Bangladesh. The scope
and modalities of cooperation, par-
ticipation

MAY 18, 197
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of the results of his visit to Bangla-
desh and hag also referred to the
scope of further discussions in res-
pect of cooperation between the
twa countries on indusiria]l projects.

Marketing and Losses of Scooterg
Companies

11037, SHRI K. S. VEERABHA-
DRAPPA: Will the Mmster of
INDUSTRY be pleased to state;

(a) whether difficulties are being
faced , by the scooters factories in
Punjab, Rajasthan and Karnataka
in marketing their scooters; and

(b) what 1s the extent of loss
suffered by each of those factories
so far and the details regarding the
programmes of Government for
making these facteries profitable?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b) The extent of approximate
losg suffered by cach of the units is
indicated below:

1 Punjab Scooterg Ltd—
Rs 113.89 lakhs (during 1877 and
1878)

2, Aravalli Svachalit Vehan,
Alwar.—Rs, 103.16 lakhs (upto
31.12.78)

3. Karnataka  Scoolery Litd,
Bangelore—Rs, 155,00 lakhs (upto
end 1078).
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ing thejr impact in increased pro-
dugtion end cohsumer responge for
thesa scooters.

Finalisation of Annual Plan of
1979-80.

11038. SHRI K., 8. VEERABHA-
DRAPPA: Will the Minster of
PLANNING be pleased to state:

(a) whether Annual Plan for the
year 1079-80 has been finalised;

(b) 1f s0, what are the details of
the lay ouig and the targets fixed
thereunder; and

(c) what are the details regarding
the rate of agricultural gnd indus-
trial growth contemplated under the
Annual Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRY FAZLUR RAHMAN): (a) to
(c) The work on the preparation of
the Annual Plan 1979-80 is in pro-
gies, and the document will be pre-
sented to Parliament shortly

Issue of Licence {0 General Eleciric
Company

11039. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether General Electric
Company of India Ltd. (GEC), =
British multinational hag recently
been issued an industrial licence to
produce six new items;

(b) if so, what are the
thereof; and

(c) the remsons why this British
multinational corporalions are being
allowed to expand?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMBI PARSAD YA-
DAV): (a) Yes, Sir.

(b) M/s Genera]l Electric Com-
pany of India lLimited (GEC), Cal-
cutta have been issued an industrial
licence dated the 22nd March, 1879
for the manufacture of following
new articles of switchgear, at their
existing industrial undertaking at
Garden Reach, 24-Paraganas in the
State of West Bengal;

details

Annual
capacity
Ttem of Manufacture {on maxi-
mum utli-
sation
baws)
- R *
1 Clrouit Brakers @
15 KV, 750 MVA P L . . 200
i%KV. 1000 MVA
KV, 2500 MVA ] 200
2 11 KV Ring Majn Switch and switch fuse units upto a rating of8o0 A . . 1,000
3 Contactors IAC & pC upto 6on tmp 11 LKY (Ganwntimsl airbreak and vac.
cund w’ . - - B 0 . 5,00,000
¢ L.T, Moulded Case Gircujt Brrakers upto 3000 A, s . 2,500
5 'l‘lpw fwfwm:ndpowtmﬂ'mmux upto a nting of 20 MVA
. 100
6 If-ch Voltage contrs panels for cantrol of power upwim miotags etc,, Upto
HEVepemwoltage . . . . . . . . . §00

— b

i

&

-~ , .

T
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The gbove Industrial licehce has
been issued, subject inter-alia to the
conditions that (1) the party would be
undertaking 1o export 10 per cent of
their annual production for a period
of five years, and (ii) the company
ghall comply with such directives as
may be issued by the Reserve Bank
of India under Section 28 of the
Foreign Exchange Regulationg Act,
1873 and shull reduce the non-resi-
dent interest in the company to the
level stipulated by the Reserve Bank
of India in any such directive,

{(¢) The above mentioned items
fall under Appendix-I to the Indus-
trial Policy, 1978 and the larger
houses wnd/or foreign-owneq com-
panies can participate in thig line of
manufacture,

Alleged Delay in Atomic Power
Programme

11040. SHR! JYOTIRMOY BOSU:
SHRI 8. 8. LAL:

Wil the Minister of ATOMIC
BNERGY be pleased to state:

(a) whether it hag been alleged
that while India’s atomic power pro-

gramme is plagueq by delays, their
costs have been escalating;

(b) it so0, the facts thereof; jand
(¢) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THY DIPARTMENTS OF EN-

(PROY. SHER SINGH): Yes, Sir.

{(b) Commissioning of the second
unit of the Rajasthan Atomic Power
mfmum?umm
th quantity hesvy water
uc:ulnd for initial fAlling up «nd
cortmisgioning is mnot yet available,

The Madras Atontle Power Projéct
and the Narora Atemic Power Pros

MAY 16, 1979
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deldys ih the manufacture of scme
critical nuclear equipment which
could not be obtained from other
sources, The cost estimateg in res-
pect of the Madras Atomic Power
Project and the Narora Atem:c
Power Project have gone up by
more than 50 per cent of the originel
cstimates mainly due to general
esctalation arising out of the oil
crisit, additional facilities, design
modifications jand improvements not
contemplated at the time of project
sanction and increase in statutory
levies like customs duty.

(c) Government have already
made arrangements for the procure-
meny of the bulk of heavy water
required for the initial imventory
and the balance reguirement jg ex-
pecteq to be met from indigenous
production and imports to enable
commussioning  of the Unit-I1 of
RAPP dunng 1979, Ag for MAPP
and NAFP, all efforts are being
made to expedite the manuflacture
of critical nuclear equipment. Stric-
ter financia) controls are being exer-
cised to minimise cost over-runs.

Enguiry agaiast Biria-owneg Orient
Paper Mills

11041. SHRI P, K. KODIYAN, Will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that the
Union Government'’s enquiry into the
affairs of the Birlsowned Orient
Paper Mills hag been stayed by tle
Caleutta High Court; and

(b) i go, the detalls and Govern
ment's reaction thereto?

THE MINISTER OF STATEIN THE
MINISTRY OF INDUSTRY (BHR!
JAGDAMB] PRASAD YADAV): (a)
and (b). Yes Sir. The Calcutta High
Court has admitteq a writ petition of
M/s. Orient Paper & Industries Ltd,
Amlai and has granted injunction and
stay from the Central Goypramen:
investigeting under Section 18 of the
Industries (Development & Regulation)

“ASt 1081 © The Central ‘Govermment
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bas moveq an appeal against the said
Stay Order to allow the appointed
Committee to proceed with the investl-
gation,

Appointment ol Lower Division Clerka
Recommended by Staff Section
Commission

11042. SHRI T, S NEGI. Will the
Minister of HOME AFFAIRS De
pleased to state:

(a) whether it is a fact that the
appointment of candidates recommend-
ed by the Staff Selection Commission
on the basis of writlen test and type-
writing test in the grade of Lower
D.vision Clerk is considerably delayed
owing to many formalities which are
1o be completed before the appoiat-
ment;

(b) whether Government propose
to take steps to simplify the procedure
so that the adhocism may be doune
away with immediately and successful
candidates may not be required to
wait unnecessarily; and

(c) what is the maximum period
within which the candidate should ex-
pect appointment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINSTRY OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
S. D, PATIL): (a) It is not correct to
say that the sppointment of candidates
recommiended by the Staff Selection
Commiasion on the basis of the results
of Clerks Grade Examination is consl-
derably delayed. Under the Govern.
ment's orders, such candidates can be
appognted only after compiletion of
certain formalities like verification
of character and antecedents, medical
examination, etc. and thase take somne
time but efforts are Made $o restrict
;hemmthatmuututh.mml-

um,

{b)  Ministries/Departments  are

equired to replace fhe ad hoc

Ppdintees by the qua

Posstide wﬁum
M the -

hiwe & Be comipleted before they

appitint the candidates.

gf&'&"

{c) As the completion of prescribed
formalities varies in individual cases,
it is not passible to indicate any spaci-
fic perfod within which a candidate
could expect appointment,

Eucouragement to Small Scale
Industries

11043, SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) based on his statement in the
Lok Sabha on the 18th April, 1879 as
to how he preposes to give tmore
encouragement to small scale and
cottage industries;

(b) how such smal] scale and
cottage industries will be able to com-
pete with organised sector; and

(c) what progress has so far been
made towards developing small scale
and cottage industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAME] PRASAD YADAV). (a)
to (c). Several steps are being take.
to promote the growth of small scae
and cottage industries. The list of
items reserved for production in the
smal] scale sector is being continually
expanded as new preducts and new

decentralised sector is being examin.
ed. Marketing support through greated
purchase preference in the Government
programie is also .under considerstion.
Distriet Industries Centres (D.LCs) are
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entire country., It iz expected that
these varioug measures would increase
the competitive strength of the small
scale cottage and village industries
sector vis-a-vis the large organised
sector,
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B.B.F. Personnel shot dead inp Imphal

11045, SHR] YADVENDRA DUTT:
Will the Minister of HOME AFFAIRS
be pleased tp state:

(a) whether four B.S.F. personnel
were ghot dead in the main marketing
centre of Thangal Bazar, Imphal;

(b) if so, the details of the ineident;
and

(¢) the steps taken by Government
of Indis to stop repetition of suck
incidents in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
{(a) to €c). A staterent is  lmid on
the Table of the House.

it
At sbout 1640 hourg an the 26th
e 6 Fokss olesk some o0 4 B,
peronsel of 73 Battalion, who were
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sitling in a jeep parked in fromt of
Marwari Dharamsala Thangsl Basar
in Imphal. The driver of the jeep
died on the spot and his body rolled
out. The othey three occupants of
the jeep were wounded, The mis-
creants then jumped into the jeep and
drove away taking with them the three
injured B,S.F. personnel. The Police
search party later recovered dead
bodies of the two B.S F, personnel and
one Constable, who although seriously
injured was still alive The injured
Constable was rushed to the hospital
He, however, succumbed to his in-
juries later in the night. Four BS.F.
personnel therefore jost their lives in
the incident. The miscreants took
away onc light machine gun with one
magazine and 65 round, one sten gun
(9MM) and 2 rounds, two SLR rifles
with two magarzines gand some
ammunition Ong SLR nfle and some
ammunition have since beon recovered
Two suspects have been arrested in
this connection anq search for others
is continuing Strict vigilance is
being maintained

Export of Woollen Carpets

11048, K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

{a) the quantum contributed to ex-
port of -woollen carpets by Mefsts
Modj Carpets Ltd, and Messrs. Tufted
Carpets Ltd, during the last 3.yoars;

i
(b) the quantum contributeq to ux-
port of woollen carpets by small seaie
units for the same period; and

(e) the quantum of carpet yam
supplied t6 the above two mechanised
units and the quantum supplied to ihe
small scale units?

mm-rmors'mmmwm
MINISTRY OF INDUSTRY {ml
JAGDAMBI PRASAD YADAV: (a) t*
(c). Information is helng oelipoted
Iﬂdwﬂihhﬂmﬂhmiﬁm
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Btopping the use of Pogxolana Cement

11047. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state;

(a) whether various Government
Departments have stopped the use of
Pozzolana cement in the construction
of bridges and other vital projects be-
cause of the poor quality;

(b) whether the use of Pozzolana
(ke fly ash) upto 20 per cent as
alloweq by the Director General of
Technical Development has brought
down the quality of cement;

(¢) whether the Inter Ministerial
group of technical experts has submit-
ted its report in thig regard; and

(d) 1f so, the main recommendations
and the action taken thereon?

THE MINISTER OF STATE IN THF
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Government Departments have not
been using Portland Pozzolana Cement
on reinforceg concrete items for want
of sufficient englneering data and not
because of its poor quality.

(b TUse of Pozzolanic material
(ke fly ash) up to 20 per cent in the
manufacture of cement has been al-
loweq by the Indian Standards Insti-
tution in the relevant specification
(and not by Directorate General of
Technical Developmient). The ques-
tion of bringing down t ‘guahty of
cement does not, therefore; arise.

(c) No, Sir.
(d) Does not arise.

Indo-Swiss Synthetic Geém
Manufacturing Co. L4d,

11048, SHRY KUMARI ANANTHAN:
Will the Minister of INDUSTRY be
Dleaseg to state;

ta)wwmdo-mm
tio Gem mu-m,cu

synthetic gem boules, have been rais-
ing the prices as anq when they wish.
ed which hag adversely affected the
synthetic gem cottage industry om-
ploying lakhg of people;

(b) whether this has also adversely
affected the export of artificial jewel.
fery; and

(c) if so, the action taken by Govern-
ment to redress the grievances of the
synthetic gem cottage industry in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (a)
During lasi 8 years i.e. after 1-6-75,
M/s. Indo-Swiss Synthetic Gem
Manufacturing Co. Ltd, are reported
to have increased, on 1st July, 1978;
price of only one variety, namely
Dark Ruby, out of 15 varieties of
synthetic gem stones being produced
by them. This increase was reported
to be owing to the higher cost of pro-
duction. The craftsmen engagpd in
the synthetic gem cottage industry in
South India had represented against
this increase in price.

(b) 'To g certain extent the increase
in prices of indigenous thetic ston-
es has affected the exports of artificial
jowellery,

(c) On receipt of the representation
of the craftsmen, the All India Handi-
crafts Board had written to their
representatives for agreeing to discuss
the matter with the representatives of
the company, the Industry ﬁi!partmmt
of the Government of Tamilnadu etc.
& Officials of Handicrafts Board with
a view to arrive at an agreed solution
to this problem. A dialogue is on
between appropriatg authorities &
Craftgmen.

With a view to assist export of artl-
ficial jewellery Government has rais-
ed replenishment rate from 28 per ¢ent
to 50 per cent for the import of rough
mmmmupmoz
et or polisheq synthetic stones.
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Setling up of a Bagusse baseg Papeér
Factory in T, N, :

11049, SHR1 BALASAHEB VIKMHE
PATIL. Will the Minister of IND-.
USTRY be pleased to state:

(a) whether Tamil Nadu Govern.
ment have decideg to set up bagasse
based paper factory; and

(b) whether the said paper factory
would be in the public sector or in
the joint sector?

THE MINISTER OF STATE IN THF
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV). (a)
and (b). Tamil Nadu Government have
applied for an industrial licence fo:
the setting up of a new unit in Salem
District for the manufacture of 83,000
tonnes/annum of newsprint and 17,000
tonnes/annum of printing and writing
paper primarily based on bagasse.

It is, at present, proposed to be set
up in the public sector with an
authorised capita] of Rs, 50 crores.

Filling up class I posts carrying Eco-
nomic Statistical functiong through
Depatation

11050, SHRI VIJAY KUMAR N.
PATIL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whethey a number of Class 1
and Sr. Class-I posts cirrying econo-
mic and statigtical functions have
been filled hy the Central Ministries/
and Deparfments there under/public
undertakings through deputation;

(6) ¥ g0, the Ministryswise detalls
of such Clagg I and Sr, Class-1 Officers
on deputation as on the 31st March,
1979 with break-up of those who have
completed normal deputation od
of three years and others below
years; and

(¢) what &s the poly of Govern.
-ment B to filing:of the posts
throught’ apd fmafeation of
recruitment rules for ex-cadre posts

MAY 18, 1978
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carrying ecdnomic and  statistion!
functions and details of instructions/
revision in rules issued by the Ministry
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY Of
LAW, JUSTICE AND COMPANY
AFFAIRS (SHR] 8. D. PATIL): (a)
and (b). Information is being collect.
ed and will be placed on the Table
of the House.

(c) Efforts are made to encadre 21l
Group ‘A’ posts carrying economic
ang statistical functions in the appro-
priate grades of the Indian Economic
Service or the Indian Statistical Ser-
vice, However, short-term posts or
those requiring specialised experience
or knowledge not generally available
with members of these two Services,
are allowed to be filleq by deputat:on
or by other methods, As recruilment
rules for all posts are required to be
approved by the Department of Per-
sonnel and Administrative Reforms,
care 1s taken to ensure that all posts
carrying economic/statistical  func-
tions which are eligible for encadre-
ment in the IES/ISS, are offered for
inclusion in these BServices. Recruit-
ment Rules for the isolated posts ave
frameq keeping in view the job des-
cription of the post, qualification/
experience needed, extent to which
promotien opportunities are available
to lower post holders etc,

-

Lock ent deciared by manigement of
Public Sector Hindtistan Phete Fiims
at Ootacamund

11051, SHRI D. D, DESAI: Wil the
Minister of INDUSTRY be pleased t0
state:

(a) whether GCovernment's aften-
tion has been drawn to the ‘lock-out’
deelared by the management of the
public sector Hindustan Photo ¥ilms
at Octacamund ¢ the in-
definite strike by the exiployess from
21t Apsil, 1% in connection wig
thely demends including reyision .
wages ang payment. of indeim relief
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(b) if so, what would be Govern.
ment’s rol¢ to arrange negotiation
between the management and em-
ployees and also for the immedinte
opening of the establishment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) The management of the
Hindustan Photo Films Manufacturing
Co. Ltd., (HPF) Ootacamund, declar-
ed a lock cut on 23rd April, 1979 fol-
lowing indefinite strike by the emplo-
yees with effect from the 2lst April,
1979 and their unruly behaviour,

(by As a result of the settlement
between the management and the
employees the strike was called off
ang the lock out has been lifted with
effect from the 11th May, 1879,

wwnfrn iz« ufear foe
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Visit by members of Plausing Com-
timsion to forelgn countries

11053. PROF. P. G. MAVALANKAR:
Will the Minister of PLANNING be
bleased to state:

(#) whether one or more members
ot Blanning Commission visited

one or more foreign countries during
the years 1977 and 1978;

(b) it so, full facts thereof;

(c) whether the ssid visits were
official;

(d) total expenditure incutred by
Government in this regard: and

(e) goncrete results
ments, if any, of
abroad?

ang achieve-
the said travels

THE MINISTER OF STATE IN THE
MINESTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) Three
Members of the Planning Commission
visited foreign coyntries during the
years 1977 and 1978.

(b) A stalement showing the details
of the visitg of the Members to foreign
countries during the years 1977 and
1978 is enclosed.

(c) and (d). In the case of Prof, Raj
Krishna and Shri B. Sivaraman, the
visits were on invitations received
from sponsoring organisations which
incurred the entire expenditure on
their visits except on pay and allow-
ances for the period of deputation
abroag which was borne by the Gov.
ernment of India. Therefore no tra-
vel expenditure was incurred by the
Government of India. Five of the
seven vists of Prof. Raj Krishna and
both the visits of Shri Sivaraman ware
to Conferences/Seminarg organised by
Uniteq Nations Agencies. The visit
of Shri V. G. Rajadhyaksha was
sponsored by the Ministry of Exter-
nal Affairs,

(e) The visit of Shri Rajadhyaksha
resulted in the completion of one stage
of negotiations for a long.term agrec.
ment on economic cooperation bhet.
ween India and the USSR. He was the
leader of the Indian side set up under
the Indo-Soviet Commission to work
out the details of the long term prog-
n?n,ye of economic, trade, Scientific
and fechnical cooperation bhetweeh
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India and the Soviet Union, The bute {0 discussions of international
visity of Dr. Raj Krishna ang Shri bodies a3 experts in their respective

Sivaraman were to attend and conin- felds.
Statement
‘g‘l. Nsm%;f 3:1..0 s) Name ol} Subject of t}a Name of the Remarks
. lum t’ mm C'Ou.lhmcc omnm
° place ofnziniu Seminar
1 2 3 4 3 6 7
. Nov. Sri Lanka Food & Deve-  Ovyerseas De- Expenses th
' m 5-6, 1977 (Colombo)  lopmentin velopment vuil:: b::w b;
Ssuth Asia. Council the organisers,
Nov. 7-8, Thailand  Development ESCAP, United Do,

1977 (Bangkok) Policy and Nations,
Planning.

April, Finland Impact of Trans- UNESCO, Expenses on the

1114, (Helsinki) National Cor-  United vaisits
1978 porations. Nations. by the orga-
niscrs,
;&zﬂl Sri Lanka Research Prio- International Do,
28,  (Colombo) riticsfor Popu- Review Group
1978 lation Policy.  of Social-
Scienee Re-
search on Popu-
lation and De-
velopment
(Mexico)
May 3-5, Thailand  Research on ESCAP, United Do.
1978 (Bangkok) New Directions  Nations,
in Industrial
Policy.
ul Washington Draft Five =~ World Bank Do,
. 30, (USA) X ear Plan United
7%. !073-33 Nationa,
(u) Indmx Food International
Policy, Food Policy Rese
earch Institute,
Sept, Paris & TAC Quin- F.A.O., United Do,
24+29, West q Re-  Nations.
1978, i view Mission

African
Couatries * for Semi Arid
Tropics.

; Rome Toattend the  F.A.0., United on the
gm'um ﬁi‘i‘i‘. meeting ofthe  Nations. “:u borne by
" %ruo’oug Wasisers.
mv-
nity Develop-
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Mo Mimbr ol oty O o e
£ 2r visits  country, i
place of Seminar
visits
1 2 8 4 5 6 7

5th to Toattend the  Asian Develop- Do.

oth Sept., Conmlutivedb mcn;‘g;g-
meeting on tute, P,
velopmentand  United Nations
environment
codvened by
the Asian De-
Tnstiute]

1ty
UNEP.
8 SbriVv. G, First- USSR As Leader of Ministry of Ex~
ﬂl:d'wa- Second Indian Delega- tm?Aﬁain. mwag
}ﬂlek of tion to the - i;u&ed by MEA
uly, 1978 Economie 6X pensts

(Fora ! operation and borne by them,

fortnight) E;law-al'l‘nde
by ndin
and Soviet

Union,

Violation of Trafic Rulés and
Regulations in Delhi

11054. PROF. P. G. MAVALAN-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state:

() whether Government are aware
of the tremendously chaotic situation
obtaining in the capital due to viola-
tion of traffic rules and regulations by
all sorts of drivers of public and pri-
Vate vehicles as also by pedestrians;

_(b) if 50, what urgent remedial ac-
tion is being taken by the Govern-
Mmen; in this regard;

() is it a fact that the said situa-
tion is causing and adding to the un-
safe yoad mnd travel conditions in the
capital; and

(@) if 90, bow are Goverpment sel~
ting it ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (m) ty (d), There has been a

sharp increase in violation of traffic
rules and regulations as a result of the
increase in vehicular and pedesirian
traffic in recent years, The matter is
under the active consideration of the
Government and effective steps, as
mentioned below, are being taken to
improve the situation;

(i) Severa] restrictions, such as one
way traffic on certain roads, prohibi-
tion of movement of heavy and medi-
um ayto vehicles and slow moving
vehicles on certain roads, the maxi-
mum speed of vchicles of different
types etc., are being enforced.

(ii) The strength of traffic police
has been further increased by creating
184 additional posts of various ranks.

(lii) Exercises have been carried
out to instal automatic traffic light
signals at important inter-sections.

(iv) Pending such installations ar-
ratigements have been madé for ma-

nual regulations of traffic during peak
hnyrs,
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(v) The trafic offenderg are being
prosecyted vigorously by tightening:
up the enforcement messures, which
includes prosecution on the spot of
traffic offenders by empowering Ins-
pectors of Police (Traffic) to collect
cash security deposit on the spot
against regular cash receipts for traflic
offences,

(vi) Steps are being taken for con-
struction of slow moving and pedes-
trian paths, electrification of roads
and parking facuities for better traffic
regulation,

(vii) Recourse is being taken to de-
bates, discussions, seminars, etc. to'
educate the public on traffic rules and
road safety measures.

Ologure of Indusiries in U.P.

11055. SHRI DAYA RAM SHAKYA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is g fact that 50 per
cent industries in Uttar Pradesh have
been clogsed due to the shortage of
coal and many trains which were run
by coal had to be cancelled as a result
thereof;

(b) whether it 1s alsp a fact that
lakhs of workers have been rendered
unemployed ag & result of the closure
of indpstries and the country is
suffering loss of crores of rupees on
account of the production coming to
a stand still; and

(e) if so, the action taken by Gov-
ernment In this regard and the esti-
mated loss suffered so far?

T4E MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(BHRI JAGDAMBr PRABAD YA-
DAV): (a) to (¢). Two cemen; facto-
ries in UP. reported full/partial clo-
sure because of shortage of coal. On
Teceipt of intimation to this efect the
g;tt:; ;ﬂu taken ;g with the Minis-

Ways the Department
of Coal for rushing supplies of coal to
the affected cement factories so 8s t0
re«-open the kilng and also for main-
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taining supplies to other plants fo pre-
vent their closure, Three unity ma-
nufacturing castings and forgings,
tyres and tubes and organic chemicalg
in UP have also reported that they
were not receiving adequate quantities
of coal against sponsored quotas. The
matter was taken up with the Minis-
try of Railways and Department of
Coal to afford necessary assistance to
the parties. It is not true that many
trains which are run by coal had to
be cancelled due to non receipt of
coal nor has any report been received
that lakhs of workers have been ren-
dered unemployed as a result of clo-
sure of industries in U.P,
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Bringing down the Price of
Refrigerator

11061. SHRI K, MALLANNA:
SHRI SARAT KAR:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have
made any assessment or conducted any
survey regarding the waste of perish-
able foodstuffs every year; and

(b) if s0, the eflorts made to bring
down the price of family size refri-
gerator so ag to make the same with-
in the reach of the common consu-~
mer?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(BHR1 JAGDAMBI PRASAD YA-
DAV): (a) No assessment or gurvey
baas been conducted regsrding waste
of perishable food-stuff every year
in the recent past.

{b) Does not arise.
Plethora of Regulations

110682. SHRI P. A, BANGMA:
SHRI NATVERLAL B,
PARMAR:
Will the Minister of INDUSTRY be
pleased to state:

{e) whether a plethora of regula-
tions, the administrative super struc-
fure to implement the various regula~
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tions and even the procedural legacy
of the second world war cost the eco-
nomy eand the tax payers annually
Rs. 1875 crores according to a study
prepared by the Birla Institute of
Scientific Research;

(b) what steps Government propose
to take to eliminate or simplify the
regulations and procedure for getting
the approval and consent of the Gov-
ernment and improve rules to contio
and distribute varzous produces and
thereby avoid vertical growth of ex-
penditure; and

(c) the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTR®
(SHRI JAGDAMBI TRASAD YA-
DAV)- (a) Government have seen (e
study reports made by the Birla In-
stitute of Scientific Research on the
“Cost of Government Regulation™

(b) and (c). Government have al-
ready set up a Committee to evaluate
and review the system of controls on
prices, production, distribution, b-
cences and imports and to examine
the manner in which they have bect
actualy operated and whether or
not the objectives sought to Mt
achieveq have actually been achicv-
ed. The report of the Committee 1
awaited.
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Defective Power Generators built by
B.HEL.

11064. SHRI S S LAL: Will the
Minister of INDUSTRY be pleased
to state:

(a) whether his attentivn has been
drawn to the columns of Indian EX-
press of April 14, 1979 where under
the heading “BHEL’y inexperience,
Badarpur's headache” it has been re-
porteq that power generators and boi-
lers built and designed by BIIEL are
no good in terms of operationa] effi-
clency;

(b) if so, what are his reactions to
this serious matter;

(¢) whether similar complaints
have also been received from other
major power projects alo where ma-
cthineg supplied by BHEL have been
nstalled;

(d) if so, the nature of compleints;
and

{e) what immediate necessary mea-
sures are being adopted fo remove
thegse complaints?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV’): (ﬂ.) Yas, Sir.

(by The items of equipment under
referatice afe those supplied by BITEL
in early 1970's. These had certain de-

sign defects, but some modifications
were carried ‘out and the availability
factor for BHEL equipment during
April, 1978 to December, 1978 was 81
per cent which cannot be deemed
unsatisfactory.

(e) to (e). There have been certain
complaints about equipment supplied
in other stalions also as per earlier
design, and in these areas also modi-
fications have either been carried out
or are being carried out. The design
for boiler and certain auxiharies,
which are causing difficulties have
been changed through updating of
technology with fresh collaboration
and the products now being manu-
factureq and supplied are giving
much better results.

Report of Law Commission on Officia¥
Secreis Act

11065 SHRI CHITTA BASU: will
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether the Law Commission
has submitted its report on the Offi-
cial Secrets Act;

(b) it so, the principal recommen-
dations; and

(c) action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
and (b). The 43rd Report of the Law
Commission which deals with offen-
ces against Nationa] Security alsor
takes into account the provisions of
the Official Secretg Act, 1928, besides
other laws, having a bearing on Ne-
tional Security, The Commission’s
Report was laid on the Table of the
House on 9th May 1872,

(¢) The Official Secrets Act, 1923,
and the suggestions made by the Law
Commission with reference to this
Aet ate currently under review of the
Government.
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Enquiry against Delhi Small Indus-
tﬂumqu_om

11088, DR. VASANT KUMAR PAN-
DIT; Will the Minster of INDUSTRY
be pleased to state;

(a) whether it iy a fact that CBI and
Anti-Corruption Deptt. have complet-
ed their enquires into serioug irregu-
Jarities, mismanagement ang charges
©f corruption against the Delh:1 Small
Industries Corporation; and

(b) if 50 what are the findings and
@ction taken thereon?

THE MINISTER OF STATE IN
“THE MINISTRY OF INDUSTRY
(BHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b), Enquiries into
«<harges of corruption, uiregulaiities
and mismanagement against the Delh
Small Industries Development Corpo-
Tation have not yet becn completed in
al} the cases. Preiiminary enquury re-
ports have, however, been recerved
from the CBI 1n a few cases and the
Anti-corruption Department has also
furnished 1ts findings in one case Fur-
ther action according to rules 1s being
‘taken in these cases

Welfare Centres of S.C./8§T, in
Madhya Pradesh

11067. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleaseg to state:

{a) total number of weifare centres
of SC/ST and Backward Classes 1n
Madhya Pradesh under the Centrally
sponsored scheme;

(b) the number of such cenires in
Tistrict Guna, Murena and Bhind of
the State;

(t) whether Government propose to
wxpand those centres in near future,
wpecially in Guna and Murena dis-
tricts and if go, details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
HE MINISTRY OF HOME AF-
WAIRS (BHRI DHANIK LAL MAN.
WAL): «=) The Government of India
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has np Centrally sponscred scheme
for ‘“wellake centres of SC/ST and
Backward Classes.”

(b) to (d). Does not arise

Reduction in Non-Official Representa-
tion en Small Indusiries Board

11068. DR. P, V. PERIASAMY: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) the reasons for reducing the
non-official representation on the
Small Industries Board from 50 per
cent to 5 per cent;

(b) the reasons for noil inviting any
non-official members of the National
Small Industries  Corpotation to the
recent meeting of the Board; and

(c) the number of meetings that
the Board hus held duning the past
two years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT JAGDAMBI PRASAD YA-
DAV): (a) The non-official represen-
tation on the Small Scale Industries
Board has not been reduced irom 50
per cent to 5 per cent Out of 55
members of the Board, the number
of non-official members is 15 includ-
ing 4 members of the Parliament
This works out to 28 per cent.

-

(b) Since there are no non-official
members on the Board of Directors of
the Nationa] Small Industrieg Corpo-
ration the question of inwviting anv
non-official directer teo SSI Board
meeting does not arise.

{c) Only one.

Collection of Security by Coca Cola
and Fanta

11088. SHRI C. K. CHANDRAP-
PAN: Will tHe Minister ot INDUS-
TRY be pleased to state:

(8) whether the manufiacioress and
bottlers wf Coca ‘Cols and Fapta used
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to take security deposity from retail
dealers for supplying crates of Coca
Cola and Fanta for sales; if so, the

quantum of such deposit; with them
now;

(b) (whether these manufacturers
and bottlers are today cwing several
crores of rupees of retail seliers; if so,
details thereor’

(c) whether it is also a fact that
M:s, Pure Drinks Pvt Itd. New
Delhi who owe 1o dealer, about 2
crores of rupees are refusing to re-
turn the deposits and insisting the
dealer; to sell their new drinks
“Campa”, “Campy Cola" et so that
the pending sccurity will get adjusted

against the supply of these new
drinks; and

(d) if s0, whether Governraent have
{aken steps to make these soft drink
horrowers to retain the ymall securily
depositg they collected from poor re-
tuil sellers all over the vountry?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b) There has been
reports of the manufacturers and bot-
tlers of Coca Cola and Fanta having
taken sgecurity deposits from retail
dealers for supplying crates of Coca
Cola and Fanta for sales,. Govern-
ment have np information on the
quantum of such deposiis,

(¢) Government have n, informa-
Yon in this regard.

(d) In view of (¢) ahove does not
arise,

Block Level Empleyment—Qriented
Programms

11070, SHRI CHYITUBHAI CA-
MAT: Wili the Minister ¢ PLAN-
NING be pleased to state:

(a) whether Government have
under consideration any proposal to
Undertake block level employment-
Oriented experimental programme in
the country; and

(b) i 3, the details thereot?

THE MINISTER OF STATE IN
THL MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) and
(b), The Draft Five Year Pian (1878—
83) envisages area planning for full
employment as one of the strategies
for eliminating unemployment and
significant under-employment within
a2 period of 1D years. The program~
me has been initiated in 2000 blocks
out of about 3000 blocks aiready co-
vered under the on-going rural de-
velopment programmes, such as
SFDA, DPAP and CAD. Each of
these blocks is provided with special
assistance over and above the outlay
under the normal development pro-
gramme for the implementation of the
full employment programme. The
programme would be extended gra-~
dually by taking up 300 additional
blocks each year during the period
1978-83 for similar development.

Radiation Process for Preservation of
Food and Seeds etc.

11071, PROF, SAMAR GUHA: will
the Minister of ATOMIC ENERGY be
pieased to state:

(a) whether AEC developed vari-
ous processes of radiation for preser-
vation of food, improved varieties of
varioug seeds etc.

(b) if so, the facts thereabout;

(c) whether the Health Department
fiave not given clearance yef for wufi-
lisation of radiation processes for the
above purposes; and

(d) if so, the reasons thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND'
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, ELECTRONICS, SCI-
ENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH): (a)
and (b). Feasible methods have beermr
developed for post-harvest preserve-
tion of various food commodities.
These relate to (a) disinfestation of
wheat; (1) sprout inhibition in pota=
toes and onions; (c) shelf-life exten—
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-aion of sea foods; and (d) delayed
sripening of fruits.

Several improved verieties of crop
plants like groundnut mustard, til,
Tice, tur, moong, jute and sugarcane
dave been developed after exposing
seeds to radiation. Two groundnut
wvarietieg have already been released
for cultivation and other varieties are
At different stages of testing,

(c) and (d). Clearance from the
health and safety angle has been
sought from the Minstry of Health
for the use of radiation for preserva-
tion of wheat and potatoes. This 15
awaited.

-
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MR. SPEAKER: Order, order, I am

on my legs, The Calling Attention
came late,
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m%w&.éxwm) o &
v 8.,
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ot Wiy w2 wey WY aft w¢
4 & 0 o G ¥ e oo
g

MR. SPEAKER: You must follow
the rules, Whatever i35 given after
10 AM, in accordance with our rules,
will not come up today. It can be
considered for tomorrow or day
lafter omorrow.

SHRI SAUGATA ROY (Barrack-
pore); Now it is 9-30.

MR. §PEAKER: Yes, Yes. You
ate right, I knhow you have been
ah-ent for some time,

wft W fwe Fay (uwdy) : wera
TEd, 12 v R S FF oN § ...l

MR, SPEAKER: No notice has
been given t me. No, I am sorry
1 am not allowing you. Don’t record.

{Interruptions)**

it e dwe fog: 33 59 1093 § @@
Atz fagr ar Wi ag fadzA fear ar .

MR. SPEAKER: If you give notice
1t will be considered if it is within
the rules. No notice has been given,
I am sorry. Nothing will go on
record,

(Interruptions) **

RE. QUESTIONS OF PRIVILEGE

MR. SPEAKER: Hon. Member,
Shri P. M. Sayeed, has given notice
inder Rule 222 against me in respect
of a speech delivered by me on the
12th of this month under the auspices
of Vasant Vyakhyanmala at Puna.
Shri Mohd, Shafi Qureshi, has also
Wwritten a letter to me in that con-
nection, The subject of my lecture
Wwas “The role of Legislatures under
our Constitution”, 'The basis of the
notice {s the report of {he speech ap-
?:aredhin Times of India dated May

, 1879,
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It is embarrassing to be a Judge
in one's own cause, But an analysis

of the ruleg and the examibation of
the precedents leave me with no
other alternative,

Under the existing rules it does
not appear to be possible to move a
motion under Rule 222 against a
Speaker. It i3 well established
parliamentary practice that the cone
duct and action of the Speaker
“cannot be criticised incidentally in
debate or upon any form of proceed-
ings except on substantive motion."

But all the same, I would like to
place before the House the correct
facts to remove any misunderstanding
that might have been created by the
report in the Times of India. My
speach lasted for more than one hour.
It covered a large area. The paper re-~
porting is sketchy. Ideas have been
picked up at random by the reporter
and he has used his own words for
conveying my ideas. This has given
room for certain misunderstanding.

Shri Vithalrao Gadgil, Member of
Rajya Sabha, presided over the meet-
ing. In his introductory remarks, he
formulated certain issues and invited
me to deal with them. Two of the
issues formulated by him were:

(i) The existing legislative pro-
cess and the changes required;

(ii) Does the Parliament effec=
tively oversee the work of the exe~
cutive?

1 detailed the legislative flelds fal-
ling within the purview of the Parlia-
ment and the corresponding execulive
functions. 1 expressed my opinion
that the legislative burden of tha Par-
liament should be reduced, if the Par~
liament is to work effectively and the
Members are to oversee the work of
the Executive carefully, I suggested
that subjects which are primarily
within the responsibility of the State

-‘-"Ia reeu;dd.
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Lagislatures must be discussed in the
Slate Legislatures themselves. I ex-
plained that law and order is primarily
a State subject. The responsibility of
the Centre is only secondary and when
that subject s discussed in the Parlia-
ment, the Central Government gene-
rally present the viewpoaint of the
State Government. That being so,
the law and order issues, however,
grave they may be, are desirable to
be discussed in the State Legislatures,
This has always been may view and
I have discussed this problem with
the Leaders of the Parties/Groups at
the meetings held. Some Members
might take a different view, But an
expression of my view would not
amount to a breach of privilege of
the House or any of its Members. In
all these matters, difference of opin-
ion iz bound to be there,

Thereafter, I took up the question
of the procedure adopted in the nmatter
of legislation, 1 expressed my dissa-
tisfaction with the existing procedures
and I commended the Committee sys-
tem. In the course of my lecture, I
told the audience that legislations are
conceived and Bills prepared by the
eoncesned Ministries. The policy un-
derlying a legislation is discussed by
the Cabinet but it 19 likely that the
Cabinet would not go into details of
the legislation which sometimes are
as important as the policy itself. I
also criticised the procedure of having
three Readings in the House.

Coming to the debate on the legis-
lations I mentioned that Members, by
snd large, are interested in some sub-
jects and not in all subjects, In the
very nature of things it is not possi-
ble for the Members to know about
every subject. Hence, large sections
of the House would not take special
interest in most of the legislations.
This is 50 in all countries having the
parliamentary form of Government. I
even gave the example of Britain.
This state of things facilitates the
QGovernment to push through its legis-
lation without difficulty. If, on the
other hend, every Bill is sent to a

MAY 18, 1879

of Privilege 240

House Committee conslsting of Mem-
bers interested in the legislation or
who have specialised in that subject,
then there will be a thorough and
searching examination of the measures
and the Government will have to
justify not merely the policy under-
lying the Bill but also various other
aspects 1 did not use the words “ai
present the Members of Parliament
did not understand the implications
of legislations brought before them
by the Government” reported in the
Times of Indwa. On the other hand,
1 mentioned that some Members take
interest in questions, some in Com-
mittees, yet others in various subjects
My criticism was not of the Patha-
ment or of 1ts Members but of tle
existing system prevailing not onl
in this country but in several othe
countries including Great Bmtain [
therefore referred to those countric

also. I dechne to accord my consen'
to the motion,

SHRI P. M. SAYEED (Laksha-
dweep) I do not dispute whatever rul-
Iing you have given in this matta
You say that you have not uitered ‘he
sentence which I have quoted 1n m\
letter. In that case, please give me
permission to move a privilege motion
against the Editor of the Times of
India.

MR. SPEAKER: It is too trivial.

SHRI P. M. SAYEED: The sentence
I quoted reads as follows:

“At present the Members of Par-
liament do not understand the
implications of legislation brought
before them by the government; 45
a result the cabinet could push
through any defective measure.”

You say that these are not ?our
words. At the same time the Times
of India have guoted you,

MR SPEAKER They are glving @
summary; they have not quoted me

SHRI P, M. SAVEED; Itis not
ageinst you; in that case it should
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be against the Times of India and you
should give me permission. *

MR, SPEAKER: A notice of qués-
tion of privilege was given by Shri
Jyotirmoy Basu, MP, re an alleged
misleading slatement made by Shri
Prangh Kumar Mukherjee, former
Minister of State incharge of ilie De-
partment of Revenue and Banking on
19-1-1976 regarding Voluntary Dis-
closures of income and wealth in the
context of the recommendation on
Public Accounts of Lok Sabha
contained in para 207 of their 123rd
Report (Sixth I.ok Sabha). The
House would recall that on the 23rd
April, 1979. I had made an an-
nouncemert in the Houe regard-
ing a mnotice of question of pn-
vilege by Shri Jyotirmoy Bosu,
MP., in which he had stated
that Shri Pranab Kumar Mukherjee,
former Minister of State incharge of
the Department ol Revenue and Bank-
ing, while speaking in Lok Sabha on
149th January, 1876, on the “Voluntary
Disclosure of Income and Wealth Bill”
had stated inter alia that “the scheme
of voluntary disclosure has proved
highly successful” and that *‘accord-
ing to the latest available information,
it appears that 2,42,400 persons made
declarations of income amounting to
Rs. 741,24 crores in the aggregate’.
Shri Bosu relying upon the 123rd
Report of the Publie Accounts Com-
mittee presented to Lok Sabha on the
4th April, 1979, had observed that this
stotement of Shri Pranab Kumar
Mukherjee was a wrong statement and
thal it was a clear case of breach of
privilege of the House,

I had then observed that “it ap-
pears that the information given to
this House was wholly wrong. The
Question 8 whether the House was
deliberately misled? If so, who is
Tesponsible for it? I expect the Go-
vernment to direct an enquiry into
these questions without delay”. I had
also ohgerved that I would keep the
Mmatter pending till the enqulry re-
Port wgs gvaileble on the assump-
tion thgt ﬂm.ﬁ:qﬂv would be heid
urgently,
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I have since received & detailed
note from the Ministry of Finance
which has been sent with the approval
of the Deputy Prime Minister and
Minister of Finance on the matter.

In their note, the Ministry of
Finance after describing the manner
and circumstances in which the figure
of voluntary disclosures stated by
Shri Pranab Kumar Mukberjee in
Lok Sabha on the 19th January, 1076,
was calculated concluded {hat “the
figure of Rs 812 11 crores was arrived g
hy aggregating the amount of wealth/
value of assets disclosed for different
assessment years in declarations made
under Section 15(1) of the Ordinance”.
The Ministry of Finance further stated
that “in para 207 of the 123rd Report
of Public Accounts Committee, the
Committee have recommended an
independent enquiry in the matter”
and that “ihis recommendation will'
he pursued by the Government and
the results rcported expeditiously to
the Public Accounts Committee In
that Report no finding was given
fixing up the responsibility for the
inrorrect information.

In view of the about position stated
by the Ministry of Finance and in
view of the fact that Shri Pranab
Kumar Mukherjee is a sitting mem-
ber of the other House against whom
& question of breach of privilege can
be dealt with only by the other House
in accordance with the procedure
laid down in the Report of the Joint
gitting of the Committees of Privileges.
of Lok Sabha and Rajya Sabha which
was adoptedq by hoth Houses of
Parliament, I refer the matter to the
Chairman of the Rajya Sabha.

SHRI JYOTIRMOY BOSU '(Dia-
mond Harbour): On a point of order.
In the report of the Public Accounts
Committee under reference, it hae
been clearly siated:

‘The Committee are unsble to
dispel the suspicion thet a delibe-
rate attempt was roade to magnily
the achievements of the schema:
nearly four times and thereby mise
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lead the Parliament and the people.

The committee recommended...”
I would now come back to the report
of the joint sitting of the Committee
©f Members of the Lok Sabha and
the Council of States, 1954. That re-
port says:

“I, Chairman of the sitting of
the Committee of Privileges of the
Jok Sabha and the Council of
States, having been authorised to
present the report on their behalf
present this report...

(2) Coming to the point of privi-
lege raised by Shri N, C. Chatterjee
in the Lok Sabha, the Speaker ob-
served in the House on 14th May
1954...".

MR. SPEAKER: That portion is
not necessary, You come tp the re-
wcommendation,

SHRI JYOTIRMOY BOSU: They
have said quite clearly that

“...have been committeq by ®
Member of the House.”

Shri Pranab Kumar Mukherjee has
commitied p breach of privilege as a
Minister and not as a Member of
Rajya Sabha. The Minister uttered
these things in Lok Sabha not as a
Member of Rajya Sabha, but as 2
Minister. Therefore, I regret, your
tuling in this instance does not apply.
1 can guote some more. They have

clearly said:
“The Committee observedq that
British procedures....”

MR SPEAKER: They have rejected
the British procedure.,,.

SHRI JYOTIRMOY BOSU:
give meg two minutes,

MR SPEAKER: Your two minutes
are over. I do, not see any point,

SHRI JYOTIRMOY BOSU Kindly
hesr me. Kindly do not allow the
Parliament to be taken for a ride like

this,

Plense
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MR SPEAKER: That is what I am
doing.

SHRI JYOTIRMOY BOSU: You
are compelling me to involve another
Minister, a Member of this House...

MR SPEAKER: Any way, that is
not before me,

SHRI JYOTIRMOY BOSU: I re-
quest you to reconsider this,

MR SPEAKER: I have very care-
tully considered this,

SHRI JYOTIRMOY BOSU: You
have not gone through this.

MR SPEAKER: I have gone through
it twice,

11 47 hrs,
PAPERS LAID ON THE TABLE

Review oN ANp Auprir Reposr oOF

NaTionalL CounciL OF EDUCATIONAL

RESEARCH AND TRAINING, Nrw Dsrmat

FOR 1877-78, REVIEWS ON AND ANNUAL

REPORTS OF BOARD OF APPRENTIIESHIP

Tramntne (NorTHERN RECron), NAGPUR
ror 1977-78 ETC, ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): On behalf of Dr, Pratap
Chandra Chunder, I beg to lay on
the Table—

(1) A copy of the Audit Repor®
(Hindi and English versions) 07
the accounts of the National Coun-
cil of Educational Research and
Training, New Delhi, for the yea®
197718,

(2) A statement (Hindi and
English versions) regarding Reviev-;
on the Audit Report of the Natiom;

Council of Educational Repearch
and Trahing, New Deihi, for the
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year, 1877-78 [Placed in Library.
See No. LT-4475/19].

(3) A copy each of the following
papers (Hindi and English
versions) ;

(a) (i) Annual Report of the
Board of Apprenticeship Train-
ing (Northern Region) Kanpur,
for the year 1877-78 alongwith
the Audited Accounts.

(ii) Review by the Govern-
ment on the working of the
Board of Apprenticeship Tramn-
ing (Northern Region) Kanpur,
for the ycar 1977-78. [Placed in
Library. See No. LT-4476/79].

(b) (i) Annual Report of the
Board of Apprenticeship Train-
ing (Westrn Regionl), Bombay,
for the year 1877-78 alongwith
the Audited Accounts,

(ii) Review by the Govern-
ment on the working of the
Board of Apprenticeship Train-
ing (Western Region), Bombay,
for the year 1877-78. [Placed in
Library. See No. LT-4477/79)].

NorrrrcaTioNs UNDER EsSENTIAL Com-
MobrTres Act, 1955, Jure (LICENSING
ANp ConTrROL) ORDER, 1981, REVIEW ON
AND ANNUAL REPORT OF KHADI AND
ViLrage Inpustries CommassioN Acr,
1956 AND STATEMENT FOR DELAY.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to lay on the Table—

(1) A copy of the Imported
Cement Control (Second Amend-
ment) Order, 1879 (Hindi and
English versions) published in
Notification No, 8. 0. 241(E) in
Gagette of Indig dated the 3rd May,
1979, under sub-section (8) of sec-
tion 8 of the Esscntial Commodi-
tieg Act, 1955. [Placed in Library.
See No. LT-4478/79).

(2) A copy of Notification No.
S. O. 280(E) (Hindi and English
versions) published in Gazette of
India dated the Tth May, 1970 re-
garding the minimum prites of jute
8nd mesta of different varieties and

grades for purchase and sale in
different areas during the season
1979-80 isspyed wunder the Jute
(Licansing and <Control) Order,
1961, [Placed in Library, See No.
LT-4479/79].

(3) (1) A copy of the Annual
Report (Hindi ang English versions)
of the Khadi and Village Industries
Commission, Bombay, for the year
18977-78 under sub-section (3) of
section 24 of the Khadi and Village
Industries Commission Act 1956
alongwith Statistical Statement.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of the
Khadi and Village Indusiries Com-
mission, Bombay, for the year
1977-78.

(4) A statement (Hindi and
English versions) showing reasons
for delay in laying the above docu-
ments. [Placed in Library. See No.
LT-4480/79].

REVIEW ON AND ANNUAL REPORT OF

Buarar OpurHaimp: Grass Lo,

DurcapUR FOR 1977-7B AND A STATE-
MENT FOR DELAY.

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): On behalf of Shrimati
Abha Maiti, I beg to lay on the
Table-

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of gec-
tion 619A of the Companies Act,
1956: —

(i) Review by the Government
on the working of the Bharat
Ophthalmic Glass Limited, Dur-
gapur, for the year 1977-70.

(ii) Annual Report of the Bha-
rat Ophthalmic Glass Limited
Durgapur, for the year 1977-78
alongwith the Audited Accounts
and the comments of the Compt-
roller and Auditor Genera
thereon,
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(2) A statement (Hindi wand
English versions) showing reasons
for delay in laying the abave
papers,

[Placed in Library, See No, LT-
4481/79]. ,
AnNNUAL REPORT OF CENTRAL VIGILANCE
COMMISSION FOR THE PERIOD FROM
1-4-1978 To 31-12-1978 AnD A Memo-
RANDUM RE: THE REPORT.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI DHANIK LAL
MANDAL): 1 beg to lay on the
Table—

(1) A copy of the Annual Report
(Hindi and English versions) of
the Central Vigilance Commission
for the period from 1st April, 1978
to 31st Derember, 19878

(2) A copy of the Memorandum
(Hindi and English voriions) ex-
plaining the reasons for non-accep-
tance by Government of the Com-
missjon’s advice 1 certain cases
mentioned in the above Report
[Placed in Library. See No LT-
4482/701.

11,52 hrs,

COMMITTEE ON ABSENCE OF
MEMBERS
MinuTEs

SHRI D. AMAT (Sundergarh): 1
beg to lay on the Table Minutes of
the sittings of the Commitiee on
Absence of Members from the Sit-
tings of the House held on the 4th
April and 10th May, 1679.

1L53 hrs.

MESSAGES FROM RAJYA
SABHA

SECRETARY: Sir, I have to report
the following messages receiveq from
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the Secretary-General of
Sabha: —

Rajya

(i) 4 am directed to jnform the
Lok Sabha thet the Rajya Sabha
at its sitting held on Wednesday,
the 8th May, 1979, adopted the
fullowing motion in regard to the
Committee on Public Accounts:—

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven members
from Rajya Sabha 1o associatc
with the Commuttee on Pubhe
Accounts of the Lok Sabha for the
term ending opn the 30th Ap.il
1980, and do proceed to elect, 1n
such manner as tne Chairman
may direct, seven memberg from
among the members f the House
to setve on the said Committee’

2. 1 am further to inform the Lok
Sabha that in pursuance of the above
motion, the following membler. of
the Rajya Subha have been duly
elected to the said Commuttee:—

1 Shri M. Anandam
2 Shri Sitaram Kesari
3. Dr, Bhai Mahavir

4 Shrimati Purabi
padhyay

6. Shri Kalp Nath Rail

Mukho-

6. Shri B. Satyanarayan Heddy
7. Shri Gian Chang Totu.

(ii) ‘T am directeq to inform the
Lok Sabha that the Rajya Sabha
at 1its sitting held on Wednesday,
the 9th May, 1979, wdopted the
following motion in regard to the
Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes! —

“That this House resolves that
the Rajya Sabha do jein the
Committee of both the Houses
on the Welfare of ed
Castes ang Scheduleg Tiribey for
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the term ending on the 30th

April, 1880, and do proceed to
elect, in accordance with the
system of proportional repre-

sentation by means of the single
transferable vote, ten members
from among the members of the
House to serve on the said
Committee”

2, I am further to inform the Lok
Sabha that in pursuance of the
above motion, the following mem-

hers of the Rajyva Sabha have been
duly elected to the gpid Committee: —

1 Shri Ganpat Hiralal Bhagat
2. Shri Bhagwan Din

3. Shrj N. P. Chaudhari

4

Shri Sriman Prafulla Go'wami

(44

. Shrimati Jamuna Devi

¢ Shri S, Kumaran

7 Shri K. K. Madhavan

8 Shri K. Chathunni Master

9. Dr. (Smt.) Sathiavani Muthu

10. Shri Piare Lall Kureel urf,
Piare Lall Talib.!

(iii) ‘1 am directed t{o inform the
Lok Sabha that the Rajya Sabha
at itg sitting held on Wednesday,
the 9th May, 1879, adopted the
following motion in regard to the
Committee on  Public Under-
toking: —

“That this House concurs in
the recommendation of the Lok
Sabha that the Rajya Sabha do
agree to nominate seven mem-
torg from Rajye Sabha to asso-
ciate with the Committee on
Public Undertakings of the Lok
Sabha for the term ending on
the 80th April, 1980 and do pro-
cead to elnet in such manner as
the Chairman may direct, seven
members from among the mem-
bery of the Hougy to serve on the
said Cummittee™

2. T af further to inform the Lok
Sabha ﬁ; in pursuance of the above

Several persong tn
FHPIR viclent incidents
in Aligarh (CA)

motion the following members of the
Rajya Sabha have been duly elected
to the said Commitlee:—

1, Shri Sadashiv Bagaitkar

2, Shri Harisinh Bhagubava
Mahida

3, Shri K. N. Dhulap
4. Shri Murasoli Maran
5. Shri Narendrg Singh
8. Shri Sultan Singh
7. Dr. Raflg Zakaria.’

11.56 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DEATH OF SEVERAL PERSONS

IN VIOLENT INCIDENTS IN ALIGARH AND

THE CLOSURE OF THE ALIG&RK MusLiM
UNIVERSITY

it gfewm wgrge (MTage) | § wigerg-
Ay A Aga & fae fawr ) g
wat AY ®1 eavr famyar § oot wrdar s
pfFager ot & oF avreg & -

“wrvrg & gt fgaw ez § WX
safera & J1¢ 9T a9 I wTv  wEy
qferw favafrees & wfafear v #
far a¢ 81 I & g’

THE MINISTER OF HOME AF-
FAIRS (SHRI H M, PATEL): Sir, on
the Bth May itself sdme tension began
to develoy in the Aligarh Muslim
University Campus when news of the
unforiunate mncident at Dadri started
reaching Aligarh, particularly after
some six or seven jnjured riudents,
who had decided tp discontinue their
journey to Delhi, arrived. Late in
the afternoon one U.P, Roadways Bus
was set on fire in the Shamshad Mar-
ket, which is located in the University
Campus on the main thoroughfare
from Aligarh to Anupshahar, It is
this incident of burning of a bus whi-
ch led the District authorities to de-
vide to post some PAC personnel in



251  Reported death of
Several persons in

[Shri H. M. Patel]

the market area as a precautionary
measure. Later in the evening Uni-
versity authorities suggested to the
District Administration that the loca-
tion of the P. A.C, personnel in the
Campus was aggravating the tension
and that, therefore, they should be
shifted elsewhere. They also assured
the Disirict authorities tha; they
(University  Authorities) would be
able to maintain complete peace 1n
the Campus area. The suggestion
made by the University authorities
was accepted and the P.AC. person-
nel were moved out of the Campus
area and were located outside the
Campus but close at hand at places
mutually agreed upon between them

From the morming of the 10th, m
nor incidents started to take place
There was an attempt 10 seti fire to a
petrol tanker near the Radio Colony
area adjacent to the University Cam-
pus, Then there began sporadic brick=
batting and harassment of pas.erbv,
On the whole however, the day re-
mained relatively  peaceful though
there were obvious signs of ifension
within the University area. The Uni-
versity authorities kept in tourh with
the district authorilies right through
the day.

At about 7.30 p.m a sizeable num-
ber of students attacked the Hydel
Inspection House, situated on the peri-
phery of the campus, where a marri-
age ceremony was going on and dam-
aged a private car parked there as
well as gate lights etc, A little later.
a large number of students collected
on the sounding of a siren installed
in the University. I am informed that
the siren was sounded three times
which is the usual method of assembl-
ing the students in the Campus. There
after a series of incidents were re-
ported including burning some
shops, and attempt to set the Radio
Colony on fire. It was at this stage
that the DM and SSP Aligarh, accom-
panied by two compani¢s of the CRPF
decided to move along the main tho-
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roughfare which divides the campus.
They found road barricades erected
at several points. Some of the barri-
cades were in the form of setting fur-
niture stacked across the road and
set fire to, As the DM’s party attem-
pted to proceed along the road, they
were subjected to heavy brick-batting
Attempts were made to disperse the
crowds of students at different points
by lathi-charge, but they were nnt
successful. Then began firing from
the roofs of the hostels Six CRPF per-
sonnel received pellet injuries. Tt wA-
under these circumstances that th.
CRPF was ordercd by the Magistrate
to open fire One of the CRPF «fi-
culs, was seized by the students
along with his weapon and was bela-
boured. Though he was rescued, h

weapon as snalched from him and it
has not yet been recovered, accord
ing to lotest information, News ol
these incidents in {he University auea
increased the tension that had alreadv
developed in other parts of the ciy

Apprehendmg more serioug distur-
bances, the district authorities decid-
ed to impose strict curfew ay about
mid-night,

In the course of the incidents dur-
ing the night of the 10th and 1lth
about 34 shots in the Shamshad M-
ket and three other nearby market
areas were burnt and the goode
In some of the shops were also oot
ed. Shops in the Shamshad Market
were the worsy affected. Attempts
to set fire to the Radio Colony fal-
ed only as a resylt of strenuous resis
tance of the people.

The CRPF had to fire 23 rounds in
@'l in the course of the might. It i
most unfortunate that five persons
were killed. According to post-mor-
tem reports, anly one person was kil
led by rifi= fire. The other four had
died either on account of stab injur
iea or gun-shot wounds not inflicted
by police service weapons 35 polic®
personnel, of whom 8 were CRPF ne”
sonnel, received Injuries includiné
pellet injuries. The ‘Sgate Gover™
ment have reported that 48 othe’
have been fnjured, of whieh anly
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are admitted in the University Hos-
pital,

The University authorities in con-
sultation with the district administra-
tion decided on 11th evening toc close
down the University. The transport
of students to their destinations was
arranged by the districy authorities
using special buses, extra- bogies in
traing and a special train. Adequate
security arrangements were made and
escort wag provided for the buses and
{rains.

The situation has been under con-
irol and free from any incidents cince
the morning of 11th, The curfew was
relaxed partially and in a phused
manner for specified periods in diffe-
rent parts of the city on the 13th
May. The periods of relaxation cf
ihe curfew have been increased on
successive days.

Tonsion still prevails in  the city
and it iy to be hoped that sustained
efforts will be made by all concerned
1o see that tension eases and normal-
cy returns. ' > #l

wzt

fréry qow et wor @ o wre @ ATg
TR WY WY Oy W § A g W W R
AT ww W A waT waew gasf gfaew

fﬁWﬂWW“IWW
ar, §A%, TRerTe T Y SIfET aeft
TS I wrg w0 whw woh wr R R
m.ﬂoqoﬁoﬂﬁ?ﬂmn-
fafrwr & ormyw we SR foan 1 o
T WY wzar gk o oy wwre Frerrfawod
Tt wifed wr fiy wy fevafraren & efiedo
iy Wt % ae e Ot s oot
Frerd gfore = storft et wie oy feafir @
T | Afer oAlR fedt & Tere ¥ fve.
fromrr @ afiwifa & e Wik W W
:gf:;mmmﬁme & writ ?5.2

o 8T ¥E T o1, IF g9
wiiwfet 3 feeefraror & wfewfoad @
T oWk o wifew w8 IR ag
T fiy worere AR & W o w0 F TO 8
T wre aret st wenr g€ o mgrr aemEC
“ﬂﬁfxm fir o

=,
E
F-§
-
%
3
- 4

254
in Aligerh (CA)

wifer} & arw gf @ 1 Afew  frvafirgrery

wfwerfert % 40 svar !ﬁ"\f#

F
EEH

g
3
3
|
il
'g"f’ﬁ
EE

:
3
&
4
5
!
AP

woqw § §, 98 wort fagr mar b ay
oY 1 yu fefeiwe wfare ot ot
e qfere 7 @ ag Wi avr avA
wart | a arvw wrgw A vy e whd
& @ gfew #1 a"e o T A gAY
N AT, I WA I ALY 79T | AR AT

i
3

H

i

-

142
44

“I hereby ask you to close down
the University,"
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): Also about the insult of the
MP:s by the police officers.

SHRI HARIKESH BAHADUR: That
was a very bad thing: (Interruptions)

SHRI H. M. PATEL: The hon.
Member has recounted what he and
some of his colleagues who went there
scveral days after the events gathered
presumably from various enquiries
{hey made; he has recounted the whole
slory and hag said that the statement
which I have made and which is based
on information received from the UP
Chief Minister and his officers is in-
correct, 15 misleading, and that the
statement which he has made is correct
and 1s a statement of facts..

AN HON. MEMBER. Because bhe
hag gone there.

SHRI H. M. PATEL: Going there
a week later ig mnot something..
(Interruptions) I do not comment any-
thing on that; 1 do not say anything
mere than this that that is also based
on information given ty him by other
people. .

SHRI RAJ NARAIN (Rae Bareli):
This is not the way for a Minister to
answer. You teach him, Sir,.

_ MR, SPEAKER: He is still answer-
ing.

SHRI RAJ NARAIN: The Minister

Should answer in a particular, limited
way.

MR. SPEAKER: Anyway, he is not
Prepared to take lessons either from
You or..,, (Interruptions).

SHRI RAJ NARAIN: He is a burea-
Ucrate,

SHRI H. M. PATEL: The questions
has put to me—I will certainly go

Ei“r them. He hag asked me whe-

vor ™ HARIKESH BAHADUR: Do
want that we should be insulted?

1123 L.S.—p,

in Aligarh (CA)
And you are not going to take any
action against those arrogant officers?
What is this? You have become Home
Minister and you are not caring for
us.

PROF. P. G. MAVALANKAR
(Gandinagar): If it is an insult, he
should explain. Qur colleague has to
explain it fully.

MR. SPEAKER: He has explained
it.. .(Interruptions)

SHRI RASHEED MASOOD (Saha-
ranpur): The matter is of great con-
cern because seven members have
been insulted there.

MR. SPEAKER: He is answering it.

SHRI RASHEED MASOOD: He can-
not take it so lightly. It is a matter
of dignity of the House.

MR. SPEAKER:
that.

He is answering

SHRI H. M. PATEL: I shall go into
the statements that have been made.

With reference fo the statement
made, whether the PAC has acted in a
particular way, my information is that
that is not how it has behaved. We
shail go into this matter also because
these are facts which have now been
brought to my notice.

Similarly, he says that the letter
written by the District Magistrate to
the Vice-Chancellor is in a language
which was not proper. We will certain-
Iy go into that also.

Thirdly he asked whether we shall
suspend these officers. Certainly if the
inquiries show that they did anything
wrong, appropriate action will certain«
ly be taken,

(Interruptions)
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(Interruptions) ** ke ok o il e )

MR SPEAKER: What is this? Noth-
ing will go on record. You are inter-
fering in everybody's affair,

SHRI RAJ NARAIN: You are not a
teacher and we are not Students here.

MR. SPEAKER: No, I am not allow-
ing that. You cannot do that. Every
Member has a right to know....(In-
terruptions) I am not allowing—don't
record,

SHRI RAJ NARAIN: ®¢

SHRIMATI PARVATHI KRISHNAN:
Mr, Raj Narain do not-worry, he is in-
dulging in self-criticism,

SHR! VINAYAK PRASAD YA-
DAV: »*

MR. SPEAKER: Den't record.
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SHRI HARIKESH BAHADUR. Sir, 1
want to give you the facts on this 1ssue.
1 have got a right to say (Interrup-
tions).

MR. SPEAKER: Don’t record.
(Interruptions) **

SHRI HARIKESH BAHADUR: I am
more sympathetic than him. He can-
not accuse me. (Interruptions). Butl.
I can say that it is some of these peo-
ple who are deing all these things.
(Interruptions).

SHRI JYOTIRMOY BOSU- Sir, I am
on a point of order.

MR. SPEAKER: Please allow this
debate to go on.

oft oiw wurew Wl ;. wsTw AR,
qwien  3-getagd $dw @ fr 2

¢+ Not recorded.
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SHRI JYOTIRMOY BOSU: Sir, I
wani to raise a point of order under
Rule 41(2)(il). During the Calling
Attention the Member is to make a
hrief statement and put the gquestion.
The hon'ble Member has mentioned
about certain things and the Rule
says-

“(ii) If it contains a statement the
Member shall make humself responsi-
ble for the accuracy of the stale-
ment.”

(Interruptions)

MR. SPEAKER: There 18 no poiat of
order, You are trying to make a
Speech.

(Interruptions)

in Aligarh (CA)

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir, how can this thing go on
record. (Interruptions)

MR. SPEAKER: The hon’ble Member
has already taken seven minutes. Please
ask question only. I am not allowing
it any further.
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-

MR. S8PFEAKER: You cannot go on
hike this. May be you can have one
or two questions. The rule provides
one question, Generally we allow two
questions. You cannot go on like this,
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MR. SPEAKER: What i1s your Per-
sonal Explanation? You are not repre-
senting the Chief Minister. What is
your Personal Explanation?

N WOQAN : AZT  § WA @GAT
fw
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planation. You have made your point.
Please resume your seat.
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MR. SPEAKER: You have made your
point. Please resume your seat,

ot W AToEaw : WIC 09, Q9. afr dm
w0 @ § Wi 5 AW F & ww ofr ey
wfrw &1

(Interruptions)

MR. SPEAKER: Nothing more. Order
please. You bhave made your Personal
Explanation. You have had your say.
It has already gone on record.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Mr. Speaker, Sir, I
rist on a point of order under Rule
358. Mr, O P. Tyagi, a senior member
has chosen in his wisdom to say that
the Vice Chancellor of Aligarh Univer-
sity had hatched this plan. That
cannot remain on record, because it is
derogatory and it hag no substance in
it. It should be expunged,

MR. SPEAKER Now, Prof. Samar
Guha. Are we to have debate in
respect of every matter?

AN HON. MEMBER: The Minister
has yet to reply.

MR. SPEAKER Yes, Mr, Putel.

SHRI H. M, PATEL: | have listen-
ed to what Shri Tyagi hag said. In
my last paragraph I have particularly
pointed out that tension still prevails
in Aligarh and, therefore, I think; it
is very much desirable that whatever
one says here js said with as much
restraint as possible. I woulq only
say this,

The points that nave been made by
Shri Tyagi will certainly be looked
into by me. I cannot say anythiné
more than that,
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PROF. SAMAR GUHA (Contai):
Mr. Speakerz, Sir, it is regrettable that
the Aligath Muslim  University
students who showed admirable cour~
age in keeping themselves cool during
Aligarh riots have been made to suffer.
During Aligarh riots, they were main-
taining peace in the University campus
and they gave ghelter to different
people belonging to different com-
munities who were affected and earned
the admiration of the whole country.
Very recently, they have been dragged
intg this communal incident as it has
been said now, although the whole
thing started from an issue which is
not really communel, the Dadri in-
cident. It was a right of the students
to make a representation to the Gov-
ernment of India, whether you agree
or not, about the minority status of
the Aligarh Muslim University. On
that day, the hon, Home Minister
should have made u very clear state-
ment in regard to the nature of the
incident that took place there. Even
Shri Banatwalla admitted that there
wag a clash between the passengers
and the students and there were
certain incidents also. I do not want
to mention those, that is known, things
like certain misbehaviour towards
certain girls by some students which
was not becoming of them. Shri
Banatwalla also admitted that those
boys were finally rescued by the people
belonging to the majority community
there, Actually, it was not a com-
muna] issue.  Accidentally, those
students who were coming to Delhi
belonged to a minority community. I
would like to make a request to the
hon, Members of this House to make
a heart-searching of ourselves. What
were the gpeeches that were made on
that day? Hon. Members used the
words like massacre, butchery and
mass killing. One of the very res-
ponsible Member compared this in-
cident with the atrocitles committed
by Nadir Sheh, Tamur Ling, and
Changez Khan, When these reports go
out and get circulated, what will be
the impression on the impressionable
mindgs of youngmen to whatever
Community they may belong? ‘When-

viclent incidents 266
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ever we make a gpeech on certain
sensitive national issues, it should be
looked from a nationsl perspective, but
we forget that these are not party
issues and not political issues, Ir we
want to motivate them politically, it
may lead to disaster, ] would say that
what has happeneq in Aligarh after-
wards is the outcome of not very
responsible speeches that were made
in this House and that got wide pub-
licity there,

Before going into other aspects, I
fee] that both the Vice-Chancellor and
administrative authorities have failed
in one respect. The hon, Home Minis-
ter will excuse me when I say that on
that day he made a major mistake by
not giving all the facts which were
available with him wut that time and
had been sent by the Station Master
and by the authorities concerned.
Perhapy that would have cleared
many doubts that arose in the minds
of all of us. It was the first duty of
the Vice-Chancellor and the authori-
ties concerned to clearly state the
facts to the students. Some gtudents
got injured, they were manhandled
and it was quite natural that when
the students go back in anger, they
would try to create some excitable
atmosphere of revenge ete. It was
quite natural, but it was the duty
of the Vice-Chancellor or the univer-
sity authorities to explain the whole
situation to them, what actually
happened at Dadrl. It was equally
the responsibility of the authorities"
to clearly tell them the facts, but that
was not done. '

Then there were some leaflets, some
pamphlets. It was the duty of the
authority, the police authority to im-
mediately remove those leaflets and find
out who were the miscreants who were
trying to influence the people. It was
their duty to do so, but that duty was
not done,

One serious issue has been raised by
my friend, Shri Harikesh Bahadur that



Reported death of
violent incidents

[Prof. Samar Guha]

geven Members of Lok Sabha went
there and made an on the 3pot enguiry.
Whéther their enquiry was fool-proof
or quite educative is a different issue.
1 think the hon. Home Minister will
admit that 7 Members of Lok Sabha
have a special status, special responsi-
bility and special honour, if they be-
have honourably. There ig nothing to
say that they did not behave all right.
If somebody wants to smoke, he can
seek permission to do so. They can
tell him to please go out, finish amok-
jng and then come back. Even in the
planes, there is a smoking and non-
smoking area. Sometimes people are
not allowed. Even they sald, “That
audacity the police officers showed that
they did not come back?” They insult-
ed their Waiter. I think this is a very
serious matter. I think the Home Min-
ister will take it very seriously; and
we should not leave it to the local
authority; some other respongible
authority should be entrusted to go into
the whole matter and find out whether
7 Members were insulted or not. You
see the language in which the District
Magistrate addressed the Vice-Chancel-
lor. This is not the language in which
the District Magistrate should address
the Vice-Chancellor., The status of the
Vice-Chancellor is far above even the
ordinary politician, what to speak of
the District Magistrate. It is generally
expected that the police must not enter
into the university campus; the police
must not interfere within the university
campus. When we had a talk with the
Prime Minister, the Prime Minister also
said that there were certain difficul-
ties. I do not know to what extent the
investigating authority has done any-
thing about this matter. I do not know
how the students could fire from the
uhiversity hostel. This is a very seri-
oug matter. The Vice.Chancelloy of
the University authority should have
gone into the matter. I request the
Home Minister to request the Vice-
Chancellor to go into the whole matter
as to how this firing took place from
the university hostel. This matter
should have been enquired into. "I ye-
quest the Home Minister to make a

MAY 16, 1079
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tactual statement regarding what has
sctually happened. ‘There wete certain
rumours. One person gaid that gll the
property was looted and five persons
were killed and they belong to the
minorit]. Then somebody else sald
that all of them belong to the majority.

After the Jamshedpur incident, every
thing has come out in the Press, Even
if we start from earlier, this kind of
reports were not coming out in the
Press. Now it has come out in the
Press. I request the Home Minisier to
make a categorical statement dispelling
all the doubts who were the five per-
sons who had been killed and the shops
that were looted belonged {o which
community. To what extent this is a
factual report, the country should
know?

SHRI H. M. PATEL: The hon. Mem-
ber has said nothing very much about
the new points which I need answer
He said that I should make an enguiry.
I have already said about it.

PROF. SAMAR GUHA: What about
reports in the papers?

SHRI H. M. PATEL: It is a matter
of one’s judgment. I consider that
in a certain situation certain facts are
better not to be stated. You had just
now asked me to make a statement
about whose shops were burnt; you had
just now asked me tc make a state-
ment as to who were the persons killed
Do you really want me to make a state-
ment? It is not the practice to do so.

PROF. SAMAR GUHA: Then as the
Home Minister it is your right and you
did not exercise your right. In all the
papers in all the weeklies everywher?,
all over the country; what happened it
Jamshedpur hss come out. If the
Government do not want to make 8
‘factual statement; then all Xinds of
rumours will be there in the country;
all kindg of statements will be there
It Is a very dangerous situstion.

MR. SPEAKER: You have mentioned
that,
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SHRI H. M. PATEL: I must realise
that I have no hesitation in making a
statement in a matter where oe |is
absolutely certain plus, as I gay, in re-
gard to certain type of information.
Until the situation assumes a reason-
able degree of normalcy, it is better to
avoid making those statements. This
is the position. That is why I have de-
sisted from making certain stalements.
Certainly, all those points and matters
that have been raised by hon. Members
will be gone into very thoroughly and
very fully and whoever is found to be
responsible for doing something which
he should not have done, appropriate
sleps will be taken,

12.35 hrs.
IMR, Derurv-SrEAKER in the Chair]

PROF. SAMAR GUHA: Has any of
my points been answered? If you
want to avoid you can. But none of
my po.nis, not even one of my points,
had been answered. What is the
necessity of calling attention or asking
questions? Not a single question has
been answered.

MR. DEPUTY-SPEAKER: He says
that is all he has to say.

PROF. SAMAR GUHA: You can
make some comments,

MR. DEPUTY-SPEAKER: 1 do not
want to make any comments.

Wo ekt Tay @ ww ugt ae oy wed
wﬁ'gaﬂﬁmtm Wt fadt
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vialent dcidents  aqo
in Aligarh {CA)
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“Recent trouble was due to irres.
ponsible statements on the Dadri
ineident by some politicians to
malign their adversaries”
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“He was the biggest ecritic of
Hindu ecommunalism but be could
not condone Muslim comunalism
either.”
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SHRI H. M. PATEL: I shall cerfainly
consider both these suggestions as
fully as possible and do whatever is

appropriate.

SHRI P. M. SAYEED (Laksha-
dweep): Most of the points have al-
ready been covered. I shall confine to
two points.

The tragedy that has taken place in-
side the campus of Aligarh Muslim
University, I consider is an extension
of the incidents that have taken place
at Dadri Station, We had detailed dis-
cussion in this House about what

in Aligarh (CA)

happened at Dadri, The studeuts of
Aligarh Muslim University came to
Delhi to demand for the safeguarding
of their congtitutional right so that the
minority character which has been
demanded by them and the community
element be retsined in the new Bill.
It was the fascist and vested interest
which has created fhe situation so that
their moral courage to demand their
Constitutional right should be shatter-
ed. Therefore, I consider this incident
inside the campus like that.

The Home Minister has given the
statement. He hag made an attempt
even to thwart the enquiry to go into
the details of what happened inside
the campus. His statement will in-
fluence and squarely fix the responsi-
bility on the University Vice
Chancellor as well as the students
What have the students done? When
they returned with the injuries, as if
adding insult to injury, they found
the security men who guarg the in-
stiutition as well as the PAC behav.
ing in thjs manner. The vested in-
terests and the fascists have tried to
see that the constitutional rights are
denied to them. But the students
wanted them to be retained, For
that purpose they have come here.
When they relurned, these people
wanted to teach the students a lessun

He has said that a bug; was burnt.
It is an utter lie. No bus was burnt.
It it was burnt, where is that half-
burnt or fully-burnt bus? The whole
matter wag completely mis.managed.
The District Magijstrate and the ad-
ministration, arbitrarily and as a dic-
tator, wanted to Issue forece on the
University Authorities. Yoy can find
this from the correspondence of the
Vice-Chancellor with the District
Magistrate, He even contacted the
Prime Ministe, for guidance whether
to close the institution or keep it
open. The Prime Minister was not
averse to it. Even that ig mentioned
in hig letter to the District Magistrate.
Since the Vice-Chancellor did not
yisld, the Distriet Magistrate
wanteq through some evil design to
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lent incidents
tarnish the image of the students of
the Aligarh University, l

Sir, you will remember last time
when the discusgion took place in this
very House on the Aligarh riots, all
sections of the House gave bouquets
to the students for the commendable
service they did at the time of the
riots. So, this has been done in q cal-
culated and pre-planned manner to
tarnish the image of the students and
the institution, So, I will confine my-
selt to one point whether the Home
Minister is prepared tp lay on the
Table the correspondence between
the Vice-Chancellor ang the District
Magistrate so that the whole truth
and who is at fault may be known not
only to the House but to the entire
country.

Then, the Post mor§em report re-
veals that the bullents were fired by
the PAC and not the students, Fur-
ther, after the closure or at the time
of the closure of the institution all
the students were searched and they
were sent out under escort. Then the
16 hostels were search by the PAC
ang the police. They could find no
weapons whatsoever. Therefore, 1
would say that these reports are
stories cooked up by the State Gov-
ernment or the Home Ministry to
clearly fix the responsibility on the
students and saff of the University, It
May also influence the enquiry agency
that hag been appointed to go into
these incidents. The report as to
what has been found after the search
should also form part of the record
so that the country at large may
know what exactly transpired inside
the campus of the Aligarh Muslim
University.,

SHRI H, M. PATEL: | 8m sorry in
spite of my being very cautious in
my statement, my hon. friend goes
on making remarks which will pro-
voke me t0 make certain observations
in return; but I do not % to do ;o.

have said that enquiry be made.
When gli the facts are fully known,
then we shal} certainly furnish them
to the House #s well as the whole
tountry.,

in Aligarh (CA)
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LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR, DEPUTY-SPEAKER: The
Committee on Absence of Members
from the sittings of the House in their
Eleventh Report have recommended
that leave of absence be granted to

the following Members for the periods
mentioned against each:—

1, Shri Annmsaheb Magar—16th
Apri] to 18th May, 1979 (Seventh
Sessjon).

2. Dr. Henry Austin—8th April to
8th May, 1878 (Seventh Session).

3. Shri M. S. Sanjeevi Rao—16th
April to 11th May, 1979 (Seventh
Session),

4. Shri Sheshrao Deshmukh—21st
February, to 12th April 1979
(Seventh Session).

5. Shri Xeshavrap Dhondge—.17th
April, to 18th May, 1979 (Seventh
Session).

6. Shri K. Chikkalingsiah—0th
April to 18th May, 1979 (Seventh
,Session).

7, Shri Ram Murti—21st March,
to 18th May, 1879 (Seventh Session).

Is it the pleasure of the House that
leave as recommended by the Com-
mittee may be granted?
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SEVERAL HON, MEMBERS: Yes.

MR. DEPUTY-SPEAKER: The
leave is granted. The Members will
be informed accordingly,

(Interruptions)

12.52 hrs.

RE: ALLEGED DISCOURTEOUS
BEHAVIOUR OF CERTAIN DIS-
TRICT OFFICIALS AT ALIGARH
TOWARDS SOME MEMBERS OF
PARLIAMENT.

St WYy Y gre K Y o faeE g o)

MR, DEPUTY-SPEAKER: All
right. Mr. Harikegsh Bahadur.

SHRI HARIKESH BAHADUR: 7
Members of Parliament yesterday
visited Aligarh and Aligarh Muslim
University where nots and killings
took place, We went to enquire the
whole episode, 1 went over there be-
cause my calling attention was ad-
mitted and I wanted to have the first-
hand informvation. I tried to contact
the Distriet Magistrate. He was never
available, Then 1 talked to the PRO
of the University and he contacted
the SSP and SSP contacted me. We
wanted to find out their version of the
incident. We asked him to come over
there. He said that he would telk to
the District Magistrate and then let
us know whether they would come
to us. Then the District Magistrate
telephoned us and said that instead
of their coming, we should go over
there because they were controlling
the control room ang they wanted to
get information from different parts
of the city, We said that we had
slready given appointments to many
people and it was not possible for us
to go over there. Anyway, they
came afterwards. Then they storted
talking In ¢ manner as if nothing im-
portant was being discussed there and
that they were pot talking to the res-
ponisible persoms, After some time,
the BSP started smoking. T told him:
you beiter smoke outside or smoke
afterwards. Immediately the District
Magistrate and the SSP left the room

MAY 16, 1879

Officials at Aligarh 27
fowards some M Ps,

saying that they had not come over
here to be insulted, We went there
to collect information, We wanted to
find out their version but they did
not inform us properly, 8o, they in-
sulted us. Therefore, I feel thut they
have insulted us. It this type of
arrogant attitude of bureaucracy
is not condgmned, I feel that this is in
Bo way going to help the country as
& whole, the prestige of Members of
Parliament and this House, We all
take it very seriously. We demand
that sterm wuction should be taken
against them,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to make
one submission, There was a cireular
issued by the Prime Minister’s Secre-
tariat some years ago which clearly
defined as to how g4 civil sgervani
should behave towards and recewve
B Mmber of Parliament. (Interrup-
tions). Sir, that Circular hag been
observed more in breach than in
observance. I am very sorry to
say that. Now, Sir, what js the
normal courtesy? If I come o
your room and if | want to Jight a
cigarette, I ask you: “May I smoke?"
It you say “Yes”—you usually say
‘ves’ then it is all right. But if several
Members of Parliament object to
smoking, the normal courtesy would
demanq that one should refrain from
smoking, In the Committees, in the
Public Undertakings Committee or the
Publie Accounts Committee—] have
chaired both these committees—I tell
them that the{ceou.'ld not smoke till I
tell them: “If you wish...” (Inter-
ruptions), If you read the books
that govern the sittings of these Com-
mittees, you will see smoking is pro-
hibited, but we use gur discretion and
when the occasion is befitting, when I
feel that they could smoke, I tell
them; « i you wish to
smoke, you can do It» Mr, Patel s
here, he knows very well, Now, it i
2 congregation of & team of seven
M.Ps. Agreed thai it was not a parlis-
mendary delegation, it 4id not carry
the rubber stamp on its head, but
seven Membery of Parliament wh
enjoy much higher position in th
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Warrant of Ptecedence went there for
doing a duty to the Parliament, to the
House, 8ir, it is expected that this
civil servant should have received
them well and should have accorded
the normal courtesy that is clearly
defined in the Circular issued by the
Prime Ministers’ Secretariat.

(Interruptions).
SHRI G. M. BANATWALLA: One

sentence, Sir.

MR. DEPUTY-SPEAKER: No, no.

If everybody starts a sentence, we
will get nowhere,

SHRI JYOTIRMOY BOSU: I re-
quest that that Circular of the Prime
Minister’s Secretariat should now be

again issued and clear emphasis be
laid. . . ¥

CHOWDHRY BALRIR SINGH: And
action taken.

(Interruptions)

MR. DEPUTY-SPEAKER: I think
I heard enough.

(Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, to my mind the
matter comes dangerously close to
breach of privilege. An hon. Member
who had tabled a Calling Attention
Motion had gone to visit that place
In order to collect information in the
execution of his parliamentary duty.
He was not treated properly along
with six of his other colieagues. Sir,
You will recall that when a Member
was being handouffed, this House had
taken very serious nofice of that. One
ctan say that if a Member happens
to be & criminal, he can be hand-
cuffed, but that is not the view which
the House took about this and the
House has clearly laid down that mo
Member of Parliament sheuld be
bandcuffed at any time. Stmilarly,

278
towards some M Ps.

Sir, when we go for our parliamen-
tary duty and we are not only im-
peded in our work, but we are also
insulted, then it becomes an insult to
us and an afront to the entire House.
(Interruptions). And we take it as
such and we would like the Chair
to go into the matter personally and
refer that matter to the Privileges
Committee, 1if necessary.

MR. DEPUTY-SPEAKER: Yes, we
will go into the matter and whatever
is to be done will be done.

SHRI G. M. BANAIWALLA: Sir one
sentence and I have done. And that
is that the reply to the Calling Atten-
tion Motion. . .

MR. DEPUTY-SPEAKER: That is
over.

SHRI G. M. BANATWALLA: I am
not going into it. This is full of
untruth...**

MR. DEPUTY-SPEAKER: Mr. Ba-
natwalla, you cannot go into the Cal-
ling Attention again. (Interrup-
tions).”* Nothing will go on record.
That point is over.

13,00 hrs.

STATEMENT RE: APPOINTMENT
OF A COMMITTEE TO REVIEW THE
WORKING OF THE LIFE INSU-
RANCE CORPORATION OF INDIA,
ITS COMPOSITION AND TERMS OF
REFERENCE

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
CHARAN SINGH): As Honourable
Members are aware, the Life Insu-
rance Corporation of India has, over
the years made noticeabla progress in
providing life insurance cover to an
increasing number of persons ang in
mobilising the resources of the come
munity, With the growth of life in-
surance, however, expectations im

** 'Not recorded.

respect of service and behefits to the
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policy-holders have gone up consider-
ably, and both jn Parliament and oute
side, demands have been made for
more economic management, better re-
lurn and improvement in the service
to policy-holders and reorientation of
the investment policy. Suggestions
have also been made tp the effect that
the present organisational set-up of
the Corporation calls for a radical
change for achieving the desired ob-
jectives. That apart after the Corpo-
-ration was established, there have
been vast changes in the aconomic
scene and national priorities, and in-
creasing emphasis is now being laid
on rural development, removal of un-
<mployment and provision of essen-
tial social services. It is necessary
therefore, that the life insurance in-
dustry's structure, business operations
and investment policy are geareg to
meet the changing requirements ol
the insuring public and the national
economy. IR

The last independent reviews of the
Corporation were made a decade 880,
by the Administrative Reformg Com-
mission which reporteq in December,
1968, and the Morarka Committee
which reported in April 1969. Gov-
ernment have, therefore, decided to
appoint a high level Committee to re-
view the Corporatjon's working in all
major aspects and to suggest measu-
res for improvement,

The Committee will be headed by
‘Shri Era Sezhiyan Member (Rajya
“Sabha). The other Members of the
Committee are:—

(1) Prof, V. M. Dandekar, Direc.
tor, Gokhale Institute of Politics &
‘Economics, Poona, and Director,
Indian School of Political Beo-
nomy, Lonawala,

(2) Shri A. Rajggopalan, Former
Chairman of the General Insurance
Corporation of India, Bombay.

(8) Dr. 8, K. Charkravarty, Pro-
fessor of Financial Management,
Indian Institute of Managemant
Calev’

cellor, Rajendra Agricultural Uni.
vergity, Patna (Bihar),

(5) Shri R. M, Mehta, Former
Managing Director, Life Insurance
Corporation of India Bombay,

(6) Shri S. Ramansthan, Addi-
tional Secretary, Ministry of Pin.
ance, New Delhi.

Shri A, Srinivasan Executive
Director, Life Insurance Corporation
of India will be the Secretary of the
Committee,

The terms of refer;anoe of the Com-
mittee would be as follows:—

(a) Review the progress of life
insurance since nationalisation, to
assess the potential for its growth,
particularly in the rural areas, and
to suggest steps for accelerating the
development of the business;

(b) Examine the organisation of
the Corporation at different levels
including the set up of the field force
and to suggest such changes as may
lead to greater efficiency and eco-
nomy in operations;

(c) Recommend measureg for im-
proving the quality of service t{o
policyholders;

(d) Examine the existing pattern
of invesiment of the Life Fund gnd
to suggest such changes, as may be
considereq necessary, for improving
the return on the investments con-
sistent with the safety of the capital
and the national priorities; and

(e) Make any other recommenda-
tions which will contribute to more
effective management of life insu-
rance businesg,

The Committee will be requireg to
submit its report within six months.

The Government hopes that ag a re-
sult of the study by the high-level
Committee, it would be poasible to
effect substantia] improvement in the
working of the Life Insurance Cor-
noratian,
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to review the Corporation of
working of the (Broadcasting
L.1.C, (S¢) India) Bill—intd,
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to move for
leave to introduce a Bill....

SHRI SHYAMNANDAN MISHRA:
Shouid we submit our requests only
on printed forms? It had never hap-
pened before, we have been writing
out our requests even on ordinary
Paper,

MR. DEPUTY-SPEAKER. That will
also be considered and it is being
done, So, there is no point at all.

SHRI RAJ NARAIN: Then, why...

MR, DEPUTY.SPEAKER. There
are other things which go into consi-
deration of a motion,
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MR. DEPUTY.SPEAKER: Please-

take your seat.

SHRI JYOTIRMOY BOSU: On a
??;at of order. What happened to
?

MR, DEPUTY-SPEAKER: There is
no peint of order, unless you want to
raise one op Shri Advani’s Bill

Pleage take your seat.

13.06 hrs.

PRASAR BHARATI (BROADCAST~
ING CORPORATION OF INDIA)
Bil*

THE MINISTER OF INFORMATION.
AND BROADCASTING (SHRI L. K.
ADVANI): 1 beg to move for leave to
introduce a Bill to provide for the
establishment of a Broadcasting Cor~
poration of India, to be known as
Prasar Bharati, to define its composi-
tion, functions and powers and to pro-
vide for matters connected therewith
or incidental thereto.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I do not feel havpy
while raising this point of order with’
regard to this progressive measure,
which should be welcome to all sec-
tions of the House. But I daresay you
will agree and the House will agree
that we should at all times comply
with the provisions of the Constitution
and the Rules. PEarlier the hon.
Speaker had observed that it would be
a healthy tradition if Bills are scruti-
nised by a Committee at the pre-intro-
duction stage. That reform has not
vet arrived, and the Rules have not
yet been amended for that purpose.
But with the rules as they are, I would
invite your attention to sub-rule (1)
of Rule 68:

“A  Bill involving expenditure
shall be accompanied by a financial
memorandum. . .

—that hag been done—coming to ther
latter part of the Rule—which shall
invite particular attention tq the
clauses involving expenditure..

~—s0 far so good—

...and shall also give an estimate
of the recurring and nep-recurring

*Published in Gazette of India Ex- traordinary Part II, Section 2 dated

16-5.79,
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expenditure involved in case the
Bil] js passed info law."

Now most Bills which I have seen
in the past have given separate paras
for recurring and non-recurring ex-
penditure. Unfortunately, in this fin-
ancia]l memorandum appended to the
Bill, there is a general statement about
the deficit etc. Flease see the Memo-
randum. The first twp paragraphs are
with regard to the appointment of the
Members of the Board.

In the last paragraph, the Minister
has explained the difficulties in giving
the estimate of the expenditure in-
volved sfter the constitution of the
varioug Complaints Boards, the Cor-
poration and other agencieg of the
Organisation, Leaving that apart, this
Memorandum does not say specifically
what is recurring and what is non-
recurring. The last paragraph only
says:

“The Corporation’s deficit is esti-
mated to be about Rs. 6.50 crores on
Tevenue accouni in 1879-80. This
may go up progressively....”

1 am not going to tire the patience of
the House in reading out in detail,
in extenso,

The Minister should make it clear
even at this stage—I can understand
hig difficult position—whether he can
tell the House, even now, after I have
made my submisgion, what is recurring
and what is non-recurring about the
expenditure.

My second point is more important.
It i3 a two-fold point of order, and
this ig more important in my humble
judgment. Over the years, I have
been a lover of language, words and
style, of any language: I am bhasha
premi, lover of all W—-—Hindi

MAY 18, 1979

Cerporation of 284
Indig) Bille-intd,
particularly in legal wmshactments.
When we speek outside when
we make a speech in Parliament,
it is all right; we mix up
languages. But in a legal enactment,
we should stick to ome lancuage as
pure as possible, as laid dowm in ’ the
Constitution.

I would like to read out article 248,
Clause (1), sub-Clause (b) (i):

“(1) Notwithstanding anything in
the foregoing provisions of this Part,
until Parliament by law otherwise
provides—

[ 212 1]

(b) the authoritative texts—

(i) of all Bills to be introduced
or amendmenis thereto o
be moved in either House
of Parliament or in the
House or either House of
the Legislature of a Siate,

L] L L * *

shall be in the English language.”

There is some concession given later
on in regard to States. In Clause (2),
it iz provided that the State can with
the previous consent of the Governor$
President authorise the use of the
Hindi language, or any other language
used for any official purposes of the
State in the High Courts and in the
State Legislature also. There ig =&
different provision but there also it
makes it clear that the official text,
the authoritative text, of the transla-
tion will be in the English language.

1 know, the Minister i3 a Hindi
pandit and also an English pandit,
pandit in both the languages. Now,
the titla of the Bill is, “The Prasar
Bharati (Broadcasting Corporation of
India) BiN, 1079” I do not claim to
be a pandit of either language. My
knowledge of English leanguage as
well as of Hindi language is meagre..

PROT, P. G. MAVALANKAR; You
are unique in many ways,

SHR! HARI VISHNU KAMATH: It
is oped to you to say that. But, here,
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there has been an inappropriate—I will
nol say, unholy—mix of the two lan-
guages. I know, so far as proper
noung are concerned, proper names gre
concerned, you can have a Hindi and
Enghish mix-up, the two languages
together, as in article 1 of the Consti-
tutien, “India, that is Bharat"—this is
what the Constitution says. That is all
nght. But when you introduce other
kinds of nouns or adjectives, it is
wrong- it is improper. It is in dis-
sonance with the provision of the Con-
stitution, to mix up twe languages,
because it says specifically categori-
tally and unambiguously that the
authoritative text of a Bill to be intro-
duced in Parliament shall be in the
Enclish language. Now, here, the
title js ‘Prasar Bharati (Broadcasting
Corporation of India) Bill’ I do not
know whether the word ‘Prasar’ has
hern incorporated into the English
language like ‘Sanyas’, ‘Yoga’, ‘Cata-
maran’ etc ‘Catamaran’ has been in-
ticduced into the English dictionary,
1 hnd. (Interruptions,)

Therefore, 1 would like to know
whether it i8 in consonance with Art.
348, sub-clause (b)(i)—whether this is
appropriate and whether this is in
tonsonance with the Constitution.

There is another aspect to this
matter. Even assuming that this word
Prasar’ ig permissible by usage, right
or wromg—sometimey it is said usage,
Whether it 18 righi or wrong usage,
makeg it permissible—I am doubtful
Whether the word ‘Prasar’ is a correct
ind appropriate Hindi word. To my
mind, it is rather clumsy and unlovely
ind not a euphomic word—I do not
know whether other Hon. Members
Pkreewlihthll. There was the word
Akagh’ proposed by the Working
Group, but #t has been given up: per-
haps it is not apprecisted by the Mis-
ister and the Govesnment. The word
Akash' has a mistertal-cum~spirittal
dimengiom, but it has been given up
3nd the womtd nd® used is ‘Prassr'.

up the Hindi English Dictienasyy

VAISAKHA 26, 1901 (SAKA) Corporation of 286
India) Bill—contd.

I could not get hold of Dr. Raghu
Vira's Hindi-English dictionary. I could
get from the Library only his English.
Hindi dictionary. go, therefore, 1
looked up Bhargava's Hindi-English
dictionary, and the meaning of the
word ‘Prasar’ in that dictionary (1967
edition) is ‘extent’, ‘exit’. The proper
word, in that dictionary, is ‘prasarana’
and not ‘Prasar’. So, it can be ‘Pra-
sarana Bharati’. The meaning of the
word ‘prasarana’, aceording to the dic~
tionary, is ‘spreading’ (or broadcasting),
‘extending’.

One last word and I have done. It
the Minister and the Government want
to stick to a Hindi word, instead of
this unlovely, clumsy and not a eup-
honic word, and if ‘Prasarana’ and
‘Akash’ are also not acceptable, I would
suggest ‘Antariksha’. (Interruptions),

MR, DEPUTY-SPEAKER: ‘Anfarik-
sha’ is not an English word either.

SHRI HARI VISHNU KAMATH:
That is why I gaid 1t should be given
up, but if they still want to have a
Hindi word, let it come m the Hindi
translation of the Bill as ‘Antariksha’.
The English title should be ‘The Broad-
casting Corporation of India Bill.’

Article 348(1) of the Constitution is
very clear. It does not allow any com-
cession, there is no compromise on this
score. So, I would suggest that, firstly,
the Bill should be entitled ‘The Broad-
casting Corporation of India Bill’ and..

MR. DEPUTY-SPEAKER: The Arti-
cle in the Constitution talks about the
Bill and not the narne.

SHRI HAR! VISHNU KAMATH: Is
not the title part of a Bill1? I am
surprised to hear you say so.

MR. DEPUTY-SPEAKER: It says
that the Bill shall be in English

BHRI HARI VISHNU KAMATH: Is
net the title a part of the BillT Why,
otherwise, do you put it to the vote?
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MR, DEPUTY-SPEAKER: The name
can be anything.

SHRI HARI VISHNU KAMATH:
Why do you put the title to vote? Why
do you put the Long Title, Enacting
Formula and all that to. vote? There-
fore, it ig part and parcel of the Bill.
Art, 348(i) of the Constitution says that
the text of all Bills in Parliament
shall be in the English language.

Moreover, with all my love for
Hindi, English and other languages, I
am sorry to say that it is not in the
proper place: it is mis-placed. ‘Bharati’
is all right: it is a proper noun...,,

MR. DEPUTY-SPEAKER: I think you
have made your point,

SHRI HARI VISHNU KAMATH: It
should not be mis-placed.

The Minister may also kindly explain
how he proposes to cross the Constitu-~
tional hurdie.

SHRI L. K. ADVANI: 1 am happy
that the Hon. Member prefaced his
points of order with saying that he does

not object to the Bill but welcomes the
Bill.

He has raised two pcints of order.
Firstly, he referred to the Financial
Memorandum in which, he has stated
that under the rules we have to indi-
cate the recurring as well as the non«
recurring expenditure. 1 think the Hon,
Member is correct and it he goes
through paragraph 5 of the Financial
Memorandum, he would notice that,
although the words ‘recurring’ and
‘non-recurring’ have not been used as
such, figures have been given to the
extent it is possible to compute at this
stage, because, as he himself pointed
out, it is difficult o be precise and
particularly so when it has been left
to the Corporation itself to determime
what is going {0 be the salary ete., and
the conditions of service etc. of the
employees. That makes'it all the more
problematic. But even then, a compu-
tation has been made both of the re-
curring and of the non-récurring ex-
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penditure, though the words bave not
been used.

As to the second point, he referred
me to Art. 348 of the Constitution
which, I think, is totally irrelevant in
the present context. Even though we
may have our own views as to whether
‘Prasar’ is ‘upayukt’ or right or ‘Akash’
is more right, so far as....

SHR} M. RAM GOPAL REDDY: He
sald ‘Antariksh’' also.

SHRI L. K. ADVANI: That is the
ultimate pgolution.

The objecticn was on the basis of
Art. 348 which insists on all Bills being
originally in English....

SHRI HARI
That 1s clear.

VISHNU KAMATH.

SHRI L. K. ADVANI: The Bill itselt
is in English, even though the word
‘Prasar’ is used, just as when the term
‘Lok Sabha’ is used in English, it does
not make it a Hindi version, We have
the ‘Lokpal’ Bill also.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): The term ‘Lok Sabha' was
used in this House for the first time on
the basis of the statement of the
Speaker. If 1 remember correctly on
18th May 1954, the then Speaker made
a statement. ...

MR. DEPUTY-SPEAKER: Let us not
go into the history of when it was first
used.

SHRI L. K. ADVANI: I am aware of
that history alsc. But what I am point-
ing out is that the use of the words
‘Lok Sabha' in any statute does not
make the statute & Hind{ one.

As to the choice of the word, I am
sure we will have occasion to discuss
it when we discuss the Biil itself either
in the Select Committee if the Gov-
ernment proposes it, or in the House:
when we discuss it. That is a matter
of substance. But so far as Qovern
ment's own thinking is concernad, W&
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thought that fhe words ‘Akash Vani’
and ‘Doordarshan’ are both good terms
which should be preserved, but if we
have ‘Akash Vani’' and ‘Akash Bharati’
there is a kind of overlapping and
confusion arises. Therefore, we
thought' it necessary to describe the
Corporation which covers both Akash-
vani as well as Doordarshan, by the
words ‘Prasar Bharati’ which gives a
sense of ‘broadcasting’, and ‘The
Broadcasting Corporation of India’ is
the English title,

I am sure the points of order have
heen met, and I seek the leave of the
House fo introduce the Bill

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intreduce
a Bill to provide for the establish-
ment of a Broadcasting Corporalion
for India, to be known as Prasar
Bharati, to define its composition,
functions and powers and to provide
for matters connected iherewith or
incidential thereto.”

The motion was adopted.

SHRI L. K. ADVANI: I introduce®
the Bill,

13.25 hrs,
MATTERS UNDER RULE 377

(i) PmovipenT FUND _ACCOUNTS OF
Starr or UnitEn BANK OF INDIA,
CALCUTTA.

SHRI MUKUNDA MANDAL (Mgath-
urapur): Mr. Deputy-Speaker, Sir, I
wish to raise the following matter
under Rule 877:—

A great resentment among employees
has been continuing in the United Bank
of India, Caleutta, sinte the detection
of fraud in the staff Provident Fund
Account, 1t is alleged that the Trustees
and Mansgement of the United Bank
of India Caleutta, are Involved in the
Malpractices and have been supplying

Rule 57 200

wrong information #0 the Finanee
Ministry from time to time,

Ag an instance, in the last year, the
Finance Minister himself informed me
affirming the fact of detection of fraud
in the Staff Provident Fund Actount
and terminaticn of g petty employee
from his service for alleged involve-
mert in the fraudulent activities, but
surprisingly very recently, this year, L
have been informed by the Lok Sabha
Secretariat quoting from the Informa-
tion furnished by the Ministry of Fin-
ance that “the Bank hac reported that
no frauds have been detected in the ae-
counts after completion of the special
audit investigation by M/s. Ray and
Ray”.

There iz eve  rerson to believe that
the Bank authorities have been playing
a doubtful role thereby creating con-
fusion and suspicion and taking anti-
employee measures, violating all sorts
cf diecipline.

In the meantime, the United Bank
employees of Calcutta have started
‘mass stay’ from 10th May, 1979, de-
manding a probe into the Staff Provi-
dent Fund scandal and reinstatement
of employees dismissed {rom service
on political grounds during Emer-
gency.

In this connection I request the
Finance Minister through ycur good
offices to instilule a thorough enquiry
immediately and fix the responsibility.
A statement giving the factuml details
may please be made available to the
House.

(ii) GrOvER CoMMISSION REPORT AND
ACTION TAKEN THEREON,

SHRI CHITTA BASU (Barasat): Mr.
Deputy-Speaker, 8ir, with your kind
permission, I raise the following 'matter
under Rule 377:—

The Grover Commission has come
out with its findings. The Commission
upheld twelve of the 87 charges level-
led against the Karnataka Chie? Minis-

‘Introduced with the recommendation of the President.

1123 L§-—10,
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ter and some of his colleagues. The
interim report submitted by the Com-
mission early last year indicated the
Karnataka Chief Minister on similar
counts—in four of the seven charges
examined by it. Eight more allegat ons
have been established as correct, either
wholly or partly, in the final report.
In respect of five other allegations, the
Commission has felt that there are
grounds of suspicion although firm evi-
dences are not available. It is strange
to note that the Commission’s findings
have been forwarded by the Central
Governmeni to the very person who
has been indicted by the Commission
for follow-up action. It 1s, therefcre,
an ironical coincidence that the very
same person who has been indicted
has been entrusted the work of taking
appropriate action against himself.

The Karnataka Chief Mmister 18
cred.tod to have observed during the
debate in the Assembly that the Com-
migsion’s report is merely a repori and
not a judgment.

The Statesman, Delhi, writes on
May 13, 1979:

“The Karnataka Chief Minster,
Mr. Devraj Urs, said today (12th
May) that he considered the findings
of the Grover Commission against
him as ‘some sort of a blemish’ on
him and he is determined to w'pe
it cﬂ.ﬂ

The House may recall that the Kar-
nataka Chief Minister, immediately
after the 1978 Assembly electicn, with-
drew the State Government's consent
for the CBI's investigationg into the
allegations against him and his col-
leagues, The CBI has thus been denied
the jurisdiction from examining the
findings and further proceeding in the
direction of instituting judicial action.

An asnomalous situation has thus
been created. This anomaly of the
situation has been acknowledged by
the Grover Commission itself, and it
has recommended suitable legislation,
incluiling the amendment of the Con-

stitution, to remove the infirmites in
the existing Commission of Inquiry Act,
1852,

The episode has acquired a new
dimension particularly after the enact-
meni of the Special Courts Bill. The
Spec.al Courts Act, 1979, is not now
limited to Emergency excesses and
aberrations alone. It has a permanent
plate in the Statute Beok and it must
not be frustrailed in its main objectives
in compelling the politicians to accept
a measure of accountability for therr
conduct in the public office,

A statement from the Government is,
therefore, called for {0 explain the
Gevernment’s attitude 1n this regard.

The lHome WMinister is there. Ie
may make a Statement.
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Rule 27

MR. DEPUTY SPEAKER: Shri K. B.

Chettri—noi here, Father Anthony

Mrmu,

{1v} REPORTED STARVATION DEATIL
AMONGST THE TRIBALS AND Hami-
JANS IN SANTHAL PARGANAS
(BIuar).

FATHER ANTHONY MURMU (Raj-
mahal): Mr. Speaker, Sir, I rise to
draw the attention of the House and
the Min'ster concerned to a matter of
pavliec importance cf national dimen-
ST

Reporls are pouring in of starvation
deaths amongst the tribal and Harijan
vopulation in Santhal Parganas, parti-
cularly, in extensive areas of Dumka
Distriet.  The harijan bonded labourers
ol Gadi Jamua v.llage in Deoghar
block are dying prematurely. It is re-
perted that the toll comes to 2,000
tvery year as if a quota is fixed.
Andemia is the killer.

The tragedy of the situation is that
the F.C.I. godowns packed with bags
of food are out of the reach of the
helpless population—tribals and hari-
“ni  The result of continued hunger
5 malnutrition and disease, It is
slated that some mysterious disease
Visited the areas and takes its annual
Ll The question 15 why do ‘mysteri-
s diseases’ invade only the Santhal
blas gnd harijan bastis.

The destitution, malnutrition; disease
and death; these: seem to be the facts
of life in these arems with a progressive
Gevernment claiming to do all that is
Dossible for removal of poverty and
hardship of the people. How does it
lustify that people in Santhal Parganas
Shall die like this every year?

Matters under VAISAKHA 26, 1901 (SAKA) Re: Twenty-third 204

and Twenty-fourth
Reports of Commis-
sioner for SC/8T (M)
I would urge the: honble Minister
concerned to make a slatement before
the conclusion of this session of Lok

Sabha and suggest steps that are con-
templated to be taken to remove these

regional disparities and see that people
are brought on an even keel so that
they can take to their normal avoca-
tions in life,

13.35 hrs.

MOTION RE: TWENTY-THIRD AND
TWENTY-FOURTH REPORTS OF THE
COMMISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

MR. DEPUTY-SPEAKER: Now, we
continue furlher ccnsideration of the
follow.ng motion moved by Shri Dhanik
Lal Mandal on the 9th May, 1979,
namely:—

“That this House do consider the
Twenty-Third and Twenty-fourth
Reports of the Commissioner for
Scheduled Cnstes and Scheduled
Tribes for the years 1974-75, and
1975-76 and 1976-77, laid on the Table
of the House on the 1si March, 1978
and 9th May, 1978 respectively”

Shri Ram Naresh Kushwaha was on
his legs,

Shri Kushwaha.
oft o wim weTE A,
¥ wsylafw ;Tmf“:‘w TEd wial §
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Reporty of Commis~

SHRI M. RAM GOPAL REDDY
(Nizamabad); Mr. Deputy Speaker,
Sir, if a nation has to he strong every
Member of that nation must be strong.
Whether he is Harijan or belongs to
any religion he must be strong. Untfor-
lunately, there are so miahy weak peo-
ple of th's ecountry whom we call
weaker sections and it is the duty of
the gevernment to make them strong.
If they become strong the nation be-
comes strong. If we want to construct
a good and a strong house then the
material that is used for its construe-
tion must alsc be of very good quality.

Unfortunately, in our country still
we have not given proper attention to
the welfare of the Harijans and tribals.
Whatever be the Reports—reports may
Come and report may go—I want to
fackle the pasic features as to how to
Improve the lot of Harijans. ‘Chhut’
and ‘Achhut’ are superfluous terms.
Let me quote the example of Babu
Jagjivan Ram. Even high caste men
Bo and touch the feet of Babu Jag-
Jivan Ram because political power
I there. If a man is finencially
Joung then this ‘Achhut’ and
Achhut’ business does not come
:‘1 the picture. To do sway with
his thing we have to improve the lot
?f"h‘mﬂo. I would like to give
é"* ot four conerete suggestions, In
tuucommmumozmw
OF manyal labour, The Natlenal Bulld-
"§  Comstryction Cosporstion and

sioner for SC/ST (M)
Gammons (India) are giving prefer-
ence only fo Harljans in recruitments
to work abroad, Each worker is earning
Rs. 25,000 per year if he is employed
abroad. EPI is neglecting these pegple
in the matter of recruitment of hari-
jans. They are not recruiting the hari-

jans, The National Building
Construction Corporation and
Gammons (India) immedsately

ask these people whether they be-
long to Scheduled Castes and Scheduled
Tribes. They ask them to produce cer-
tificates from the concerned authorities.
The moment the certificates are given,
they are appointed. Even if they are
not physically so strong as others, still,
they are given preference. How can
we !mprove the lot of these people?
Regarding Education, we have g ven
lot of help to them in my State, to
make the Scheduled Castes and
Scheduled Tribes people politicaily
strong. Our Chief Minister has intro-
duced this scheme that wherever hari-
jans are in sizeable number the post of
Sarpanch goes to the harijans or the
tribal there. So also iz the case with
the Smiths. I wish that the Janata
Government also issues  similar
instructions to Chief Ministers of the
Janata-ruled States, Sir, until and
unless political power goes to the
Scheduled Castes and Scheduled
Tribes people, nothing is going to
happen. You have to give proper re-
presentation to them in the Legisla-
tures and also in Parliament. Then
only ycu may be able to solve these
problems. ‘Wherever developmental
activities are concerned, there must
be proper representation given for the
Scheduled Castes and Scheduled Tri-
bes people. By nature the Scheduled
Castes and the Scheduled Tribes peo-
ple are very intelligent. With some
more opportunities given, they become
very great scholars. In ten years or
so these people have to be brought up
to the level of petsons of other com-
munities.

Regarding educational opportunities,
in Andhra Pradesh, the Chief Minis-
fer, Mr. Chenna Reddy, is giving lot of
help and scholarships to them. We
must be liberal to them. There i3 a
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backlog of several hundreds and thoy-
sands of years. They have all along
been neglected. With compound in-
terest they should be paid back and I
want that they should be helped in
every way. I am sure our Mandal ji
will definitely lock into the matter
and see that proper action is taken in
the matter and they are brought to
the level of his expectations. He must
take some strong action against these
States which are not following this
expectations or his instruclions. States
where harijans are being ignored and
jli-treated. He has got sufficient
power to dismiss even that Ministry
and bring the State uynder President's
rule, And if one or two States are
punished in this manner the other
States will learn a lesson and that will
help these scheduled easte and sche-
duled tribe people.

Sir, it is really a bloi on the country
itself that so many of our brelhren are
ill-treated. This bloil can be obliterai-
ed iIn 3 years of Janata rule which
still remains hefore their term is over.
These scholarsh'ps to the harijans and
the scheduled caste people must be
doubled, irrespeclive of which State
they belong to. The Harijan boys are
very intelligent. Our former Congress
President Shri D. 8anjivayya has been
a very brillient scholar. We have Mr.
B. 8 Murthy, former MP and others.
With a little of encourgement and a
little of education they will come up to
the level of the high-caste people and
they can compete with persons c¢f any
other community. You know that Mr.
Damodaram Banjivayya has been a
brilliant scholar. So also Mr. Punniah
our former MP and Mr. B, 8. Murthy,
also cur former MP. They are scholars
in Telugu. So, all these things show
that with a little education, they can
come up to the level of the persons of
the other communities. I want that all
opportunities must be provided to these
scheduled castes and scheduled tribes
people. I say this not only in the in-
terest of the scheduled castes and
stheduled tribes people, but also In
the interest of the falr mname of this
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sioner for SC/ST (M)
country itself, The Government must
do everything that is possiblé In thi;
matter, I hope that the hon. Minister
will take some action in {his regard and
at least dismiss one or twe ministrics
which do not follow his instructions,
before it is too late. With these words
I conclude my speech.

ot e (At ) WA e
o wEww, § urow werd { owad g

ww T wivr ¥ fis = ot P &, wernd @

Ve R Ui §, afew grA g ¥ e

ot e 53 frar , fadw oY @ oo am

A emnginfm? i whvmams gm

rﬁﬂm ordfraar & s & g @
1

At § fr WroTad w1 O E1E A A @
orgl el T SET A G, E FEW AE

wr ot @, ar ey w1 o A, qF ATe 3
& of €, vWiwad & &€ guigael
gar wmr & R e wdftaer A
af oy @ 1 vAfem & wmEE A
sdar w‘g fF =@ amdr @
Qs w2 aqafy & e @
R R IOX 9T %Y eW R qduy W
Jgaoww WG &Y a9 @A @A W A
wTo ggt WyEeEwT # fro ord, o A% W7
fewre 7@ W ag ot wdE Ak A
¥ 39¢ I3 ¥ |



3oz
v
|
wrof
o
;ﬁr
©
I
wour
T

qi

Th
Rt

EReFEEEEEE It wmm EEEEES mmm,«.mwm

mmmmmw 4 e mrmmm,mmm HHE wm mw
kg Wﬁf?& mmmm T m«mﬁ it
Sk .w..m.m mmmwm mm BT wmmﬁ mwwmwm@ .&.mmwm . m .m«m
e chno BRh i Shuen
mwmwwu » mm .mm pe mmmw.mm..mw amm 1 mm EE m imﬁa..
gpbs, i bt fiitn i i

Ere mwm.m% T TR L L T He

Wmﬁ SFEEE wmmu.m.n mnmmmﬁhﬁé.nmwa mmam.m 3
BT SR ] B

mm

mmm EeebEp e ﬁmm Tm. w.« EE
: mwmm %\mmw m wmvm RS mwwmmm\m e
#hi . % w.& _FEws .wﬁ._m.. .m&t.ﬁn

MNLWW Mmm .W.._m mi ™ m .m m ﬁ.mmw mmo.@mm.mxmmmnm W.W mmw.m,m. ....m

E E
.1 E .w W zﬂ.ﬁ F %m
m W«mh im.mww“m.m‘ﬁmm m.mm,mmﬁmm mmnﬂmmmtwmm w..w mmmtﬂ w..m

gor Re: Twenty-third VAISAKHA 26, 1901 (SAKA) arid Twenty-fourth
m



"

|- -vl_...m m m“m w.m
e aats SE04 - =5 %

E Erpcrftos “PEc mw LELI -
LN T Arpoalr fa s g HERH
CxEE” ﬁ\mmﬁia 522 BEE mm fgff a2 @, THE-

SRersEgsig Brpeingr gl G S TR BT M
3% peEEL «nm.m FEs mnmm wEeE mme IR g6 B¢ ; PP
g tEEs ma eEEFeErsEE” BE “Epe p3EiC B =i g B OREE g
S5k EErECE bR 3343 m.m,m s EE Afss® 7 3¢ 935 ¢ 284 E
oy nmawﬁﬂm%m "k mmwm Eoks spEE 050E3 ¢ Eos 3 T
R S

mmm«mmmmmn Fossois PO e mmw
s LR hMﬁmnu«hmm s
» EEEE® nm mmmm e wwftmmm m .
. egE CE . rEEEEE EE .mm m Fey bl Ep FEEpEsE w 4
m %mmmmwmmm mémmms mm wmm awmmmwmmﬁﬁ mmmqm.mm -

e BE mw mwm,m 4 S0 Ereciks m_ .m
Jepi sl i B

_ E g «twm ﬁwm.wm- ) ot
£ mw mm FEg S * m m,m _«,mmm,m,m 1 Fwoe
4 je ibe i m?m m m m“mw ik mw m&m,ﬂ
I Ak 2 mem.m mmm w sEEFECE E m cEEtvisdy
b il AR

% B 8o 4 bod

I HTIAHT



It is an issue. It

sioner for SC/BT (M)
is a problem of re-distribution of
labour, division of labour that is ale
ready prevailing in the society.

It is a quest on.
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“The State Bank of India has in-
formed that the application ecould
not be entertained because, in the
firgy place, Shri Rajak did not sub-
mit the required information. Second-
ly, the State Bank has pointed out
that the village Mazurdubi, where
Shri Rajay wanted te set up his busi-
ness, s gt a distance of 30 km from
the Bokaro Steel City Branch and 10
ki grom the Chandankiari Branch of
the Bank, and that the village is not
connected by an all-weather road,
being inaccessible for 4-5 months in
a year due to water-logging. Shri
Rajak alst happeng to be the only
applicant from the village, thus ren-
deting the sanction and follow up of
the gdvance by the Bank difficult.
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The Bank has, therefore, regretted
that the request cannot be accepted.
The Additional Director of Indusfries
Patna, was Informed accordingly in
November, 1977.”
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PROP. P. G. MAVALANKAR (Gan-
dhinagar): Mr. Chairman, Sir, I cen-
sider it a privilege to participate in this
important debate, but, more than a
privilege, I consider this an obligation
and it is a sense of duty which com-
pels me to participate now and spesk
on the two reports. In the past when
discussions tock place on these reports
I could not possibly get an opportunity
of speaking. But I was glad to be able
to listen to a large number of friends
belonging to the Scheduled Castes and
the Scheduled Tribes as well as to cther
communities who represent the various
ronstituencies in this Parliament,

From one angle one can say this,
that although we are discussing these
reports and this whole matter of Hari-
1an and Girijan welfare at such depth
«id for such a long time one angle
which I want o say at the outset,—-s
the general apathy which one sees, not
only 1n regard to the parliamentary
cim-ussions, but a general apathy in re-
gard to administration on this matter,
and in regard to the approach on this
subject as enlightened, educated citi-
zens. I think when you iake people
belonging to scheduled castes and sche-
duled tribes, and those who do not
be.ong to scheduled castes and schedul-
ed tribes, it is the duty and the obliga-
tion of those who do not belong to
trheduled castes and scheduled tribes
to see that the sins of centuries of the
bast are washed out by construcive
and utilitarian approaches and pro-
rammes and implementations, now
that we are a free country and a
democratic country. Mr, Chairman,
Sir, you were goog enough to make
&0me remarks on the 9th of May, to-
wards the end of the day, On that
day I remember how you expressed
8 sense of agony as to the fact that
Not mare than a couple of members
Were present. In fact, throughout this
debate T was watching on the 8th, on
the 10th May, and again in the fore.
hoon foday, when discussion was
1123 1§17
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taking place on these matters, Sir,
it is not only that we come here to
talk but we also come here to listen.
I have profited. I have benefited
immensely by listening to the speeches
even in the previous sessions of Par-
liament when people—especially from
Scheduled Castes and Scheduled
Tribes—spoke with such agony and
bitterness, This bitternegs js some.
thing which we have to understand.
The late Dr, Babasaheb Ambedkar
was nothing but bitter because of
the background from which he came.
But it was hjs eternal greatness that
he converted that bitterness into a
constructive opportunity of upliftment
of his own people. That is what is
required, because if you have only
bitterness then it goes wasted, But
if yoy convert your bitterness into an
opportunity of constructive Imple-
mentation, and enhancement of your
own brethren as well ag of the entire
Indian society, then, I think, we
shal] have learnt the lessons better
from Dr. Babasaheb Ambedkar,

Sir, I don't have to say like many
other friends that I also gupport the
demand that his portrait may be
there in the Central Hall or wherever
people would like to have it, But
the more important thing is not about
having a portrait in the Central Hall
or in the precincts of Parliament, Re-
garding Babasaheb Ambedkar,
Gandhiji and all such people—persons
like Mahatma Jyotiba Phule, Maharaja
Sayajirao Gaekwad of Baroda and
many others who were there even be-
fore Gandhiji, and later om, even
Gandhijj himself and Babasaheb
Ambedkar—these peoples’ portraits
must have been enshrined in our own
hearts and in our own brains, I say
this because, unless we have these
portraits in our hearts, merely having
them on the wall, even in the Ceniral
Hall, will not carry us far, No doubt,
we may have some satisfaction that we
have put up a portrait. But Sir, pute
ting up a portrait and not - following
the portrait and the message of that
portrait has not got much of a mean.
ing,
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Having said that, I would like ta
ask this question at the outset again.
Have we really-—all of us—resigned
to a particular situstion which one
finds all over the couniry today? Sir,
32 years of Independence have passed
and although much has been done,
much morg hag not been done. I do
not want to under-score what has beén
done. But, Sir, I am bound to take
the oppartunity of telling this House
that much more which could have
been done, has not been, done, I re-
peat it—much more which could have
done, has not been done. And
that gives us a sense of agony. Sir,
you will see that these colossal pro.
blems are there, these challenging
tasks are there and in a sense it is a
tegt of the stand and stand one takes
on the vexed question of developing
the right of equality of our friends
belonging to the scheduled castes and
the scheduled tribes that matters,
Sir, there are constitutional provisions;
there are legislative measures and
there are any number of administra-
tive steps and measures, But what is
the net result? The result is very
poor, as has been shown by these two
reports, If I had more time, I would
have gone into details. But I will not
do hat. Part II of the Report
relating to the years 1975.78 and
1876-77 gives us very interesting and
very revealing appendices, glvfng us
facts on the kind of things which 1
have been telling just now, that much
more which could have been done,
has not been done, That fact has
been very well pointed out in this
report, Look at the first report under
discussion of 1874.75, Shri Shankar-
rao Mane was the Commissioner then
and I woulg like to quote a couple of
lines from his Preface, because they
are very beautifully worded and they
show his attitude to the whole pro-
blem. He was not an official, or a
‘bureaucrat or 4 man with status when
he became o Commissioner for the
Scheduled Castes and the Scheduled
Tribes, What was his attitude? He
writes, and 1 quote:—

“I have never felt that I have
held any position of authority while

MAY 16, 1878
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in this post. I have worked only
a8 a ‘“Manav-Mitra” and Thad,
throughout, that sense of duty to-
wards my brethren wha are gt}
lagging behind in the race of deve-
lopment in our coumtry. I for my-
self feel S0 small if I have
to consider myself to belong tp a
particular caste, religion or a sect,
when really I belong to the great
ocean of Humanity.

Am I not—and alsg every human
being, a symbol g part and parcel
of the *“Divine Power” that runs
the entire universe,—which does
not discriminate between man 3and
man in the enjoyment of the gifts
of nature?”

That is what he asks, And Sir, what
Mr. Shankarrao Mane has done, the
same thing has been done by Shii
Shishir Kumar, who succeeded him as
Commissioner, Shri Shishir Kumar
mentions in the 24th report of 1975-76
and 1876-77, on the first page—those
sentences are worth reproducing-
and I quote those lines:

“Three decades of independence
and the dawn of freedom is yet to
bestow a willing smile on many 2
hamlet and slums of the Scheduled
Casteg and Scheduled Tribes. They
continue to submit to the decrees
of fate rather than have the benefits
of the decrees of our basic law.
Liberty, Equality and Fraternity, so
richly enshrined in the Constitution
of the country have still to acquire
sny meaningful proposition for most
of them.”

Therefore, Sir, we cannot say that we
have made lot of progress and yet, a8
1 said, we cannot under.score what
has been achieved, largely on the
basis of constitutional provisions and
administrative and legislative re-
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Labour was abolisheq by a flat of
legislation during the Emergency. But
can We be honest and truthful to our-
selves to gay that Bonded Labour has
peen abalished? Today we are in
1079 and we find that Bondeq Labour
stil] exists! And what makes me
painful is the fact that a good number
of those bonded labou; are unfortu-
nately our brothers apq sisters belong-
ing to the scheduleg castes and the
scheduled tribes—that ig the (ragedy.
Not only are they the oppressed
people, but I say, they are the most
mppressed of the oppressed and the
lowliest of the Ilow. Amd, Sir, we
iave to go a long way in terms of
3hangi Mukti. There are still
wndreds jf not thousands—and
housands if not lakhs—of Harijans,
nen and women, particularly women,—
vho have to carry the basket of
iightsoil of the so-called higher-class
people, It is an eternal shame, and
the sooner it is abolished the betier
it 18, T would like my friend Mr,
Mohan Dharia and his colleague
Mandal ji to take & pledge. Mandal
Ji will reply, T know. Let us all take
a pledge that drinking water would be
made available to all the people in
the villages. Let this pledge also be
laken that at least all those Bhangis
and scavengers involved in this most
Inhuman and absolutely dishonqur-
wble tagsk should be at least Ireed
from this scourge.

Then comes the problems pased due
to economic distress as exemplified by
landless labour. Most of the landless
labour are found among the Harijans
and the Girijans, So, this problem
has to be tackled urgently, Ang 1
Would point out—in the remaining
{ew minutey at my disposal—what are
the keys available to us, in solving
these problems. They are three, that
%  Education, Employment and
Economic Betterment.

Unless you have education, emp-
:"Yang and economic betterment-
include housing in the economre

you cannot carry out

sioner for SC/ST (M)

much development—and progress in
this regard. Here, I have with
me a monthly journal—Month-
ly Public opinion Surveys dated
March-April 1979, 282-283—publish-
ed by the Indian Institute of Public
opinion, A very interesting All-In-
dia survey of Harijan conditions
conducted by this Institute under
Mr, Eric De Costa and they
have produced some revealing statis-
tics. I would only want to mention
a few things out of many things.
They say that although there are 22
per cent of SC and ST in the whole
country, their political weight is not
proportionate to their population for
the simple reason that they them-
selves are unfortunately distributed
and divided into hundreds and
hundreds of sub-castes and even
among the (Harijang and Girijans
there are the highest and the low-
est. So, unless there is one gingle
unified community of SC and ST,
they will not be able to establish
their right, their assertion of
political freedom and economic free-
dom. Of course, we cannot make them
and help them to become one over-
night. That js one aspect.

Secondly, the survey says that
the persistence of the untouchabilily

is horrifying. The survey was first
conducted in January 1974 and it was
conducted again five years later, that
is horrifying. The survey was first
are printed in this issue, I would
quote:

“T'wenty-eight per cent of res-
pondents were not allowed to fetch
watey from the common well. 13
per cent of Harijan children were
segregated in schools; 1§ per
cent of these children weve
not allowed to play with the child-
ren of predominant casteg and 40
per cent of respondents were and
allowed to enter temples.”

Further, the great remedy, the
panaca for this is educaton. The

survey happily says ‘saving grace’,
It says:
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...... a sav'ry grace in that 4g-
ures decline significantly with mses
in edycation and income.”

So, as soon as the SC/ST have
more education and income, they
are able to go to temples, their chil-
dren are able lo play with those of
higher castes and so on and so forth,
I therefore, want to suggest that
the time has come that we will have
to glve a fresh and bold look on the
whole policy of reservation, I am not
against reservation as such, DBut I
want reservations 10 be used as an
instrument for development and for
making the society of Indians equal
and integrated. What I am seeing to-
day with great sadness is that there
are equal rights being asserted un-
der conditions of segregation. For
example, Harijans stay separalely in
the Harijan hostels, I want that the
Harijan students must be compelled
and they must be encouraged to
stay in the same hostels ag  the -aste
Hindu students stay. Moreover, it is
np use having some imporiant posts
occupied by top Harijans. It is a
Rood thing, of course, that we have
Harijan Ministers in Janata Govern-
ment, Harijan Speakers and I am
glad to know that Mr. Tapase, Gov-
ernor of Uttar Pradesh, is a Harijan
and Mrs, Jyoti Venkatachalam, Go-
vernor of Kerala, is married to a Hari-
jan. We have Dr., Narayanan Vice-~
Chancellor of Jawaharlal Nehru Uni-
versily, who is a distinguished Har-
an. I never knew that he was a Harijan
and it is good to see that Dr. Nara-
yanan is a man of great merit and he
§s now the Vice-Chancellor of the
Jawaharlal Nehru University. We
have Mr. Sshare who is the Chair-
man of the Union Public Service
Commissicn and he is also a Hari-
jan. The Chairman of the Gujarat
Public Service Commission is also a
Harijan. Therefore, things have hap-
pened and I would not say that they
have not happened.

Now, in conclusion, I would like

to ask two pointed questions. One is,
whether the former Prime Minister
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has given that direction or npt, and
I want to know whether the present
Prime Minister has given a similar
direction that, there should be special
cells not only in Delhi at the Prime
Minister's level but in all the States
at the Chief Ministers’ level, to
look into these problems of harass-
ment. alrocities and other things on
Harijans and to find out how best
they could be implemented because
it is the bureaucracy with prejudi-
ces against Harijans which is to
implement. That is one point.

My second point is whether funds
and concrete schemes are §0 envisag-
ed that the work is partly done by
governmental agencies, and I would
say substantially by voluntary age:-
cies having people both belonging t)
scheduled cates and scheduled tri-
bes as well as the so-cailed cast:
Hindus. This is because unless peo-
ple who belong to the so-called high
class take it a challenge, a responsi-
bility and an obligation, that they will
look into this, I do not think, we
can do much in this regard.

During the last thirty years be-
cause of awakening and awareness
on the part of both scheduled castes
as well as enlightened Hindus—whv
Hindus alone, there are enlightened
Muslims, Christians and other mino-
rity communities—there is bitternes:
anger, opposition, violence,, militancV
against his oppression and against
atrocities. ‘Dalit Panther’ is one such
organisation. In a way, T welcom®
militancy, but I do not want this to
be converted into violerice, I  want
this militancy to be converted into
creative, constructive approaches 10
the whole problem, so that we have
equal righls in an integrated commu=
nily, equal but separate will not d°
Now if you do that in the mext 2!
years at our disposal in this centusV:
you will be able to achieve great ¢re-
dit not only for you, for the Govern-
ment but for the entire Indian com”
munity, We want awekening, asser”
ﬂonnndﬂxemluﬁmume";
pectations to be so fulfilled so tha
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we have a situation where this prob-
Jem would become a matter of past
and a record of history bocks rather
then a very bad and a disgraceful
and & disstressing living reality.

MR. CHAIRMAN; Mr. Minister,

SHRI PURNANARAYAN SINHA
by one hour, but we have only taken
iorty minutes as yel, twenty minules
are still there. .. (Interruptions)

MR. CHAIRMAN: No, At 1.30, this
discussion was resumed today and
there were forty-five minutes left.
At 2.15, the time was extended by
one hour and it ended at 3.15 when
I have called the Minister.

SHRI PURNANARAYAN SINHA:
There are still four-five Members,
who have io speak.

MR. CHAIRMAN: I cannot help it.

SHRI PURNANARAYAN SINHA:
The time may be extended upto 330.

MR. CHAIRMAN: No, Mr. Minister
now.

THE MINISTER OF STATE IN
 THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Mr. Chairman, Sir, I have prepared
my reply on the basis of the sugges-
lon made by the hon. Members..
(Interruption).

I approach the reports of the Com-
missioner for Scheduled Castes and
Scheduled Tribes and the debate on
them with great respect. The ins-
titulion of the Commissioner has be-

. ®me a wvaluable one over the ears
and hag been submitting to the Go-
Vernment reports on the Scheduled
Castes and Scheduled Tribes since
1951,  These reports have scrved
% bring at one place the status and
Problemg of the Scheduled Castes
ind the extent of success in finding
Slutions tn these yiroblems. It stands

330
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to the Commissioner's credit that
these reports have highlighted vari-
ous problems like bonded labour,
shifting cullivation etc. which at-
tracted atention and helped the

Government to devise appropriate
measures. e!

The House has debated at length
the 23rd and 24th reports of
the Commissioner and the hon. Mem-
bers have given a number of value
able suggestions. I have no doubt that
these reports as well as the sugges-
tions made in the discussions will go
a long way in helping the Govern-
ment in chalking out the future
course of action. The suggesticns
made by the hon. Members fall into
a few categories. Some of them per-
tain to the economic development of
ithe scheduled castes. A number of
Members have suggested that the
economic deve'opmeni of the Sche-
duled Castes should be given the
top-most priority and the benefit of
the economic development program-
me should go to the Scheduled Castes
in all the pians. Amongst specified
suggestions are the setting up of
Finance Corporationg for the uplift-
ment of the Scheduled Castes and
earmarking of adequate funds for
the walfare of the Scheduled Castes
and Scheduled Tribes in proportion
to their population.

(Interruptions)
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SHRI C. N. VISVANATHAN: We
want to hear his speech in English.

MR, CHAIRMAN: Please do not
raise a controversy. Those who want
to hear his speech in Hindi, they can
do so through the arrangement of
simultaneous translation.

SHRI DHANIK LAL MANDAL:
There are also suggestions for expedi-
ting the land distribution to the
Scheduled Castes, inclusion of land
reforms measures under the 9th
Schedule, improvement of the wages
of sweepers and scavangers and
speedy rehabilitation of the bonded
labour,

These sugestions and their focus
on the economic development of the
Scheduled Castes is in keeping with
the approach that the Government
have recently adopted in the matter
of the Scheduled Castes, as was
done earlier with regard to the sche-
duled Tribes. As one of the Mem-
bers pointed out, their proportion in
poverty groups like agricultura! la-
bourers, share croppers, leather
workers and other such artisans, un-
organised labour and generally in
the population below the poverty
line is much larger than their pro-
portion in the general population of
the country. The Government has
recognised that disabilities imposed
by the practice of untouchability, of
which the Scheduled Castes are the
vietima, are largely connected with
their wenk economic status. There-
fore, the new thrust of the Govern-
ment is the economic development of
the Scheduled Casteg so that their
uplift may have a sound economic
base. The Working Group on the
Scheduled Castes and other Back-
ward Clagses during the Medium
Term Plan 1078—83 whose report
was cited by one of the Members has
emphasised that econemic develop-
fnent programmes are crucial for the
Bcheduled Castes and has suggested
many directiong for securing their
economic development,
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We have identified a number of
instruments which can help in secur-
ing the objective of the economic
development of the Scheduled Castes,
along a broad front. One of them
is the Special Component Plan for
the Scheduled Castes which wag re-
commended by the Working Group
Members would have noticed that at
page 80, para 4.11 of the 24th Report,
the Commissioner has pointed out
that there is no mechanism for the
Scheduled Castes to get adequate
benefits from the  wvarious generil
sector programmes, corresponding to
Tribal Sub-Plans which he has re-
viewed in paras 44 to 410, I am
happy to say that some progress ha<
been made now in this regard. We
have commended the idea of the Spe-
cial Component Plans to the Stite
Governments as well as Central M-
nistries. With the cooperation of the
Planmng Commission, other Central
Ministries and the State Governmentls,
it has now become possible to make
a beginning in the formulation of a
Special Component Plan by most of
the State Governments with substan-
tial population of Scheduled Castes
Thi, mechanism will, we expect, be-
come increasingly effective, in secur-
ing the flow of plan funds for the
development of Scheduied Castes, €5-
pecially their economic development
from the various general sectors of
the State Plans.

This is the resuly of intensive die-
logues with State Governments by #
Central team which accompanied m€.
to different States and Reglons from
October 1978 to December 1978. We
have a programme to hoid the next
round of discussiong for improviné
the Special Plans qusng_
tatively and qualitatively with va
ous State Governments in the
8 weeks.

pecial component plans
umwmmmﬁt
al‘ﬂ:-phnu hwwﬂm
du;p:opmﬁo:?oﬁnw
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tes and I seek the cooperstion of all
of you for its proper working.

In this context, I may mention that
as observeq by the comrmussioner in
chapter 4 of the 24th repori quanti-
fication of the funds from general re-
sources to be spent on the welfare
of the gcheduled tribes in the sub plan
areas has actuslly materialised on
account of the mechanism of the
sub plans. Ag mentioned by one of
the members during the fArs¢ day’s
discussion, the special central assis-
tance for the sub plang has alsp gone
a long way in bringing this about.
The tribal division of this ministry
has been in continuous touch with
state governments with regard to
sub plans in the last few years and
this will continue, Now this process
has been initiated for the first time
for the scheduled castes,

Another importani instrument iden-
tified by us is the development cor-
poration for the scheduled castes.
The commissioner has rightly made
appreciative references to the role
and potential of these state corpora-
tions, in paras 4.21 and 4.22, pages
82 and 83 of the 24th report. He has
suggested that the remaining state
governments should also set up such
corporations. The working  group
alsp made a similar recommepdation
in August, 1978. We have taken this
both officially and in my regional
discussjons with the state govern-
ments. The state governments of
Bihar, Madhya Pradesh and Hima-
chal Pradesh have set up these cor-
porations in recent months in addi-
tion to ten other states which had
set them up earlier. The State of
Orissa hes also decided to set up &
Corporation. We have thus mot only
gone ahead with the recommenda-
tions of the commissioner in this re-
port, but aisp recemtly commenced
from March 1079 = new scheme of
Centrd]l usiistanee to the states for
invegtiient in the sharve capital of the
corporations, A token alloostion was
made in 1078.70-itself, the first year

sioner for SC/ST (M)

of the present plan period and funds
were released within days of the
cabinet decigion instituting this sche-
me. Members will be happy to
know that in all the years prior to
1978-79, the total amount of share
capital invested by the state govern-
ments in these corrporations was Rs.
12.20 crores. 'While in 1978-79 alone
the figures was Rs, 7.20 crores. The
central government's interest in the
corporations has contributed to this
tmprovement. It the central budget
for 1979-80 an amount of Rs. 10
crores has been provided. Central
assistance will be released on the
basis of a matching formula and
based upon the performance, progress
preparedness and programmes

the corpomations. The objective of
these corporations is to see that fa-
mily oriented schemeg are formulat-
ed for the scheduled castes with the
cooperation of the various sectorsl
departments, institutional finance or-
ganised assistance to obfain income
generating asset; made available to
the poor among the scheduled castes
families like agricultural labourers,
artisans, marginal farmers, small far-
mers, share croppers, etc, These cor-
porations can play a major catalytic
role and the central government As-
sistance will strengthen them to
attract benefits from different sour-
ces for the scheduled castes. The
corporations will provide missing in=
puts necessary including margin me-
ney, which will help to secure insti-
tutional finance for bankable sche-
mes. In this context, another im-
portant government decision of the last
few monthg, arising from the Prime
Minister's meeting with the hank
executives in October 1978,is the en-
hancement of the level of advences
by banks under the differentinl rates
of interest scheme from the earlier
half per cent to the present level of
one per cent of their aggregate advan~
ces as in the previous year and the
proportion out of this earmarked for
the scheduled castes and scheduled
tribes from the previous one third to
the present minimum of forty per
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cent. The Corporationg will be able
to dovetail their assistance to Sche-
duled Castes with the D.I.R. Scheme
to the extent available,

Some Members have specifically
referred to the Special Central as-
sistance for the Scheduleq Tribes
and its need for the Scheduled Cas-
tes. This has also been recommen-
ded by the working Group. It is
under the consideration of the Go-
vernment.

Another specific suggestion of
some Members pertaing to land re-
forms and land distribution. A de-
cision has already been taken to in-
tlude land reforms legislation in the
9th  Schedule, Scheduled Castes
and Scheduled Tribes are among the
priority categories for distribution of
surplug lands under the land ceiling
laws in different States Up to ond
of January, 1979, 5,72,365 families of
the Scheduled Castes and Scheduled
Tribes have been allotted ceiling
surplus lands. This is important for
the Scheduled Castes whose asscts
are meagre, But this should be ta-
ken only as a first step. Even more
important is to fully develop these
lands to enable them to get maxi-
mum production and income from
them. While the Sub-Plan provides
a mechanism already for this task
among the Scheduled Tribes, we
have suggested tp the State Govern-
mentg to include this as an item in
the Special Component Plan for the
Scheduled Castes.

Another problem faced by the
Scheduled Castes and Scheduled
Tribes is that the allottees of ceiling
surplus lands are evicted unautho.
risedly by others including the erst-
while land owners. The ltnonhtryth
of Agriculture has written e
State Governments to take effective
.and: quick . decisions to evict the
trespasserg to restore the land to the
allottess, awaerq detettent punish-
ment to the trespassers and review
the laws and procedures in the
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States and undertaks necessary
amendments to make the above steps
possible with speed. They have
also been advised to lunch a special
drive to detect such tres-passers and
restore the land.

Some Members have referred to
two categories among the Scheduled
Castes who deserve the deepest sym-
pathy namely the sweepers and sca-
vengers and bonded labour. Membcrs
have rightly felt that sweepers and
scavangers deserve higher wagcs.
The Working Group has suggesicd
tha; the wages of scavangers
should not be lower than that of
Clags II1 emp'oyees and they should
be given suitable occupational aliow
ance for this purpose. It has also
recommended a phased programme
of conversion of dry latrines taking
care simultaneously to find alterna-
tive employment for the individua:s
concerned as Prof. Mavalankar was
suggesting. These recommendn-
tions have been commended to the
State Governments and the Ministry of
Works and Housing. The Specul
Component Plan provides a frame-
work in which the State Govern-
ments and the Ministry can  build
suitable programmeg for these and
other purposes,

Regarding bonded labour, the
Ministry of Labour has taken up a
Centrally sponsored scheme for the
rehabilitation of the bondeq lahour
in collaboration with the State Go-
vernments. A provision of Rs. 1
crore was made in the Year 1978-79
and a similar provision has been
made in 1979-80. Ministry of La-
bour are taking a number of steps
to expedite this process, In the
regional’ conferences which I held
in different States, thig issue has
been emphasised. A recent survey

“has shown that two-third of the

bonded labourérd are of the Srhe-
duled Castes and 18 are Scheduled
Tribés, and ﬂaerafm;eh.. frotn mﬁ:
t of view alsb, Govern
i‘;a:uﬁm to not only rehabilitate
the bonded labourers whe bave becd
releases but to pecure the wleqse s0d
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rehabililation of all other bonded la-
bourers and put an end to this sha-
meful and cruel system.

SHRI M. RAM GOPAL REDDY:
After releaging......

MR. CHAIRMAN: Not now, let him
fimsh first.

SHRI DHANIK LAL MANDAL: A
number of Members have spoken of
atrocities on Harijans and of the con-
{inuing practice of untouchability.
Some of them have suggested speci-
fic measures like the establishment
of an Enforcement Directorate as a
watch dog in  respect of atrocities
and the setting up of special courts.
The Government fully shares the
deep concern felt by the Members
about atrocities. We are determined
to put an end to it. From the long
lerm perspective, the Government
feels that the economic development
of the Seheduled Castes will result
n a permanent end to atrocities. This
15 one of the reasons why we have
undertaken initiatives for the eco-
nomic development of the Scheduled
Castes in the recent period. At the
same time, a number of suggestions
have been put across to Stale Gov-
emments to check atrocities and un-
touchability practices. In an effort
to improve the implementation of
these suggestions and other possible
Mmeasures, in the regional Conferen-
¢es which I held with various State
Governments from October, 1978 to
December, 1878. I have discussed
with them these matters in addition

to the for the economic
development . of , the Scheduled
Casteg.

I have discussed with them these
Matters in addition to the progra-
Mmes for the economic development
of the Scheduled Castes. We have
also begun to utilise the forum of
the zomal counclls for this purpose,
't,a'ﬂ'm! % ;1“ mt mﬂ coun-
::mnhmun; of Eastern States held

ii’blnun;, on May 12, 1979.
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Even earlier, we had begun to use
this forum for the economic develop-~
ment programmes. We intend to
conlinue to use this forum in future
also. With regard to special courts,
we have pointed out to the State
Governments the recent amendment
of the Cr. P. C. whereby they may,
after  consultation with the High
Court, establisk one or more gpecial
courts for any local area. We have
also invited their attention to Section
15A(2) of the P.C.R. Act. The State
Governments have been requested
to consider setting up special courts
expeditiously in the light of these
two provisions. I am happy to inform
you that one State Government has
communicated to ug in this month
itself its decision to set up special
courts in some selected districts to
deal with cases of atrocities. In an-
other case, the Home Minister, Mr.
Patel has asked the Bihar Chief
Minister to sit with the Chief Secre-
tary and try to find out a solution.

PROF. P. G. MAVALANKAR:
What is that State?

SHRI DHANIK LAL MANDAL:
Andhra.

Members will be happy (0 know
that a cell in the Ministry has start-
ed monitoring reports from State
Governments and analysing the trend
of atrocities in different States. This
will help us coordinate measures bet-
ter with State Governments With
your cooperation and the cuoperation
of the State Governments, I hope
that we shall be able to achieve more
results in this matter in the coming
months.

Regarding the protlem of untouc-
hability, its solution will also become
less difficult ag our economic develop«
ment programmes for the Scheduled
Castes make headway. Meanwhile, &
comprehepsive action plan for the
eradication of untouchebllity is also
being finalised in comswitstion with
State Governments ang olfier Centrel
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Ministries, Many of the measures
which we have undertaken like the
special component plans and the cor-
porations will, no doulht help in the
eradication of untouchability. A few
weeks back, we have suggested to the
State Governments to take up moss
movements involving all those who
are ggainst uyntouchability, inecluding
Members of Parliament to eliminate
the practice of untouchability in se-
lected places, notorious for such pra-
tice. We hope that Members of Par-
liament will lead this. We feel that
such mass movements involving a!l
sections of society which have a
healthy sense of shame about this
practice, are an important instrument
for the eradication of untouchability.
This is a specific programme in which
hon, Members can be of great help.

The Members will be happy to kiow
that the provision of Rs. 50 lakhs in
1978-79 under our centrally sponsired
schemes for strengthening the machi-
nery for the protection of civil rights
Act in the States has been enhanced
to Rs, 2 crores in 1878-80. This will
give a phillip to various measures for
eradication of untouchability.

A related suggestion is that the caste
system should be eradicated and inter-
caste marriages should be encouraged.
The Members would be interested to
know that the working group has sug-
gested that the children of inter-caste
marriages where one of the spouses
belongs to Scheduled Castes should
e entitled to the same henefits of
reservation as provided for the Sche-
duled Castes and each spouse of such
marriages should be eligible for the
highest priority in employment in the
quota/category to which he/she will
be ordinsrily entitled, so long as there
is mo separation or divorce. This has
slso been commended fo the State
Governments and we shall continue
10 suppert suph mgrrieges in varjous
ways possible, as. part of the fight
against untouchsbility.

MAY 16, 1979
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SHRI MOHAN LAL PIPIL (Khur-
ja): Are these recommendations or
they have been accepted?

SHRI DHANIK LAL MANDAL: As
far as we are concerned, we have
commended the same to the State
‘Governments for acceptance,

As Members are aware, educational
programmes for Scheduled Castes
and Scheduled Tribes have been re-
ceiving considerable attention all
these years. To this we owe the
steady improvement in the represen-
tation of the Scheduled Castes and
Schedulesg Tribes in the services.

Nevertheless ithe Scheduled Castes
and Tribes are much behind the rest
of the population.

The recent emphasis of the Goiv-
ernment of India on adult education
and universalisation of primary edu-
cation is of particular relcvance to
the Scheduled Castes and Scheduled
Tribes,

rThe largest of the programmes for
the Scheduled Castes has heen the
post-matric scholardship, which ap-
plies to the Scheduled Tribes also-
Members have expressed concern aboul
the late payment of such post-matric
scholarships in some States. 'We have
already taken up with the State Gov-
crnments the need for streamlining
the procedure for payment of these
scholarships with a view to ensure¢
timely disbursements. One State
Government, nsmely, Gujarat, hss
introduced the system of payment
through banks, We hope that the Si-
tuation will improve in the Other
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a larger number of families, The rate
of stipend has also to be considered
from the same point of view of
widening the coverage of beneficia-
ries, It may be recalled that in 1974-
75, the scheme was rationalised and
rates were enhanced in all courts.
More recently, in January 1978 the
rates for medical courses werg in~
creased.

SHRI MOHAN LAL PIPIL: Now
those who have three children are
not gble to apply for this scholarship.
So, what would be the fate of their
children? Therefore, this condition
cannot be accepted.
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SHRI DHANIK LAL MANDAL; I
agree with you that it should be
done. Here I may also refer to the
situation about reservation, about
which sp many hon. Members com-
plained. The loyw percentage of rep-
resentation of Scheduled Castes and
Tribes in Class I and II services in
primarily due to the reason that there
wag no reservations in promotions to
and within class I and IL. In all pro-
motions by seniority-cum-fitness in
all classes, including Class I and II,
reservations were igtroduced only
with effect from 27-11-1872. How-
ever, most of the promotion posts in
Class I and II are fllled on the basis
of selection.

SHRI S. K. SARKAR (Joynagar):
In the matter of selection, your order
is not sufficient. Therefore, so far as
selection is concermed, many candi-
dates sre being denied their legiti-
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SHRI DHAN‘IK LAIL, MANDAL:
We will certainly look intg it

In such promotions, upto the lowest
rung of Clasg I, reservations were In«
troduceq with effect from 20.7-74.
There are no reservations in promo-
tions by selecfion within Class I,
though senior Scheduled Caste and
Tribe officers are given some proice-
tion, if they comg within the range
of vacancies to be fllled in posts with
a maximum pay of Rs. 2,250/,

SHRI S, K. SARKAR: How many
timse are such cases considered? It is
at Jeast six times.

SHRI DHANIK LAI. MANDAL:
May be 3 to 5 times. Further, the per-
centages of reservations were 12-1/2
per cent for Scheduled Castes and 5
per cent for Scheduled Tribes till
25-3-1970 when these were revised to-
15 per cent and 7-1/2 per cent respec-
tively, Besides, there was no reserva-
tion for Scheduled Tribes prior to 19850,
This accounts for their very low repre-
sentation. Till 1970, the unutilised
reservations could be carried forward
to two subsequent recruitment years,
as against three years now in vogue.
Further, till 27-12-1877, owing to a
Supreme Court Judgment given in
August 1963, not more than 50 per
cent of the vacancies filled in a year
could be reserved for Scheduled
Castes, Scheduled Tdbe'hngdnbm
categories. In addition, -
ed Castes and_ particularly Scheduled
Tribes have not been forthcoming in
large numbets.
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Though the position regarding
availability of Scheduled Castes has
now considerably improied, they are
still generally unavailably for techni-
cal services and posts requiring tech«
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nical qualifientions and expertise, In
IAS and IPS, for example, Scheduled
Castes have practically availed of all
“$he vacancies reserved for them since
the 19684 Examination. The Schedul~
ed Tribes have also been availing of
the full quota except in two or three
years.

It is significant that the total rep-
resentation of Scheduled Castes in
services under the Central Govern-
ment (leaving out scavengers) stood
at 14.84 per cent on 1-1-1878 and may
well exceed 15 per cent gas on
1-1-1979.

(Interruptions)

SHRI MOHAN LAL PIPIL: In
IAS and IFS there may be some
quota, but in other Class I and Class
1I Services there is nothing. (Inter-
rupbions). In Class II there is no
quota at all, Perhaps it is hardly 4 to
5 per cent, not more than that.

SHRI DHANIK LAL MANDAL: It
is 4.5 per cent, I know. I am explain-
ing why it was so.

MR. CHAIRMAN : I think the bet-
ter course is, you don't get involved
in all these things.

SHRI DHANIK LAL MANDAL: In
%0 far as the intake in Central Ser-
vices is comcerned, the following
figures will show that even according
46 the existing measures ,the Sche-
duled Castes and Scheduled Tribes
are fast making up the deficiency in
their representation in the wvarious
classes of Bervices, Now, since 1974
onwards, they are making up fast the
deficlency, but still there is a back-
log. There ean be no denying the
fact that there ig still a backlog.

SHRI KANWAR LAL QGUPTA:
You.should be able to tell us what
was the fAAgure in 1977 when you took
and what js the figure now.
is
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SHRI DHANIK LAL MANDAL: In
1977 and 1978 glso the figures have
gone up. The figure is now pro-
gressively going up but the point is
that there is a backlog for a long
time. Therefore, it will take some

(Interruptions)

MR, CHAIRMAN: You don't en-
courage the questions, You just ad-
dress the Chair.

SHRI DHANIK LAL MANDAIL:
Here is the backlog. I have said my-
self that there is no denying the fact
that there is a backlog. What has
been done to make up the backlng
18..

(Interruptions)

Government is, of course, not only
alive to the existing low level of rec-
presentation of SCs/STs but is also
taking active steps to make up the
deflciency in 3 to 5 years, For this
purpose, data on representation of
8Cs/8Ts in Organised Services has
been called for. As decided at the
last meeting of the High Power Com-
mittee, a Senior Secretaries Commit-
tee has been constituted wunder the
chairmanship of the Cabinet Seecreta-
ry to recommend ways and means of
achieving the above Objective. Manv
Members have referred to article 335,
which i3 a real bottleneck, It is in
order to remove the bottleneck that
the above committee was constituted
in October, 1978, to devise ways and
means to fill up the vacancies within
a period of three to five years.

SHRI SURAJ BHAN: It cannot be
done unless article 385 is amended.

SHRI DHANIK LAL MANDAL :
A number of Members have referred
to the inclusion of eertain communi-
ties In the list of scheduled eastes and
scheduleg tribes, These cases cdn be
considered only after the receipt of
the Report of the Joint Commmwul::
the Scheduled Castes and Schedul
(QOrders) Amendment Bil
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One Member referred to the resto-
ration of the fleld organisation of the
Director General, BCW, to thy Com-
missioner for Scheduled Castes and
Scheduled Tribes. This has also been
referred to by the Commissioner at
page 2 of the 24th Report and earlier
bv taie Parliamentary Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes. Members will be
happy to know that the field organi-
sation has already been transferred
to the Commission for Scheduled
Certes and  Scheduled Tribes, As
you may be aware, the organisation
of the Commissioner for Scheduled
Castes and Scheduled Tribes will
meree with the Commission after the
Ounstitution  (Forty-sixth  Amend-
ment) Bill, 1978, is passed. Steps are
al'cady under consideration for fur-
ther strengthening the organisation
of the Commission for Scheduled
Casles and Scheduleq Tribes as pro-
posed by one of the Mcmbers, We are
oursclves not happy that it has not
bren possible to present to the House
th. Aclion Taken Statement in res-
pect of the Commissioner’s Report.
But 1 am certain that Members will
appreciate that action has been taken
on a number of important recommen-
datinns of the Commissioner as I have
explained earlier, like the Special
Component Plans, Central assistance
for the Scheduled Castes Development
Corporations etc. In the last few
months we have concentrated our at-
tention on matters pertaining to the
Medium Term Plan and Annual Plan.

16.00 hrs.

It was not advisable to miss this
opportunity for the introduction of the
Special Component Plan just as the
Tribal sub-Plan was introduced at the
beginning of the Fifth Plan. Steps are
being {aken to remind the Ministries
and States whose replies are due so
that we could place the Action Taken
Statement before the House as expe-
ditiougly as possible, One Member
referred to , extension of reservation
in Parliament and State Leglslatures.

sioner for SC/ST (M)

This question is already engaging the
Government’s active attention,

I would also like to say something
about the Scheduled Tribes because
all along I have been talking about
the Scheduled Castes. During the
Sixth Plan period in the field of Tri-
bal development, our accent is in the
following sectors namely, agricul-
ture, horticulture, minoyr irrigation,
forestry education and health.

For development of agriculture,
family-wise schemes have been
drawn up for supply of inputs like a
pair of bullocks, fertiliser, agricuiture
implements pesticides ete. The
schemes envisaged that 30 per cent
of the cost of input will be given as
subsidy and the other 50 per cent as
institutional finance in case the tri-
bal is not able to coniribute the 50
per cent,

Taking up of horticulture planta~
tion is one of the important program-
mes in the States of Orissa and Ma-
dhya Pradesh. Marginal forest and
Government land as well as private
land of tribalg will be utilised for the
purpose.

In this connection I may inform
the hon. members that Madhya Pra-
desh Government has taken a deci-
sion to distribute two lakh hectares
of land to Adhivasis and they have
decided that not g single Adhivasi
family will be landless.

This measure is also intended to-
check shifting cultivation. Market-
ing of fruits as well &s processing
are proposed to be organised.

Some progress had been made in-
the Fifth Plan period to create minor:
irrigation projects in tribal areas,
The States have now been asked to
prepare master plans for undertaking
minor irrigation projects based on
water potential. Adequate outlpys are
to be’ earmarked f0r the purpose. In
this yespect, wherever I have gone, T
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have said that money will not be a
wconstraint,

An important institution on which
wa have lajd considerable emphasis is
‘the cooperative structure, By now
2400 Large Sized Multi-purpose Co-
operative Socleties (LAMPS) have
been organised in the tribal areas of
the country. Their three-fold func-
“tions are procurement of the surplus
farm and forest produce of the tri-
bal sale to him of his consumer ne-
cessities at reasonable or controlled
Tates and extension to him of produc-
“tion and consumption credit. Con-
sumption credit of Rs. 100/- will be
given to a tribal family through this
plan.

LAMPS have been linked to secon-
dary and apex bodies like the Tribal
Development Cooperative Corpora-
‘tion for marketing purposes and State
‘Cooperative Banks for finance purposes.
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Cooperatiye Societies should be orga-
niseq ang the forestry programmes
should be re-oriented in favour of
tribal economy, Thesg resolutions are
yet to be implemented in the States,
We are utilising the zonal council
meeting also for the purpase of re-
minding the Btate Governments as to
what they have done in this regard
and they must mnform us about it,

Exploitation takes place in acute
form in industrial and mining areas.
We havk been insisting that micro
projects should be formulated for

such industrial zones, lke, Chhota
Nagpur belt, Rourkela complex,
Bailadilla complex etc. Some States

have started the work,

Unlike in the Fifth Plan period,
education ang health sectors are re-
ceiving a much higher prionty. In
the educational fleld, in the firsi in-
stance particularly, low literacy and
remote areas are being chosen for
establishment of primary and secon-
dary schools. Adult education is an
important part of the programme. In
the health sector those discases to
which the tribals are particularly
prone as TB, Yaws, Filana are Lemng
given special attention on the preven-
tive side. The scheme of commu-
nity health workers is being orga-
nised.

The total pool of finances for the
Sixth Plan period is expected to be
of the order of Rs. 3000 crores com-
posed of Rs, 1850 croreg from the
states, Rs. 350 crores for special Cen-

of institutional finance,

In the four year period 1974-78, the
investment in tribal areas from the

As against Rs 850 crores, in the Bixth
Plan, it is Rs. 300 crores ie. 8 times.
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population, tribel pockets baving a
{otal of more than 10,000 population,
with 50 per cent or more or tribal
concentration are being located and
these will be added to the sub-Plan
area. In this manner, in the Sixth
Plan period about 75 per cent to 80
per cent of the total Scheduled Tribes
population of the country is expected
to be covered.

We are pressing forward with the
fraome-work already established for
the development of the Scheduled
Tribes, We have now seriously em-
barked on a programme for the de-
velopment of Scheduled Castes gas
well as their protection. While some
encouraging trends have begun to
come in there iz a long and arduous
path ahead of us. One advantage we
have in this task is that the Minis-
iry of Home Affairs with its clese
tacts with State Governments is the
model Ministry incharge of Schedul-
ed Castes as well ag Scheduleg Tribes.
This has helped us earlier in the work
of the Special Component Plans and
other programmes for the Scheduled
Castes, A separate Ministry may not
be as well positioned as the Minis-
try of Home Affairs for this purpose,
Apparently, the Parliamentary Com-
mittee on the Welfare of Scheduled
Castes and Scheduled Tribes had a
broad appreciation of this aspect
when they recommended in Novem-
ber 1869, that the welfare of Sche-
duley Castes and Scheduled Tribes
should be re-transferred to the Min-

istry of Home Affairs,

We can hope to succeed in this diffi-
cult task only with the help and co-
operation of all the hon. Members. I
hope we will make some headway in
the coming months.

SHRY KANWAR LAL GUPTA: I
Tise on g point of order.

The Minister hsg a bundle of
Peper; which he is resding through-

sioner for SC/ST (M)

out, one afler the other. A better
oourse would be to place them on
the Table of the House. No Mem-
ber of the House, according to the
rules, can read out papers...

SHRI DHANIK LAL MANDAL:
In this kind of a situation, it would
be better to have a written thing, a
considered thing, g final thing.

SHRI KANWAR LAL GUPTA:
But according to the Rules of Pro-
cedure, no Member, including a
Minister, can reaq out g text like
thus,. He can of course read in
betweren, but not one paper after
another paper. If he hag a bundie of
papers g better oourge would be to
ly them on the Tabke. S0 may I
request him to kindly reed only some
papers and not all papers in the way
he has been doing?

SHRI DHANIK LAL MANDAL:
In this kind of a situation, when
Hon. Members have labouriously
thrown up some suggestions end re-
commendationg it ig better to have
all the 'suggestionp congidered and
then come forward with our com-
my2nts thereon.

MR. CHAIRMAN: He has bheen
referring to papers as well as Teply-
ing in between, He has been reply-
ing to Hon, Memberg also; he was
not merely reading, (Interruptions).

Pointg of order will get pre-
ference, 1 will give you a chance
later.

PROF. P. G. MAVALANKAR:
have both a point of order and
question. Since you asked
keep quiet und listen
Ministee’s speech and
are any major points still left un-
answered, we may ask one guestion

of order is this. In continuation of
what Mr. Gupta has said, it heg be-
come g wwell-established practice for
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Ministers to read ocut long state- , quTY STy :
ments by way of replies. I have Ty g of offeeee are § o e fad far
nothing against my friend. The W@ ¥ am woh wifid | gfewdi ot
written speech he has read out today wrfrnfest & fud oY savg fed wr B¢ o
of course containg certain facts ete. WF W www Wy ow N e
snd these facts have to be written € '3 &1 ¥w ¥ gar fereir gt wifid, afeere
down but he read out the whole evw am fedd ard wfed, et ¥ g st
thing and then sat down. I wes W;'l"*‘;?l?:l:mm mgrrm?u
hoping that after having finished his & o ¢ T
speech, he will reply extempore at- b A m! Tffﬂ‘ T ‘r:"“'!'ﬁ %
Jeast to thoge pointg which were g;q 'l'!!'l' ';f_‘_ gl bl el .qu
raised by various Members, includ- qercwad &1 TE
e e e wigd 2Ad Ay « o wEw ¥
HANIK MAND: nr .3 |
SHRI D LAL s A7 wrewy o § ) * og® it w weea |

1 am prepared to reply, if any point
i¢ left out,

PROF. P. G, MAVALANKAR:
What he was given to read out
coverg the speeches only until yes-
terday. What about today’s
speeches? He hasg not covered them,
He shoulyg cover those speeches also
and then enswer questions.

SHRI C. N, YVISVANATHAN:
You may kindly ask the Minister
not to continue such a practice.

MR. CHAIRMAN: Mr. Mawvalankar,
can the Hon. Minister not pne-con-
template what you are going to say
today and get the replieg ready?

SHRI SOMNATH CHATTERJERE:
He is a far-sighted Minister!

st fronean woafoen (wOmaTT)
# o g AY 9y yHAT wrgArT g fF wg W
wY wfew g9 @, Ay AT AT # Faw Ay
Ferafar ¥1 &, 38 77 woere R W frar g ?

wwafe wgww: ww e fede @ wfcd

ot faearoa weefaey . & fodz ad w3
an ¥ yew AR It & q F g fer
sr1wram dwd ® fedy avg Y Y€ gfrer
m wred §, O R ww WY R #, gud
eut ¥ 8 Lgy fod Wiy a g

16.15 hrs.
[Mr. DepuTY SpEAKEF in the C‘haif]

Hred wwr A% for ® M2 F o @
& g & au waee fad AT i ww ww
fomr w1 sw ®Y gavr wwex A faar oy
saawd A TR wrEnd & 7

wwar 5 gfrom Y wed §F ¥ w8F @,
mP ¥y G w7 ET EY, AR AvE w veww 7
AT T AARTL &7 F0 § 97 7y o0 frd-
ATYSY WY SMAT & U7 oTTAATESY @Y wAT *
oy gfcr ot & wraw §) A § W IFA wE
® d@r wgr ey wd &, 3wy mmw Ao
veiifed gad gt fafasdt ok qwr goera
& w¥r 47 fif AAC TAWTHAE WTIGIRA H7 97
g wifgd | @ Wi & gRA qg sy o
(wrwarT)

MR. DEPUTY-SPEAKER: I will
ask the hon. Members who are
standing to take their geats. There
cannot be so many Membars stand-
ing whent the Minister ig op his legs.

g 38 FTwwrard, So® wAr T d

¥ &7 G § TAWY wEQ & WX, wrgANT
FeT d wTR ) wreWw o @A R § Wl
wré awr fagameve WY sTolATEve & e ¢
M AEAD WG @y mwdy Al
o dut gt @R W & @Y wx o
wgt ¥ fawer w8 ¢ waffe TR qre 4@ 7
g | xafad gan dwx TgeydT erered
W W # I GEAY R, wAw s 3
Wt ams wét § fored fn rorieee e STO
e A g pfeam oY xw 3R & g o7
WE & w gl 1 3aw oY ¥w IR @ gy &7
o &, 9E Wy wew W ) pafud wd
fr 37y enfuw feafer @ gurer amdt, 379
v Svw warar Wil | gefwd geR 190
avear Wi g1 W Ew aw omoer €

s
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SOME HON. MEMBERS rose—
MR, DEPUTY-SPEAKER: 1 am
very clear in my mind that those

who have taken part in the debate
will not ask questions, The others

may, becauze they did not get a
chance, (Interruptions)

SHR] MOHAN LAL PIPIL (Khur-
ja): I have not taken purt in the
debate, I would like to ask one
question.

d vy spm & Ao F w09, gheomy,
afaet mﬂtg qg fadt §—-vg7 & fe@,
wdl ¥t (9F F 4% 3T ag Wi a0 &
war § 5 agr rEd, W w7 quE w1
wHad | w9 I @ dt fad ar @
afeT gt v gt A aifea Y W@ oA
q7 7 I REFIF 4994 f&d @, A AR sma
%74 faar a7 |

MR. DEPUTY-SPEAKER: Mr,
Chhubiram Argal, please sil down, I
must make 1t very clear that, when

one Member is on hig legs, nobody
else should stand up hike this in the

House.

&Y wigw ww fofew : & gz arear arpm
f& v ®7fg vy 0|1 ¥ wAT yAgAY
fE oY FEF ST ORI A& 41 7T HOETQ
A gfewa  wYT &fage w4g30 *v & g, TAwr
w7 w WA o1 97 9 BT AT %7 4T S99

T IFAN W OB AATAT AT A4 7 a;r wWio

o s WA O A ?

st ufw W sww : Sungw Ry
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SHRI S, K. SARKAR (Joynagar):
Through you, Sir, I want to put ene
question.

You are awarg that 1 maised the
question regarding Art 16(4) and to
make 1t mandatory, and for that, our
hen. friend, Shri Suraj Bhan brought
a private member’s Bill, This Bill
hag not been cleared by your Minis~
try. If thig Bill can ecome to this
House and get passed, I think there
will be a binding provision and for
that, to give it a statutory backing,
1 want to know whether your Minis-
try is prepared to clear it.

SHRI DHANIK LAL MANDAL:
Regarding Art 16(4)—reservation
for Scheduled Castes, Schieduled Tri-
bes and Backward Classes, I know
this reservation 15 by an executive
order It 1s not statutory—I know
it. But it has certain advantages....

SHR! SURAJ BHAN (Ambala):
It is ful] of disadvantages. We want
a central enactment

SHRI DHANIK LAL MANDAL:
It has certain advantages in the
sense that whenever there is any
need for modification due i some
High Court or Supreme Court deci~
sion, then those adjustmentg und
corrections can be made in the light
of those cbservations and judgments.
This i the virtue and we can imme-
diately correct it and by some suita-
ble pharseology or somé other
methods we can restore it.

AN HON. MEMBER: Same way
the law also can be amended easily.

SHRI DHANIK LAL MANDAIL:
For that you have to come to
Pariiament.



355  Re: Tweniy-thipd
Reports of Commis.
SHRI P. RAJAGOPAL NAIDU
{Chittoor): Some ©f the Staty Go-
vernments wanted to take up hous-
ing for Harijans ang Girijans under
the Food for Works gcheme and the
Food for Works Department is also
willing but the Finance Ministry is
saying that heiping an individusl
will not come under Commumty
Development. Harijans sngd Girijans
are so weak financially that even
helping them is good because in the
Budget itself Rs, 250 crores are he=
ing given as subsidy to the indus-
triahisty  individually,  Therefore,
what I say 13 that the Minister
should persuade the Finance Minis-
try <o that housing for Harpans and
Ginjans and other weaker sections
must come under Community Deve-
lopment, If that is done, then 1t can
be taken up under Food for Works
scheme and with the co-operation of
the States housing can be accele-
rated

MR DEPUTY-SPEAKER: You
have made a suggestion.

st fs m o (Aln)  gaw waw
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A separsty mintstry in
ag ideal g position umt{g%
of Home Affairg (Interruptions)

MR. DEPUTY-SPEAKER: He has
already expressed hig opinion.

SHRI DHANIX LAL MANDAL:
A separate ministry may not he in
as ideal g position as thy Ministry
of Home Affairs for this purpose,
Apparently, the Parlhamentary Com-
mittee on the Welfare of Scheduled
Castes and Scheduled Tribes had a

broad appreciation of this  aspect
when they recommendeq in 1969
that the welfare of the scheduled
ca-tes and scheduled tribes should
be re-transferred to the Mumsiry of
Home Affairs as the Home Minstry
has certain advantages,

Wt oW &N aw (rare)  FmEeEE
P, et 2oy A 4FT 2 12 d va fooew
wred AT B B EF

MR DEPUTY-SPEAKER: This
is not the way You tovk half an
hour In the House you cannot get
up and shout at Please take your
seat [ am sorry. I am not calling
you Shrimati Rangenekar

sitaat wigear Yo wdwe . (TerigAT
wrr)  JnaR werim & Q9T | 7
fooar Frovaizes ¢ g 3~ agfaas &
araEy 7 A ! "ATIrer sxE W yAsy gyfAnd
frer vy 2 1 (Imterruplions)

MR. DEPUTY-SPEAKER: I must
tell you that you cannot bully the
Chau. This ig the last person I have
called There must be some way
for discussing these things. You had
eight hourg on it. I am sorry. Please
take your scat,

ot wree gwo ew ; (ANgaarry) A,
qg agn A AT
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MR. DEPUTY-SPEAKER: This
1= not a bazaor or 3 public meeting
where any body can gei up and shout
ul any body.
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SHRI SOMNATH CHATTERJEE
(Jadevpur): In one or two States
lheme jre laws» for the restoration
of land to Harijans as in the case of

- Adivasi, But in some States like
Bihar there is no such law. Wil
the Centrel Government try to im-
Press upon different Statey Govern-
ments, where such lawg are not
there, that similar laws are enacted
for protecting the rights including
the restoration of lands to the Hari-
Jns? Various schemes, projects,
hou'ing projects are taken in those
Places which benefit the residents of
those greas but in Harijan localities
there is not even the provision of
ninking water. The discrepancy is
% mugh, Therefore, in guch cases
Wil the Government glso see that

Rroper facility, minimum decent
E:lltr, iz provided in Harijan lotali-
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SHRI B C, KAMBLE (BOMBAY
SOUTH-CENTRAL): There i5 spe-
cific reference 1p the Report that the
Higp Court 1, considered as a State
and thetefore there cannot be
any rescrvation made In so far as the
posts of High Court judges #fre con-
cerned, I want to know the views
of the Government mn thiy respect, X
have also raised thig pownt in my
speech as lo whether the High Court
constitutes a State ang whether
there can be 1eservation in the posts
of High Court Judges or not.
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1645 hrs

CONSTITUTION (FORTY-SIXTH
AMENDMENT) BILL

MR  DEPUTY-SPEAKER' The
House will now take up Constitution
{Forty-sixth Amendment) Bill

If the House agrees, we may have
four hours for general discussion, two
hours for clause-hy-clause considera-
tion and one hour for third reading.

I hope, the (House agrees,
Mr. Minister,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): Mr.
Chairman, Sir, I beg to move®*

“That the Bill further to amend
the Constitution of India be taken
into consideration”,

I am happy to bring forward the
Constitution (Forty-Sixth Amend-
ment) Bill, 1978 along with Govern-
ment's amendments, which seeks to
provide constitutional status to the
Minorities Commission and Scheduled
Castes and Scheduled Tribes Commis-
sion.

The Janata Government have been
keen tp ostablish a Civil Rights Cr.m-=
mission, an independent and autono-
mous hody competent to ensure that
the minorities, scheduled castes and
scheduled tribes and other backward
classes do not suffer from discrimi-
nation or inequality, However, some
doubts were expressed in certain
quarters thst one composite bady
charged with the responsibility for
woking after the constitutional safe-
guards provided for all categories of
mihority groups would not be able to
serve the interests of schaduled cabtes
and scheduled tribes properly and
adequately., In view of thia and in
deference to these sentiments, it wes

MAY 16, 1979
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finally decided that twg commissions
should be set up; one for the minosi-
ties, the other for the scheduled
castes and scheduled tribcs. Subse-
quently, the Government Resolution
setling up the Minoritie, Commission
was issued on the 12th January, 1978
followed by the Resolution setting up
the Commission, for scheduleq castes
and scheduled tribes issued on 2Ist
July, 1978.

Ay the hon. Members are aware,
these two Commissions were initially
set up by execulive orders for the
time being, and 11 was considered that
it would carry a more effective av-ur-
ance in the groups whose interes-
are referred to them if they were 1o
be given an appropriai constitutional
status, This would carry weight not
only with the Government of Incw
but alsp with the State Government-
Morcover, the bestowal of constitutir-
nal status on these two Commissions
would also remove the annmly whcie
by the two Commissions will be rr-
porting to the President and Parlio-
ment, while the Special Officers men-
tioned in Articles 338 and 350-B are
alco charged with the dutieg of sub-
mitting reportc on almost the samet
fields of reference.

It was, therefore, decided to brinf
forward this Constitution (Forty.Sixth
Amendment) Bill, 1078 as introduced
in this House in August, 1978 {o g1ve
a constitutional ctatus and backing fo
these Commissions and also to dv
away simultaneously with the over'a?
of functions between these two Com-
missions and the Special Officers.

This Constitution Amendment Bill
aims to amend Article 338 and pro-
vide a new Article 388-A deleting
Article 350-B, The present Article 338
provides for a Special Officer for_th'e
scheduled castes and scheduled tribes
to investigate all matters relating 0
the sifeguards provided for the sche-

tribes
duled castes and scheduled

*Moved with the recommendation of the President.
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under the Constitution and: to report
to the President upon the working of
these safeguards 4t such intervals as
the President may direst and the
President shall cause all such reports
to be laid before each House of Par-
liament. Article 350-B provides for a
Special Officer for Linguistic Minori-
ties charged with the duty to investi-
gate ali matters relating to ths safe-
guards provided for Linguistic Minor;-
ties under the Constitulion and to re-
port to the Presidint upnn those mat-
ters at such intervals ag the President
may direet and the President shall
cause all such reports to be laid
before each IHouse of Pajlian.eon{ and
send tn the Governments ot the Siales

concerned.

The two Commissions made 8 num-
ber of recommendations for further
amendments to the Bili already intio-
duced. Thesc suggestions were dis-
cussed by the Prime Minister with the
Chairmen of these Commissions. In
the light of the discusriuns, amend-
ments to the Bill have hecn prepared
and these are also being introduced
by the Government for consideration
and passing along with the Constitu-
tion (Forty-sixth Amendment) Bill,
1878, These amendinentg provide that
these Commissions may take up in-
vestigation of such safeguards as are
provided under any Central or State
law, Tt is also proposed to make it
clear that the Commissions would be
competent to evaluate the working of
such safeguards The Commissions
are alsa being furiher empowered
through these amendments to examine
fpecific complaints and present reports
not only annually but at such other
times as they may deem fit Thus,
these two Commissions ate belng
given freedom to submit reports
Whenever they deem fit. It is also
Proposed to ampiify the scope of the
Work of these two Commisgions as re.
8ardy the discharge of their functions
by adding the word ‘welfare’ to the
words ‘protection and advancement’
and the word ‘protection’ occurring in
the original clauses B(d) of Articles
33 and 333.A respectively.

VAISAKHA 26, 1901 (SAKA)

sixth) Amendt, 466
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This measure has found a favour-
able response amonyg the various mi-
norities groups including Scheduled
Castes and Scheduled Tribes. Xeep-
ing in view the wishes expressed in
both the Houscg of Parliament from
time to time, I do sincerely hope that
the House would itake up the consi-
deration and pass the Bill along with
the proposed official amendments. I
commend to this Hon'ble House ac-

~ordingly.
MR. DEPUTY-SPEAKER:
moved:

“That the Bili further to amend
the Constitution of India, be taken
into consideration.”

Motion

There 38 an amendment by Shri G, M.,
Banatwalla for circulating it for the
purpose of eliciting opinion. Are you
moving it?

SHRI G M BANATWALLA (Pon-
nani): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 2nd August, 1978.”

MR. DEPUTY SPEAKER: Mr. Suraj
Bhan, your amendment is the same,
So, you need not move it. Mr.
Rachaiah. '

SHRI B. RACHAIAH (Chamaraja-
nagar): I rise to make a few observa-
tions on the Constitution (Forty-Sixth
Amendment) Bill, 1878. In the state~
ment of objects and reasons, it has
been mentioned that under “Art 338
of the Conslitution there is a provi-
sion to appoint a Special Officer for
the Scheduled Casies and Scheduled
Tribes whose duty has been defined
there to investigate all matters relat-
ing to th safeguards provided for the
Scheduled Castes and Scheduled
Tyibes under the Constitution and to
report upon the working of those
safeguards at prescribed intervals.
Accordingly, the President has ap-
pointed a Special Officer designated as
the Commissioner for the Scheduled
Castes and Scheduled Tribes How-
ever, considering the magnitude of the
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[Shri B, Rachaiah)

prohiem, 1t has been felt that instead
of having one officer reperting on the
safeguards, it wil] inspire greater con-
fidence if the matters reiating to the
Scheduled Castes and the Scheduled
Tribes are entrusted tp a Commission
«onsisting of persons of eminence and
status,

Simi'arly, the Constitution provides
in article 350B for a Special Officer
for Linguistic Minorities. The Gov-
ernment are of the vizw that appoint=
ment of a Commuscion to -iteguard
the interests of all minorities, whether
based on religion or languuge, would
pr~vide a more satisfactory institutio-
na' arrangement for achievi,g the de-
sired objective. A Minoritie, Com-
mission was, therefore, set up by ao
exvcutive order. Such a Commission
would, if set up in pursuance of Cons-
titul.onal provisions, inspire greater
confidence among the mnorities
Therefore, they have brought forward
this Bill for consideration and accept-
ance.

In this connection, what I would like
to ask the hon. Minister is this.

16.55 hrs.

SHEIWALRAR in the
Chair.]

No doubt the provision in this Bill is
an improvement over the one which
has been provided under Art, 338 for
sppointing a Special Officer. In view
of the various safeguards under the
different articles in the Constitution
and also for the developmental activi-
ties that have been taken up by the
government this provision to appoint
@ commission consisting more than one
member is there, Constitutional safe.
guards have been extended for not
more than tery years; every time This

going to end by 1880. T should like
to know bringing tiis Bill. whether
have made up their mind
to gmend the provision to exiend re-

[Ssar N. K,

MAY 16, U7

pth) Amengt. 36

of the commissioner for SC/8T expres.
sed 'their copeern about the agvﬂh
on them even after a lapse of 32 yeary
of Independence. Yesterday and the
previous few days the subject has
been discussed at length and I do not
want to go into details; I wil! be ac-
cused of repealing what has been smd
in this House about the problems of
scheduleq casles, their economic back-
wardness and social degradation. Still
the problem is so acute and day by
day 1t 1s assumin? ‘v nucaie of a
thallenge to the nation Therefore, |
‘hould hke to Fnow whother under
various artieles safeguards would be
continued furlher Thts has not been
mentioncd by the Minister Tt that 1
not so, where 15 the need for upgrai-
ing the office to that of a commission,
Therefore, T should hke to know 1f tle
government have detided {o eatind
the safeguards for further periods

The second point 1s thi,, whether
there will be more members, commis-
sions for the economic uplift, educa-
tion, and for looking after the service
safeguards of the scheduled castes and
tribes. The problems are many and
varied, difficult problems and each one
of them requires a special commission
consisting of experts to go into the
matter and find out whether the safe-
guards have been properly imple-
mented, if not, what are the bottle-
netks in the way of implementation.
It requires thorough investiggtion and
study of the problems. Therefore,
government should not be happy only
by appointing commissions, and not
providing enough staff gnd officers to
deal with these matters. Therefore, I
shoulg request the minister to make
known to us: what i in hig miod
whether they are going to appoin®
more officers or more commissions
whether the commission will comsist
of mare members, more pessons, a8 be
mentioned, persons 'of eminence and
status.

17.00 hrs,

And if 5o, what is the mumber?

What may be the sxpenditure W'E
ed in that; whethe, that amount
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be charged to the welfare of the
Scheduled Castes and Scheduled
Tribes? I would like to know that.
Similarly, we have been spending
money on non-recurring and recur-
ring expenditure and approximately the
amount has been mentioned in the
Financiai Memorandum. On the non-
recurring expenditure it is mentioned
that about Rs 4.3 1akhs will he spent
and on recurring expenditure it will
ho about Rs 57 lakhs In the case
of the Minoritiex Commission it is
R< 64 lakhs on the non-ricurring and
the recurring expenditure will be Rs
82 lakhs annually, The exacl quan-
wm of money has not hien worked
wit that will be spent on recurring and
non-recurting expenditure So this
has 1o be spelt out  Will this huge
amount be debited under the Head
Welfare of the Seheduled Casteg and
the Scheduled Tribes® Will il be de-
brted to the 'Goneral Adminsiration’?

With regard to the Minorilies Com-
mission, I would like to say thal for-
merly there was a separale Commis~
sion for Linguistic purposes and for
Religion. Now if they are combined
as one Commission, then will they be
able to cope up with the work? Will
they be able to do justice to both the
subjects? Therefore, I think, it would
be better to have separate Commis~
slon not only one for the linguistic
minorities but also one for the religi-
ous minorities. You have been geeing
a1l through that the minorities in this
country have not been treated proper-
ly and they have been prosecuted and
they are having a raw deal, So, they
expecy a generous attitude I{rom the
Government so far as their problems
are concerned. If there is a separate
Commission for religious minorities
and a geparate Commission for linguis-
tic minorities, then it would b2 bet-
ter, becauyse their problems are quite
different. Their problems are not the
same. Therefore, the problems of mi-
noritigy require move attention, Their
problems are mons acute. The num-
ber ogproblems of the Mnguistic mine-
rities my bet myove. - S0, thig combin-
ed Commission will not be able to

in local Industry (St.)

cope with the work which is entrust-
ed tp them by the President, There«
fore, I once again plead to the Goy-
ernment, as suggested by Shri Banat-
walla in his amendment, to send this
Bill for circulation so that we may
have public opinion on this Bill and
then we will be able to congider it
coolly and in a very calm atmosphere,
Therefore, I once again ask the Minis.
ter to spell out what is in hiz mind
about the extension of the res:rvation
and about the expendilure involved
and also about appointing separate
Commission for linguistic minorities
and also a Commission for the religi-
oug minorities,

With these few words, I conclude
my speech,

1704 hrs. 1

STATEMENT RE: WAGE NEGO1IA-
TIONS IN COAL INDUSTRY

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): As
Members may be aware  the last
Wage Agreement in the coal industry
lapsed on 31st December, 1978, Some
months before the expiry ¢f this
agreement we set up a Joint Bipartite
Commuttee consisting of representa-
tives of the management and the cen-
tral trade uniong to negotiate &8 new
settlement. The Bipartite Committee
held a number of meetings and in the
course of negotiations constant efforts
were made to find a way to bridge
the gap between the demands ol the
Unions and the offer made by manage.
ment. These efforts were redoubl.
ed during the last few days and the
Bipartite Committee hed been in al-
most continual session singe the 13th
of this month. During the coyrse of
negotiations, in April the unions had
also given a call for indefinite sirika
in the coal industry from the 18th of
this month. 1

1 am happy to inform the Hou
that ss a result of owr most earn
offorts we were able to veadh an
agreement with the urdons earty this
motning and they hava withdréwn the
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“strike notices given by them. ‘I ‘would

lih'_o to° express my sincere apprecia-
tion for the assistance extended by my
coileague, the Labour Minister in these
‘megotiations. - As a result of these ne=
gotlations we have been able to bring
#bout improvements in the working
conditiong and emoluments of the cosl
miners. We have incressed their mi-
nimum wage and in recognition of the
especially hazardous nature of their
work we have also increased the rote
of underground allowance. Their
leave entitlement has been enhanced
as also leave travel concessions. Those
miners who are not given houses have
been sanctioned House Rent Allow-
ance. As a result of these decisions, a
step has been taken towards mitigat-
ing the hardship of the coal minor
and bringing the facilities to him
closer to those of emgployees in other
public sector undertakings.

The coal miners of this country
have generally speaking maintained
industrial peace in the collieries and
1 am appreciative of their cooperation.
The last year, however, did see some
deterioration in the field of industrial
réiations in the coalfields. It ig my
earnest hope that as & result of the
seftlement whichy we have been able
to arrive at so amicably we should
have the benefit of industrial peace in
the coalflelds.

At the end 1 would iike to fervently
appeal to all the workers in the in-
dustry that the Government and the
management having so favourably res-

éd to theiy demands, they in their
furn will give of their best to achieve
_increased coal production as coal has
Become such an essential input in all
“gur industrial activities, I .am.  sute
¢he target we have fixed for this year
at 118 rnillion tonnes will not only be
attained but exceeded. .

There shall be a commission for Sche-
duled Castes and Schedvled Tribes.

WX et & fedl o § 338 (1)

There shall be a commission for the
minorities to be known as minorities
commission.

There shull be a commission for Sche-
duled Castes and Scheduled Tribes to
be known as human and civil rights
commission.

a.
il
i
44
i
N %a

4
.2

21
o
4314

23
o

aﬂ

Qn

 f
3,

D

-
-
"1
gfi;a
iég*
123



“mmmm sperEE MO

VAISAKHA 26, 1908 (SAKA)

Comet, (Forty-

memmwmawww e¥E wmﬁ m_mmmmm mamm.m wwm.m mmﬁm .wwmm
Mm.qm.mhmwwmwmzm £t mm ;mw ﬁwmmw_“n Ervl
;ﬂm%mﬁm%ﬁmﬁm - smmmm HiHE : memm Erege
Bl £ o a_r._m .ﬂ.t o e o |...E _q-
T m%ﬂmmgﬁmwmmwwmm- st
Erofry pit e5. .,.m,.,uw_....\“mwmw ek wmﬂ.mw o rveekt
e ﬁqm meﬁmwa wﬂw ﬁwﬁwammm-mm mmm mw“wmmum«m
t. m .W_Wi mW“m .m wmm* .m.m;ﬁ

ﬁWMa mmwmﬂwmmmmm m.mmw.mﬁmwm.nwwmmxmﬁv mma " mmemﬂ

L
mnmmﬁmmmmﬂ?mmmmm Tmm Efe’ B4y m« hs
mmmmnﬂwmmmmmﬁmmwﬂ £ maw { ﬁm.smw E
THE e memmmm:; noiin
ﬁﬂﬁﬁ‘mn.MWm« .me&,. «F B cx mam»m‘h ¥
m mmmm{‘mﬁmmtmw O mmmw
ForET i B JEERTE g EE m
Ex &
mnmﬁmmmww\mmmmm mm mmwnmmmnmmmm m mm.m mwmmt



L

sixth) A&

MAY 16, 1970

‘878 Const. (Forty~

EUFEEEEE="EEE FE- ;2EESEL3
mamw“mﬁmmw mW : mmm il
TevferFEle B fes £ETTT.Rs PR
m ﬁﬁMmmmwmﬁ Ph fii gy
mm TN I e |
fﬂmw. Rt Eopp Bl FENIE
vl 2B LEVEE. .4
mmeammmm E uuw mmww 1P
sbbere pibeEly By grdned
m% mmm.mmmem.m tﬁm CA%EFEa
2Er EEEESELE TEELELITETER;
ETE pbpertE Elphie -]
£ EF mn wf  EREECEE mo o
.me,. ..m.w % w.m.,mm.m ,w.mmﬁ
m {2 EEpE amm oy 4
4 41" m frisE P Erre
ek o mwmwm quWHWWWthm
mﬁam mm TE mﬁmmmmwmmmmMm
{maﬂmr mmﬂwW memmmmummwm

LBEESES
m anaﬁ
ama Se
mmmmmﬁa

T E
mmm

m a««m

m mmmm
BrEE
132 £
mmwmnm
ﬁwm.wum.wm
T

I
mMmmwmwmm
pEggf iy,
mWMn Mmo
E.R2ET L2
mmwmwmmmm
umm S8R
RN
PRidugiiss

mmnutmmmmaWW
m @m“mmmm
,mmmW .wm. umm

E zmm
wqum mewm

ST R



377 Cenat, (Fertp~

mwm o vy § e
m .l T i
ity & fit o, Sz @ A
ey Wi & mrde, St vt sfivwre ¢

i
3

% waroTe wriwafedt o fr @
wifygr 1 sl sarary & gw M
e ER ® “ury fadt fasrar B axife g vl
Y wT @Y ¥ Y samer genarT vy & T
vt wifearfon & w1t R g I @
T I % WA e g wfar | wafae
enfewrfadt # s s gar owlEe
afz garéy woAY wrr &, garey geEft § A gAY
foer fawmr o war g wifz?, adife ww
faradt sqgrar & o amt favar ot A e

Ta%

3

2 7t avw & 1 gqrw fred 32 a9l &7 gqwr
a7 ¥ fw g7 9% 917 w1 73 &, 7T faarwr gy
T T &, BW ST T2 TE TR £ | 7R 99 sy
G 7R 2, 20 weA gesfa oW A R
¢ wa fr zw wrad £ fe owur? arew Y waEe
wridta gxxfa & 1 gafao ol aesfa )
FTAR TYAT WA TOHTC 07 §AST § 1

st & | garer orfz s AtAT @ Y
afy gard gra A s Hra Sy ot § e
37 R wre gfgaafen § fe = 44 & fra X am
w1 o grrer AgY & At gw 7 Fivatw T A9R
¢t fr ax syqvar gurd frd svvmas § | gatad
#v1 {437 § fe e ) sferfmdy € gro &
b | A A R AgA A 2 4 sAY AR # AT,
oY, ata T ax g ggr @A =ifgd o

wrx frg a@ & w9 29 a8 & s
™), 77 wa fs-1g amr @ /79
gt & 1 5T Wt & W T T/
¥ @0 afEd, wr wE avr ariER
LIR L
¢

|

p
i

s
i
%
3

Ba.

VASAKHA 20, 00 (SAKA; st Amendt, 78
LS
o

i
3
g
=
:
)

W RETFS TR W 2T Y T g
-#m%wﬁﬁgmm wm‘s:

EYFY ITOSH HTATAC #T
mzuﬁfm’tégmﬁaﬁq’?ﬁmm
mﬁwﬁwh«mafﬁﬁminﬁmn
gicen ST WYYTE WLA ¥ SNr2wwq 2 &
gﬁ‘ma"ﬁ#;‘matﬁﬁ #eze | 7 forar

“Three decades of Independence,
angd the dawn of freedom is yet to
bestow a willing smile on many a
hamlet and slums of the Scheduled
Castes and Scheduled Tribes. They
continue to submit to the decrees of
fate rather than have the benefits
of the decrecs of our basic law.
Liberty, Equality, and _Fraternity,
so richly enshrined in the Constitu-
tion of the Country have still to
acquire any meaningful proposition
for most ot them, Untouchability
has been abolished by Article 17 of
the Constitution but those whose
article of faith in this pernicious
persuasion is superior to an article
of the Constituttn choose to defy
the fundamental law with impunity.
That g law, such as the Protection
of the Civil Rights Aet, with more
stringent provisions to eradicale
untouchability, had to be enacted
in the thirtieth year of our freedom
by amending the Untouchability
Offences Act, 1055 bears ample
testimony of the fact that we con-
tinue with our sin of denying basic
human rights to quity a sizeable
section of our people, There are
many areas in the country where
the Scheduleq Castes are denled
even common sources of
water. At places, they dare not
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to
draw your attention some things
which have taken place. It 18 very
serous. I am quoting from this
Evening News which says:

“Some newsmen covering the
Congress (I) 1ally were assaulted
by (I) volunteers today at Ramha
grounds,

“Inspite of protests, reporters
Were caught by then necks, slapped
around and pummelled tll some
fell down. One reporter had his
clothes torn, while another
identity card and watch E
reporters were not spared
rescued from molestation
male colleagues”.

MR. CHAIRMAN: I am S0Iry....
{Interruptions)

SHRI JYOTIRMQY BOSU: This is
& very serious matter.

The Cong. (I)s are goondas and
(Interruptions)

#Em: 1 catmot allow
1 require notles for this, So, #t
esnnot by recopded any further.
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a3 § fs 3w fadigw ® waed
®§ Y wifeww § o8 wnfeww § 338, faen

“There shall be g specia]l officer
for the scheduled castes and sche-
duled tribes to be appointed by the
President.”

wwa qu g 350 (W), Peed wroar § —

“There shall be a special officer
for linquistic miparities to be
. ‘appointed by the President”.
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SHR] P, K. KODIYAN
Mr, Chairman, Sir.

MR. CHAIRMAN: You may con-
tinue on the next day. Now we will
take up Cailing Attention.

SHR! JYOTIRMOY BOSU: He is
on his legs,

MR. CHAIRMAN: Yes. He will
continye next time,

{Adoor):

1302 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Rervsar sy REFUGEREy AT MARICH JitArT
(Wesr BewgaL) 10 G0 BACK 7o
i’ DANDAKARANAYA

SHRI DINEN RBHATPACHARYA
(Sdemupore): Mr, Chaivmsin, Sir, I
cal] thy sttention of the Minister of
Wolliy uid Houslng shd Sapply and
Rehabllitation 16 the foliowing matber

MAY 5, 1979 vefu

" a;';‘i‘w"‘““‘ -
0 i

karanyq (CA)
o urgent publie Importance upd I

request that he may meke¢ & statemient
thereon; —

‘The reported situation premted:at
Marich Jhapi in West Bengal dup to
the refusal of thousands of refugees
to go back to Dandakaranya as per
the instructions and adviee of the
Union, and the State Governments.’

THE MINISTER OF WORKS ANL
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT), Sir, as the Hcuse is already
aware about 25,065 families had desert-
ed the Dandakaranya Projectand
other settlement sites. Of the total
deserted families 19,699 families
have so far rettwneq to thewr places
of setllement in Dandakaranya and
elsewhere, Government of Indiahave
already extended as a special case
renewed financia] assistance for the
returnge families to resume their
normal activitieg in the form of food
gramg, cash doles and loans for pur-
chase of bullocks, fertilisars and se-
eds the maip agricultura) inputs.

Of the remaining deserter families
about 2000 were revorted to have
crossed over to  Marichjhapy area 1n
Sunderbans The State Government
had reported that they were trymng to
persuade these familles to return to
their respective rehabilitation sites.

While the Government of West Ben-
gal were appreciative of the reasonab-
leness of the suggestion of the Govern-
ment of Indix to set $1st March, 1870.
as the cut off date for the return of
these remaining families back 10 the
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turn in thoe to aysu bemselves of
khari? cultivation.

The repressniatives of the West
Bengal Government had suggested
that the tut off date for return could
be 31st May, 1079, It has been report-
¢d by the West Bengal Government
representative on telephone that upto
15-5-1978, 1030 families among those
still remajning in Marichjaphi had left
for camps in Haspnabad and Midnapur.
The Government of West Bengal are
arranging for the return of these fami-
nes by special train to the Project
areag from today. There iz stilla
balance of about 1000 familiey left
i the Marichjhapi area, and they
hre yeported to be geiting ready to
leave ithe area.

The Government of India have al-
eady advised the State Government
hat it will be best not to resort to
oercive steps, but to persuade the
leserters to return to the respective
ehabilitation sites or work camps.

The Government of India will no
louh{ extend the assisiance for rencw-
fd rehef and additional loans for re-
habilitation, as a special case, to these
relurnce families also on their arrival
In their respective Project areas,

Sir, there is &n additional informa-
t]‘m which I may give with your per-
1S5100.

We get in touch with the West Ben-
g2l Government on telephone and we
bave been advised that nmow it is only
sbout 300 families who have remained
' Marichfhapi area and more than
1700 families have gone back to Midna-
ur and the other camp It is hoped
that the Weat Bangal Government will
be sending them to settisment areas.

SHRI DINEN BHATTAGHARYA:
:‘1‘- Chairman, Sir, at the very outset
hm‘:am to draw the attention of the
oy s well as the House how

Chievious attempts are being made

iy orme
oday's interested i:m -Even in

kavdnya (CA)

Party Members Have gope to Marichj-
hapi area along with the polMee and
destroyed houses of vefugees dnd fore-
ed them {o ldave Marichjhspi. Whst
the West Bengal Chief Minister’s at-
tention was drawn to thesg reporis, he
characteriseq these ullegations as baye-
less and said that not a single member
of the CPI(M) had gone to Marichj=
hapi. He said that he had himself
issued an appeal to the deserters on
8th May, 1979, to return to Dandakar-
anaya and this was followed by the
efforty of District Magistraty and
other officers,  After the arrest of
some leaders of Udbastu nnayan
Samity who were wanted in
different cases end who were
preventing the willing deserters from
returning, the refugees have begim to
leave voluntarily from Marichjhapi
and are being conveyed to the tran-
sit relief camp by Government laun-
ches. Upto 10 AM. of 16-5-1979
one thousand seven hundred ten
families had already left Marichj-
hapi

PROF, SAMAR GUHA: It is not
correct.... (Interruptions)

SHRI DINEN BHATTACHARYA:
Sir, he always gets a chancetotake
part in this sort of Calling Aftention
Sir, he always gets a chance to take
Bengal Government. But ncw he has
missed the chance and that is why he
is from the very beginning trying to
disrupt my speech. Now, Sir, I would
only like to know why the Dandakar-
anayg refugees deserted. Who isres~
ponsible for it? Thousands and thou-
sands of refugeeg had deserted during
the Congress regime and at that time
these people were keeping silent like
meak cats.

AN HON. MEMBER: Like wet oats,

EHRI DINEN BHATTACHARYA: A%

that time, they did not raise a single
finger & a profest against the misére
able ¢onditions in which the refugees
were put in Dandakaranya. We oourle
ed arrest to save the interesty of the re«
fugees and our Party statted the
movement it West Bengal, pob yeu..,.
{Interruptions)
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SHRI SIKANDAR BAKHT: He
seemg to be calling the attention of
Prof. Bamar Guba, not my sttention.

SHRI DINEN BHATTACHARYA:
After the new Government came to
power at the Cenire and in West Ben-
gal, the left front Government, therc
was no cause for any difference of
opinion hetween these 1wo Gevern-
ments in the instant matter. The Gov-
ernment of India wanted that the
refugees should go back by 31st March;
our Government, the Wesi Bengal
Government, thought that only by per-
suasive measures, not by coercicn or
force, they could ask the refugees to
go back to Dandakaranya, where the
Government of Inflia had assured pro-
per arrangements {0 be made for them.
- ... (Interruptions), The Government
at the Centre as alsc the West Bengal
Government were sympathetic towards
the refugecs. Those who are trying to
bring forward a different picture in the
country regarding the conditions of
these refugees should realise and come
{o their senses about the real situa-
tion .. (interruptions). Four crorcs
of rupees were spenl for the ceserters.
The Cenire warned that “if they do
not go back, they would lose all the
benefits.” Qur Government insisteg and
persuaded the Prime Minister and the
Government of India that the {ime
should be extended and all arrange-
ments should be made for preper re-
habilitation ot these refugees when they
went buck.

MR. CHAIRMAN: What is the ques-
tion?

SHRI DINEN BHATTACHARYA' I
Bam sory to mention that some people
are alwayg looking on everything with
jaundiced eyes, everything looks yel-
low to them and they do not seem to
appreciate the miseries of the unfor-
tunate deserters.

MR. CHAIRMAN: You are giving
some explanation, not putiing a ques-
tion. ... (Interruptions).

MAY 186, 1978

refugees ot Murich 302
to go back to Dundd-
karanya CA)
MR. CHAIRMAN: The Minister hy
not paid anything.

Wt gwo Qo gWM  wwgm : |WWH
TR TE WY W ey A g 7

MR. CHAIRMAN: Mr. Bhattachar-
ya, I cannot allow you, You must put
the question, Otherwise I wil] call
the other Members. You have had
enough of speech also.

SHRI DINEN BHATTACHARYA.
must be given an opportunity,

MR. CHAIRMAN: For what?
(Interruptions)

SHRI JYOTIRMOY BOSU- Jaundi¢
takes place due to contuminatcd
water (Interruptions)

MR. CHAIRMAN: There i1s nc que-
tion of jaundice here, (Interruptiom:®
Mr. Bhaftacharya. I request you. You
are a senior Member. You must pul
the gquestion. (Interruptions)

SHRI DINEN BHATTACHARYA
The Minister should clarify the pousi-
tion. (Interruptions) Some interestcd
people belonging to the anata Parly
and the Congress (I) tried their hest,
But noyw they are repenting, because
when the Minister announced thag only
a few hundreds are there, and all have
left what will they do now? So, they
are tlaking shelter.. (Interruptions)

PROF. SAMAR GUHA (Contai)»
3,000 policemen have ferced them and
compelled them and brought them
(Interruptions), They have invaded
that is land. 3,000 policemen have in-
vaded that island and captured the
people. (Interruptions). And they
are taking shelter....(Interruptions)
tions).

SHRI SOMNATH CHATTERJEE:
(Jadavpur): If Members outside the

list are allowed to speak....(Inter-
ruptions).
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SHRI DINEN BHATTACHARYA: I
challenge Mr. S8amar Guha te come
with me to Marichjhapi .... (Inter-
ruptions).

PROF, SAMAR CGUHA: No Meniber
of Parliament is allowed to go there.
In India it is happening. No MLA or
Member of Parliament is allowed . .
(Interruptions).

SHRI KRISHNA CHANDRA HAL-
DER: rose—

MR. CHAIRMAN: I am ¢n my legs.
Please, Mr. Halder, I am on my legs.
May | make a request? I am on my
legs, Let me say something. Mr.
Bhattacharya, all of you are very
senior Members, and Yyou know the
whole procedure. Ii is nol necessary
fo draw the attention ¢f each other.
The altention of the HHouse is to be
drawn.. (Interruption)

SHRI1 JYOTIRMOY BOSU: We have

very accommodating Chairman,

MR. CHAIRMAN: It is all rght don't
rejoice. May I submif, Mr. Bhatta-
charya, you have had enough cf time?
Why don't you put a guestion direct-
ly? VYou have had enough to say. I
will request the other hon. Members
also: after all, there is a procedure..
if they have not given their names,
they shculd not stand and say some-

thing,
Mr. Bhattacharya, I request you
AZain: don't force me to call others’

hames. You just accommodate, and
according io the rules, put the direct
question, You have had enough cof
speech.

‘PROF. SAMAR GUHA: As my name

bas been mentioned, kindly allow me
ne minute only.... (Interruptions).

SOME HON. MEMBERS: No, no.

PROF. SAMAR GUHA: My name has
heen mentionsd, (Inberruptions).

to go buck fo Dinda-
karanya (CA)
MR. CHAIRMAN: I will verify and
give you time,

SHRI SIKANDAR BAKHT: If there
is some sort of 2 contest going on
between the Members, I may be al-
lowed to go to sleep.

SHRI G. NARSIMHA REDDY: Not
in the House.

MR. CHAIRMAN: He does not

mean in the House.

SHRI DINEN BHATTACHARYA:
Some Members want to sleep as the
Congress slept over the miseries cf
the Dandakaranya refugees for 20
years. So, I will request the Minister
not to be so callous and so unmind-
tul of the duties that have heen en-
trusted to him.

SHRI SIKANDAR BAKHT: I am
irying my best not {o get provoked.

SHRI SOMNATH CHATTERJEE:
Not so callous ke the Minister's
Iriends and conterparts in West Ben-
gal.

MR. CHAIRMAN: If i{he accusaiion
goes on like this, the proceedings are
disturbed.

SHRI DINEN BHATTACHARYA:
As per your advice, Sir, I will put the
question, I will now ask the Minister
whether, as scon as these deserfers—
persons whom they are calling ag de-

serters—go back, they will be given
the same rehabilitation facilities, as
was assured to them or promised to

them when they were taken there.
Those who work in agriculture, those
who work in factories and the students,
all the amenitjes which are required
will be provided to them properly. I
want to have a categorical assurance
from the Minister on this,

MR, CHAIRMAN: That will do, Be-
fore the other hon. Members speak, I
will just.draw your atlentiom to the
Onder Paper of today.
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Jhapi (W. Bengal) to Po back to Danda-
karanya (CA)
[Mr., Chairman] & wrfery q¥we F gt Aot wivew o v
The other matter is to be taken up at R wnefeet sx fear mr Wy, ol www &
6.30 p.m. or as soon as the preceding & ear &

item of business is disposed of which-
ever is earlier. So, I request all the

Members to be brief. ;E';f T
AN. HON. MEMBER: I want that x it e @2
time shculd be extended, 0F Qg ¥ L] wq "
e s W owr FE 1w # W
MR. CHAIRMAN: It cannot be ex- iz &7 fomr &« A o awgar § R
tened. Now the Minister will reply to ww d ,ys wern 4!
it.
. % ag W W ;i wiYT oY A
(IntemphOTB} ‘Q',"l',f, HRT %ﬁ‘mh ﬁnrm:mfz
fogw  Afew a7 T HAT §H AR F7
SHRI SIKANDAR BAKHT: My reply ¥z gur § O TE WY A gen ¢ W T

is very simple. The wish of the hon. arr wat ot &7
Member will be honoured.

. # wrrer i wifed fr i fart
PROF. SAMAR GUBHA: My point of ag ATH R AL
explanation was that Mr. Dinen Bhat- b m“ﬁ" odw o1 Afew fear ﬁﬂ
tacharya has thrown a challenge to me hiing w1 w2 frr 2, W o G
to accompany him to Marichjhapi. I " —

want to let you know that no Press i —— . W W
Reporter, no MLA, no Member of ki L
Parliament even the elected represen- ;f q;f' ;', LA CAU L L
tatives from that constituency, was ’

allowed 1o visit that area. When the

MLAs und the Leader of theOppo- ¢ JNore “oae: o g&“!"ﬁmﬁf‘g
sition visited that area, they wére FamarR ¥ e ad € are &
arrested. Just three or four tried to wTe 0w @ ﬁﬁq@ﬁt@#m“ W
visit that area and they were arres- W g i g Fwa & f afe W g s
ted Nobody wag allowed, Tt 1s w1 6T dex Tw T @ ~ :

under complete dreconian rule.

MR. CHAIRMAN: What is this T
personal  explanation. It does not ot

concern you.
Iqeaw  wgnem ¢ wER dar get & fF
PROF. SAMAR GUHA: Nobody was st fedw wzrew W A opd dwe g Wi
allowed to go there except police. No Ty o g fr I wY Qe fear Wi
Member of Parliament, no Press Re- wre ot v am oft oz o g Qg wam
porter, no MLA was allowed to go 3
there: even the elected representalive Qo Qo Fuw CSWERN @ FHTY AR
from that constituency. (Interruptions) PN wx a wrfgd ar wife TR A e s
e wit fem oWt )
18.22 hrs.
waetw witeg ¢ W WY
(MR. DEPUTY-SPEAKER in the Chair) sqm ir ﬂnm welr wft & f:'!:‘w
o 1
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forplt afies W € oF o wgt @ welt
oft T o T TgwT wT R & Ayt WA
® fr 1 ewe ot G wod frard ™ &)
:Slrﬁ-mmqsw: I IR GG

SHRI KRISHNA CHANDRA HAI-
DER (Durgapur): On a point of order.
Is the word “Jhoot” parliamentary?

MR, DEPUTY-SPEAKER: I will look
into the records.

T mEgTe : Y R
waTH #elt & 19
el

“Harrowing Tales of Atrocities:
Harrowing tales of atrocitie; com-
mitteq on the Harijap refugees dus-
ing the month of January, and Fe-
bruary, 1879 created such an indig-
nation all over the country that
Prime Minister had to send a three-
Member team of Lok Sabhg to in-
quire into the report of inhuman
brutalities commifted on Marichjh-
api refugees. According to thisre-
port the casualties are as under:

‘An Abstract of losses faced by the
inhabitants of Marichjhapi upto
16-2-1979:

Death on starvation —43 persens.

Death on various diseases—

taking inedible and
committed suicide 29

Missing on the date of
firing on 31-1-79 — 128.

Quantity of foodgrains snatched
away between 24-1-79 to 11-2-70

by the Police - 64 quintal,
17 kg
No. of boatg Beized by police
— 60 Nos.

Persorts arrested on 31-1-79
~ 52 Nos.

to gy back to Danda-
karanya (CA)
Persong arrested those who
went out in search of food

- 30 Ncs.
Total money snaiched by the
police -— Rs, 2778.00
Death due to police firing on
31-1-79 — 12 persons.
Arson and demolishing of
huts — 100 families.
Raped by police — 4 ladies.
Broken down of tubewellg by
police ~ 2 Nos.

Demolish of Palm candy
shop ~ opne.”

g Fenid  foerey warr st off & v W
TRT A A 3w W R O T T o
wwRy  fowre agt 43 g &

DR, SARADISH ROY: What is he
reading from?

MR, DEPUTY-SPEAKER: He wani®
to know from what document you are
reading?

SHRI M, A HANNAN ALHAJ:
Report of the team submitted to the
Prime Minister

SHRIMATI AHILYA P. RANGNE-
KAR: There is nothing of this kind in
the report.

SHRI M. A, HANNAN ALHAJ: T
am ready to lay it on the Table of the
House.

MR, DEPUTY-SPEAKER: Not on
the Table. You give her a copy of

the report.

SHRI M. A. HANNAN ALHAJ: If
she likes, I will give her the report.
She cap go through it,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I ami on & point of
order. Mr, Hannan hag chosen in hik
wisdom to quote things from various.
documents in a very wild,manned.

(Interruptions)
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SHRIMATI AHILYA P. RANGNE-
KAR: Shri Hannan is snatching it
from me,

SHRI M, A, HANNAN ALHAJ: You
may ask the hon. Member Shri Mangal
Deo who is present by my side.

(Interruptions)

MR. DEPUTY-SPEAKER: Mrs.
Rangnekar and all other supporters of
her, if you all gel up, nothing will go
Op record,

SHRI JYOTIRMOY BOSU: WM.
Hannan has chosen in his wisdom to
quote from various documents I feel
in a very wild manner. If you kindly
come to Rule 41(2)(li), you will see—

“if it contains a statement the
member ghall make himself respon-
sible for fhe accuracy of the state-
ment;"

15 he prepared?
SHRI M, A, HANNAN ALHAJ: Yes.

MR. DEPUTY-SPEAKER: Shti
‘Mangal Deo is a Member of the team.
He wants.....

(Interruptions)

MR, DEPUTY-SPEAKER: Nothing
awill go on record if half a dozen mem-
bers get up like this and shout,

(Interruptions)

MR, DEPUTY-SPEAKER: If you
choose to interrupt.. ..

(Interruptions)

Nothing will go on record.
(Interruptions) **

MR. DEPUTY-SPEAKER: He ba
made it amply clear that it is not
Parliamentary delegation but the

which went. Anybody is free to give
hig opinion. He is pnly quoting

g

R
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koranya ¢CA)
the opinion of the team, It iy a part
of the team’s...

(Interruptions)

MR. DEPUTY-SPEAKER: Do not
question the accuracy. You question
the accuracy and when a Member gets
up and says, I am a Member of the
Team, you have to allow him. Either
you do not question the accuracy.. .

(Interruptions)

MR. DEPUTY-SPEAKER: He 1is
quoting the opinion given by some
members of parliament. When you
question the accuracy, one of the
Members gets up to vote for it, how
can you prevent him? Either you just
ignore it or you do not take much
notice of it. Mrs, Rangnekar, if you
do not want to give it any official
status, do not tnke notice of it. Do not
get so touchy about jt. Then it will
be.. ..

(Interruptions)

MR. DEPUTY-SPEAKER: Now wo
havg other business. It is more than
6.30 P.M.

Y wrw ¥ guTsw WENw AT
sqeqr wrwa g1 fore Fodvd € et g aw

MR. DEPUTY-SPEAKER: We are
not concerned with whether it is right
or wrong or anything. Any way, now
it is more than 6.30 P.M, At 6.30 P.M
we have dther business. Shri Jyotir-
moy Bosu has to initiate the discussion.

PROF, SAMAR GUHA: 1 propose
that for half-an-hour this discussion

#*Not Retorded
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coloured prople

Britain (M)
nay be extended, and the sitting of
ihe House may be extended for half
an hour,

rejugees at Marich Jhapi (W, Bengal)
‘0 9o buck ‘o Danda karanya (CA)

that an all party Parliamentary fact

finding delegation be sent Iimme-
diately to Britain in order to collect

first hand information with the object
MR. DEPUTY-SPEAKFR: It is a a i

of apprising the House and at the
fixed tirme, same time advising the Government
PROF, SAMAR QUH A It has hap- for remedial measures.”

pened many times, I have given an amendment which has
MR, DEPUTY-SPEAKER: We can been circulated and I move it. I beg

fake it up later. to move;
SHRI SIKANDAR BAKHT: 1 you That in {he motion, add at the end—-
go on talking like this for hours and
hours. . . “such &s restricting British In-
tion veslorg in India from operaling in
(iRgrrpeions) South Atrfca and [Rhodesia where
MR. DEPUTY-SPEAKER: Il will he vacialism is practised.”
wompleted, but not just now,
SHRI S. K. SARKAR: How can 1 Tga MINISTER OF P;g”—*“gg-
be deprived of my right to speak? AR FFAIRS AND LABOUR ( I
RAVINDRA VARMA): It is a very
MR. DEPUTY-SPEAKER: You are important motion on a subject whiclt is
not deprived; it is only a question of of concern 1o tl'ie whole. couniry. The
time, because there is a discussfon put hon. Foreign Minister is at this mo-

Sabha, and he has requested me to

SHRI SAUGATA ROY (Barrack- propose that the discussion on this

pore): This hags never happened that a motion may be taken up in the first
calling attention has been suspended week of the next session. I hope the
in {he middie,

hon. Member who has moved the mo-
PROF., SAMAR GUHA.- Can you tion will have no objection.
cile any precedent 'when a calling

oitention motion has been suspended SHRI JYOTIRMOY BOSU: I agree.
n the middle and some other matter MR. DEPUTY-SPEAKER: So, it is
i laken up?

posiponed {o the next sesison, Now,
MR, DEPUTY-SPEAKER: We will we shall continue the discussion on
{ake up the calling aitention after {his the calling attention motion.
discussion is over. Mr. Bosu’

18.38 hrs.
18,36 hrs. CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

MOTION RE: ATTACKS ON COL- —Contd.

OURED PEOPLE IN BRITAIN
REFUSAL BY REPUGEES AT MARICH-

SHRI JYOTIRMOY BOSU (Diamond Juaer (West BENGAL) T0 GO BACK
Harbour): Sir, I beg to move: TO DANDAKARANYA—Contd,
“That this Heuse is deeply con- T qwo go wragre (fircere
cermed to note that coloured people ooy, stoly wmm*ml&r

in Britaix are fating viclmus attacks 25,000 TRV tvwerest ¥ vt oy vive oo
from forces, namely, Na- ¥ 19,600 wiftw wht ag & o
tionel Frent, British Government 2,000 Rew wx g7 T whegl f el

recomnends d 8,000 dfarc g g 1w 3,00

o Sy
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dfehy wgt wf, W g T 2w
3,000 sfowre g & muw ) o, g § @
woer § 1 W@ WgRT s aee A
T

“The Government of India have
already advised the State Govern-
ment that it will be best not {0
resort to coerclve steps, but to per-
suade the deserters to return to the
respective rehabilitation giteg or ‘work
camps.”

ofeww dma & Ay o e
Tt dx ‘A ae ofe” #® e Ao
oft 1 w feRdamrmar ¢fs 3,600

# I wrise o 8% fomr, 2,000 @0

0 QWO W BT ¥ 5,000 wooniedt ¥t gt
& warm, €Y 1,000 Wiafeq) © @ fear
s 300 ¥ Wy fear 1+ T 800
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*SHRL A. K. SAHA (Vishnupur):
Mr. Deputy-Speaker, Sir, we the Lel-
tists have always been fighting for the
cause of the Refugees and will con-
tinup the fight in future also, Bul
today some vested interests gre irying
to pose as the friends of the refugees
ard are inciting them against the
leftist Government of West Bengal.
They are the real enemies of the
refugees.

After coming to power the Janata
Government have taken steps and arc
still continuing their efforts 1o
solve the refugee problem and -
must congratulate them for that. They
have also extended the date from J15.
March to 3ist May, Only some refugces
are yel to go back. If under the in-
citement ¢f a faction of the Janala
Party, the Congress Party or the
vested interests, it takes some more
time for these refugees to go back to
Dandakarnya then I would hope the
Cenlral Gaveratnent would kindly ac-
commodate them,

A little while ago Shri Hannan Sahib
was saying many things. He sa¥s h¢
comes from that area but I would like
to say that perhaps he does not know
the boundaries of his own constituency-
He said that the leftists Goverpment
had tortured the refugees and they
were beaten up by the police. Al
these are mot true. These are 'h¢
words of Ananda Bazar Patrika Whict
has been comspiring to oust the leftist
Government in West Bengal right from
the iime it came to power,

wem‘;hrm q?} mﬁmz anrew
,fro o
.g_fwrﬁ"’ww'mme
5 ® ey & Frger far

mmmmm{.mre;
ever the ward ‘untrue’ ocotrved, if !

g S —
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ig umparliamentary because it depends
upon the coatext we shall remove it.
We shall see the records.

*SHRI A. K. SAHA: Marich Jhapi
is the protected area. No one can
enter the place withcut permission. No
dne can fell treeg but trees have heen
feiled and Bheries have been set up.
8hri Prafulla Sen says that there is no
law and order. Sir, if today 10,000
persons want to settle down on the
grounds near the Boat Club in New
Delhi. without any permission will it
be allowed? Beyond Marich Jhapi is
the international border and beyond it
is Bangladesh., It is 5 gensitive area
If the refugees go there ‘without any
permission and set up a parallel Gov-
ernment and challenge the State Gov-
ermment then will the Stale Govern-
ment keep quiet? If the people . had
settled down on the Boat Club ground
near the Parliament House then will
the Central Government keep quiet?
The Central Government had rightly
said that the refugees will have to go
back to Dandakarnya. (Interruptions)

SHRI SIKANDAR BAKHT: He is
coming to my rescue. y cannot under-
stand it,

MR. DEPUTY-SPEAKER: T have
been understanding. But the whole
problem is, he {g saying things to
which you need not reply.

SHRI SIKANDAR BAKHT: There
is not a single question in the whole
speech.

SHRI A, K. SAHA: T have already
put the question

SHRI SIKANDAR BAKHT: What
is the question?

SHRI A, K, SAHA: I would like to
know whether the Central Govern-
ment would extend the date beyond
31st May if it becomes necessary to
effect the return of the remwining
Tefugees to Dandakarnya?

to go buack to Danda-
karanys (CA)

MR. DEPUTY-BPEAKER: He
wants to know whether the Central
Government will give more time tfo
the State Government,

SHRI SIKANDAR BAKHT: In fact,
the time has not yet been formally
extendeg after it has once been ex-
tended upto 31st March 1979. But
the main question js, after 31st May
1978, if the people come back to be
re-settled, they will lose their khariff
cultivation. ‘Therefore, they must
come back before 31st May 1879, »5s
proposed by the West Bengal Govern-
ment.

SHR? S, K, SARKAR (Joynagar):
Sir, I have been running temperatuie
for the last three days. 8o, 1 am
requesting you to allow me to read
my questions.

At the outset, I would like to state
that I am that unfortunate M.P. of
that cursed region of Marichjhanpi.
It is a cursed place, because it has
given shelter to about 10,000 innocent
refugees, who are not only poor pro-
letariat but are aiso harijans.........
(Interruptions) Their only fault is
that they tried to make their own
rehabilitation, without seeking any
help from the Government, on a piece
of marshy forest tida] land, which was
already denuded by the Government
of West Bengal, for plantation pur-
pose a decade back, Perhaps, this
fault of those poor harijan refugees
seams to the Governments of both the
State and the Centre an unpardonable
offence and crime,

SHRI A. K. SAHA: 8ir, he iy 8
senior Member and yet he is readiog
hig speech....(Interruptions)

MR. DEPUTY-SPEAKER. He hag
already taken permission for that,
saying that he ig running temperature,

SHRI S, K. SARKAR: Otherwiss,
bow are they being punished by
resorting to all sorts of tortures 3ad
cruejties, which surpassed the crusl

*The original speech was delivered In Bengali.
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tieg of fascists and Nazis of the past.
Women were molested and raped....
(Interruptions) I am showing you the
pictures. This is a picture which I
would like {o present, which was pub-
lished in Onlooker....{Interruptions)
There was a news item in the Indian
Express, where also it is stated......
(Interruptions)

MR, DEPUTY.SPEAKER. I do not
know why everybody is getting excit-
ed.

SHRI S, K. SARKAR: Women werec
molested and raped, alg people and
children were beaten and kjlleg bv
firing and wounded by tear-gas and
innocent persons are drowned in ine
rivers as per the instructions of the
Government of West Bengal, The
‘West Bengal Government promulgated
section 144 aroundg the area and no-
including myself, MLAs and journu-
lists, was allowed to go there. A
citizen cannot be prevented from zo-
ing anywhere in India, except on
defence installation,

SHR] JYOTIRMOY BOSU: What is
defence limitation?

SHR1 S. K. SARKAR: If he coula
not follow that, I cannot help it....
(Jnterruptions) Once, Shri K K.
Mofitra and other MLAs of the Janatu
Party were arrested, when they tried
10 go to see this horrible sight. The
horrible fact is that they imposed
ecomomic blockade against the poor
refugees in such a way with the help
of thousands of police and motorx
launch that the poor refugees were
prevented from getting a triekle of
food or & drop of drinking water, even
though they were hungry and thristy.
A reign of tertor was let loose, This
attempt can be compared with a
mouse frap by which mouse is kilted
mercilessly. The civilised Govern-
ment is expected to behave in this
v%ﬂ{nndmtal rights of a citizen
of are thug being dended by the
Government of West Beugal a3 2a
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torn waste paper, Even the Britishers
did not dare to apply such a barbarie
method of economijc blockade against
the freedom fighters in their 200 years
of imperialist rule,

We have been constently trying to
draw the attention of the Centrai
Government through you and by
representation to save theése hapicss
and homeless refugees from the calcu.
lateq atrocities perpetrated by the
State Government, but we failed
miserably. Both the State and Centra]
Governmentg have taken it as a pres.
tige issue and as a result thereof,
these poor refugees had to die silently—
not less than 1200 in numbers—out
of starvation apart from death Ly
killing and tortures by the police.
This is not confradicted iill today. Our
Prime Minister sent a team of three
members from Lok Sabha to study the
problems on the spot. They submitted
a report without contradicting the
allegatjons.

May I know whether it is a fact that
when the team started for Marich
Jhapi by motor launch they ware
illegally intercepted three times and
their motor launch was lied by ropes
to prevent it from going there peace-
fully and whether it is also a fact that
upto 16-2-1979 the number of deaths
by starvation is 43, the number of
deaths by various diseases and by
guicide is 28, the number of missing
on the date of firing on 31-1.79 is 128,
the quantity of foodgrains snatched by
police is 64 quintals and 17 Kgs, the
number of boats seized by police iz
60, the number of persons arrested on
31-1-79 is 52, the number of those
persons who went out in search of
food and arrested is 30, the total money
snatched by police is Rs. 2,778/- the
number of deaths due to police firing
is 12, the number of ladies raped by
police 1s 4 the number of tubewells
broken down by police is 2 and the
palm candy shop that is demolished i»
one, and whether the Minister has got
jnformation thet She{ ¥ K  Moitrs,
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Leader of the Opposttion in the West
Bengal Assemly held a press confer-
etwwe on 13-5-79 accusing the State
Government of the following facts—
ihat since January 24, in Marich Jhapi
131 died out of starvation, 239 died
out of cating non-edibles like grass
and roots of plants, 128 persons are
missing due to clash with po-
lice and 500 persons were in jail
Purther he stated that 150 persons were
wounded due to lathi charge and tear
gas and 24 women were assuulted

Lastly, 1 would like to know whether
it is a fact that the State Government
allowed C'P'(M) members to occupy
a forest land of 3,500 acres in the
same region at Jharkhali under Basanti
Police Siation two months back Jfor
distributing that land amongs{ their
own members cutting the jungles
illegally and no steps have been taken
by the State Government and the Cen-
tral Government to stop these illegal
acts  (Interruplions) It would not
be irrelevant if I accuse that pecause
the refugees are all Harijans, they are
being denied recognition jor their ro-
habilitation, while hundreds of un-
authorised colonies around Caleutta
have been 1ecognised becuuse these
colonies belong to general category ol
people, Would the Government of
India come forward to view the matter
sympathetically with human touch a8
suggested in the report submutted by
the three-member team so that the in-
human tortures are stopped forthwith
ang ultimately this Marich Jhapi
colony is recognised which they have
built by their sweat and blood?

SHRI SIKANDAR BHAKT: I re-
quest the Chair’s direction because all
that has been related by the hon.
Member by way of a question neither
flows from the calling attention nor
bhas any relationship with the func-
tioning of my Ministry.

SHR! CHITTA BASU (Barasat):
The statement of the hon. Minister,
I'am happy to note, reflects the iden-
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tity of approach to the problem bet-
ween the Government of India and
the Government of West Bengal, be-
cause it is the Union Government
which agreed that the Government of
West Bengal has got no opportunity
or scope to rehabilitate the 120,000
Dandakaranya deserters who swa-
mped West Bengal in the early part
of 1978. I am happy to note that
the Union Government and the
Government of West Bengal have got
an 1dentical approach to the problem,
and they have agreed that they
should go back to Dandakaranya,

The staternent really reflects the
concern and anxiety of the Govern-
ment of India for the hapless refugees
who have been politically misled to
desert their project area of rehabili-
tation and made a pawn in the hands
of others. I am really happy that the
Government of India have got sym-
patliy for these hapless refugees. So
far as the West Bengal Government
is concerncd, they are cqually sym-
pathtie,

PROF. SAMAR GUHA: Their sym-
pathy is shown with bullets and
lathis.

SHRI CHITTA BASU: I think the
Professor knows etiquette,

(Irterruptions)

MR. DEPUTY-SPEAKER: Please
do not get excited. (Interruptions)

SHRI CHITTA BASU: The West
Bengel ‘Government has sought the re-
habilitation of the unfortunate refu-
gees within our state and outside,
and we really feel sorry that they
had, to suffer miseries of various
kinds, they had to suffer starvation
etc. The West Bengal Government
is aware of it and, as has been re-
ported, about Rs. 4 crores have been
spent for providing shelter, food,
clothing and medical facilities to them
and milk to their children, despite
the fact that West Bengal suffered
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from an extreme flood in that parti-
cular year, despite the fact that the
West Bengal Government was under
tremendous financial constraint, Yet,
the State Government, of course with
the ce-operation of the Government
of India did their best to do whatever
was possible for rendering relief and
mitigating their miseries and sufferings.

But, so far as the statement is con-
cerned, I am really shocked to find
that the hon, Minister could not keep
himself immune from the partisan
political approach of his partymen
who had been to Marich Jhapi in a
team. It was not a parliamentary
delegation, it was merely a team of
three Janata Party Members of this
hon. House who took the trouble or
visiting Marich Jhapi. Since this re-
port has been mentioned, I think, Mr.
Deputy Speaker, you would allow me
to make certain observations about
that Report. I possess the Report,
The Report has got four aspects.

19,00 hrs,

One aspect is that there was inter-
ference by the Government or the
administrative officers while they:
were proceceding to Marich Jhapi. The
Chief Minister of West Bengal has
apprised the Prime Minister of the
circumstances under which the Dis-
trict Magistrate of the 24-Parghanas
had to take certain precaulionary
measures and you would recall that
the Prime Minister directed his party
men, the Janata Party leaders iIn
West Bengal that no prominent Mem-
ber of the Janata party should accom-
pany the team. He has directed that
the local West Bengal Janeta Party
leaders should not accompany the
féam. . It should be a team consist-
ing of the Members of thiz hon.
House.

AN HON, MEMBER: Far from
4ruth,
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SHRI CHITTA BASU: I say that
this was instruction given by the
Prime Minister, Unfortunately,
Morarjibhai leads a party which has
got the least obedience or discipline.

SHRI SOMNATH CHATTERJEE:
The least regard for their leader,

SHRI CHITTA BASU: I am not
saying that. The Prime Minister did
request the Janata Party Leadership
of West Bengal that they should not
accompany the team consisting of the
Members of the Janata Parliamen-
tary Party. You will be astonished
to learn that the State Government ...
(Interruptions)

SHRI S. K. SARKAR: You ask him
to put the question. (Interruptions)
I had asked five questions,

SHRI CHITTA BASU: 1 will have
only one question. But allow me.
I think I should have your protec-
tion. While he was speaking, I was
a very patient listener. I think I
should be allowed {0 pul across my
point of view.

MR. DEPUTY-SPEAKER: Certain~
ly.

SHRI CHITTA BASU: The West
Bengal Government wanied to have
the privilege. . . (Interruptions) It
wanted or desired to have the privi-
lege of extending hospitality to the
three hon. Members of this House,
(Interruptions)

SHRI S. K, SARKAR: I had to ar-
range for the launch,

SHRI CHITTA BASU: Has he got
launches? How many launches does
he possess? I am sorry that I do not
know that the hon. member has got
launches.

Any way, the West Bengal Govern-
ment was very much respectful fo
the team, (Interruptions)

SHRI 8. X. SARKAR: I can chal-
lenge you.
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SHRI CHITTA BASU: The West
Rengal Government did extend their
hospitalily to the three hon. mem-
pers of Parliament. Unfortunately
the three hon. members did not
accept the hospitality of the State
Government and they made their own
asrangement as admitted by our
friend, Mr. Sarkar.

SHRI S. K. SARKAR: What is
wviong in it?

SHRI CHITTA BASU: You say
.hat you arranged for a launch.

The ihree hon. members of 1ihus
House refused to accept the hospitu-
ity of the State Government and
they accepted the hospitality of Mr.
sarkar. Therefore, 1 would sav, the
Chief Minister of the State of West
Nuengal has appraised the Prime Min-
1 {fer of the circumstances under
which the administration had to take
tQtamn precautionary measures in
his Jetler of the 31st March, 1979,

Sccundly, a que:tion has been
ra1sed whether there has been coer-
rion, whether {there has been {oice
applied, for the evacuation of the re-
fugees to go back to Dandakaranya.
It needs a reply from the side of the
Government of Woest Bengal

1 am referring to the report of the
tram, The repott sayg that Marich
Jhapi wag not a dense forest but it
looked like g plantation. Ag the hon.
Minister has made the ttatement out
of 1,20000 families, 2,000 families
chose to go deep in the Sunderbans
ang forcibly occupy the forest land
of the Government of West Bengal.
There j5 g Government of West Ben-
gal which has received a massive
mandate of the people. The West
Bengal Government do declare that
1t har the authority to rule the State
because they have got ¢ mmssive
Tmandate of the people. The report
Says that the Udbasty Unnayan Shil
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Samiti has been g magnificent grgan~
isation, a strong organisation. What
was the purpose of the organisation?
It was for their survival. Survival
against whom? Against the West
Bengal Government, as they say.

As I have already mentioned, the
Government of West Bengal and the
Government of India want that the
refugees should be properly rehabili-
tated at a proper place in Dandaka-
ranya and nol at Marich Jhapi. Ac-
cording to them, it is o dense forest
and it iy a very sensitive area, being
an imernational border between
India and Bangladesh. The Govern-
ment has to take certain action. It
wae, reported to the Prime Minister
by the West Bengal Government giv-
ing an estimate gs to the losg caused
to the State Exchequer by felling the
trees, the valuable timber trees and
other forest material. The West
Benga] Government hag already ‘re-
ported it to the Prime Minister.
Naturally, the Stale Government of
Wes| Bengal has got its authority
and, in the interest of the State,
in the interest of the forest wealth
of the State—it is not only the forest
wealth of the State but it is the
wealth of the nation as a whole—if
it is worth the name of the Govern-
ment, the Government must take
some strong action. What the Wesl
Bengal Government wanted to do
wag to cstablish its authority and to
persuade them o go hack to Danda-
karanya and get themselves praperly
rehabilitated and settled.

Ag a matter of fact, it ig only 300
families, according to the statement
of the Minister, who are left and who
are now preglaring to to %ack
to Dandakaranya, The West Bengal
Government has made elaborate ar-
rangements so that they may go to
their place in Dandakaranya,

In this context, may I know from
the hon. Minister whether the Gov-
ernment of India will take 3 proper
note of the political situation pre-
vajling in West Bengal and see that
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the Janata Party and jts allieg do
not take action in order to malign
the Government of West Bengal,

I also want to know whether the
Government of India’ would assure
that the Minisiry concerned would
examing the recommendation; on
Dandakaranya Project as have been
mentioned in the 30th Repart of the
Estimates Committee, Sixth Lok
Sebhs, Apri] 1879, and try to imple-
ment the recommendations of the
Estimates Committee and create a
proper climate conducive to rehgbili-
tation and re-settlement of the Dan-
dakaranya refugees, particularly the
returnees. I have no time. I wil!
only repeal that this Ministry should
examine the Report of ihe Estimates
Committee and take appropriate ac-
tion so that a proper climate may be
crejated at Dandakaranya for the
proper scitlement of the refugees,
particularly the returnees from
Mavich Jhapi,

SHRI SIKANDAR BAKHT: This
Marich Jhapi question hag been dis-
cussed earlier also, and the eavlier
Call Atiention had exposeq the iuti-
lity of the question. I gm really
surprised to see the extent to which
you could really bring your entire
intelligence or agility to frame ques-
tions from whatever discussions have
taken place.

There are iwo or three thingg that
¥ would definitely like to mention.
One is, the Dwndakaranya Mroject
was reelly conceived somewhere in
1958. 1In fact, the Project never got
started for a long time; it did not gei
started even by 1860, and when it got
started, the progress was only at a
smail’'s pace. But I am really happy
to inform this House that, during the
last two years the pace of progress of
DPandakaranya Project has been ac-
celerated. During the last few years.
we have allocated Rs. 13 crores, where-
a8 in the past during all these years,
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the best allocation In a year was only
about a crore and odd rupees. So, we
have already taken the necessary stend
to bring the Dandekaranya Projecti
a stage of completion asg soon
possible,

The second thing that I wgant to
repeat and wassert—] have s&mig thiv
a number of times here—is that the
desertions from Dandakaranya area
was not on account of any failure on
ithe part of the Rehabilitation Depari-
ment, [ am saying this from first-
hand knowledge after a visit which
I undertook myself along with the
Ministers of West Bengal Governmen!
us well as the Ministers of Orissa
Government,. We visited a numbe:
of villages. We met the people in-
dividually,. We met their deputa-
tions. There was not even a singl
person to come and say, ‘We are
leaving this place because Wwe art
dissatisfieq or we have not been given
relief which ought to have becn
provided’. (Interruptions).

And the third thing I would lke
to say is that things are not quih
ag innocent as they are depicted,
There is the hand of Shri Satish
Mandal belonging to Unnayinsil
Samiti. Not only that one of the
Mini-ters has indulged in very irres-,
ponsible statements. It is not only
an ordinary statement but his speech
mace g lot of difference when these
desertions started. Thig is about Mr.
Ram Chatterjee. The Government
of India never intends to absolve
him of this responsibility as also ab-.
solve the West Bengal Government ol
this responsibility.

MR. DEPUTY-SPEAKER: The
House stands adjourmed till  10.30
am. tomorrow,

19.16 hrs

The Lok Sabha then adjourned till
Half past Ten of the Clock on Thurs-
day, Mey 17, 1970/Vaisakha 37, 1001
(Saka).



